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 konam).

 Pillai,  Shri  8.  2.  C.  Anthony  (Madras
 North).

 Pillai,  Shri  P.  T.  Thanu  (Tirunelveli).

 Pocker  Sahib,  Shri  B.  (Banjeri).

 Prabhakar,  Shri  Naval  (Outer  Delhi-—
 Reserved~—Sch.  Castes).

 Pragi  Lai,  Shri
 ed—Sch.  Castes).

 Prasad,  Shri  Mahadeo  (Gorakhpur—
 Reserved—Sch.  Castes).

 (Sitapur—Reserv-

 Prodhan,  Shri  Bijaya  Chandrasingh
 (Kalahandi-~-Reserved—Sch.  Tribes)

 Punnoose,  Shri  P.  T.  (Ambalapuzha).

 R

 Radha  Mohan  Singh,  Shri  (Ballia).

 Radha  Raman,  Shri  (Chandni  Chowk).

 Raghubir  Sahai,  Shri  (Budaun).

 Raghunath  Singh,  Shri  (Varanasi).

 Raghunath  Singhji,  Shri  (Barmer).

 Raghuramaiah,  Shri  Kotha  (Guntur).

 Rahman,  Shri  M.  Hifzur  (Amroha).

 Rai,  Shri  Khushwaqt  (Kheri).

 Raj  Bahadur,  Shri  (Bharatpur).

 Rejendra  Singh,  Shri  (Chapra).

 Rajiah,  Shri  Devanapalli  (Nalgonda—
 Reserved—Sch.  Castes).

 Raju,  Shri  D.  S.  (Rajahmundry).

 Raju,  Shri  Vijayarama  Gajapath!
 (Visakhapatnam).

 Rajyalaxmi,  Shrimati  Lalita  (Hazari-
 bagh).

 Ram  Garib,  Shri  (Basti—Reserved—
 Sch.  Castes).

 (viii)

 R  —contd.

 Ram  Krishan,  Shri  (Mahendergarh).
 Ram  Saran,  Shri  (Moradabad).
 Ram  Shankar  Lal,  Shri  (Domariaganj}
 Ram  Subhag  Singh,  Dr.  (Sasaram);

 Ramakrishnan,  Shri  Peelamedu  Ran-
 gaswamy  Naidu  (Pollachi).

 Raman,  Shri  Uddaraju  (Narasapur).
 Ramanand  Shastri,  Swami  (Bara--.

 banki—Reserved—Sch.  Castes).

 Ramananda  Tirtha,  Swami  (Auranga-
 bad).

 Ramaswami,  Shri  S.  ्  (Salem).

 Ramaswamy,  Shri  K.  S.  (Gobichetti--
 palayam).

 Ramaswamy,  Shri  Puli  (Mahbub
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 Servai,  Shri  A  Vairavan  (Tanjore).
 Seth,  Shr  Bishanchandar  (Shahjahan-
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 Pendekann

 Vijaya  Raje,  Shrimat:  (Chatra)
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 LOK  SABHA  ing  the  salient  features  of  the  Report

 Monday,  1Wth  November,  1958,
 oe

 The  Lok  Sabha  met  6६  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS
 Delegation  to  East  European  Countries

 +
 Shri  द  C.  Shukla:
 Shri  D.  C.  Sharma:

 *1,  Shri  Bahadur  Singh:
 Shri  Damani:
 Shri  Vajpayee:

 Will  the  Minister  of  Commerce  and
 industry  be  pleased  to  state:

 (a)  the  result  of  the  survey  con-
 ducted  by  the  delegation  comprising
 representatives  of  the  Tea,  Jute  and
 Coir  Industries  and  the  State  Trading
 Corporation  which  recently  visited  the
 East  European  countries  to  survey
 the  export  markets  there;

 (b)  whether  the  delegation  has
 submitted  its  report  to  Government;

 {c)  if  so,  what  are  its  salient  fea-
 fares;  and

 (d)  the  action  Government  propose
 to  take  to  implement  the  recommenda-
 tions  of  the  delegation?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  to  (da).  The  delegation  submitted
 its  report  soon  after  return  to  India
 im  August,  ‘1958.  A  statement  detail-

 and  the  action  taken  or  proposed  to
 be  taken  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I],  annexure
 No.  1),

 Shri  द  C.  Shukla:  From  the  state-
 ment  it  appears  that  an  agreement
 has  already  been  reached  with  East
 Germany  regarding  this  trade.  May
 I  know  if  any  arrangements  have
 been  made  for  the  swing  balance  and
 cash  credit  in  rupee  accounts  for  this
 particular  trade  agreement  and  what
 are  the  salient  features  of  this
 arrangement?

 Shri  Satish  Chandra:  The  Director-
 General  of  Foreign  Trade  who  had
 gone  to  negotiate  these  agreements  is
 still  abroad.  He  has  ncow  gone  to
 other  countries,  and  whatever  in-
 formation  we  have  received  in  that
 connection  has  been  released  through
 a  press  note.

 Shri  V.  C.  Shukla:  It  is  seen  from
 the  statement  that  before  any  such
 trade  agreement  can  be  entered  into,
 the  rupee  accounts  will  have  to  be
 made  fiexible,  and  for  making  them
 flexible  they  will  have  to  make  cash
 credit  arrangement  and  this  swing
 balances  arrangement.  I  want  to
 know  whether  these  arrangements
 have  been  made  before  reaching  the
 agreement  or  they  will  be  made  after-
 wards?

 Shri  Satish  Chandra:  They  will
 form  part  of  the  agreement.  The
 Director-General  of  Foreign  Trade
 has  gone  from  India  with  suggestions
 about  swing  balances,  and  according
 to  information  which  is  available  up
 till  now  there  have  been  talks  about
 it  and  I  think  some  arrangement  has
 been  made  in  that  regard.  We  shall
 be  able  to  furnish  the  details  shortly.
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 Shri  9,  C.  Sharma:  It  is  seen  from
 the  statement  that  the  activities  of
 the  State  Trading  Corporation  will  be
 extended.  May  I  know  if  any  tenta-
 tive  decision  has  been  taken  as_  to
 how  much  of  this  trade  wilk  be  car-
 ried  by  the  State  Trading  Corporation
 and  how  much  by  private  trade”

 Shri  Satish  Chandra:  ™-  recom-
 mendation  is  that  the  State  Trading
 Corporation  should  be  made  more
 useful  to  the  customer  and  this  mat-
 ter  should  be  studied  in  greater  de-
 tail.  It  does  not  say  exactly  what  the
 hon.  Member  is  saying  referring  to.

 Shri  Bahadur  Singh:  From  the  state-
 ment  I  find  that  we  do  not  have  Com-
 Mercial  Representatives  in  Poland,
 Yugoslavia,  Bulgaria  and  Hungary.
 May  I  know  the  reason  for  not  send-
 ing  any  Commercial  Representatives
 so  far  to  these  countries?

 Shri  Satish  Chandra:  The  hon
 Member  will  find  from  the  statement
 that  a  Trade  Representative  has  al-
 ready  been  appointed  to  Poland;  he
 has  taken  over  his  duties  at  Warsaw.
 Another  75  being  posted  to  Belgrade
 shortly.

 Shri  Vajpayee:  The  statement  says
 that  some  countries  have  shown  their
 interest  in  the  non-traditional  items
 provided  rupee  funds  are  available
 May  I  know  if  there  is  any  likelihood
 of  rupee  funds  being  available  in
 those  countries?

 Shri  Satish  Chandra:  All  these
 negotiations  are  being  conducted  with
 a  view  to  making  rupee  funds  avail-
 able  in  India  But  that  is  possible
 only  by  our  importing  commodities
 from  these  countries,  the  negotiations
 which  are  now  taking  place  are  based
 on  the  principle  of  balanced  payments
 and  almost  equal  imports  and  exports.

 Shri  Panigrahi:  The  statement
 reveals  that  there  is  a  great  demand
 for  iron  and  manganese  ores  in  East
 European  countries.  In  view  of  the
 closure  of  large  number  of  iron  and
 manganese  ore  mines  in  this  country
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 may  I  know  whether  we  are  explor-
 ing  the  possibilities  of  exporting  these
 iron  and  manganese  ores?

 Shri  Satish  Chandra:  We  are  already
 exporting  iron  and  manganese  ores  to
 some  of  these  countries.  If  it  is  pos-
 sible  to  export  more  and  there  is
 greater  demand  there,  we  shall  cer-
 tainly  look  into  it  provided  the  ex-
 ports  are  not  a  mere  diversion  of  trade
 and  we  are  able  to  do  so  in  addition
 to  what  we  are  already  exporting  to
 other  countries,

 Shri  B.  K.  Gaikwad:  May  I  know
 the  personnel  of  the  delegation  and
 how  much  Government  has  spent  on
 their  tour?

 Shri  Satish  Chandra:  The  delega-
 tion  consisted  of  four  representatives
 of  tea  industry,  two  representatives
 of  the  jute  industry,  one  representa-
 tive  of  the  coir  industry  and  a  repre-
 sentative  of  the  State  Trading  Cor-
 poration;  and  I  went  along  with  this
 delegation.  The  figures  of  the  actual
 expenditure  are  not  available  just
 now,  but  total  figure  is  less  than  a
 lakh

 Shri  ्,  C.  Shukla:  The  statement
 says  that  Government  is  examining
 the  role  and  the  possibilities  of  in-
 creasing  the  usefulness  of  the  State
 Trading  Corporation  to  the  cus-
 tomers—the  role  and  the  usefulness.
 May  I  know  in  which  direction  Gov-
 ernment  is  examining  it?

 Shri  Satish  Chandra:  Many  things
 were  suggested  to  us,  for  instance,
 that  the  State  Trading  Corporation
 as  an  exporter  should  take  responsi-
 bility  for  the  quality  of  the  goods
 and  for  their  inspection  and  so  on.
 That  is  normally  being  done  by  the
 agents  of  the  S.T.C.  at  present.  We
 shall  look  into  these  matters  in  detail
 in  due  course  of  time.

 Indian  Toys

 92,  Shri  A.  M.  Tariq:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  there  is  any  demand
 for  Indian  toys  in  foreign  countries;
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 (b)  if  so,  what  types  are  in  demand
 and  in  what  countries;  and

 (c)  whether  Government  is  taking
 any  steps  to  encourage  the  toy  indus-
 try  in  the  country  and  to  centralise
 the  marketing  of  toys?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (c).  A  state-
 ment  is  laid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  Yes  Sir.

 (b)  Inquiries  for  educational,  metal,
 wooden  and  other  toys  have  been
 received  from  U.S.A.,  Canada,  Saud:
 Arabia,  Aden,  Bahrein  Islands  and
 Switzerland.

 (c)  Government  and  the  All  India
 Handicrafts  Board  have  taken  various
 steps  to  develop  the  production  mar-
 keting  etc.  of  toys  by  granting  fin-
 ancial  assistance  to  State  Govern-
 ments,  imparting  of  training  to  arti-
 sans,  and  establishment  of  research
 and  design  centres.  Exhibitions  and
 other  media  of  publicity  for  market-
 ing  are  organised  by  the  Central
 Government.  State  Governments
 have  been  advised  to  sell  such  goods
 produced  ali  over  India  through  their
 main  emporia.

 सेठ  झल  सिह  :  कया  मत्री  जी  यह  बताने
 की  कृपा  करेंगे  कि  १६५८  नशाइच  मे  हिन्दुस्तान
 के  खिलोनो  की  नमाइचश  लगाई  गई  है  या  नही  ?

 श्री  मतुभाई  दाह  प्  ग्रौर  इस्ट्रीज
 की  एग्लिबीदन  लगायी  गयी  है  वहा  थोड़े  से
 खिलौने  जरूर  रखे  गये  हे  लेकिन  उन  का  श्रलग
 से  कोई  स्टाल  नहीं  बनाया  गया  है  |

 Pandit  dD.  N.  Tiwary:  What  is  the
 amount  of  exports  of  these  things  to
 the  foreign  countries?

 ‘Shri  Manubhai  Shah:  Our  exports
 are  of  the  tune  of  fifteen  to  twenty
 lakhs  a  year  as  far  as  the  separate
 figures  for  toys  is  concerned.
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 Shri  Subbiah  Ambalam:  May  I!
 know  if  there  are  any  Japanese
 experts  in  toy  making  who  are  giving
 training.to  our  people  in  the  country
 and,  if  so,  what  is  the  nature  of  the
 training  and  the  names  of  the  places
 at  which  it  is  given?

 Shri  Manubhai  Shah:  We  have
 mvited  four  experts.  Most  of  their
 term  is  over  and  they  have  gone;  we
 have  taken  considerable  advantage  of
 their  expertise  in  improving  our  toys.
 Actually,  at  the  present  mom».:t,  to
 Gauhati  ४  Assam  four  experts  have
 again  gone  for  cane  and  bamboo  and
 they  will  also  give  training  to  make
 toys  also  there.

 श्री  Wo  स०  तारिक  :  प्रे  यह  जानना  चाहता
 हूं  कि  क्या  हुकूमत  पेशेनजर  कोई  ऐसी
 स्कीम  है  कि  जिस  के  तहत  हिन्दुस्तान  की

 मुख्तलिफ  रियासतों  में  खिलौने  बनाने  +  जो
 कारखाने  हूं  उन  का  एक  मरकज  में  जमा  करक
 वसीय  माने  पर  खिलौने  बना  का  काम  किया
 जाये  ?

 श्री  सनुभाई  शाह  :  ऐसी  स्कीम  तो  जरूर

 है  और  १६  प्राइक्शन  कम  ट्रेनिंग  सेटर  हिन्दु-
 स्तान  4  झलग  अलग  राउ  केंम  मौजूद  हैँ  और
 दे  डीक्रापट  बोर्ड  उन  को  और  बढ़ाने  की  कोशिक्ष
 कर  रहा  है।  जहा  तक  इस  को  एक  मरकज
 ब'  नीचे  लाने  का  सवाल  है,  बोर्ड  खुद  ही  मरक॒ज
 का  काम  करता  है  और  जैसा  मे  ने  स्टेटमेंट  में
 बताया  है  हर  राज्य  को  परामर्श  दिया  गया
 है  कि  वह  अपने  एम्पोरिया  परा  न  चीजों  को

 खुद  तरक्की

 Shri  Tangamani:  May  I  know  how
 much  financial  assistance  has  been
 given  to  the  State  Governments  for
 this  current  period  by  the  Handicrefis
 Board?

 Shri  Manubhai’  Shah:  Rs.  2,986,558
 last  year.
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 Indo-Pakistan  Copyright  Agreement
 *8.  Shri  D.  C,  Sharma:  Will  the

 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred’  Question
 No.  623  on  the  27th  August,  958  and
 state  the  progress  made  in  regard  to
 the  signing  of  agreement  between
 the  Governments  of  India  and  Pakis-
 tan  to  protect  the  copyrights  of
 authors,  poets,  composers  and  film-
 producers?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  Pakistan  Govern-
 ment’s  reply  is  still  awaited.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Government  had  _  received  any
 representations  from  authors,  poets
 and  film  producers  that  the  copyright
 had  been  infringed  in  Pakistan  and
 if  so,  has  the  Government  done  any-
 thing  to  protect  their  copyrights.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Complaints  were,  if  I  may
 gay  so,  made  on  both  sides,  in  India
 and  Pakistan  about  the  infringement
 of  copyright.  Originally,  it  was  the
 Pakistan  Government  that  addressed
 us  on  the  subject  that  we  might  have
 an  agreement.  Thereafter  we  said  we
 would  agree  but  we  waited  for  the
 passage  of  the  Indian  Copyright  Act
 by  Parliament.  As  soon  as  that  was
 passed,  we  wrote  to  the  Pakistan
 Government  on  the  subject  and  we
 have  had  no  proper  reply  yet  to  that
 communication.

 Shri  Ansar  Harvani:  May  I  know
 if  the  Government  is  aware  that  the
 works  of  Maulana  Abul  Kalam  Azad
 which  are  going  to  be  published  by
 the  Sahitya  Akadami  had  already
 been  published  freely  in  Pakistan.

 ‘Shri  Jawahartal  Nehru:  7  believe  it
 has  been  published.

 Shri  Sree  Narayan  Das:  May  I  know
 whether  Pakistan  is  a  party  to  the
 international  convention  regarding
 this  subject?

 ‘Shrt  Jawshartal  ‘Nehru:  I  am  not
 aware  of  it.
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 Dandakaranya  Scheme  fer  Displaced
 Persons  from  East  Pakistan,

 +

 :

 Barman:
 Shri  D.  0,  Sharma:
 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  8.  M.  Banerjee:
 Shri  Tridib  Kumar

 bo  §  Chaudhuri:
 ,  Shri  Bimal  (Ghose:

 Shri  Panigrahi:
 Shri  Halder:
 Shri  ह  K.  Deo:
 Shri  B.  C.  Prodhan:
 Shri  V.  6,  Shukla:

 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 refer  to  the  replies  given  to  Starred
 Question  No,  29  on  the  l9th  August,
 32958  and  to  Unstarred  Question  No.
 32482  on  the  4th  September,  958  and
 state:

 (a)  the  progress  made  in  the  setting
 up  of  the  Dandakaranya  Development
 Authority  for  the  administration  of
 the  Dandakaranya  Scheme;

 (b)  the  progress  made  in  the  re-
 clamation  work  under  the  Scheme;

 (c)  the  number  of  displaced  persons
 now  living  in  transit  camps  who  have
 expressed  their  willingness  to  be  re-
 habilitated  in  Dandakaranya  area;

 (d)  the  arrangements  made  for
 their  rehabilitation  in  the  Dandakar-
 anya  area;  and

 (e)  the  number  so  far  rehabilitated
 under  the  Scheme?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P,  S.  Naskar):  (a)  The
 Dandakaranya  Development  Autho-
 rity  has  since  been  set  up.

 (b)  The  first  village  of  Pharasgaon
 has  been  constructed  and  about  200/
 200  acres  have  been  reclaimed.  Move
 ment  of  other  reclamation  units  from
 various  places  to  Dandakaranya  {g  due
 to  start
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 (९)  The  number  is  not  yet  known
 but.a  number  of  applications  have
 already  been  received.

 (dy  Plans  have  been  drawn  up  for
 the  employment  and  resettlement  of
 20,000/30,000  families  of  displaced
 persons.  Necessary  arrangements  are
 being  made.

 (९)  Nil.

 Shri  Barman:  May  I  know  what
 ateps,  if  any,  have  been  taken  to  con-
 vince  the  camp  refugees  about  the
 advantages  of  the  Dandakaranya
 scheme  so  that  any  amount  of  anti-
 Propaganda  against  that  scheme  may
 not  have  any  effect  on  them?

 Shri  P.  S.  Naskar:  We  have  recent-
 fy  circulated  a  detailed  brochure  on
 the  scheme  in  Bengali  and  English
 and  we  also  convened  a  meeting  of
 the  camp  superintendents  in  West
 Bengal  and  explained  to  them  what
 the  scheme  is  and  what  facilities,  etc.
 the  refugees  will  receive  there,  We
 have  requested  the  camp  superinten-
 dents  to  go  to  their  respective  camps
 and  tell  these  things  to  the  displaced
 persons.  We  are  also  in  the  process
 of  setting  up  a  publicity  centre  in
 Calcutta.

 Shri  Barman:  Sometime  back  it  was
 proposed  that  actually  the  camp  re-
 fugees  along  with  their  neighbours
 might  be  moved  to  the  reclamation
 site  so  that  they  might  do  the  re-
 clamation  operations  so  that  they
 might  get  acquainted  with  the  terrain
 etc.  of  the  area  and  if  they  agreed,
 they  would  be  given  facilities.  Have
 they  now  moved  te  these  places?

 Shri  क,  8.  Naskar:  Recently  —  in
 Calcutta,  the  Minister  of  Rehabilita-
 tion  met  the  leaders  of  all  political
 parties  and  told  them  that  they  would
 be  taken  to  Dandakaranya  sometime
 in  December  and  shown  these  areas.
 At  that  time  we  expected  the  move-
 ments  of  the  displaced  persons  would
 be  made  by  the  end  of  this  year  or
 early.  in  Januury.

 fabri  8S.  cc  Samanta:  Js  it  a  fact  that
 a  few  trousand  displaced  persons  were
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 sent  to  Dandakaranya  but  they  were
 refused  and  so  they  had  to  come  back?

 Shri  ह  8.  Naskar:  No  movement  has
 yet  been  made.

 Shri  Jaipal  Singh:  In  view  of  the
 fact  that  there  has  been  a  general
 resistance,  emotional  and  otherwise,
 on  the  part  of  the  refugees  from  East
 Pakistan  for  rehabilitation  in  the
 Dandakaranya  area,  may  I  know
 whether  the  Government  fixes  any
 time  limit  beyond  which  they  wiil
 not  consider  this  problem  in  favour
 of  the  refugees  but  would  endeavour
 to  rehabilitate  the  tribal  people  who
 have  been  displaced  not  only  in  that
 area  but  in  other  areas  also?

 Shri  P.  ©.  Naskar:  Last  July,  a  deci-
 sion  has  been  taken  to  wind  up  the
 camps  in  West  Bengal  and  take  about
 20-30  thousand  families  to  Dandaka-
 ranya  and  provide  them  employment
 with  the  ultimate  objective  of  rehabi-
 litation  and  about  10,000  families  will
 be  rehabilitated  in  West  Bengal  ac-
 cording  to  the  West  Bengal  Govern-
 ment.

 Shri  Jaipal  Singh:  He  has  not
 answered  the  question.

 Mr.  Speaker:  That  is  a  suggestion
 for  action  which  the  hon.  Minister
 cannot  be  expected  to  answer  straight-
 away.  He  will  consider  this  sugges-
 tion  for  action  to  fix  a  date  and  to
 shift  the  tribal  people  to  these  areas
 after  that  date.

 Shri  ह  8.  Naskar:  The  decision  is
 to  wind  up  all  the  camps  in  West
 Bengal  by  the  3ist  of  July,  1959,

 Shri  Tridib  Kumar  Chaudhari:  The
 hon.  Minister  has  said  that  a  number
 of  applications  had  been  received.
 May  I  know  the  exact  number  of
 applications  received  by  them  and
 the  number  of  campe  from  which  they
 have  got  a  willing  response?

 Shri  P.  8.  Naskar:  I  am  not  in  a
 position  to  say  the  exact  number  of
 applications  received  but  they  are  not
 restricted  to  camps;  there  are  applica-
 ‘tions  from  people’  outside  the  camps.
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 Shri  S.  M.  Banerjee:  Is  it  a  fact  that
 the  West  Bengal  Government  had
 @ecided  to  rehabilitate  about  20,000
 displaced  persons  in  West  Bengal  it-
 self?

 Shri  P.  8.  Naskar:  In  the  meeting
 in  July,  the  State  Government  has
 gaid  that  there  is  a  possibility  of
 settling  about  10,000  displaced  per-
 sons’  families  in  West  Bengal  from
 the  camps.

 Shri  Bimal  Ghose:  May  |  know  if
 the  West  Bengal  Government  had
 again  reviewed  that  decision  and  is
 im  a  position  now  to  say  that  more
 displaced  persons’  families  could  be
 settled  and  whether  before  these  dis-
 Placed  persons  are  at  all  taken  to
 Dandakaranya,  their  representatives
 will  be  taken  first  and  shown  as  to
 how  things  have  been  developed
 there?

 Shri  P.  S.  Naskar:  The  State  Gov-
 ernment  first  said  that  it  could  not
 rehabilitate  more  than  10,000  families
 from  the  camps  in  West  Benga)!  accord-
 ing  to  the  statement  of  Dr.  Roy,  the
 Chief  Minister  of  West  Bengal.  About
 taking  the  representatives  of  the  dis-
 Placed  persons  to  the  Dandakaranya,
 as  I  said  earlier,  the  leaders  from  the
 assembly  parties  will  be  taken  to
 Dandakaranya  and  shown  the  places
 where  the  displaced  persons  will  be
 taken.

 Shri  Bimal  Ghose:  That  was  not
 my  question.

 Sardar  Hukam  Singh:  In  case  the
 displaced  persons  from  East  Pakistan
 @a  not  come  forward  in  sufficiently
 large  numbers  to  settle  in  Dandaka-
 ranya  is  any  proposal  being  considered
 by  the  Government  to  allow  the  dis-
 qiaced  persons  from  West  Pakistan  to
 aettle  there—persons  whose  lands  are
 tureconomical  or  whose  lands  have
 Become  water-logged?

 Shri  P.  ss.  Naskar:  It  is  a  matter  of
 priorities,  Last  time  this  question
 -wasz  put  in  a  refined  way  and  the  hon.
 Prime  Minister  answered  that  these
 tings  should  be

 considered
 at  the

 @pGropriate  time.
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 Shri  P.  हैं,  Deo:  Many  members  of
 the  Scheduled  tribes  are  being  dis-
 placed  by  th>  stoppage  of  jhuming
 cultivation  or  shifting  cultivation  on
 the  hill  slopes.  Will  the  Government
 rehabilitate  these  displaced  people  in
 these  areas?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  Jhumi  cultivation  is  giving
 rise  to  terrace  cultivation.  Therefore,
 should  they  be  rehabilitated  some-
 where?  I  do  not  understand  this
 question.  It  is  for  their  improvement
 and  for  better  cultivation  that  this
 change  is  being  made  and  they  will
 be  much  better  rehabilitated  where
 they  are.

 Shri  P.  K.  Deo:  Is  there  any  scheme
 for  terrace  cultivation  in  these  areas?

 Mr.  Speaker:  We  are  going  away
 from  one  to  the  other—from  rehabi-
 latation  to  terrace  cultivation.  Shri-
 mati  Renu  Chakravartty.

 Shrimati  Renu  Chakravartty:  May  IT
 know  whether  the  large  numbers  of
 old  women  and  old  men  who  are  at
 the  moment  in  the  permanent  liability
 camps  are  also  going  to  be  sent  to
 Dandakaranya  and  whether  their
 rehabilitation  will  also  be  considered
 finished  on  the  3ist  July?

 Shri  Jawaharlal  Nehru:  Old  women
 of  both  sexes,  will  be  especially  pro-
 vided  for.

 Shri  Muhammed  Elias:  May  |  know
 whether  Government  is  considering
 the  proposals  put  forward  by  the
 Opposition  parties  to  rehabilitate  the
 rest  of  the  displaced  persons  in  West
 Bengal  itself  instead  of  sending  them
 to  Dandakaranya?

 Shri  P.  8.  Naskar:  Recently  pro-
 posals  were  put  forward  by  the  Op-
 position  parties  to  the  State  Govern-
 ment  and  Dr.  Roy,  Chief  Minister,
 has  issued  a  fresh  statement  giving
 the  details  and  the  possibilities  of  re-
 settling  the  displaced  persons  in  West
 Bengal.  I  hope  the  hon.  Member  has
 read  that  statement.
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 Dr.  RB.  Banerji:  As  a  result  of  sett!-
 ing  displaced  persons  in  West  Bengal
 many  West  Bengal  persons  are  getting
 displaced.  Will  the  Government  of
 India  give  priority  for  the  rehabilita-
 tion  of  those  West  Bengal  people  who
 are  getting  displaced  as  a  result  of
 large  number  of  displaced  persons
 being  settled  there?

 Wage  Committee  for  Working
 Journalists

 +
 |  Shri  Ram  Krishan:

 Shri  D,  C.  Sharma:
 Shri  S,  M.  Banerjee:

 )  Shri  Bhakt  Darshan:
 Shri  Naval  Prabhakar:
 Shri  Aurobindo  Ghosal:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No.  225  on  the  4th  August,  2958  and
 state:

 *5

 (a)  whether  the  Special  Committee
 set  up  for  making  recommendations  to
 the  Central  Government  in  regard  to
 the  rates  of  wages  to  be  fixed  for
 working  journalists  has  since  submit-
 ted  its  report;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Shri  Ram  Krishan:  May  I  know
 whether  any  meeting  of  this  Com-
 mittee  has  been  held  so  far?

 Shri  Abid  Ali:  The  Committee  has
 met  in  Bombay  and  Madras;  it  will
 now  be  sitting  in  Calcutta.

 Shri  Ram  Krishan:  In  view  of  the
 fact  that  this  Committee  will  take  a
 long  time  to  submit  its  report,  may  I
 know  whether  Government  propose  to
 suggest  payment  of  any  interim  relief
 to  the  working  journalists?

 Shri  Abid  Ali:  We  expect  to  receive
 the  report  of  this  Committee  by  the
 end  of  this  year.
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 श्री  भक्त  वर्झन  :  शुरू  में  यह  मालूम  पड़।
 था  कि  समाचारपत्रों  क  मालिक  इस  नई
 कमेटी  की  नियुक्ति  से  असंतुष्ट  हें  7  में  जानना

 चाहता  कि  क्‍या  अब  सका  में  पूरा
 सहयोग  दे  रहे.  या  कोई  अड़चने  डाल  रहे

 हूँ
 7

 श्री  शाबिद  झली  :  पूरा  सहयोग  दे  रहे

 Shri  S.  M.  Banerjee:  May  I  know
 whether  this  Committee  will  also  con-
 sider  the  capacity  of  the  newspaper
 rulers  to  pay  before  finahsing  its
 report?

 Shri  Abid  Ali:  Yes,  Sir.

 Shri  D.  C.  Sharma:  May  I  know  how
 many  States  are  still  to  be  visited  by
 this  Committee  and  whether,  wherever
 the  Committee  goes,  it  takes  note  of
 the  fact  that  notices  are  being  served
 on  a  number  of  employees  and  that
 newspaper  proprietors  are  giving
 notices  of  the  closure  of  their  papers?

 Shri  Abid  Ali:  As  I  have  already
 stated,  the  Committee  has  visited
 Bombay  and  Madras  and  it  will  now
 be  sitting  in  Calcutta.  With  regard
 to  the  latter  part  of  the  question,  some
 complaints  have  been  received  and
 these  were  forwarded  to  the  State
 Governments  concerned—of  course,  as
 far  as  the  notices  of  clousre  of  Madras
 Papers  are  concerned,  they  have  been
 already  withdrawn.

 Shri  S.  M.  Banerjee:  The  hon.  Minis-
 ter  just  now  stated  that  this  Com-
 mittee  will  also  consider  the  capacity
 to  pay.  This  was  one  of  the  reasons
 why  the  Supreme  Court  gave  a  judg-
 ment  and  the  entire  award  was
 scrapped.  May  I  know  why  this
 matter  is  being  again  considered  by
 this  Committee  when  the  capacity  is
 already  known  to  Government?

 Shri  Abid  Ali;  It  was  very  necessary
 for  the  Committee  to  go  into  all  the
 details.  Also,  as  it  was  previously
 stated,  about  20  income-tax  officers
 were  appointed  to  examine  the
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 -accounts  and  their  opinion  will  be
 taken  into  consideration  by  the  Com-
 wittee.

 Shri  Tangamani:  The  Supreme  Court
 -has  also  stated  that  the  employers
 were  not  willing  to  come  forward  and
 help  the  Government  with  the
 materials  available  with  them.  May
 I  know  whether  they  are  helping  this
 Committee  or  they  are  adopting  the
 same  old  obstructive  tactics?

 Shri  Abid  Ali:  Newspaper  establish-
 uments  including  representatives  from
 ‘two  associations  of  newspapers  and
 mews  agencies  have  all  submitted
 written  statements—8l  from  establish-
 ments  and  3  from  news  agencies.
 ‘Therefore,  it  is  clear  that  they  are
 co-operating  with  the  Committee.

 Shri  Assar:  Are  Government  aware
 ‘of  the  fact  that  the  undue  delay
 -eaused  in  the  submission  of  the  report
 by  the  Committee  is  creating  unrest
 among  the  working  journalists?

 Shri  Abid  Ali:  We  will  be  receiving
 the  Committee’s  report  within  a  couple
 -of  months.  The  working  journalists
 .are  satisfied  with  the  speed  with
 which  the  Committee  is  working.

 sh  नक्‍त  वर्दत  मानतीय  मत्री  जो
 ओ  प्रारम्भ  मे  बताया  था  कि  कमेटी  को  श्रधिक
 सेरा  क  तीन  महीने  का  समय  दिया  जायेगा।
 से  जानना  चाहता  हु  कौन  सी  खास

 अहचने  पड़ी  हे  जिन  की  वजह  से  तनी  देर
 न्य  रही  है  ?

 को  झावजिद  शाली :  में  ने  अर्ज  किया  है

 षकि  करीब  ८४  1  स्टेंटमें  स  एम्प्लायस  की

 सरफ  से  आये  हे  श्रौर  एम्पलाशज  की  तरफ

 से  भी  चाय  हे  सब  मिला  वर  कब  १५०
 रिटन  स्टेटमेंट्स  मिले  हैं  । उन  के  हिसाथ  की

 जांच  पड़ताल  की  भी  बहुत  जरूरत  थी  ।

 इस  के  बाद  शहादते  ली  गई  भौर  कमेटी  उन
 अकामात  पर  जा  रही  है  जिन  का  मे  ने  जिक्र

 किरण  है:  irre @  कहा  है  बकिंग  जनिलिस्टस
 को  पूरे  तरा;  से  एन्मीनान  है  कि  मह  कमेटी

 काफी  फुर्ग  से  काम  कर  रही  है  t
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 Shri  Achar:  The  hon.  Minister  stat-
 ed  that  the  Committee  has  visited
 Madras  and  Bombay  and  it  will  be
 meeting  now  in  Calcutta.  Is  the  Com-
 mittee  visiting  at  least  one  important
 centre  in  each  State?

 Shri  Abid  Ali:  They  have  gone  to
 Bombay  and  covered  the  western
 region.  They  have  covered  the  south-
 ern  region  by  going  to  Madras.  They
 are  now  in  Calcutta  and  they  will  also
 be  sitting  in  Delhi,  thereby  covering
 all  the  regions.

 Hindustan  Cables  (Priavte)  Ltd.

 Shri  Barman:
 Shri  Subodh  Hansda:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  target  of  2000
 miles  of  cables  to  be  manufactured
 by  the  Hindustan  Cables  (Private)
 Ltd.  at  Rupnarainpur  annually  has
 been  achieved;

 (b)  how  the  indigenous  materials
 compare  with  imported  ones;  and

 +

 {

 8.  C.  Samanta:
 6,

 (९)  the  annual  requirement  of  steel
 tape  and  copper  wire?

 The  Minister  of  Industry  (Shrt
 Manubhai  Shah):  (a)  Originally  the
 target  fixed  was  469  miles  of  different
 sizes  of  cables.  However,  we  have
 now  reached  a  capacity  of  4000  miles
 which  can  be  manufactured,  according
 to  the  requirements  of  the  Posts  &
 Telegraphs  Department.

 (b)  The  quality  of  indigenous  cables
 cempares  quite  favourably  with  that
 of  imported  ones.

 (९)  For  each  mile  of  cables,  one  ton
 each  of  steel  tape  and  copper  wire  is
 required.

 Shri  8.  C,  Samanta:  May  l  know
 how  much  of  the  manufactured  cable
 is  consumed  by  the  Postal  Depert-
 ment  and  tow  much  by  other  depart-
 ments  of  the  Government?  May  I
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 also  know  whether  they  are  available
 to  private  parties  also?

 Shri  Manubhai  Shah:  This  is  ex-
 clusively  for  the  requirements  of  the
 Posts  and  Telegraphs  Department,  but
 we  are  now  thinking  of  diversified
 production  so  as  to  cater  for  the  ex-
 port  market.

 Shri  8.  C.  Samanta:  Is  it  not  a  fact
 that  steel  tape  is  being  tried  by  one
 factory  to  be  manufactured  in  Iadia;  if
 so,  may  I  know  what  help  is  being
 given  by  Government  to  it?

 Shri  Manubhai  Shah:  This  is  a  raw
 material  of  this  factory.  We  are
 giving  all  help  to  it.  Practically,  the
 steel  tape  manufactured  by  this  fac-
 tory  has  been  found  very  satisfactory,
 and  we  are  trying  to  expand  the
 indigenous  production.

 Shri  Barman:  May  I  know  what
 types  of  cables  are  not  being  manu-
 factured  in  Hindustan  Cables  at  pre-
 sent  and  the  foreign  exchange  involv-
 ed?  May  5  know  if  there  will  be  any
 project  to  produce  these  cables  in
 India?

 Shri  Manubhai  Shah:  There  is  a
 very  wide  requirement  of  cables,  what
 is  called  the  PVC  and  VIR  cables
 which  are  required  by  the  ordinary
 electrical  industry.  There  is  a  caps-
 city  of  260  million  yards,  which  is
 wholly  indigenously  manufactured  by
 private  industry  in  this  country.  This
 particular  factory  was  established  in
 order  to  meet  the  heavy  cables  and
 co-axial  cables  requirements  of  the
 Posts  and  Telegraphs  Department.
 ‘We  are  trying  to  cover  the  entire  re-
 quirements  of  the  country.  In  about
 six  months  we  hope  to  have  the  co-
 axial  cables  required  by  the  Posts
 and  Telegraphs  Department  also  pro-
 duced  in  this  country.

 Shri  Ajit  Singh  Sarhadi:  May  I
 know  if  there  is  any  possibility  of  ex-
 port  of  this  item  from  this  country;
 #  so,  when?

 Shri  Manubhad  Shah:  I  have  already
 said:  that  we  are  exploring  the  pos-
 sibilities  of  export.  We  hope  that  the
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 quality  and  price  will  be  somewhat
 competitive  and  we  might  succeed  in
 that  direction,

 Shri  Bose:  May  I  know  whether  we
 are  able  to  meet  the  annual  require-
 ments  of  the  Posts  and  Telegraphs
 Department,  or  there  is  still  some  im-
 ports  to  be  made?

 Shri  Manubhai  Shah:  Cables  worth
 about  Rs.  -1,10,00,000  is  the  current
 year’s  production.  The  cables  that
 the  Rupnarain  Factory  is  able  to
 manufacture  are  not  allowed  to  be
 imported.  There  ate  certain  heavy
 co-axial  ६४०९४  which  are  allowed  to
 be  imported  and  their  cost  varies  from
 Rs.  45  lakhs  to  Rs.  50  lakhs.  We  want
 to  cover  that  requirement  also.

 Shri  Bimal  Ghose:  I  presume  that
 the  Posts  and  Telegraphs  Department
 are  not  consuming  up  to  the  entire
 capacity  of  the  factory.  Have  the
 Government,  therefore,  found  out
 what  are  the  possibilities  of  export  in
 actual  quantities  to  other  markets?

 Shri  Manubhai  Shah:  I  have  already
 answered  that  question.  The  factory
 was  originally  designed  for  the  re-
 quirements  of  the  Posts  and  Tele-
 graphs  Department.  We  are  now  try-
 ing  to  diversify  production,  cover  the
 entire  ranges  and  also  explore  the
 possibilities  of  export  market.

 Building  for  Rubber  Institute  and
 Boards  Office

 _  Shri  Sabodh  Haneda
 ay  Shri  8  Cc.  Samanta:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  scheme  for  cons
 truction  of  the  combined  building  f
 Rubber  Research  Institute  and  Board
 Office  has  been  taken  up  by  the
 Central  Public  Works  Department;

 (b)  if  so,  whetRer  its  construction
 has  since  started;  and
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 (c)  if  so,  the  progress  made  up-to-
 date?

 The  Minister  of  Commerce  (Shri
 Kanungo);  (a)  Yes,  Sir.

 (b)  and  (c).  The  construction  is
 expected  to  commence  shortly.

 Shri  Subodh  Hansda:  May  3  know
 whether  the  construction  of  the  build-
 ing  will  be  done  under  the  direct
 supervision  of  the  C.P.W.D.  or  whe-
 ther  it  wil)  be  given  to  the  private
 contractors?

 Shri  Kanungo:  It  will  be  done  by
 the  C.P.W.D.  and  tenders  will  be  in-
 vited  for  construction.

 Shri  Subodh  Hansda:  What  is  the
 total  amount  set  apart  for  the  cons-
 truction  of  this  building?

 Shri  Kanungo:  It  is  a  little  more
 than  Rs.  9  lakhs,

 Shri  Subodh  Hansda:  May  |I  know
 where  the  building  will  be  located?

 Sbri  Kanungo:  Kottayam.

 Shri  S.  C.  Samanta:  May  I  know
 how  the  cost  of  the  construction  wil)
 be  shared  by  the  different  depart-
 ments  of  Government?

 Shri  Kanungo:  There  is  no  question
 of  sharing.  The  building  would  be
 constructed  under  the  supervision  of
 the  C.P.W.D.  and  the  C.P.W.D.  wil]
 receive  their  usual  supervision  cost
 and  the  total  cost  of  the  building  will
 be  met  by  the  Rubber  Board.

 Partition  Committee

 Shri  D.  C.  Sharma:
 Shri  Ram  Krishan:

 Will  the  Prime  Minister  be  pleased
 to  state:

 +

 &
 {

 Shri  Bahadur  Singh: *

 (a)  whether  any  meeting  of  the
 Partition  Committee  of  the  West
 Pakistan  and  Punjab  Governments  was
 held  at  Simla  daring  the  month  of
 October,  ‘1958;
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 (b)  the  matters  taken  up  for  daci-
 sion  in  that  meeting;

 (ec)  whether  the  whole  agenda  was
 exhausted  or  some  matters  were  jeft
 for  further  discussion;  and

 (d)  the  matters  regarding  which
 some  decisions  have  been  reached?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadgth  AH  Khan):  (a)  to  (c).  Yes  Sir.
 The  meeting  of  the  Punjab  Partition
 Committee  considered  certain  finan-
 cia]  and  other  matters  arising  out  of
 partition  of  undivided  Punjab  and  the
 whole  agenda  was  discussed.

 (a)  The  items  on  which  agreement
 was  reached  relate  to  QQ)  asscts  of
 Police  Department  of  the  undivided
 Punjab;  (ii)  Division  of  Lahore
 Museum  exhibits;  (iii)  financial  adjust-
 ments  about  certain  buildings;  and  (iv)
 grant  of  pension  and  or  gratuity  to
 Government  servants  who  were  injur-
 ed  or  to  the  dependents  of  those  who
 were  killed  in  the  947  communal!  dis-
 turbances.

 Shri  Bahadur  Singh:  May  I  know  the
 total  share,  in  Punjab,  in  the  undivid-
 ed  property  that  was  left  at  the  time
 of  partition  and  which  Pakistan  owes
 to  India?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  What  undivided  property?
 Is  the  hon.  Member  referring  to  public
 properties  or  private  properties?

 Shri  Bahadur  Singh:  The  properties
 at  the  time  of  partition  in  Pakistan.

 Mr.  Speaker:  What  property?  Gov-
 ernment  property?

 Shri  Bahadur  Singh:  ‘es.

 Shri  Jawaharlal  Nebru;  Broadly
 speaking,  the  approach  was  that  Gov-
 ernment  properties  in  a  particular
 area  went  to  that  area.  There  is  no
 question  of  dividing  them,
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 Sri  Ajit  Singh  Sarhadi;  Were  the
 Public  Library  in  Lahore  and  the  old
 Record  Office  taken  into  considera:
 tion?

 Shri  Jawaharlal  Nehru:  I  do  not
 know  specifically  about  that,  but,  as  I
 said,  the  broad  approach  was  that
 whatever  public  building  or  property
 existed  in  the  particular  area  apper-
 tained  to  the  Government  of  that
 area;  to  that  State  It  is  quite  smpossi-
 ble—the  hon.  Members  may  realise—
 to  do  that,  sitting  down  and  making
 an  appraisal  of  all  the  properties  of
 India  and  al)  the  properties  in
 Pakistan  and  then  share  them.  It
 applies  to  both  sides.

 Shri  Ajit  Singh  Sarhadi:  It  is  not
 the  question  of  all  properties.  Was
 the  Public  Library,  which  contained
 valuable  books,  taken  into  considera-
 tion?

 Mr.  Speaker:  He  said  he  does  not
 remember.  Will  the  hon.  Minister
 be  able  to  say  what  happened  in  re-
 gard  to  the  Public  Library?

 Shri  Jawaharlal  Nehru:
 library  in  Lahore?

 Public

 Shri  Ajit  Singh  Sarhadi:  Yes.

 Shri  Jawaharlal  Nehru:  We  do  stand
 on  the  same  footing.  J  cannot  pre-
 cisely  answer,  but  here,  the  answer
 read  out  just  now  by  my  colleague
 says,  among  the  things  m_  which
 agreement  was  reached,  the  division
 of  Lahore  Museum  exhibits  is  one  of
 the  items.

 Shri  Ajit  Singh  Sarhadi:  Were  the
 Lahore  Museum  and  the  Public  Lib-
 rary  taken  into  consideration  for  the
 purpose  of  partition?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  May  |
 give  that  information,  Sir,  because  I
 was  connected  with  the  partition
 matters  at  that  time.  The  real  posi-
 tion  taken  up  with  regard  to  the
 Public  Library  was  that  it  was  not
 Government  asset,  and  therefore,  as
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 such,  it  was  not  liable  to  partition  ac-
 cording  to  the  principles  that  had
 been  agreed  upon,  because  there  was
 a  non-Government  organisation  which
 had  been  set  up  to  manage  and  look
 after  the  Library.

 Contribution  to  Employees’  Provident
 Fund

 +
 “Ly  Jf  Shri  T.  B.  Vittal  Rao:

 हैं  Shri  Ram  Krishan;

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  25  on  the  ]4th  August,  3958  and
 state:

 (a)  when  the  decision  regarding  the
 enhancement  of  the  rate  of  contribu-
 tion  to  Employees’  Provident  Fund
 from  6}  to  Bt  per  cent  will  be  en-
 forced;

 (b)  whether  the  enhancement  for
 those  coming  under  Coal  Mines  Provi-
 dent  Fund  Scheme  has  been  consider-
 ed  by  the  Sixth  Session  of  Industrial
 Committee  on  Coal  Mines;  and

 (c)  if  so,  the  nature  of  decision
 arrived  at?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  ह  Mishra):
 (a)  The  proposal  to  incrense  the
 rate  of  contribution  has  not  vet  been
 finalised.  Therefore,  the  qu:stion  of
 its  enforcement  does  not  arise  at
 present.

 (b)  The  Sixth  Session  of  the  Com-
 mittee  has  not  yet  been  held

 (c)  Does  not  arise.

 Shri  T.  B.  Vittal  Rao:  Three  months
 ago,  the  Minister  stated  that  he  would
 be  convening  a  conference  of  the  em-
 ployers.  May  I  know  if  that  confer-
 ence  of  the  employers  has  been  con-
 vened  to  discuss  this  issue  and.  if  so,
 whether  any  decision  has  been  artiv-
 ed  at?
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 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 I  said  that  the  employers  would  have
 to  be  consulted,  of  course,  but  also  I
 indicated  that  I  had  no  intention  at
 the  moment  of  taking  any  step  in  that
 direction  in  view  of  the  conditions
 then  prevailing.

 Shri  Ram  Krishan:  May  I  know  the
 additional  expenditure  to  be  met  if
 this  rate  of  provident  fund  is  in-
 creased?

 Shri  L.  N.  Mishra:  At  present  the
 total  contribution  comes  to  Rs.  29.64
 erores,  and  as  a  result  of  this  propos-
 ed  increased,  it  will  be  Rs.  9.88  crores
 additional.

 Shri  T.  B.  Vittal  Rao:  The  hon.
 Minister  stated  in  reply  to  a  supple-
 mentary  question  in  August  last  as
 follows:

 “We  are  soon  going  to  have  a
 conference  with  them  to  consider
 this  matter.”

 Now,  he  says  he  has  not  convened  and
 is  not  going  to  take  any  step  in  that
 direction.

 Shri  Nanda:  J  am  going  to  take  steps
 in  that  direction.  A  conference  will
 be  held.  I  only  pointed  out  that  at
 that  time  I  had  indicated  that  I  did
 not  intend  to  take  any  step  imme-
 diately  to  induce  the  employers.  I
 may  state  for  the  information  of  the
 hon.  Member  that  I  am  thinking  now
 of  convening  such  a  conference  soon,
 say,  37  the  course  of  the  next  two
 months  or  50.

 Shri  Tangamani;  In  view  of  the  fact
 that  both  the  Government  and  the
 employees  agreed  for  this  enhance-
 ment  at  the  XVI  Labour  Confer-
 ence,  may  I  know  whether  it  was  con-
 sidered  at  the  Labour  Committee
 meeting  which  was  held  in  Bombay
 end,  if  not,  why  it  was  not  discussed?

 Shri  Nanda:  This  was  not  one  of
 the  items  on  the  agenda  of  that
 meeting.  Of  course,  the  Government
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 and  the  employees  are  important
 participants  in  these  deliberations,  but
 the  employers  also  have  to  be  con-
 sidered.  At  that  time  I  stated  that
 the  situation  was  not  very  favourable
 to  any  such  consideration,  but,  as  I
 have  now  stated,  we  will  take  steps
 very  soon  to  have  the  employers  to-
 gether  and  consult  them  and  consider
 this  matter.

 Shri  Muhammed  Elias:  What  is  the
 reason  for  not  convening  the  meeting
 of  the  6th  session  of  the  Industrial
 Committee  on  Coal  though  the  last
 meeting  was  held  more  than  two  years
 ago?

 Shri  Nanda:  If  the  hon.  Member
 has,  in  this  connection,  the  question
 of  provident  fund  in  his  mind,  then
 the  answer  is  that  this  genera}  deci-
 sion  will  also  govern  the  deliberations
 regarding  this  specific  field  of
 industry

 Shri  T.  B.  Vittal  Rao:  May  I  know
 why  this  is  not  imposed  at  least  in
 those  industries  where  the  production,
 price  and  other  things  are  regulated?

 Shri  Nanda:  That,  of  course,  should
 be  done.

 Shri  P.  C.  Bose:  The  hon.  Minister
 stated  that  due  to  the  situation  then
 prevailing,  he  did  not  take  any  action
 to  enhance  the  rate  of  the  provident
 fund.  May  I  know  if  the  =  situation
 has  changed  now  and  whether  he  will
 take  steps?

 Shri  Nanda:  I  have  given  the
 answer  in  the  affirmative.

 Shri  5.  M.  Banerjee:  In  reply  to  a
 supplementary  question,  the  hon.
 Minister  mentioned  that  the  employ-
 ers  have  raised  some  objection  for  this
 increase.  May  I  know  what  positive
 steps  are  being  taken  to  implement
 the  scheme  in  the  industrial  units
 where  the  employers  have  agreed  to
 enhance  the  rate?

 Shri  Nanda:  It  cannot  be  done  easily
 in  this  way.
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 Shri  8S.  M.  Banerjee;  I  meant  either
 jn  the  textile  industry  or  any  other
 industry.  Which  are  the  industries
 in  which  this  has  been  done?

 Shri  Nanda:  The  first  thing  is  to
 decide  on  the  increase  in  the  rate.
 That  decision  will  be  taken  soon.

 Export  of  Salt

 12  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  export  of  salt  has
 registered  a  decline  in  recent  years;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  what  steps  Government  propose
 to  take  to  step  up  export?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  Yes,  Sir.

 (b)  Japan  has  been  our  main  export
 market  for  salt,  and  the  decline  in
 exports  of  salt  to  that  country  during
 the  current  year  is  due  to  the  fact
 that  Japan  has  reduced  her  imports
 from  India  partly  because  she  _  is
 obtaining  larger  quantities  from  other
 sources  and  partly  because  of  their
 reported  foreign  exchange  difficulties.
 Another  reason  for  the  fall  in  exports
 is  that  Indonesia  which  imported  salt
 from  India  during  956  and  1957,  due
 to  fall  in  production  of  salt  in  that
 country,  has  not  imported  any  salt
 during  this  year.

 (c)  The  question  of  increasing  our
 export  is  constantly  under  attention
 of  the  Salt  Commissioner,  the  Export
 Promotion  Directorate,  the  State
 Trading  Corporation  and  our  Embass-
 ies  in  Japan  and  in  other  countries.

 Shri  Kodiyan:  What  is  the  total
 quantity  of  salt  that  will  be  available
 for  export  and  may  I  know  whether
 any  target  has  been  fixed  for  the  ex-
 port?

 Shri  Manubhai  Shah:  We  can  easily
 spare  over  5  lakh  tons  a  year  or  more
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 betause  the  indigenous  industry  is
 fast  expanding.

 Shri  Kodiyan:  May  I  know  whether
 the  production  of  salt  has  registered:
 any  progress  in  recent  years?

 Shri  Manubhai  Shah:  Yes,  Sir.
 From  2  million  tons  in  948  the
 current  production  is  about  4.5  million
 tons.

 Shri  Panigrahi:  In  view  of  the  dec-
 line  in  exports  to  Indonesia  and
 Japan,  may  I  know  whether  the  Gov-
 ernment  of  India  is  proposing  to  ex-
 plore  any  other  market  for  exporting
 our  exportable  surplus?

 Shri  Manubhai  Shab;  Our  efforts
 are  directed  to  that  end.  At  one
 stage,  whem  India  became  indepen-
 dent,  we  were  importing  a  huge
 quantity  of  salt  from  outside.  Now
 not  only  the  industry  has  made  the
 country  self-sufficient,  but  over  half
 a  million  tons  or  even  more  than  that
 is  available  for  export  purposes.
 Though  our  efforts  are  directed  to-
 wards  more  exports,  but  we  should
 not  lose  sight  of  the  faot  that  other
 countries  also  are  trying  to  develop
 their  salt  industry.

 Shri  V.  0.  Shukla:  The  hon.  Minis-
 ter  said  that  our  export  to  Japan  has
 declined,  because  Japan  has  been  get-
 ting  salt  from  other  countries.  May  I
 know  if  the  Government  have  made
 any  enquiry  why  the  Japenese  busi-
 nessmen  have  diverted  their  purchase<
 from  Indian  sources  to  other  sources’

 Shri  Manubhai  Shah:  As  the  House
 is  aware,  China  is  emerging  as  a  com-
 petitor  in  several  spheres,  including
 salt.  As  I  had  already  indicated  in
 my  main  answer,  so  far  as  Japan  is
 concerned,  they  are  diverting  some  of
 their  buying  from  China.  So  far  as
 Indonesia  is  concerned,  they  have
 been  buying  salt  from  us  for  two
 years,  because  their  salt  industry  has
 sagged.  That  has  been  already  put
 upon  more  accelerated  production  and
 so  the  export  to  that  country  has  gone
 down.  Yet,  we  sre  exploring  all
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 possibilities  and  currently  we  are  en-
 gaged  in  a  discussion  with  Japanese
 industry,  particularly  chemical  indus-
 try  for  a  bilateral  exchange  of  salt
 for  certain  chemicals  which  we  are
 importing:  from  that  country.

 Shri  Panigrahi:  My  question  was,
 in  view  of  our  losing  markets  in
 Indonesia  and  Japan,  whether  the
 Government  of  India  are  exploring
 any  other  market  for  the  export  of

 -our  salt.

 Shri  Manubhai  Shah:  Yes,  Sir;  pre-
 cisely.  All  over  the  world  we  are
 trying  wherever  salt  is  being  sold.
 particularly  in  the  East  European
 Countries.

 Industrial  Schemes  for  Displaced
 Persons  from  East  Pakistan

 13,  Shri  Tridib  Kumar  Chaudhuri:
 Will  the  Minister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 lay  a  statement  showing:

 (a)  the  progress  in  regard  to  the
 implementation  of  industrial  schemes
 for  providing  employment  to  displac-
 ed  persons  from  East  Pakistan  and
 particularly  of  the  schemes  for  which
 loans  have  already  been  sanctioned
 by  the  Union  Ministry  of  Rehabilita-
 tion  (with  the  number  of  displaced
 persons  employed  in  each);  and

 (b)  the  loans  sanctioned  and  drawn
 under  each  of  these  schemes?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  and  (b).
 A  copy  of  a  detailed  note  which  was
 issued  by  this  Ministry  on  the  7th
 November,  958  is  laid  on  the  Table

 -of  the  Sabha.  [See  Appendix  I,
 annexure  No.  2].

 Shri  Tridib  Kumar  Chaudhuri:  In
 explaining  why  the  employment  of
 displaced  persons  in  the  industrial
 schemes  for  which  loans  have  been
 sanctioned  has  not  been  up  to  expec-
 tation,  the  statement  says  that  in  the
 initial  stages,  employment  cannot  be
 up  to  the  limit  of  the  full  potential.
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 May  I  draw  the  hon.  Minister’s  atlen-
 tion  to  item  5  in  annexure  A  of  the
 statement  where  a  mill  which  is  run-
 ning  has  drawn  nearly  the  whole  of
 the  loan  sanctioned  to  it,  but  out  of
 500  persons  who  should  be  employed
 in  the  mill,  only  99  persons  have  been
 employed  and  the  mill  is  running.
 Has  any  complaint  been  received  by
 the  Government  that  these  industria-
 lists  and  parties  to  whom  loans  have
 been  sanctioned  are  _  deliberately
 avoiding  employing  displaced  persons?

 Shri  P.  S.  Naskar:  We  have  not  re-
 ceived  any  such  complaint.  But  if
 the  hon.  Member  would  give  me  the
 details  of  the  case,  I  will  look  into  it.

 Shri  Tridib  Kumar  Chauwdhurt;  May
 I  invite  the  attention  of  the  hon.
 Minister  to  page  5  of  the  statement,
 where  it  has  been  mentioned  that  the
 Government  has  decided  to  set  up  an
 undertaking  styled  as  the  Rehabilita-
 tion  Industries  Corporation  with
 capital  provided  by  Government,  in
 which  Shri  G.  D.  Birla  has  agreed  to
 act  as  Chairman  and  four  other  in-
 dustrialists  have  also  agreed  to  come
 in.  The  capital  structure  is  not  given.
 May  I  know  the  capital  structure  and
 the  capacity  in  which  the  other  in-
 dustrialists  are  coming  in  and  their
 names?

 Shri  P.  S.  Naskar:  The  names  of  the
 other  industrialists  who  are  coming  in
 as  Members  has  not  been  finalised
 yet.

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  The  authorised
 capital  is  Rs.  0  crores  and  the  imme-
 diate  issue  will  be  confined  to  Rs  }
 crore.  The  industrialists  who  are
 coming  are  mere  nominese  of  our
 public  sector  corporation  started  by
 the  Government  of  India;  they  are  not
 coming  with  their  own  capital  or  any-
 thing  like  that.  Like  any  other  board,
 Mr.  Birla  has  been  invited  to  be  the
 Chairman  of  the  Rehabilitation  Indus-
 tries  Corporation.  There  will  be  four
 other  local  industrialists  from  Bengal
 and  other  Government  representa-
 tives.  It  will  establish  industries  in
 different  parts  of  West  Bengal,  for  the
 rehabilitation  of  refugees.
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 Shri  Prabhat  Kar:  May  I  know  why
 in  Gayaspur  and  Taherpur,  where  the
 schemes  for  the  establishment  of  in--
 dustries  are  already  finalised,  no  steps
 have  been  taken  by  Government  ६०
 start  the  industries?

 Shri  P.  S.  Naskar:  At  Gayaspur,  we
 have  sanctioned  a  scheme  for  a  spin-
 ning  mill  and  the  West  Bengal  Gov-
 ernment  has  taken  up  the  matter  with
 the  parties  to  whom  the  loan  has  been
 sanctioned  to  expedite  the  setting  up
 of  the  mill.  °

 Shrimati  Renu  Chakravartty:  For
 the  last  two  yeurs,  the  setting  up  of
 industries  has  been  limited  entirely  to
 the  private  sector.  Now  when  we
 are  putting  it  up  in  the  public  sector,
 why  is  the  entire  committee  going  to
 be  put  into  the  hands  of  the  private
 industrialists?

 Shri  Manubhai  Shah:  There  is  no
 question  of  the  entire  committee  be-
 ing  in  the  hands  of  the  private  sector
 industrialists.  We  are  drawing  upon
 the  experience—wherever  it  is  avail-
 able  in  the  country—and  like  any
 other  public  sector  project,  it  is  a
 composite  board  of  Governmental
 nominees  as  well  as  experts  drawn
 from  the  private  industry,  just  to  ex-
 pedite  the  very  purpose  wich  the  hon
 lady  Member  has  in  mind.

 Resources  of  the  Second  Five  Year
 Pian

 +
 (  Shri  Morarka:

 os.  Shri  Harish  Chandra
 Mathur:

 Shrimati  Mafida  Ahmed:
 Will  the  Minister  of  Planning  be

 Pleased  to  lay  a  statement  showing:
 (a)  the  steps  taken  by  the  Centre

 and  the  States  so  far  to  raise  the  re-
 sources  to  the  maximum  possible  ex-
 tent  through—

 (i)  additional  taxation;
 (ij)  mobilising  small  savings;  and

 (iii)  economies  in  the  Plan  and
 non-plan  expenditure;

 228(Ai)  LSD-—8.
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 (b)  the  results  achieved  under  each
 heading  5०  far;  and

 (c)  the  target.  if  any,  set  for  each?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  to  (c}.  A  statement  is  laid  on
 the  table  of  the  House.

 STATEMENT

 The  information  asked  for  in  the
 Question  as  available  upto  May  2958
 was  given  in  the  Planning  Commis-
 sion  Memorandum  on  Appraisal  and
 Prospects  of  the  Second  Five  Year
 Plan  This  Memorandum  was  placed
 on  the  table  of  the  House  in  the  last
 Session.  Since  then  the  Planning
 Commission  has  made  a  fresh  review
 of  the  resources  position  of  the  Centre
 and  the  States.  It  is  proposed  in  the
 course  of  this  Session  to  place  before
 Parliament  a  document  incorporating
 the  results  of  this  review.  This  will
 include  the  latest  available  informa-
 tion  on  the  points  raised  in  this
 Question,

 Shri  Morarka:  May  I  know  whether
 in  the  last  meeting  of  the  National
 Development  Council,  some  specific
 Proposal  for  effecting  economies  in
 planned  and  unplanned  expenditure
 was  discussed  and  if  so,  with  what
 results?

 Shri  L.  N.  Mishra:  The  need  for
 economy  in  both  planned  and  un-
 planned  expenditure  has  been  em-
 phasised  both  by  the  Planning  Com-
 mission  and  at  the  last  meeting  of  the
 N.D.C.  also  the  question  of  economy.
 especially  in  the  matter  of  construc-
 tion  programme,  was  discussed.

 Shri  Morarka:  May  |  know  whether
 it  was  accepted  by  the  National
 Development  Council  on  _  principle
 that  more  resources  would  be  raised
 by  additional  taxation  and  if  so,  what
 is  the  target?

 Shri  L.  N.  Mishra:  No,  Sir;  no  such
 decision  was  taken.
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 Shrimati  Mafida  Ahmad:  May  I
 have  an  idea  of  the  return  from  addi-
 tional  taxation,  whether  it  has  been
 up  to  the  expectation  or  below  expec-
 tation  of  the  provisions  of  the  Second
 Five  Year  Plan

 Shri  LN.  Mishra:  On  an  average
 the  return  from  additional  taxation
 has  not  been  below  expectation,
 rather  it  has  been  on  the  high  side

 Shri  Harish  Chandra  Mathur:  Is  :t
 not  a  fact  that  some  of  the  States
 have  fulfilled  their  targets  and  yet
 they  are  being  asked  to  have  further
 taxation?

 Shri  L,  N.  Mishra:  Yes,  some  States
 have  been  asked  to  raise  resources  by
 further  taxation  and  they  have  ac-
 cepted  I  cannot  give  the  particulars
 now

 Shri  Hem  Barua:  May  I  know  if  it
 is  a  fact  that  Part  B  of  the  Plan  into
 which  it  was  originally  divided  was
 allowed  to  fade  away  quietly  tn  the
 last  meeting  of  the  National  Develop-
 ment  Council?  If  so,  is  it  because
 the  State  Governments  have  failed  to
 make  any  crucial  effort  enjoined  upon
 them  in  the  reappraisal  of  the  Plan
 in  September  to  raise  resources  for
 the  Plan”

 Shri  Nanda:  There  is  no  question
 of  part  (b)  of  the  Plan  fading  away
 quietly  Very  strenuous  efforts  are
 going  to  be  required  to  achieve  and
 accomplish  part  (a)  of  the  Plan,  and
 the  States  have  agreed  to  make  an
 effort,  hke  the  Centre  in  order  that
 this  may  be  achieved

 Shri  Harish  Chandra  Mathur:  Is  it
 a  fact  that  within  a  week  of  their
 placing  a  memorandum  regarding  the
 resources  on  the  Table  of  the  House
 it  was  discovered  by  the  Government
 that  their  appraisal]  was  very  much
 erroneous?

 Shri  Nanda:  No,  Sir

 Shri  Morarka:  According  to  the
 latest  available  estimates  of  the
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 resources  available  what  is  the  final
 size  of  the  Plan  as  determined  by  the
 National  Development  Council?

 Shri  Nanda:  Rs  4,500  crores

 Shri  Tyagi:  Has  any  account  been
 taken  by  the  Planning  Commussion
 of  the  posibilties  of  big  revenues
 that  might  arise  on  account  of  the  new
 ०)  finds  in  India?

 Shri  Nanda:  Yes,  that  also  was  in
 view,  although  m  the  course  of  the
 next  two  years  we  may  not  have
 large  accretions  on  that  account

 Shri  Hem  Barua:  In  view  of  the
 fact  that  the  capacity  to  raise  ad-
 ditional  resources  by  taxation  by  the
 States  is  limited,  may  I  know  how
 the  Government  propose  to  raise  the
 resources  for  the  uncovered  gap  of
 Rs  250  crores  in  financial  resources”

 Shri  Nanda.  Precise’  calculations
 have  not  been  made  as  to  what  the
 yield  will  be  by  the  efforts  in  differ-
 ent  directx  ns  We  are  trying  to
 compute  the  possibilities  in  different
 directions

 Shri  Hem  Barua:  Is  it  a  fact  that
 the  National  Development  Council  in
 its  meeting  has  not  given  any  ideas
 about  this?

 Shri  Nanda.  It  has  given  very
 specific  34९85

 Machinery  and  Material  for  Southern
 Region

 +
 oye  J  Shri  Warior:

 Shri  Vasudevan  Nair:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  how  far  the  machinery  §  and
 materials  purchased  locally  and  tm-
 ported  for  the  Small  Industries  Ser-
 vice  Institute,  Southern  Region,  have
 been  utilised,  and

 (b)  which  centres  have  started
 functioning  so  far?
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 The  Minister  of  Industry  ‘(Shri
 Manubhail  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  I,  annexure
 No.  3.

 Shri  Warior:  From  the  statement
 it  is  found  that  for  the  Madras
 Regional  Institute  out  of  machinery
 worth  Rs.  3.14  lakhs  only  machinery
 worth  Rs.  0.8l  lakhs  have  been  in-
 stalled.  What  is  the  reason  for
 machinery  worth  Rs.  2.33  lakhs  re-
 maining  idle?

 Shri  Manubhai  Shah:  The  machi-
 nery  is  already  there.  It  will  be
 installed  very  soon  and  the  entire
 expenditure  will  be  incurred  by  the
 end  of  this  year.

 Shri  Vasudevan  Nair:  In  the  state-
 ment  it  is  stated  that  the  three  Ex-
 tension  Centres  at  Muvattupuzha,
 Alleppey  and  Attingal  will  be  shifted
 to  their  respective  places  as  soon  as
 buildings  are  completed.  Is  it  not  a
 fact  that  for  these  three  areas  even
 the  finalisation  of  schemes  has  _  not
 been  completed?  If  so,  what  is  the
 reason?

 Shri  Manabhai  Shah:  That  is  not  a
 fact.  These  extension  centres  are
 part  of  the  Plan.  But  the  Plan  has
 a  phased  programme  every  year.
 This  was  included  last  year.  <As  a
 matter  of  fact,  they  have  completed
 all  the  Extension  Centres.  As  the
 hon.  Member  will  find,  as  soon  as  the
 buildings  are  ready,  they  will  be  shift-
 ed  to  the  respective  places.

 Shri  Vasudevan  Nair;  That  is  not  a
 Jact.  Even  the  land  acquisition  has
 not  been  completed.  I  know  the
 position  in  Muvattupuzha.  Even  the
 location  has  not  been  decided.

 Shri  Manabhai  Shah:  I  would  re-
 peat  that  immediately  after  these
 schemes  were  proved  the  Kerala
 Government  selected  the  sites  and  the
 Progress  has  been  quite  satisfactory,
 if  not  very  commendable  Practically,
 all  the  eight  estates  have  gone  up  and
 the  Extension  Centres  also,  as  given
 in  the  statement,  are  more  or  less
 complete.
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 Shri  Tangamani:  May  I  know  why
 the  machinery  purchased  for  the
 Coimbatore  Extension  Centre  at  a  cost
 of  Rs.  .9  lakhs  have  not  been  instal-
 led?  I  also  find  that  though  we  have
 purchased  machinery  worth  about
 Rs.  2  lakhs,  we  have  installed  only
 machinery  worth  Rs.  4  lakhs.  May
 I  know  the  reason?

 Shri  Manubhaj  Shah:  The  general
 Policy  of  the  Government  has  been  as
 follows.  We  have  approved  about  62
 Extension  Centres  and  from  the  Ist
 December  of  this  year  every  State  is
 going  to  have  a  major  Industrial  Ser-
 vice  Institute  in  the  field  of  small-
 scale  industry.  Machinery  has  been
 purchased  in  bulk  for  all  the  63  Ex-
 tension  Centres.  The  work  is  taken
 up  in  a  phased  manner.  I  can,  how-
 ever,  assure  the  hon.  Member  that  the
 Coimbatore  Centre  also  will  be  com-
 ing  up  very  soon,  as  soon  as  the
 arrangements  are  ready.

 United  Press  of  India

 +
 Shri  मे,  हिप  Mukerijee:

 "7.  Shri  Hem  Raj:
 Shri  L.  Achaw  Singh:

 Will  the  Mimster  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  the  news  agency
 known  as  the  United  Press  of  India
 had  made  an  appeal  to  Government
 for  financial  assistance;

 tb)  whether  the  said  agency  has
 since  ceased  to  function;  and

 (८)  whether  Government  have  any
 plans  for  helping  to  resuscitate  it?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  to  (c).
 Some  time  before  it  closed  down  its
 services,  the  United  Press  of  India
 had  approached  the  Government  for
 postponement  of  payments  and  mora-
 torium  on  the  dues  of  the  P.  &  T.
 Department  for  teleprinter  charges.
 Government  made  a  thorough  enquiry
 into  the  working  of  the  agency  and
 were  satisfied  that  its  financial  condi-
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 tion  was  so  unstable  and  its  indebted-
 ness  so  heavy  that  there  was  little
 hope  of  its  being  straightened.  The
 remedies  suggested  also  did  not  ap-
 pear  to  be  capable  of  serving  any
 useful  purpose.

 The  Agency  has  since  closed  down.
 While  the  Government  have  no  defi-
 nite  plan  for  reviving  the  U.P.I.  or
 putting  on  feet  any  similar  agency,
 they  are  prepared  to  consider  sympa-
 thetically  any  scheme  which  is  on  a
 sound  basis  and  which  will  enable
 any  such  new  agency  to  function  as  a
 bona  fide  news  agency.

 Shri  H.  ्,  Mukerjee:  In  view  of
 the  Prime  Minister's  reported  state-
 ment  at  a  revent  press  conference  that
 Government  was  not  interesteq  in
 setting  matters  straight  for  the  U.P.I
 under  the  present  management,  may
 I  know  if  tangible  help  will  be
 speedily  forthcoming  if  the  employees
 try  to  proceed  as  they  intend  to  I
 am  told,  in  a  co-operative  way  and
 re-form  the  organisation  in  confor-
 mity  with  the  recommendations  of  the
 Press  Commission?

 Dr.  Keskar:  I  stated  in  the  latter
 part  of  my  answer  that  Government
 is  prepared  to  consider  sympatheti-
 cally  any  proposal  for  setting  up  a
 similar  news  agency,  in  a_  bona  fide
 way.  It  may  be  in  a_  co-operative
 way  or  by  a  number  of  newspapers
 coming  together.  That  is  what  the
 Prime  Minister  stated  in  his  reply  at
 that  time.

 Shri  L.  Achaw  Singh:  What  was  the
 amount  of  arrears  to  be  paid  by  the
 agency  to  the  Posts  &  Telegraphs  De-
 partment  for  the  teleprinter  service?

 Dr.  Keskar:  The  UPi.  owed  the
 P.  &  T.  Rs.  3.75  lakhs.  Their  total
 indebtedness  is  computed  at  about
 Rs.  2.40  lakhs.

 Shri  Ehadilkar:  In  view  of  the  fact
 that  one  of  the  major  news  services
 is  closed  and  a  monopoly  of  news
 agency  remains  in  “the  hands  of  one
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 service  only  and  in  view  also  of  the
 fact  that  there  was  a  big  tariff  difter-
 ence  between  P.TI.  and  UPI.  news
 services  with  the  result  that  papers
 with  modest  means  have  suffered  by
 the  closure  of  U.P.I.  will  Government
 consider  the  question  of  reviving  it,
 as  the  hon.  Shri  Mukerjee  suggested,
 by  setting  up  a  co-operative  of
 workers?

 Mr.  Speaker:  He  has  already
 answered  it.

 Dr.  Keskar:  The  difficulty  is  that  it
 is  not  possible  for  Government  to  re-
 vive  or  set  up  independent  news
 agencies.  Either  it  is  an  independent
 or  it  is  a  department  of  Government.
 As  I  said,  if  a  proper  news  agency  is
 set  up,  all  facilities  will  be  given.

 Shri  Khadilkar;  600  employees  are
 being  affected.

 Mr.  Speaker:  Government  snot
 prepared  to  take  it  up  by  itself;  that
 is  what  the  hon.  Minister  has  said.

 Shri  Nath  Pai:  Are  Government
 aware  of  the  danger  implicit  if  the
 nation  is  to  be  served  on  al]  import-
 ant  matters  by  a  single  news  agency,
 thereby  making  it  impossible  for  the
 formation  of  enlightened  public
 opinion,  which  is  the  only  guarantee
 of  representative  government?

 Mr.  Speaker:  Does  it  require  an
 answer?

 sit  ब्रजराज  सिंह  :  ष्या  मंत्री  महोदय
 बतलाने  की  कपा  करगे  कि  हिन्दी  में
 सवाद  मेजने  के  लिए  हिन्दुस्तान  समाचार
 समिति  ने  उन  सुविधाओं  को  सुलम  करने
 के  लिए  सरकार  को  कोई  प्रार्थनापत्र  दिया
 है  जो  कि  दूसरी  समाचार  समितियों  को
 मिल  रही  है,  यदि  हां,  तो  उस  प्रार्थना
 पत्र  पर  सरकार  का  क्या  दृष्टिकोरा  रहा  ?

 Dr.  Keskar:  This  does  not  arise  at
 all.
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 Shri  Joachim  Alva:  Do  Government
 realises  the  role  of  the  United  Press”
 in  the  world  of  Indian  journalism
 which  it  has  played  in  the  freedom
 fight  against  Reuter’s  monopoly  and
 the  British  Government?  Will  our
 Government  go  out  of  its  way  to  Jend
 some  assistance  to  this  agency  as  400
 persons  are  out  of  employment?

 Dr.  Keskar:  Government  is  aware
 of  the  role  that  the  U-P.I.  has  played.
 but  any  agency  or  any  organisatioy  has
 to  be  judged  on  its  present  position
 and  not  on  what  it  did  in  the  past.
 We  have  thoroughly  gone  into  the
 matter.  The  financial  position  is  50
 messed  up  that  we  do  not  think  it
 possible  to  straighten  it  up  unless  we
 subsidise  it  or  help  it  in  a  heavy
 manner.

 Shri  Nath  Pai:  There  is  something
 more  than  money  at  stake.

 Shri  A.  C.  Guha:  Is  it  true  that  a
 scheme  was  presented  to  the  Govern-
 ment  which  had  the  support  of  the
 Government  of  West  Bengal  or  at
 least  of  the  Chief  Minister  of  West
 Bengal”  If  so  why  that  scheme  has
 not  been  accepted?

 Dr.  Keskar:  It  is  not  for  the  Gov-
 ernment  to  accept  or  reject  any
 scheme  There  has  been  such  @  pro-
 posal  given  to  Government  to  see  as
 to  how  they  considered  it.  We  told
 them  that  though  the  effort  is,  what  I
 call,  on  the  right  lines,  it  is  not  ade-
 quate  enough  to  put  on  an  indepen-
 dent  basis  any  news  agency  as  the
 capital  that  was  proposed  to  be  rais-
 ed  was,  in  our  opinion,  a  little  too
 small.

 Mr.  Speaker:  Question  Hour  is  over.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Export  of  Bengal  Desi  Cotton

 *9.  Shrimati  Ua  Palohoudhuri:  Wi!)
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  decideg  to
 allow  the  export  of  Bengal  Desi
 Cotton;
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 (b)  if  so,  the  quality  and  quantity
 which  will  be  allowed  to  be  export-
 ed;  and

 (०)  the  countries  to  which  this
 cotton  will  be  exported?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  to  (c).  During  the
 current  cotton  season  beginning  Sep-
 tember,  958  Government  have  allow-
 ed  export  of  +1,50,000  bales  of  Bengal
 Deshi  cotton  besides  other  cotton
 stapling  ye  and  below.  Release  of
 further  export  quotas  depends  on  the
 availability  of  surplus  after  meeting
 the  internal  requirements.  Exports
 are  allowed  to  all  destinations  except
 for  one  or  two  There  is
 no  restriction  on  the  quality  of
 Bengal  Deshi  cotton  allowed  to  be  ex-
 ported

 Supreme  Court  and  Dethi  Courts
 Buildings

 *10.  Shri  V.  P.  Nayar:  Will  —  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state:

 (a)  whether  the  Supreme  Court
 Buildings  and  the  Delhi  Courts  build-
 ings  at  Tis  Hazari  have  been  cons-
 tructed  solely  by  the  CP.W.D.  or
 whether  any  portion  of  it  was  entrust-
 ed  to  private  contractors:  and

 (०)  what,  if  anv,  23s  the  value  of
 work  handled  bv  private  contractors?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  The  buildings  have  been
 constructed  through  private  contrac-
 tors.

 (b)  The  value  of  works  handled  by
 private  contractors  so  far  is:

 (_)  Supreme  Court  About  Rs.
 67  lakhs.

 (ii)  Delhi  District  About  Rs.
 Courts  Tis  Hazari  87  lakhs.
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 National  Advisory  Committee  on
 Public  Co-operation

 "६,  Shri  Damani:  Will  the  Minister
 of  Planning  be  pleased  to  lay  a  state-
 ment  on  the  Table  detailing  the  acti-
 vities  of  the  National  Advisory  Com-
 mittee  on  Public  Co-operation  and
 state  how  far  it  has  helped  in  eliciting
 public  co-operation?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  1  annexure  No.  4).

 Remodelling  of  Tehar  Village
 “18,  Shri  Vajpayee:  Will  the  Minis-

 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  whether  the  work  of  remodel-
 ling  Tehar  village  on  Najafgarh  Road
 has  been  commenced;  and

 (b)  if  so,  the
 made?

 progress  hitherto

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  K.
 Chanda):  (a)  and  (b).  No  Sir,  as  the
 work  cannot  commence  before  vaca-
 tion  of  the  village  by  its  present  resi-
 dents  and  sanction  of  the  final  esti-
 mate  which  is  still  under  examination.

 A.  L  at  Bangalore
 Shri  Mohammed  Imam:

 #19,  Shri  Wodeyar:
 Shri  Achar:

 Will  the  Mnunister  of  Information
 and  Broadcasting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  All
 India  Radio  Station  at  Bangalore  is
 operated  only  on  medium  wave  and
 its  reception  at  long  distance  stations
 is  poor;

 (9)  if  so,  whether  Government
 would  consider  installing  a  short  wave
 transmitter  at  this  Station;  and

 (c)  the  number  of  short  wave  and
 medium  wave  transmitters  function-
 ing  in  the  country  at  present?
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 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)
 Though  the  Bangalore  Station  is  #
 medium  wave  station,  its  transmitter
 is  quite  powerful  being  a  50  KW  one.
 Its  reception  is  satisfactory.  It  is  pos-
 sible  that  due  to  the  configuration  of
 Mysore  State,  a  few  outlying  parts
 might  not  be  getting  good  reception.

 (b)  There  is  no  proposal  to  instal  #
 short  wave  transmitter  at  Bangalore.

 (c)*  There  are  23  short  wave  and  32
 medium  wave  transmitters  function-
 ing  in  the  country  at  present.

 Deportation  of  Indians  from  Pakistan

 ड

 Ram  Subhag  Singh:
 Shrimati  Ha  Palchoudhuri:
 Shri  Vajpayee:
 Shri  Ram  Krishan:
 Shri  Raghunath  Singh:
 Pandit  D.  N.  Tiwary:
 Shri  Bimal  Ghose.
 Shri  Sarju  Pandey:
 Shri  B.  Das  Gupta:
 Shri  R.  C.  Vyas:
 Shri  Rameshwar  Tantia:
 Shri  Rami  Reddy:
 Shri  N.  R.  Munisamy:
 Shri  Assar:
 Shrimati  Mafida  Ahmed:
 Shri  U.  C.  Patnaik:
 Shri  Ajit  Singh  Sarhadi:

 |  Shri  S.  M.  Banerjee:

 #20.  |
 न

 न

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  about
 two  hundred  Indian  nationals  have
 been  deported  from  Khulna  (East
 Pakistan)  to  India;

 (b)  if  so,  whether  Government  are
 aware  of  the  causes  of  their  deporta-
 tion;

 (c)  whether  the  deported  persons
 were  employed  in  East  Pakistan;  and

 (d)  the  steps  taken  or  proposed  to
 be  taken  by  the  Government  of  India
 in  the  matter?
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 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes

 (9)  While  Pakistan’s  version  is  that
 they  had  entered  Pakistan  illegally
 and  were  staying  there  without  pass-
 ports  and  visas,  our  inquiries  reveal
 that  they  had  deposited  their  pass-
 ports  for  renewal  of  their  visas  and
 were  ejected  from  Pakistan  in  pur-
 suance  of  Pakistan’s  general  policy  of
 replacing  Indians  with  Pakistanis  in
 their  industries

 (c)  Yes.

 (a)  Our  Acting  Deputy  High  Com-
 missioner  at  Dacca,  immediately  on
 receipt  of  information,  took  up  the
 matter  with  East  Pakistan  Govern-
 ment.  The  Government  of  India  have
 also  lodged  a  protest  with  the  Pakis-
 tan  High  Commission  at  New  Delhi.

 Plywood  Requirements  of  India

 *2i.  Shri  Jhalan  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  position  with  regard  to  the
 self-sufficiency  or  otherwise  of  the
 plywood  requirements  of  the  country;
 and

 (b)  the  extent  to  which  the  recom-
 mendations  of  the  last  Conference  of
 Plywood  interests  in  the  country  have
 been  accepted  and  implemented  by
 Government?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 Sabha.

 STATEMENT

 (a)  The  total  installed  capacity  of
 plywood  factories  is  sufficient  to  meet
 our  requirements.

 (b)  It  is  presumed  that  the  question
 relates  to  the  meeting  held  at  New
 Delhi  on  l2th  September  957  to  con-
 sider  promotion  of  export  of  veneers
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 and  plywood.  The  following  recom-
 mendations  have  been  implemented.

 (i)  No  expansion  of  teachest  capa-
 city  is  being  allowed  except
 for  export  orders.  There  is,
 however,  no  restriction  on
 expansion  of  commercial  ply-
 wood  capacity  provided  the
 factory  is  adequately  equip-
 ped.

 (ii)  The  grant  of  rebate  of  duty  on
 synthetic  resins  has  been
 agreed  to.

 Qu)  Exemption  from  Voluntary
 Plywood  Cess  has  been  allow-
 ed  on  quantities  of  plywood
 exported  from  the  Country.

 (iv)  Market  prices  of  various
 grades  of  plywood  in  U.  K.
 and  other  countries  are  being
 collected  and  furnished  to  the
 plywood  Associations  for  in-
 formation  of  its  members.

 (४)  The  Railway  Board  has  issued
 necessary  instructions  to  All
 Railways  to  afford  facilities
 for  movement  of  veneers  and
 plywood  by  the  factories  pro-
 ducing  for  export  to  the
 maximum  extent  possible.

 (vi)  A  Delegation  to  Ceylon  to
 explore  the  possibilities  of
 export  of  teachest  plywood  is
 being  arranged  by  the  South
 Indian  Plywood  Manufactur-
 ers  Association.

 (vii)  Other  recommendations  are  at
 present  under  consideration

 Rehabilitation  of  Displaced  Persons  in
 Mysore

 #22.  Shri  Agadi:  Will  the  Minister  of
 Rehabilitation  and  Minority  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  92  on  the  !2th
 September,  958  and  state:

 (a)  the  progress  achieved  so  far  in
 rehabilitation  of  displaced  persons
 from  East  Bengalsin  Periapatna  taluk,
 Mysore  State;  and
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 (b)  the  assistance  the  Mysore  Gov-
 ernment  have  given  in  this  matter?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  The
 scheme  has  been  dropped.

 (b)  Does  not  arise.

 Outer  Space

 Shri  D.  C.  Sharma:
 ६  Shri  Ram  Krishan:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  259  on  the  9th  August,
 3958  and  state:

 Shri  दि  C.  Shukla:
 "23.

 (a)  whether  Government’s  study  of
 the  question  of  sovereignty  in  outer
 space  has  since  been  completed;  and

 (b)  what  action  Government  pro-
 pose  to  take  in  the  United  Nations  or
 elsewhere  on  the  subject?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  and  (b).  The  subject  is
 a  new  and  very  difficult  one  and  very
 ttle  3५  yet  Known  about  it.  Know-
 ledge  about  the  physical  world  has
 increased  greatly  in  recent  vears  and
 thus  has  upset  all  previous  concep-
 tions  of  it  There  can  be  no  question,
 therefore,  of  a  study  on  this  question
 being  completed  at  any  time.  It  is  a
 continuing  study.  There  is  an  item
 on  this  subject  before  the  current
 session  of  the  General  Assembly  of
 the  United  Nations.  It  cannot  be  said
 at  this  stage  what  particular  action
 Government  may  take  in  regard  to  it.
 This  will  depend  on  the  various  sug-
 gestions  that  may  be  put  up  for
 examination.

 Indastrial  Estate  at  Batala

 "2A,  Shri  D.C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  l5I6  on  the
 289  April,  958  and  state:

 (a)  whether  the  ‘onstruction  of  the
 buildings  for  the  Industrial  Estate  at
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 Batala  in  district  Gurdaspur  has  been
 completed;

 (b)  if  so,  when  the  buildings  were
 completed;  and

 (c)  what  industries  have  been  start-
 ed  there?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 e

 State  Employment  Market  Informa-
 tion

 Shri  S.  C.  Samanta:
 "25.  <  Shri  Subodh  Hansda:

 [  Shri  Barman:

 Wul  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  the  State  Employment
 Market  Information  Units  have  been
 estabhshed  in  all  the  States:

 (b)  if  so,  whether  each  unit  has
 been  placed  under  the  charge  of  a
 specially  trained  Employment  Officer;

 (c)  how  long  the  ILO  Expert
 Mr  J  HH  Devey  will  remain  in  Inda
 to  follow  up  the  implementation  of
 this  scheme  in  various  states;  and

 (d)  how  much  financial  assistance
 has  been  given  to  each  State  to  imple-
 ment  this  scheme,  Statewise?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes,  except  in
 Jammu  and  Kashmir

 (b)  Yes.

 {c)  He  left  in  February,  958

 (d)  A  statement  is  placed  on  the
 table  of  the  Sabha.  [See  Appendix  I,
 annexure  No.  5.1

 Second  Five  Year  Plan  Targets

 27,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Planning  be  pleased  to
 state:

 (a)  the  percentage  of  plan  targets
 set  out  in  the  Second  Five  Year  Plan
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 fulfilled  by  each  State  so  far,  in  res-
 pect  of  (i)  Agriculture;  (ii)  Indiss-
 tries;  (iii)  Social  Services;  and

 (b)  the  overall  percentage  of  ful-
 filment  for  India  as  a  whole  according
 to  the  latest  information?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  =  (b).
 Attention  is  invited  to  the  Planning
 Commission’s  Review  of  Progress  of
 State  Development  Plans  prepgred  in
 May  १958  this  year.  This  Review
 provides  information  for  each  State
 for  the  first  two  years  of  the  Plan  and
 mentioned  the  targets  for  the  third
 year.  The  extent  of  fulfilment  for
 the  country  as  a  whole  under  differ-
 ent  heads  was  indicated  in  the  Plan-
 ning  Commission's  report  on  the
 Appraisal  and  Prospects  of  the  Second
 Five  Year  Plan.

 All  India  Working  Class  Family
 Budget  Survey.

 728,  Shri  T.  B.  Vittal  Rao:  W2ill  the
 Minster  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  44  on  the
 74th  August,  7958  and  state:

 (a)  the  progress  made  up-to-date  in
 the  work  of  National  Sample  Survey
 in  connection  with  the  All  India
 Working  Class  Family  Budget  Survey;
 and

 (b)  when  the  same  is  hkely  to  be
 concluded?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  Survey
 commenced  in  August,  958  and  is  in
 progress  in  all  the  50  centres  selected
 for  the  purpose.  Out  of  about  23,000
 families  to  be  surveyed  about  4,000
 families  have  been  surveyed  so  far.

 (b)  By  about  September,  1959.

 Indians  in  Ceylon

 Jf  Shri  Bam  Krishan:
 |  Shri  Damani:

 Will  the  Prime  Minister  be  pleased
 to  refer  to  the  reply  given  to  Starred

 +29,
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 Question  No.  27  on  the  4407  August,
 958  and  state:

 (a)  whether  the  information  in  re-
 gard  to  the  extent  of  loss  and  damage
 to  the  properties  of  Indian  nationals
 in  Ceylon  has  been  collected;

 (9)  ४६  So,  the  nature  of  the  informa-
 tion  collected;

 (c)  whether  any  decision  has  been
 taken  about  claiming  compensation  on
 account  of  damage  caused  to  the  pro-
 perties  of  Indian  nationals;  and

 (d)  whether  it  is  also  a  fact  that  the
 number  of  Indian  migrants  from
 Ceylon  has  increased  after  these  riots
 there?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  Yes

 (b)  470  Indian  nationals  have  so  far
 submitted  reports  to  the  High  Com-
 missioner  of  the  losses  suffered  by
 them  during  the  riots  due  to  looting
 and  arson  These  losses  aggregate
 Rs.  50  lakhs  approximately,  The  High
 Commissioner  has,  however,  neither
 the  machinery  nor  the  means  of
 verifying  these  reports  and  figures

 (c)  No.  The  matter  is  still  under
 the  consideration  of  the  Government
 of  India.

 (8)  There  has  been  a  slight  increase
 in  the  number  of  Indian  nationals
 resident  in  Ceylon  who  have  left  the
 island  for  good.  Prior  to  the  riots  the
 weekly  average  was  242  persons.
 After  the  riots,  the  weekly  repatna-
 tion  has  grossed  247  persons.

 Conference  of  Regional  Settlement
 Commissioners

 *30,  Shri  द  C.  Shukla:  Will  the
 Minister  of  Rehabilitation  and  Minor-
 ity  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  777  on  the  22nd  August,  958  and
 state:

 (a)  whether  any  decision  has  since
 been  taken  by  Government  on  _  the
 views  expressed  at  the  Conference  of
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 Regional  Settlement  Commissioners
 held  at  Srinagar;  and

 (b)  if  so,  the  broad  details  thereof?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  P.  S.  Naskar):  (a)  and  (b).
 Decisions  have  been  taken  on  most  of
 the  recommendations.  A  few  other
 recommendations  are  still  under  con-
 sideration.  A  tabular  statement  show-
 ing  the  items  on  which  decisions  have
 been  taken  is  laid  on  the  Table  of
 the  Sabha.  [See  Appendix  I,  annex-
 ure  No.  6)

 Ambar  Charkha

 *3l.  Shrl  9.  0.  Sharma:  Wil!  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  total  amount  spent  to  शान
 courage  Ambar  Charkha  in  the  coun-
 try  during  the  year  1958,  so  far;

 (b)  what  was  the  output  of  yarn
 expected  from  these  Charkhas;

 (९)  how  much  yarn  has  been  actual-
 ly  produced;

 (a)  how  much  of  the  Ambar  yarn
 has  been  sold  to  the  weavers;  and

 (e)  how  much  yarn  is  lying  un-
 sold?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  to  (e)  A  state-
 ment  ts  laid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  The  expenditure  incurred  dur-
 ing  the  year  958-59  upto  3lst  October
 958  is  Rs.  47:90  lakhs  as  grant  and
 Rs.  178-15  t!akhs  as  loan.

 (b)  7:00  million  lbs.  of  yarn  is  ex-
 pected  to  be  produced  during  1958-59.

 (०)  According  to  reports,  received
 so  far,  °43  million  lbs.  of  yarn  has
 been  produced  during  the  current
 year  (upto  30th  September,  1958).  The
 reports  from  ail  branches  have  not
 yet  been  received  gnd  so  the  informa-
 tion  is  incomplete.
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 (d)  Almost  all  the  quantity  of  yarn
 produced  has  been  given  to  the
 weavers  for  converting  it  into  cloth.

 (e)  Does  not  arise.

 Statutory  rate  of  Insurance  Scheme

 *32.  Shri  Ram  Krishan:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  824  on  the
 i7th  September,  4958  and  state:

 (a)  whether  Government  have
 taken  final  decision  in  regard  to  en-
 hancement  of  statutory  rate  under
 Employees’  State  Insurance  Scheme
 in  its  application  to  Employers;  and

 (b)  if  so,  the  nature  thereof?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  Does  not  arise.

 Bharat  Sevak  Samaj

 i,  Shri  झ  C.  Shukla:  Will  the
 Minister  of  Planning  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No  49]  on  the  4th  Septem-
 ber,  958  and  state:

 (a)  the  broad  features  of  the  pro-
 gress  reports  received  from  the  Bharat
 Sevak  Samaj  on  the  working  of  the
 schemes  for  which  grants-in-aid  were
 sanctioned  during  ‘1957-58;

 (b)  the  total  grants  given  to  the
 different  units  of  the  Bharat  Sevak
 Samaj  in  the  country  during  the  years
 preceding  1958-59,  separately  for  each
 year,  unit-wise;  and

 (c)  how  much  of  the  grants  so  given
 was  actually  spent  and  on  what
 schemes?

 The  Deputy  Minister  of  Planning
 (Shri  8,  N.  Mishra):  (a)  to  (c).  A
 statement  showing  the  grants-in-aid
 given  by  the  Planning  Commission  is
 laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  I,  annexure  No,  73
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 Unsold  Stock  of  Shoes

 Shri  9.  0,  Sharma:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  94  on  the
 32th  September,  3958  and  state:

 (a)  the  steps  taken  to  dispose  of  the
 stock  of  shoes  lying  unsold  with  the
 National  Small  Industries  Cor-
 poration  (Private)  Limited;  and

 (b)  the  amount  of  loss  sustained  by
 Government  in  this  deal?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Negotiations  are  still  in  progress
 with  the  Russian  authorities  and  some
 Kast  European  countries  for  the  dis-
 posal  of  these  shoes.

 (b)  It  does  not  arise  now.  However,
 it  may  be  stated  that  no  financial  loss
 is  expected  in  the  whole  transaction.

 व्यावसायिक  प्रशिक्षण

 ३.  थी  पद्म  देवः  क्या  असम  और  रोजगार
 मंत्री  एक  ऐसा  विवरण  सभा  पटल  पर  रखने
 की  कृपा  करेगे  कि  जिस  में  यह  बताया  गया

 हो  कि:

 (क)  हिमाचल  प्रदेश  में  चालू  वर्ष  में
 शब  तक  कितने  लुहार,  बढ़ई,  बुनकर,  चमार
 शौर  दर्जी  शिक्षित  किये  गये  हे;

 (ख)  उन  में  से  कितनो  को  सरकारी
 गैकरियां  सिल  चुकी  हैं  शौर  श्भी  कितने

 बेरोजगार  हैं,  और

 (ग)  बे  गेजगार  व्यक्तियो  को  काम
 दिलाने  के  लिये  सरकार  नें  क्‍या  कार्यवाही  की
 है?

 दस  उपमंत्री  (शी  झ्ाबिद  झसी)  :

 (क)  हिमाचल  देश  में  दस्तकारी  प्रशिक्षण
 योजना  के  अधीन  १०  व्यक्तियों  को  बढ़ई
 का  काम  और  २६  को  कटाई  ब  सिलाई  का
 काम  सिखाया  गया  ।  लूहारी  के  काम  में
 किसी  को  भी  शिक्षित  नहीं  किया  गया  ।
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 उतल्लेक्ष  किये  गये  बाकी  काम  नहीं  सिखाये
 जाते  t

 (ल)  जिन  लोगों  की  सरकारी  नौकरियां
 मिल  गई  हूँ  उन  के  बारे  में  कोई  जानकारी
 प्राप्त  नही  है  ।  जुलाई  १९५८  में  हिमाचल
 प्रदेश  क ेनियोजन  कार्यालयों  ४  चालू  रजिस्टर
 में  दर्ज  भूतपूर्व  प्रशिक्षणाथियों  की  सख्या
 नीचे  लिखे  अनुसार  थी:---

 व्यवसाय  चालू  'रजिस्ट  में  दर्ज
 नामों  की  शल्या

 लुहारी  का  काम  x
 बढ़ई  का  काम
 दर्जी  का  काम  &

 (ग)  हिमाचल  प्रदेश  सरकार
 >

 अपने
 झषीन  सभी  सम्बन्धित  अधिकारियों  को  आदेश
 देदिया  है  कि  दस्तकारी  प्रशिक्षण  पाने  वालों
 के  नाम,  नौकरी  सम्बन्ती  सहायता  के  लिये,
 पास  के  नियोजन  कार्याल  नेंमें  द्जे  करा  का
 इन्तजाम  करें  ।

 Horses

 >  Shri  H.  N.  Makerjee:
 २  Shri  Muhammed  Elias:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  horses,  for  rac-
 ing  and  other  purposes,  imported
 during  1954-55,  ‘1955-56,  1956-57,  and
 ‘1957-58;  and

 (b)  the  amount  of  foreign  exchange
 involved  in  the  respective  years”

 The  Minister  of  Commerce  ang  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  Separate  statistics  of
 horses  imported  for  racing  and  other
 purposes  are  not  recorded.  The  num-
 ber  and  value  of  horses  imported  dur-
 ing  1954-55,  to  1957-58  are  as  follows:—

 Number  Value  {in  ‘000’  of  Rs.)
 1954-55  7०94
 1955-56  ्  XX9F
 1936-57  788  3378
 ‘1957-58  58  379
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 Indian  High  Commissioner's  Office,
 London

 SJ  Shri  मां,  है. म  Mukerjee:
 "Shri  Muhammed  Elias:

 Will  the  Prime  Minister  be  pleased
 to  state  the  expenditure  incurred  in
 the  High  Commussioner’s  Office,  in
 Lendon  during  1957-587

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawahar  Lai
 Nehrn):

 5

 Rs.  1,78,53-  466/-
 wide  details  below  os

 i,  Minstry  of  Lvternal  Affairs  :  Rs,
 Centra!  Depattm  nis
 Legal  Advaseres  Department
 In  Brmanon  Services
 Dubhn  Embassy  64,61,333/-

 3.  Mumstry  of  Werks  Housing
 and  Supply.  6y,2,533/-

 3.  Manistry  of  Railways  97,  $hof-
 4.  Ministry  of  Commerce  and

 Industry  6,99,  520f-
 5.  Ministry  of  Defence  28, 48,g27/-
 6.  Manistry  of  Education  and

 Serentine  Rescarch  4.65,907/-
 7,  Minsstry  of  Health  9I,86,
 8.  Ministry  of  Transport  and

 Communications  2  68,200

 TOTAL.  Rs.  1,78,53,466)-

 The  expenditure  during  the  year
 1957-58  was  in  excess  of  the  previous
 year’s  expenditure  by  Rs  /20,00,677,
 This  was  mainly  due  to  (a)  upward
 revision  of  scales  of  pay  for  the  locally
 recruited  staff  according  to  rates  fixed
 from  time  to  time  by  the  British
 Treasury;  and  (b)  general  rise  in
 prices  of  articles,  which  considerably
 increased  the  contingent  expenditure.

 ‘The  excess,  in  fact,  would  have  been
 greater  if  it  had  not  been  reduced  by
 some  economy  measures  resulting  in  a
 saving  of  Rs.  11,18,000.

 Unsold  Stock  of  Handloom

 Shri  Panigrahi:  Wil)  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  the  present  Stock  of  unsold
 handloom  goods  in  the  private  sector
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 and  in  the  co-operative  sector  in
 Orissa;  and

 (b)  whether  any  steps  are  proposed
 to  be  taken  to  dispose  of  this  unsold
 stock  of  handioom  goods  in  the  State?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lal  Bahadur  Shastri):
 (a)  As  at  the  end  of  June,  ‘1958.  12:92,
 lakh  yards  of  cloth  valued  at  Rs.  9:05
 lakhs  were  lying  unsold  in  the  co-
 Operative  sector.  Information  regard-
 ing  unsold  handloom  cloth  lying  out-
 side  the  cooperative  sector  is  not
 available.

 (b)  A  special  additional  rebate  of
 6  nP  ॥  the  rupee  was  sanctioned  from
 1-10-58  to  ‘15-11-58

 East  Pakistan  Displaced  Persons  in
 Orissa.

 7  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  the  number  of  East  Pakistan
 displaced  persons  rehabilitated  in
 Orissa  till]  the  3lst  October,  1958,

 (9)  the  names  of  the  different
 colonies  where  they  have  been  re-
 habihtated  in  Orissa  and

 (ed  the  number  of  displaced  persons
 rehabilitated  in  cach  of  the  colonies  in
 Orissa  at  present?

 The  Deputy  Minister  of  Rehabili-
 tation  (Shri  P  8.  Naskar):  (a)  876
 families  have  been  rehabilitated  in
 Orissa  upto  3Iist  October,  958

 {b)  and  (c)  A  statement  ts  laid  on
 the  Table  of  the  Sabha  [See  Appen-
 dix  I,  annexure  No  8)

 Mica

 8.  Shri  Ram  Krishar:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state  the  names  of  coun-
 tries  to  which  exports  of  Mica  have
 been  made  during  958°

 The  Minister  of  Commerce  ang  In-
 dustry  (Shri  Lal  Bahador  Shastri):
 A  statement  showing  the  names  of  the
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 principal  countries  to  which  exports
 of  Mica  have  been  made  during  958
 is  laid  on  the  Table  of  the  Lok  Sabha.

 STATEMENT
 U.S.A.
 UK.
 West  Germany.
 Norway.
 France.
 Japan.
 Italy.
 Austraha.
 Canada.
 Sweden.
 Belgium.
 Switzerland.
 Czechoslovakia.

 i

 के
 ६०
 [७
 L

 an  B&B
 WH

 +
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 Netherlands.
 Poland. ed  wn

 Technical  Training

 9.  Shri  Ram  Krishan:  Wil]  the  Min-
 ister  of  Labour  and  Employment  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  raise  the
 target  for  the  training  of  technicians
 under  the  Second  Five  Year  Plan;  and

 (b)  if  so,  to  what  extent?
 The  Deputy  Minister  of  Labour

 (Shri  Abid  All):  (a)  and  (b).  There  is
 no  increase  in  the  financial  target,  but
 it  is  proposed  to  increase  the  physical
 target  by  about  6  thousands  seats.

 Yarn  for  Handloom  Industry
 10.  Shri  P.  K.  Deo:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  total  quantity  and  value  of
 yarn  consumed  by  the  handloom  in-
 dustry  of  Orissa  in  ‘1957-58;  and

 (b)  the  estimated  value  of  products
 of  the  handloom  industry  in  Orissa

 during  the  above  period?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  Shastri):
 (a)  11,000  bales  of  yarn  valued  at
 Rs.  1,10,00,000  were  consumed  by
 handloom  weavers  in  the  co-operative
 fold  in  ‘1957-58.

 (9)  About  Rs.  78°4  lakhs  in  the
 co-operative  fold.  Information  re-
 lating  to  the  sector  outside  the  co-
 operative  is  not  available.

 Folk  Dances  of  Orissa

 ln  Shri  P.  हू  Deo:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state:

 (a)  whether  any  documentary  film
 has  been  prepared  on  the  folk  dances
 of  Orissa:

 (b)  if  so,  the  nature  thereof;  and

 (९)  if  the  reply  to  part  (2)  be  in  the
 negative  whether  there  is  uny  proposal
 to  produce  any  such  documentary
 film?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  No  documentary  film  has  so  far
 been  produced  exclusively  on  the  folk
 dances  of  Orissa  One  of  the  dances
 of  Orissa,  has.  however,  been  included
 in  the  feature  length  colour-film  on
 Folk  Dances  of  India  entitled  “Dharti-
 Ki-Jhankar”  which  has  been  com-
 pleted  and  will  be  released  shortly

 (c)  No,  Sir.

 Industries  in  Industrial  Estates  of
 Orissa

 i2.  Shri  P.  K.  Deo:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  industries  that  are  proposed
 to  be  set  up  in  the  various  industrial
 estates  in  Orissa;

 (b)  the  industries  that  are  to  be  set
 up  by  private  parties;

 (c)  the  employment  potentialities  of
 these  industries;  and

 e
 (d)  whether  Government  propose

 to  advance  finances  to  private  indus-
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 trialists  to  start  industries  in  these
 industrial  estates?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri'  Lal  Bahadur  Shastri):

 (a)  and  (b).  Only  one  estate  in
 ‘Orissa,  namely  that  at  Cuttack,  has
 started  functioning.  In  other  Estates
 the  building  work  has  not  been  under-
 taken.  A  list  of  industries  which  have
 been  started  in  the  industrial  estate
 at  Cuttack  is  laid  on  the  Table  of  the
 Lok  Sabha  [See  Appendix  I,  an-
 nexure  No  9.}  All,  except  No.  l,  2,
 ॥  and  6  in  the  statement  have  been
 started  by  private  parties.

 (ce)  It  is  too  early  to  judge  at  present
 but  it  is  estimated  that  when  the
 whole  industrial  estate  is  ready,  about
 500  persons  may  be  employed  in  this
 estate.

 (d)  Assistance  will  be  given  under
 the  scheme  for  liberalised  credit
 facilities  and  the  scheme  for  supply
 of  machinery  on  hire  purchase  basis
 as  is  being  given  for  starting  industries
 in  any  other  place

 Substitutes  for  Steel  and  Cement

 13.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Works,  Housing  and
 Supply  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 789  on  the  Ist  September,  1958  and
 state  the  further  progress  made  with
 regard  to  the  use  of  substitutes  for
 steel  and  cement  in  the  execution  of
 building  projects  by  the  Central  and
 State  Governments?

 The  Deputy  Minister  of  Works,
 ‘Housing  and  Supply  (Shri  Anil  K.
 Chanda):  No  information  is  yet
 available,  as  in  a  matter  of  this  kind,
 sufficient  time  must  pass  before  re-
 ‘sults,  if  any,  become  appreciable  It
 is  now  proposed  to  ask  the  Central
 constructing  agencies  and  the  State
 ‘Governments  to  attempt  an  assess-
 ment  of  the  extent  to  which  the  re-
 commendations  of  the  National  Build-
 ings  Organisation  in  the  matter  have
 been  implemented  and  have  produced
 results.
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 Displaced  Persons  From  Gea

 Mm  Shri  D,  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No,  606  on  the  27th  August,  958
 and  state:

 (a)  whether  any  more  displaced
 persons  from  Goa  have  applied  for
 any  aid  or  help  from  the  Government
 of

 India;
 and

 (b)  if  80०,  the  decision  taken  there-
 on?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  and  (b).  Yes.  Applicat-
 ions  from  four  persons  have  been
 received—three  for  financial  assistance
 and  one  for  help  in  securing  a  suitable
 job.  These  requests  are  being  ex-
 amined.

 Remittance  Statements

 “b.  Shri  D.  0.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Starred  Question
 No  7270  on  the  !2th  September,  958
 and  state  whether  final  decision  has
 since  been  taken  to  do  away  with
 statements  regarding  remittances  to
 India  which  are  required  to  be  sub-
 mitted  by  Indian  personne]  serving
 abroad?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  It  has  been  decided  to  dis-
 continue  the  submission  of  remittance
 statements  by  Indian  personnel  serv-
 ing  abroad.

 Development  Programmes  of  A.IR.

 16.  Shri  9.  C.  Sharma:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  has  applied  cut  to  the  de-
 velopment  programmes  of  All  India
 Radio  due  to  the  foreign  exchange
 difficulties;

 (b)  if  so,  to  what  extent;  and
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 (c)  the  names  of  the  important
 schemes  affected  by  this  cut?

 The  Minister  of  Information  and
 Broadcasting  (Dr,  Keskar):  (a)  Yes,
 Sir.

 (b)  About  Rupees  one  crore.
 (ce)  The  important  schemes  affected

 are:
 l.  Installation  of  00  kw  sw  tzans-

 mitter  at  Delhi  for  internal
 Services.

 °

 2.  Installation  of  १0  kw  sw  trans-
 mitter,  Simla.

 3.  Installation  of  0  kw  sw  trans-
 mitter  for  Marathwada/
 Vidarbha.

 4.  Construction  of  auditorium  at
 Madras.

 5.  Construction  of  auditorium  at
 Calcutta.

 6.  Provision  of  full  facilities  in
 mobile  recording  vans.

 7.  Television  Centre,  Bombay.
 8.  Provision  of  full  number  of

 mobile  broadcast  (Studio)  van
 and  provision  of  full  facilities
 in  those  being  provided.

 9.  Permanent  Receiving  Centre,
 Rajkot.

 10.  Permanent  Receiving  Centre,
 Dharwar  and

 i3.  Provision  of  full  facilities  in
 permanent  studios,  Bombay.

 झोद्योगिक  विस्तार  केन्द्र

 १७.  शनी  पद्म  देव  :  कया  वाणिम्य  तपा
 उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (#)  क्‍या  बारह  भ्ौद्योगिक  विस्तार
 केन्द्रों  में,  जो  वर्ष  १६५८-५६  में  स्थापित

 हो  वाले  थे,  काम  प्रारम्भ  हो  गया

 है;

 (ख)  यदि  हां,  तो  े  कहां  कहाँ
 स्थापित  कि  ग  हे:  और

 (ग)  यदि  उप  पैक्स  भाग  (क)  का
 उत्तर  नकारात्मक  हो  तो  विलम्ब  के  क्‍या
 कारण  हें  ?

 बानिज्य  तथा  उद्योग  मंत्रो  भी  लाल

 बहादुर  शास्त्री)  :  (क)  से  (ग).  एक
 विवरण  सभा  पटल  पर  रख  दिया  गया
 है  ।  विलिये  परिश्षिष्ट  १,  अ्नुबन्ध  संख्या

 शन]

 लौनी  को  बरसंमों  का  रायात

 १८.  बी  पद्म  देव  :  क्या  बाणिज्य  तथा
 उद्योग  मंत्री  यह  बतान  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  १६५८  में  भ्ब  तक  भारत  में
 चीनी  के  बर्तनों  का  कितना  आ्रायात  हुभा  ;
 श्रौर

 (@)  चोनी  के  बतंनों  के  आयात  को
 पूर्णतः  बन्द  करने  के  लिये  सरकार  ने  क्‍या
 कदम  उठाये  हैं  ?  4

 वाणिज्य  तथा  उद्योग  संत्रो  (श्री  साल

 बहादुर  शास्त्री)  :  (क)  जनवरी  से  अगस्त
 १६५८  तक  भारत  में  चीनी  के  बतंनों  का
 कितना  झायात  हुआ  तथा  उनका  क्या  मूल्य
 है,  इसका  एक  विवरण  सभा-पटल  पर  रख
 दिया  गया  है  ।  [देखिये  परिश्चिष्ट  १,  झनुबस्थ
 संख्या  22]  |

 (ख)  जुलाई,  १६५७  से  चीनी  के  बतंनों
 का  श्रायात  करने  के  लिये  कोटा  नहीं  दिया
 जाता  है  प्रश्न  के  भाग  (क)  के  उत्तर  में
 प्रस्तुत  विवरण  में  जो  झायात  दिखाया  गया
 है,  वह  या  तो  पहले  की  लाइसेंस  झवधियों  में
 दिये  गये  कोटों  का  माल  है  या  पयंटकों  को
 ठहरा  वाले  होटलों  को  दिये  गये  विशेष
 लाइसेंसों  के  अधीन  मंगाया  गया  माल  है  1

 Handloom  Development  Scheme

 19,  Shri  N.  Keshava:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  is  the  total  amount  sanc-
 tioned  by  the  Central  Government  for
 the  handloom  development  schemes  to
 the  State  of  Mysore  for  the  years
 ‘1956,  1957,  958  separately  for  Cotton,
 silk  and  woollen;  and
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 (b)  what  is  the  amount  spent  by
 the  Mysore  State  and  how  much  has
 lapsed  in  the  above  years  for  each  of
 the  above  items?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  Shastri):
 (a)  and  (b)  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha  [See
 Appendix  I,  annexure  No  2]

 General  Agreement  on  Tariff  and
 Trade

 J  Shri  9.  C  Sharma: a
 प्‌  Shri  Raghunath  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state

 (a)  whether  it  35  a  fact  that  the
 3th  Session  of  Gencral  Agrecment
 on  Tariff  and  Trade  was  held  in
 Geneva  in  October,  ‘1958,

 (0)  uf  so,  whether  India  was  ie-
 presented  at  the  Session,  and

 (c)  the  measures  agreed  to  at  the
 Session  for  further  tariff  reductions
 and  elimination  of  quantitative  —  res-
 trictions  in  order  to  expand  world
 trade’

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Lai  Bahadur  Shastri)-
 (a)  Yes,  Sir

 (b)  Yes,  Sir.

 (९)  The  330  Session  of  the  GATT
 is  scheduled  to  last  for  about  =  six
 weeks  from  the  l6th  October,  958  and
 its  final  decisions  and  recommend-
 ations,  if  any.  regarding  further  tariff
 restrictions  or  elimination  of  quanti-
 tative  restrictions  would  not  be  avail
 able  before  the  Session  concludes
 towards  the  end  of  the  current  month
 or  early  m  December,  958

 Documentary  on  Coir  Industry

 22.  Shri  R.  C.  Majhi:  Will  the  Minis-
 ter  of  Information  and  Broadcasting
 be  pleased  to  state.

 °
 (a)  whether  a  documentary  film

 depicting  the  various  processes  of  the
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 Coir  Industry  has  been  brought  out;
 and

 (9)  7  so,  whether  the  Coir  Board
 has  borne  the  cost  of  the  film?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  No
 separate  documentary  has  been  pro-
 duced  on  the  Coir  Industry  as  such.
 The  subject  has,  however,  been  includ-
 ed  in  three  documentary  films:  “Tree
 of  Wealth”,  “Song  of  the  South”  and
 “Kerala”

 (b)  Docs  not  arise

 Indian  Workers  in  Malaya

 Jf  Shri  Raghunath  Singh: =
 ‘Dr.  Ram  Subhag  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state

 (a)  the  number  of  Indian  workers
 who  have  been  repatriated  from
 Malaya  Federation  to  India  during
 this  year  so  far,

 (b)  whether  it  is  a  fact  that  eleven
 hundred  Indians  have  been  repatriated
 in  the  month  of  October,  ‘1958,  and

 (७)  action  taken  by  Government  in
 the  matter?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru)  (७)  The  Honourable  Member
 presumably  desires  information  in  res-
 pect  of  Indian  Jabourers  who  emigrat-
 ed  to  Malaya  under  the  Indian  Emi-
 gration  Act,  ‘1922,  to  work  on  planta-
 tions  and  are  repatriated  to  India  at
 the  expense  of  Malayan  Government
 when  thev  are  old  and  indigent  in
 accordance  with  the  terms  of  their
 employment  which  were  approved  by
 the  Government  of  India  The  num-
 ber  of  these  Indian  labourers  repatriat-
 ed  to  India  from  January,  958  to
 October,  958  was  2,003

 (b)  No

 (c)  No  action  is  called  for  on  the
 part  of  Government
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 हिन्दुस्तान  हाउसिंग  फैक्टरी

 २४.  को  Ro  ला०  द्िवेदी  :
 श्यो  शामेदवर  टांटिया  :

 क्या  लिर्माण,  झावास  और  संभरण  मंत्री

 यह  बताने  की  कृपा  क  गे  कि  :

 (क)  हिन्दुस्तान  हाउसिंग  फैक्टरी  में
 किस  प्रकार  का  काम  हो  रहा  है  और  उसमें
 झब  तक  क्या  प्रगति  हुई  है  ;  ,

 (ख)  मेसर्स  बसाला  सिंह  वैलेनवर्ग
 लिमिटेड  के  साथ  सरकार  ने  जो  समझौता
 इस  फैक्टरी  को  चलाने  के  लिये  किया  था
 उसके  भ्रसफल  हो  जाने  से  सरकार  को  कितनी

 हानि  हुई  है  ;

 (ग)  जो  काम  अब  चालू  किया  गया  है
 उसमे  लगे  सामान,  झौजार  इत्यादि  की  क्‍या
 कीमत  है  ;  भौर

 (घ)  इस  काम  की  भविष्य  की  क्‍या
 सभावनायें  है  ?

 निर्माण,  झ्रावास  तथा  संभरण  उपमंत्रो

 (श्री  प्रनिल  go  wat):  (क)  इस  समय
 फैक्टरी  निम्नलिखित  वस्तुएं  बना  रही  है
 (१)  प्रोस्ट्सड  कॉक्रोट  —  (  Prestressed
 Concrete).  विभाग  |

 द्रान्समिशन  पोल्स  (Transmission

 poles)  सड़कों  पर  लगाने  के  बिजली  के

 सखम्मे,  इन्डस्ट्रियल  देवी  बीम्स  (industrial
 heavy  beams  ),  प्रीस्ट्रेसड  काक्रीट
 कड़ियों  झौर  प्रीकास्ट  भ्रार०  सी०  सी०  स्लेव

 (slabs)  समेत  प्रीकास्ट  छते,  फेसिग  पोल
 (  fencing  poles  ),  वाइब्रेटिड  सीमेंट
 कांक्रीट  पाइप  और  पेवमेंट  फ्लैग

 (  pavement  flags  )  |

 (2)  सकड़ो-कार्य  बिभाग  !
 दरवाजे,  खिडकियां  और  प्रन्य  सादा

 फर्नीचर  t

 (३)  फोस  बॉफक्रीट  विभाग

 वातानुकूलित  इमारतों  तथा  जीत-
 संग्रहण-संयन्त्रों  (Cold  storage  plants)
 के  लिये  फोम  कांक्रीट  प्रौर  हल्की  काक्रीट  के

 228(A)  LSD—4.
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 ताप  निरोधक  (  Insulation  )  ब्लाक
 तथा  इमारतों  में  लगाने  के  लिये  पार्टीशन  ब्लाक

 (  partition  blocks  )  U

 IVR  से  १५-८५-५८  तक  फैक्टरी  गैर
 सरकारी  नियंत्रण  में  रही  भौर  उसके  उत्पादन
 का  मूल्य  केवल  २७  लाख  रुपये  था।  सरकार
 द्वारा  नियंत्रण  में  लिये  जाने  के  बाद  उत्पादन
 निम्न  प्रकार  रहा  —_

 लाख  रुपये

 १६-८-५५  से  ३१-७-५६  तक  २६.८४

 १-८४-५४६  से  ३१-७-५७  तक  ३८.२३

 १-८-५७  से  ३  १-७-५८  तक  38  लाख

 रुपये  लगभग

 ३१-७-५७  को  समाप्त  होने  वाले  बे  में  फैक्टरी
 को  ३८,७६१  ५७  रुपये  का  शुद्ध  लाभ  हुआा
 जब  कि  उससे  पिछले  वर्ष  का लाभ  ५,८१३  ८१
 र्प  था।  ३१-७-५८  को  समाप्त  होने  वाले
 वर्ष  के  लेखे  अभी  तैयार  नही  द््पे  हैं  ।

 (ख)  १-४-५३  से  १५-८-५८  तक  की
 अवधि  में  फैक्टरी  को  ¥,90, 598  रुपये  का

 कुल  घाटा  हुभा  जिसमें  से  सरकार  को  ५
 लास  रुपये  का  घाटा  उठाना  पड़ा  ।  इस  घाटे
 में  ४.१२,८७६  रुपये  की  बह  रकम  भी  शामिल
 है  जो  कि  फैक्टरी  सरकार  से  ली  गई  स्थिर
 सम्पत्ति  के  किराये  के  रूप  मे  सरकार  को  देती  ।
 बाकी  £90,598  रुपये  का  घाटा  मैसर्स
 बसाखा  सिंह  बेलेनबर्ग  लिमिटेड  ने  उठाया  ।

 (ग)  १६-८-५५  को,  जब  सरकार
 फैक्टरी  वापस  लो,  उस  समय  फैक्टरी  के  पास
 किराये  पर  ४५.  ५०  लाल  पथे  की  सरकारी
 परिसंपत  (  assets  )  थी  फैक्टरी  सर-
 कार  को  इस  परिसंपत  पर  पट्टा  राशि

 (  lease  money  )  दे  रही  है  ।

 उत्पादन  बढ़ाने  व  सुधारने  के  लिये
 कम्पनी  अपने  घन  से  धीरे  घीरे  फैक्टरी  को

 बढ़ा  रही  है  7  इस  तरह  तीन  प्रीस्ट्रेसिंग  मेजें

 (  prestressing  thbles  )  बनाई  जा

 चुको  हूँ  झ्ौर  लकड़ी  को  प्रिजवें  तथा  सीजन
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 (preserving  and  season‘ng)  करने
 की  मशीनों  व  सामान  को  भी  मंभाया  जा  रहा
 है।  १७,३००  यर्ग  फूट  का  प्रतिरियत  संग्रहण
 स्थान  (  storage  space  )  भी  बन,

 लिया  प्या  हैं।

 (घ)  १-८-५८  से  चालू  होने  दाले  बच
 में  लगभग  ७  लाख  रुपये  मूल्य  की  वरतुश्रो

 के  उत्पादन  होने  की  श्राषा  हूँ  1

 Transit  Camps  for  Displaced  Persons
 25.  Shri  Tridib  Kumar  Chaudhuri:

 Will  the  Mhunister  of  Rehabilitation
 and  Minority  Affairs  be  pleased  to
 State:

 (a)  the  total  number  of  transit
 camps  for  displaced  persons  from  East
 Pakistan  now  in  West  Bengal  with  the
 number  of  inmates  in  each  of  these
 camps;  and

 (b)  what  arrangements  have  been
 made  by  Government  to  acquaint  the
 inmates  of  these  camps  with  the  pros-
 pects  of  such  rehabilitation  schemes
 as  the  one  in  the  Dandakaranya  area?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  ड्,  S.  Naskar):  (a)  There
 are  no  “transit”  camps  in  West  Bengal.
 The  number  of  camps,  however,  on
 Ist  October,  958  was  28  and  the  total
 number  of  displaced  persons  was
 ‘1,89,232.  A  statement  giving  the
 approximate  number  in  each  camp  35
 laid  on  the  Table  of  the  Sabha.  [See
 Appendix  I,  annexure  No.  13.)

 (b)  Apart  from  the  wide  circulation
 of  a  detailed  brochure  on  Danda-
 karanya  in  Bengali  and  English,  a
 meeting  of  the  Camp  Superintendents
 and  other  senior  officers  connected
 with  the  work  of  relief  and  rehabilita-
 tion  in  West  Bengal  was  convened  on
 the  Ist  November,  2958  at  Calcutta  at
 which  the  broad  outlines  of  the
 scheme  were  explained.  The  Camp
 Superintendents  were  asked  to  explain
 the  same  to  the  inmates  of  the  camp
 under  their  respective  charge.  A
 publicity  organianttte on  is  also  being  set
 up  for  the  purpose.
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 State  Plan  of  Orissa

 26.  Shri  Panigrahi:  Will  the  Minister
 of  Planning  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  78l  on  the  22nd  August  4958  and
 state:

 (a)  whether  the  Planning  Commis-
 sion  has  since  examined  the  estimates
 of  financial  resources  for  the  remain-
 ing  years  of  the  second  Plan  period
 submitted  by  the  Orissa  Government;
 and  7

 (०)  whether  the  Planning  Commis-
 sion  has  made  any  suggestions  to  the
 State  Government  in  this  connection?

 The  Deputy  Minister  of  Planning
 (Shri  Ss.  N.  Mishra):  (a)  and  (b).  Yes;
 the  estimates  furnished  by  the  Gov-
 ernment  of  Orissa  were  discussed
 between  the  Planning  Commission  and
 the  State  Government  in  October.  At
 these  discussions  various  measures  for
 raising  additional  resources,  such  as
 assessment  and  recovery  of  betterment
 fees,  special  assessment  on  agricul-
 tural  land  used  for  non-agricultural
 purposes,  improvement  in  tax  adminis-
 tration,  intensification  of  the  small
 savings  drive,  etc,  were  considered
 jointly  by  the  Planning  Commission
 and  the  State  Government.

 Cycle  Manufacturing  Industry
 27.  Shri  Ram  Krishan:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  present  position  of  cycle
 manufacturing  industry  in  the  coun-
 try;

 (b)  whether  this  industry  is  facing
 some  difficulty  due  to  non-availability
 of  raw  materials;  and

 (८)  if  so,  the  steps  taken  by  Govern-
 ment  to  help  the  industry  in  this
 regard?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  target  of  production  of
 bicycles  in  the  Second  Five  Year  Plan
 has  been  fixed  at  25  million  bicycles
 for  1960-61,  Against  this,  24  units  in
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 36९  large  scale  sector  with  a  capacity
 f  ‘1,877,800  bicycles  and  78  units  in
 ३९  small  scale  sector  with  a  capacity
 f  353,000  bicycles  have  been  approved
 y  Government.  At  present  20  units
 re  in  production  in  the  large  scale
 ector  and  their  total  production  dur-
 ig  the  first  six  months  of  1958  has
 een  483,544  bicycles.  The  smal!  scale
 ector  has  produced  81,352,  bicycles
 uring  the  same  period

 (b)  and  (c).  No  particular  difficulty
 s  being  faced  by  this  industry.  In
 act,  this  industry  has  been  given  some
 wiority  in  the  allocation  of  foreign
 xchange  for  procurement  of  raw
 naterials  by  imports.  An  additional
 quota  of  4,500  tons  of  steel  has  also
 yeen  allocated  to  the  States  for  dts-
 tribution  to  the  small  scale  entre-
 oreneurs  with  effect  from  the  first
 quarter  of  1958-59.  These  steps  have
 sept  up  the  progress  of  this  industry
 and  the  production  is  expected  to
 increase  by  25  per  cent.  as  compared
 with  2957  level  of  production.

 Cotton

 28.  Shri  Ram  Krishan:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  quantity  of  cotton  which  is
 being  supplied  to  the  cloth  mills  by
 Government  and  the  price  at  which  it
 is  supplied;

 (७)  whether  the  supply  was  made
 to  these  mill  owners  at  their  request;
 and

 (c)  if  so,  on  what  conditions?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 fa)  to  (c).  No  cotton  is  being  sup-
 plied  to  mills  by  Government.  There
 is  no  distribution  control  over  Indian
 cotton  and  the  mills  are  free  to  pur-
 chase  any  quantity  they  desire.  As
 regards  foreign  cotton,  the  mills  can
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 effect  purchases  to  the  extent  of
 quotas  allotted  to  them  by  the  Textile
 Commissioner,  Bombay

 Central  Schemes  in  Punjab

 39  J  Shri  Ram  Krishan:
 |  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Planning  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  476  on  the
 4th  September,  I958  and  state:

 (a)  whether  the  information  regard-
 mg  the  amount  provided  by  wu.
 Central  Government  for  Centrally
 sponsored  schemes  in  the  Punjab  in
 the  first  two  years  of  the  Second  Five
 Year  Plan  has  since  been  collected:
 and

 (by  af  so,  the  details  thereof?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra):  (a)  and  (b)  A
 statement  indicating  information  avau)-
 able  so  far,  is  placed  on  the  Table  of
 the  House.  [See  Appendix  I,  annex-
 ure  No  I4.]

 Closure  of  Manganese  Ore  Mines

 30.  Shri  Panigrahi’  Wii]  the  Minister
 of  Labour  and  Employment  be  pleased
 to  state:

 (a)  whether  any  of  the  manganese
 ore  mines  closed  till  the  30th  June
 958  have  since  been  opened;

 (b)  names  of  the  different  provinces
 where  these  manganese  mines  are  stil!
 closed;

 (c)  the  number  of  workers  who
 have  remained  unemployed  as  a  result
 of  closure  of  these  manganese  ore
 mines;  and

 (d)  the  total  number  of  manganese
 mincs  working  in  the  country?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a).  to  (d).  The
 information  is  being  collected  and  wil!
 be  laid  on  the  Table  of  the  House.
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 प्रधान  संत्री  को  भूटाम  यात्रा

 श्री  भक्त  वद्ांन  :
 ३१.  ची  नबल  प्रभाकर  :

 क्या  प्रधान  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  प्रधान  मंत्री  ने  हाल  ही  में  भूटान
 की  जो  यात्रा  की  थी  उसमें  उन्हें  कितने  दिन
 लगे  ;

 (ख)  उन्हें  कितने  मील  मोटर,  घोडे,
 खच्चर  व  याक  पर  और  पंदल  चलना  पडा  ,

 (ग)  उन्होंने  किन-किन  स्थानों  व
 संस्थाप्रों  का  निरीक्षण  किया;  और

 (घ)  उनकी  इस  यात्रा  पर  भारत
 सरकार  का  कुल  कितना  धन  व्यय  हुमा

 +

 प्रधान  संत्रो  तथा  जेदेशिक  कार्य  मंत्रो

 (शी  जवाहरलाल  नेहरू)  :  जो  सूचना  मसागी
 गई  है  ,  वह  इस  प्रकार  है  :

 (क)  १६  सितम्बर  से  ०  अक्तूबर
 १६५८  तेक  q

 (ख)  दोनों  तरफ  करोब  १२३  मल
 मोटर  कार  से  ग्रौर  ७०  मील  घोड़े,  खच्चर  या
 याक  पर  ।

 (ग)  जिन-जिन  स्थानों  और  संस्थाओं

 में  वे  गये  थे,  उनके  नाम  येह

 गंगतोक,  छांगू,  हो रबधाग,  पाटुग,  रिन-
 छे  नगाग,  चरिथांग,  हा  जोंग  ग्रौर  पारो।

 कारग्यू  मठ  (माने स्ट्री),  पारों  जोंग,
 ल्हाखांग।

 (घ)  राजकीय  श्रतिथि  होने  के  नाते,
 भूटान  में  इन  पर  जो  खच  हुआ,  वह  सब
 भूटान  की  सरकार  ने  किया।  सामान्य  नियमों
 के  अन्तर्गत  अधिकारियों  के  लिये  जिस  सफल
 भत्ते  की  प्रनुमति  हैं,  उसके  श्रतिरिबत,  उप-
 हारों  के  लिये  Hose  रु०  आपातिक  व्यय

 77  NOVEMBER  968  Written  Answers  68

 (कान्टिनजेंसीज)  के  लिये  २,०००  रुपये
 ओर  सत्कार-व्यय  (एन्टरटेनमेंट)  के  लिये
 १,०००  रुपये  की  भी  मंजूरी  की  गई  थी।

 Rehabilitation  Industries  Corporation

 Shri  Ram  Krishan:
 Shri  A.  M.  Tariq:
 Shri  S.  M.  Banerjee:
 Shri  Ajit  Singh  Sarhadil:

 32.

 ‘
 Will  the  Minister  of  Rehabilitation

 and  Minority  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Govern-
 ment  have  decided  to  set  up  a  Reha-
 bilitation  Industries  Corporation  for
 the  rehabilitation  of  displaced  persons
 in  West  Bengal;

 (b)  if  so,  the  details  thereof;  and

 (c)  at  what  stage  is  the  scheme?

 The  Deputy  Minister  of  Rehabilita-
 tion  (Shri  क्,  5.  Naskar):  (a)  to  (८).
 Yes.  The  details  are  being  worked
 out.

 Papers  Published  in  Malayalam

 33.  Shri  Narayanankutty  Menon:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  daily  and  weekly
 papers  published  in  Malayalam  in
 ‘1958;

 (b)  the  number  of  paid  subscribers
 for  each  paper;  and

 (c)  the  quantity  of  newsprint  allot-
 ted  to  cach  paper  in  1957-58?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):

 (a)  Dailies  28  (including  8
 bilingual)

 Weeklies  35  (including  I
 bilingual  and
 multi-lingual)

 (b)  The  information  asked  for  may
 be  obtained  from  the  Press  Registrar
 in  accordance  with  the  procedure
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 prescribed  in  the  Press  and  Registra-
 tion  of  Books  Act.

 (c)  No  allotment  as  such  of  news-
 print  was  made  during  1957-58.  How-
 ever,  during  the  licensing  period
 ‘1957-58,  (October-March)  the  entitle-
 ment  of  each  newspaper  for  imported
 newsprint  was  worked  out  for  42
 months,  both  on  the  basis  of  previous
 consumption  of  imported  newsprint
 and  on  page-area  basis.  After  impos-
 ing  a  cut  of  5  per  cent  and  deducting
 the  stocks  and  expected  arrivals
 against  licences  on  hand  on  ist  October
 ‘1957,  the  balance  was  licensed  either
 on  the  basis  of  consumption  or  page-
 area,  whichever  was  less.  The  news-
 papers  were  also  free  to  draw  supplies
 from  Nepa  Mills  for  their  additional
 requirements.

 विकास  पोजनापरों  का  प्रचार

 ३४.  शी  विभूति  मिश्र  :  क्या  सूचना
 और  प्रसारण  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  केन्द्रीय  तथा  राज्य  उस  सरकारों
 को  अपनी  अनेक  विकास  योजनागयें  कार्पान्वित
 करने  में  जो  मफलता  प्राप्त  हुई  है.  उसका
 जनता  में  प्रचार  करने  के  लिये  सरकार  ने  शब
 तक  अर्थात्‌,  १५  नवम्बर,  १६५८  तदा  कीन
 कौन  से  तरीके  अपनाये;  और

 (ख)  सामान्य  जनता  ने  इन  योजनाग्रो
 को  किस  हद  तक  पसन्द  किया  है?

 सुचना  और  प्रसारण  मंत्री  (डा०केसकर)  :

 (क)  भिन्न  भिन्न  विकास  योजनाओं  का
 प्रचार  कार्य  मुख्यतथा  राज्य  सरकारें  करतीं

 हूँ।  केन्द्रीय  सूचना  तथा  प्रमारण  मंत्रालय
 झखिल  भारतीय  पंचवर्षीय  योजना  तथा
 उसकी  प्रमुख  योजनापों  के  आम  प्रचार
 कार्य  का  काम  करता  है।  इसका  भी  ध्यान
 रखा  जाता  है  कि  केन्द्रीय  प्रचार  विभाग  राज्य
 के  प्रचार  विभागों  से  पूरी  तरह  से  मिल  कर
 कार्य  करे।  इसके  लिये  इस  मंत्रालय  ने  एक
 व्यापक  मिला-जुला  कार्यक्रम  तैयार  कर  रखा
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 है  जिसकी  खास  २  बातें  विवरण  में  है  [देलिये
 परिशिष्ट  १,  अनुबन्ध  संख्या  १५]

 (ख)  मोटे  तोर  पर  इस  प्रचार  कार्य
 का  श्रच्छा  प्रभाव  पड़ा  है।  योजना  के  संबंध
 में  लोगों  में  जागृति  बढ़  रही  है।  अगर  वर्त-
 मान  योजनाग्रों  को  कार्फी  हद  तक  बढ़ाया
 जाये  तो  लोगों  में  बड़े  पैमाने  पर  जागृति
 पैदा  की  जा  सकती  है|  इसके  लिये  प्रीर  काफी
 खच  की  जरूरत  होगी  जो  कि  प्राप्त  नहीं  है।

 Class  III  ang  Class  IV  Employees  of
 the  C.P.W.D.

 35.  Shri  Tangamani:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply  be
 pleased  to  state:

 (a)  the  number  of  Class  III  and
 Class  IV.  employees  in  the  various
 Divisions  and  Sub-Divisions  of  the
 C.P.W.D.  on  regular  establishment
 according  to  each  category  of  post;  and

 (b)  the  number  of  permanent  posts
 in  each  category  at  present?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0.  Reddy):  (a)  and
 (b).  The  information  is  being  col-
 lected  and  will  be  placed  on  the  Table
 of  the  House  as  soon  as  it  is  ready.

 Second  Five  Year  Plan

 36.  Shri  Wodeyar:  Will  the  Minister
 of  Planning  be  pleased  to  state:

 (a)  whether  pruning  of  Second  Five
 Year  Plan  has  affected  Mysore;  and

 (b)  if  so,  the  particular  projects
 which  are  likely  to  be  affected?

 The  Deputy  Minister  of  Planning
 (Shri  S,  N,  Mishra):  (a)  and  (b).
 Information  regarding  changes  in  the
 total  outlay  under  the  Plan  and  the
 likely  effects  on  outlays  in  the  States
 will  be  furnished  in  a  document  to  be
 presented  to  Parliament  in  the  course
 of  this  session.  Thee  document  will
 also  provide  some  information  regard-
 ing  projects  which  may  be  affected.
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 Export  Negotiations

 37.  Shri  Aurebindo  Ghosal:  W2)!
 the  Minister  of  Commerce  and  Indus-
 try  be  ‘pleased  to  state:

 (a)  whether  any  cxport  business
 has  been  negotiated  through  the  Indian
 Embassies  abroad  tn  957  and  ‘1958;
 and

 (9)  ॥  so,  the  total  export  busines-
 negotiated  by  them?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):
 (8)  It  is  not  the  function  of  Indian
 Embassies  abroad  to  negotiate  business
 on  behalf  of  Indian  exporters.  Our
 Commercial  Representatives  do  render,
 whenever  possible,  assistance  to  Indian
 businessmen  in  making  local  contacts
 and  in  furnishing  information  about
 lecat  market  conditions

 ib)  Does  not  ariwne

 Indian  Trade  Centres

 38.  Shri  Aurobindo  Ghosal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  Indian  Trade
 Centres  and  Show-Rooms  abroad  in
 3957  and  1958:

 (b)  whether  these  are  adequate  to
 cover  the  world  market,  and

 (९)  ॥  not  the  steps  taken  to  increase
 their  number?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  26  at  the  end  of  1957-58  and  28
 on  3181.  October  958

 (b)  and  (c).  These  institutions
 cover  quite  a  good  bit  of  the  world
 market.  Apart  from  these  show-Rooms,
 commercial  publicity  is  also  provided
 in  unrepresented  areas  through  the
 medium  of  ExKibitions.  Steps  are  also
 being  taken  to  establish  a  few  more
 Show-Rooms.
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 Drags  in  India
 39.  Shri  Aurobindo  Ghosal:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  following  drugs  are
 produced  in  India  at  present;

 (3)  Sodicium  Salicylate
 (i)  Aspirin

 ait)  Phenacetin
 (iv)  Methyl  Salicylate
 (v)  Paro-Amino  Salicyhe  Acid  and

 its  salts
 (vt)  Diamino-diphenyl

 and
 (b)  of  so,  the  names  of  the  producing

 compames  and  the  quantities  pro-
 duced  per  month?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Yes,  Sir.

 tb)  A  statement  showing  the  num-
 her  of  factories  and  quantities  pro-
 duced  is  laid  on  the  Table  of  the  Lok
 Sabha  [See  Appendix  I,  annexure
 No  36]

 Sulphone;

 42  brs.
 DEATH  OF  SHRI  SAMI  VENKATA-

 CHALAM  CHETTI

 Mr.  Speaker:  |  have  to  inform  the
 House  of  the  sad  demise  of  Shri  Sam
 Venkatachalam  Chetti,  who  passed
 away  at  Madras

 Shri  Venkatachalam  Chetti  was  a
 member  of  the  former  Central  Assem-
 bly  from  the  year  934  to  938  He
 was,  before  that,  the  Leader  of  the
 Opposition  on  behalf  of  the  Congress
 in  the  Madras  Legislative  Assembly.
 He  was  a  very  prominent  member  of
 the  previous  Assembly  here.

 I  am  sure  the  House  will  join  with
 me  in  conveying  our  condolence  to
 the  bereaved  family  of  Shri  Venkata-
 chalam  Chetti.

 The  House  may  stand  in  silence  for
 a  minute  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  minute.
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 i2.62  hrs.

 MOTIONS  FOR  ADJOURNMENT

 SrrvATION  IN  PONDICHERRY

 Mr.  Speaker:  1  have  received
 notices  of  several  adjournment
 motions.  I  am  coming  to  them  one
 after  the  other.

 The  first  is  regarding  dissolution  of
 the  Pondicherry  Elected  Assembly,
 following  the  refusal  of  the  Chief
 Commissioner  to  form  the  Council  of
 Ministers  and  the  subsequent  uncer-
 tain  conditions  in  Pondicherry  by
 Shri  Tangamani.

 Shri  Tangamani  (Madurai):  Even
 during  the  last  Session  I  wanted  to
 raise  certain  points.  During  the  Jast
 Session  when  the  question  was  refer-
 red  to,  the  hon.  Prime  Minister  was
 pleased  to  state  that  the  Opposition
 along  with  the  dissident  Congressmen
 could  not  form  inte  a  group  because
 people  were  moving  from  one  party
 to  another.  Subsequently  what  has
 happened  is  that  on  the  27th  October,
 ‘1958,  Shri  L.  R.  S.  Singh,  Chief  Com-
 missioner,  dissolved  the  Assembly  and
 the  reason  he  has  stated  is  that  the
 validity  or  otherwise  of  the  election
 of  the  President  on  the  25th  August,
 1958,  is  doubtful.

 I  would  like  to  mention  that  on  the
 3lst  October  the  Budget  Session  had
 to  commence  and  the  Chief  Commis-
 sioner  had  sent  summons  to  all  the
 members.  In  the  meantime,  negotia-
 tions  were  going  on  among  members
 of  the  Congress  Party  and  the  Presi-
 dent  of  the  Dissidents  was  present
 there.  When  the  A.LC.C.  meeting  was
 there,  the  dissidents  formed  into
 another  group.  On  the  28th  of  the  same
 month,  a  telegram  was  received  by  the
 members  of  the  Assembly  from  the
 Chief  Commissioner  saying  that  no
 meeting  was  going  to  take  place  on
 the  3lst  October  and  that  the  Assembly
 was  going  to  be  dissolved.  So,  I  would
 like  to  know  the  circumstances  that
 led  to  this  and  when  the  next  general

 ment
 election  is  going  to  take  place  in
 Pondicherry.

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri.  Jawaharlal
 Nehru):  I  do  not  see  how  the  condition
 in  Pondicherry  can  be  the  subject  mat-
 ter  of  an  adjournment  motion.  It  cer-
 tainly  cannot  be,  whatever  other  means
 there  may  be  of  dealing  with  it.  Nor
 do  I  know  how  the  hon.  Member  has
 brought  in  the  meeting  of  the  AICC
 into  it.  It  has  nothing  to  do  with  it
 at  all.

 Before  the  meeting  of  the  AICC,
 these  difficulties  came  to  our  notice.
 A  meeting  was  being  held.  The  Presi-
 dent  of  the  meeting  adjourned  :t.  The
 President  and  with  him  a  number  of
 members  went  away,  but  the  others,
 who  were  remaining  behind,  said  that
 they  would  continue  to  meet.  They
 elected  another  Chairman  and  conti-
 nued  the  meeting.  That  matter  came
 before  us  and  we  had  it  examined  by
 the  Law  officers.  They  said  that  after
 the  Chairman  had  adjourned  the
 meeting  by  the  normal  law  of
 meeiings,  that  meeting  could  not  conti-
 nue  and  the  subsequent  activities  were,
 therefore,  illegal.  Therefore  con-
 fusion  arose  about  that  matter.  That
 is  number  one.

 Secondly,  this  Assembly—it  is  called
 as  the  Council  was  advisory.  The
 Chief  Commissioner  hag  the  real
 authority.  Of  course,  we  have  tried  to
 develop  a  custom,  ie.,  to  accept  the
 advice.  But  because  of  the  fact  that
 there  was  no  stability  at  that  time
 about  the  continuation  of  this  Council,
 it  was  decided  that  the  best  course
 would  be  to  have  fresh  elections.  That
 is  why  it  hag  been  dissolved  and  fresh
 elections  are  going  to  take  place.  It
 seems  to  me  far  better  to  proceed  in
 this  way  than  to  allow  groups  to  pull
 against  each  other,  sometimes  to  come
 together  and  then  to  break  out.  That
 is  not  considered  satisfactory,

 So,  I  do  not  see  how  this  question
 becomes  a  subject  for  an  adjourn-
 ment  motion,
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 Mr.  Speaker:  In  view  of  the  state-
 ment  of  the  hon.  Prime  Minister  I
 do  not  consider  that  it  is  a  matter  to
 which  I  should  give  my  consent  to
 move  it  as  an  adjournment  motion.

 RELATIONS  WITH  PAKISTAN

 Mr.  Speaker:  I  have  recerved
 several  notices  of  adjournment
 faotions  relating  to  “the  grave  menace
 te  India’s  peace  and  security  as  evid-
 enced  by  the  warlike  utterances  of  the
 Pakistan  President,  the  hectic  move-
 ments  of  Pakistan  troops  on  India’s
 borders  and  the  incessant  incursions
 into  Indian  territory  by  Pakistan
 Armymen  and  other  nationals”;  “tle
 situation  arising  out  of  the  reported
 mal-treatment  and  physical  violence
 meted  out  to  Shri  K.  C.  Iyer,  Accoun-
 tant  in  the  Office  of  the  Assistant
 Indian  High  Commission,  Dacca”;  “the
 continued  ang  increased  Arms  supply
 by  the  USA  to  Pakistan  which  in  the
 context  of  the  recent  declarations  of
 General  Ayub  Khan  _  concerning
 Kashmir  and  the  canal  water  dispute
 adds  to  the  threat  to  the  security  of
 India”  (Shrj  Dange).  Shri  Goray  has
 given  notice  about  “the  hostile  activi-
 ties  of  Pakistan:  officials  and  Pakistani
 Army  on  our  Eastern  front.”  Similar-
 ly,  there  is  one  by  Raja  Mahendra
 Pratap  saying  that  “the  President
 Dictator  of  Pakistan  said  that  he
 “outd  go  to  war  against  India  on
 Kashmir  question.”  Then  there  is  one
 by  Shri  Khadilkar  regarding  “aggres-
 tion  by  Pakistani  forces  by  entering
 forcibly  into  Indian  territory.”

 Shri  Hem  Barua  (Gauhati):  My
 motion  is  about  a  definite  matter.

 Mr,  Speaker:  An  instance  has  been
 given  in  his  motion  whereas  the
 Others  relate  to  general  matters,  I
 have  read  it  out.  I  would  like  to  know
 what  exactly  the  situation  is.

 Shri  s.  A.  Dange  (Bombay  City~—
 Central):  Sir,  by  raising  the  demand
 @  requesting  for  this  discussion,  I  do
 mot  wish  to  raise  &  hate  campaign
 against  Pakistan  nor  do  I  wish  to  raise

 ment
 the  question  as  to  what  form  of  Gov-
 ernment  they  want  to  have  for  them-
 selves,  That  is  their  affair.  But,  as
 the  Prime  Minister  himself  has
 already  stated,  the  situation  there  is
 causing  anxiety  to  us,  first,  because
 of  the  pronouncements  of  the  Martial
 Law  Administrator,  though  he  has
 not  stated  that  perhaps  explicitly,  and
 secondly,  the  greater  supply  of  arms.
 It  is  very  well  known  and  already
 published  in  the  press  that  the  US.
 Secretary  of  Defence  when  we  visited
 Karachi  went  to  discuss  the  question  of
 arms  supply  and  a  new  pact  of  defence
 with  Pakistan.  Now,  that  arms  supply
 may  be  directed  against  anybody  else.
 But,  surely,  the  immediate  pronounce-
 ments  have  been  against  India.  There-
 fore,  such  a  build-up  is  bound  to  hit
 us  first  and  anybody  else.  Therefore,
 my  submission  ts  that,  if  an  adjourn-
 ment  motion  is  not  so  much  to  the
 taste  of  the  Prime  Minister,  I  should
 like  to  have  a  day  set  apart  for  dis-
 cussion  of  this  matter,

 Mr.  Speaker:  And  other  relevant
 matters.

 Raja  Mahendra  Pratap  (Mathura):
 {  may  submit  there  will  be  danger...

 Shri  Khadilkar  (Ahmednagar):  I
 would  like  to  know  before  the  Prime
 Mimster  replies........

 Mr.  Speaker:  I  have  also  read  his
 motion  to  the  House.

 Shri  Khadilkar:....on  what  grounds
 recogmition  was  given  to  the  new
 Pakistan  Government  after  the  two
 shifts  in  the  Government,  unless  the
 Government  has  a  firm  assurance  from
 the  present  Government  that  all  the
 commitments  and  previous  agreements
 will  be  honoured  in  the  day  to  day
 administration.

 Shri  Jawaharlal  Nehru:  There  is  no
 question  before  us  of  recognition  or
 non-recognition.  We  merely  continue
 our  dealings  with  those  who  are  in
 charge  of  the  destiny  of  Pakistan
 today.  I  have  given  much  thought  to
 it  and  I  do  not  pretend  to  be  able  to
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 give  a  clear  juristic  interpretation  of
 what  hag  happened  in  Pakistan.  We
 nave  adopted  the  simple  practical  way
 of  dealing  with  those  who  are  in
 authority  and  so  far  as  I  know,  every
 other  Government  has  done  likewise.

 I  quite  understand  the  anxiety  and
 the  concern  of  the  Members  of  this
 House  in  connection  with  what  has
 happened  in  Pakistan  in  recent  weeks.
 I  do  not  know,  however,  how  that
 lends  itself  to  an  adjournment  motibn.
 It  is  my  intention  to  make  a  state-
 ment  before  the  House  in  the  course
 of  the  next  three  or  four  days  on  a
 suitable  day  about  these  events,
 though  I  might  also  warn  or  submit
 to  the  House  that  what  I  have  to  say
 may  not  be  anything  novel.  They
 know  most  of  the  facts.  Nevertheless,
 I  shall  endeavour  to  make  a  statement
 before  the  House.  If  the  House  wishes
 to  discuss  the  broad  question—not
 these  particular  things—either  as  a
 general  debate  on  foreign  affairs  or
 otherwise,  we  shall  be  willing.  But,
 the  question  can  hardly  be  considered
 this  way  as  an  adjournment  motion.

 So  far  as  the  case  of  Shri  Iyer  the
 accountant  is  concerned,  it  may  be  an
 individual  case.  But,  individual  cases,
 sometimes,  are  significant  and  impor-
 tant.  We  do  consider  this  of  signi-
 ficance  and  importance.  I  should  not
 like  to  say  much  about  it  because  we
 have  been  trying  to  make  enquiries
 about  it  and  we  have  addressed  the
 Pakistan  Government  on  the  subject.
 Prima  facie,  it  is  a  very  objectionable
 thing  that  has  happened.

 Shri  Hem  Barua:  There  are  other
 cases  like  that.  The  bags  of  two
 other  employees  of  the  Indian  High
 Commission  were  ransacked  on  the
 Dacca  Railway  platform.

 Shri  Jawaharlal  Nehru:  If  I  may
 say  30,  there  have  been  a  number  of
 cases,  a  variety  of  cases  in  the  last
 two,  three  or  four  weeks,  each  one  of
 them  by  itself  not  of  very  great  im-
 portance,  but  nevertheless,  taken
 togather  showing  a  certain  trend  which

 ment
 is  a  matter  of  concern.  So,  I  sug-
 gest,  if  you  will  be  pleased  to  agree,
 that  I  might  make  a  statement  in
 regard  to  all  the  developments  in
 Pakistan  concerning  us  and  ‘after  I
 have  made  the  statement,  it  is  for  you
 and  the  House  to  decide  how  we
 should  deal  with  it.

 Shri  Hem  Barua:  Just  on  a  point
 of  information,  may  I  know  whether
 in  the  meanwhile,  we  have  tried  to
 impress  on  the  new  regime  in  Pakis-
 tan  about  the  sanctity  of  the  Nehru-
 Noon  Agreement  and  other  Agree-
 ments  that  we  have  made  with
 Pakistan  in  thig  connection?

 Shri  Jawaharlal  Nehru:  The  present
 Government  of  Pakistan  has  clearly
 stated,  not  to  us.  but  generally,  that
 they  stand  by  all  the  agreements  pre-
 viously  made.  They  have  accepted
 that.  We  do  not  consider  it  necessary
 to  ask  them  specifically  whether  they
 stand  by  this  or  not.  First  of  ail,  we
 presume  that  the  Government  stands
 by  its  agreements.  Secondly,  they
 have  made  this  general  statement.

 Shri  Goray  (Poona):  I  want  to
 submit  that  a  statement  from  the
 Prime  Minister  will  not  be  enough
 because,  some  of  us  have  been  on  the
 spot  and  we  want  to  bring  to  the
 notice  of  the  House  the  fears  that  are
 entertained  by  the  people  in  the  area
 and  the  acts  of  aggression  that  have
 taken  place.  Therefore,  I  submit  that
 an  opportunity  should  be  given  to  the
 Members  to  submit  their  points  of
 view  and  that  can  be  followed  by  a
 statement  from  the  Prime  Minister.

 Shri  Braj  Raj  Singh  (Firozabad):
 May  I  submit,  Sir,  that  a  discussion  is
 necessary?  i

 Mr.  Speaker:  I  have  heard  in
 general,

 Raja  Mahendra  Pratap:  Will  you
 allow  me  two  minutes,  Sir?  I  have
 something  very  important  to  say.

 Mr,  Speaker:  I  have  allowed  a
 number  of  hon.  Members.  The  only
 question  at  this  stage  is,  if  I  should
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 (Mr.  Speaker.]
 allow  the  adjournment  motions.
 Having  regard  to  the  importance  of
 this  subject  and  the  natural  concern
 at  the  events  evinced  by  the  Members
 of  the  House  and  outside  also,  in  view
 of  the  sta‘ement  of  the  Prime
 Minister,  he  will  make  a  statement  in
 two  or  three  days.  Thereafter  it  is
 open  to  any  hon.  Member  to  say,  let
 the  matter  be  discussed,  if  he  is  not
 statisfied  with  a  mere  s'atement.  The
 hon.  Prime  Minister  has  also  said  that
 either  this  matter  may  be  taken  up
 in  the  debate  on  Foreign  affairs,
 which  certainly  will  be  taken  up  this
 session  or  a  separate  occasion  or
 opportunity  may  be  raised  here.  It
 will  be  taken  advantage  of  for  this
 purpose.  We  will  consider  this  matter
 ag  soon  as  that  statement  is  made.

 Raja  Mahendra  Pratap:  I  have  to  say
 an  important  thing.

 Mr.  Speaker:  Order,  order,  later.

 Shri  Jawaharlal  Nehru:  One  word.
 From  the  wording  of  some  of  the
 motions  of  adjournment,  at  would
 appear  that  a  somewhat  exaggerated
 view  is  taken  of  what  is  supposed  to
 be  happening  _  there.  For  instance,
 hectic  movement  of  armies.  I  am  not
 aware  of  hectic  or  even  slow  move-
 ment  of  armed  forces  there.  We
 should  tuke  a  balanced  view.  Again,
 there  were  headhnes,  I  think,  in
 today’s  papers  or  yesterday's  papers,
 about  some  active  aggression  in
 Sylhet:  .ss

 Shri  Hem  Barua:  Madanpur.

 Shri  Jawaharlal  Nehru:  The  hon.
 Member  As  right.  So  far  as  I  know,
 there  was  undoubtedly  aggression  of
 about  0  or  20  yards  or  whatever  it
 was.  Some  people  came  and  sat  there
 They  were  told  they  would  be  pushed
 out  and  the  same  evening  they  walk-
 ed  away;  they  went.  back.  So,
 these  are  petty  things  if  you  take  each
 one  by  itself;  it  may  be  the  folly  of
 local  persons  °or  one  of  great  impor-
 tance.  But,  a  succession  of  the  petty
 things  taken  together  does  become  a

 to
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 bigger  thing  and  that  is  what  con-
 cerns  us.  As  I  said  to  you,  I  am  not
 against  this  matter  or  any  matter
 being  dicussed.  But,  I  thought  that  I
 might  put  in  a  statement  of  the  facts
 only  before  the  House  and  after  that,
 you  may  consider  how  to  deal  with  it.

 Raja  Mahendra  Pratap:  May  I  make
 a  statement,  Sir,  and  then  the  Prime
 Minister  may  make  a  statement  after
 hearing  me.  I  have  something  very
 important  to  say.  I  say  that  Pakistan
 is  in  such  a  condition  that  any  day
 Delhi  may  be  bombed.  The  danger  is
 there.  I  say  that  dictators  are  of  this
 nature.  Leader  Hitler  attacked
 Czechoslovakia,  attacked  Poland,
 attacked  France  and  there  is  a  danger.
 I  say  with  my  own  experience  that
 we  can  come  to  terms  with  Afghanis-
 tan  and  Iran.  Afghan  are  Sunni
 Muslims.  Iran  is  Shia  Muslim;  and  if
 we  can  come  to  terms  with  them,
 then,  in  case  Pakistan  does  something
 wrong  to  India.  Afghanistan  and  Iran
 will  consider  that  they  are  attacked.
 i  am  prepared  to  go  to  Kabul  and
 Teheran  and  arrange  such  a  treaty
 with  Afghanistan  and  Iran.

 Mr.  Speaker:  In  view  of  the  hon.
 Prime  Minister’s  statement,  let  him
 make  a  statement  first;  thereafter  we
 will  consider  the  desirability  of......

 Shri  Vajpayee  (Balrampur):  May  I
 suggest  that  a  day  may  be  fixed  for
 the  discussion,  one  whole  day,  after
 the  hon.  Prime  Minister  makes  the
 statement?

 Mr.  Speaker:  Yes,  certainly  I  will
 consider  that  matter.  In  view  of  the
 statement  made  by  the  hon.  Prime
 Minister............

 Shri  Manay  (Bombay  City  Central—
 Reserved—Sch.  Castes):  I  desire  to
 seck  a  clarification  of  the  reason  given
 by  you  regarding  my  adjournment
 motion  on  the  satyagraha  in  connec-
 tion  with  the  Bombay-Mysore  border
 iispute.

 Mr.  Speaker:  I  am  coming  to  that.
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 I  do  not  give  my  consent  to  this
 adjournment  motion  in  connection
 with  matters  relating  to  Pakistan  in
 view  of  the  statement  that  the  hon.
 Prime  Minister  has  made.

 I  have  received  a  number  of  ad-
 journment  motions,  one  relating  to
 the  closure  of  the  Banaras  Hindu
 University,  Lathi-charge  etc.

 Shri  Braj  Raj  Singh:  Yes.
 .

 Mr.  Speaker:  I  have  referred  to  it,
 though  7  have  disallowed  it.  Dr.  Ram
 Subhag  Singh  has  already  tabled  a
 motion  for  a  discussion  of  this  matter
 ~the  closure  and  the  consequent
 action  that  hase  been  taken  and  I
 have  admitted  it  as  a  No-Day-Yet-
 Named  Motion,  and  I  have  requested
 the  hon.  Minister  of  Education  to  fix
 up  a  suitable  date.  I  am_  sure  ai}
 these  matters  will  be  discussed.  All
 hon.  Members  will  have  an  oppor-
 tunity,  and  I-will  try  to  give  an  oppor.
 tunity  particularly  to  those  who  have
 tabled  the  adjournment  motion,  as  far
 as  possible.

 Shri  Braj  Raj  Singh:  1  want  only  to
 submit  a  word.  Today,  i.e,  the  l7th,
 was  the  date  earlier  fixed  for  reopen-
 ing  the  University.  Now  we  have  got
 the  information  that  the  University  is
 not  opening.  So,  5076  10,000
 students.

 Mr.  Speaker:  That  is  known.

 Shri  Braj  Raj  Singh:.  are  not
 having  their  studies.  So,  it  is  a  very
 important  matter  It  should  be  dis-
 cussed  early,

 Mr.  Speaker:  We  will  try  to  fix  up
 a  date  as  carly  as  possible.  I  have
 sent  the  notice  to  the  hon.  Minister
 of  Education,  and  I  am  sure  he  will
 fix  up  a  convenient  day  as  quickly  as
 possible.  In  view  of  that,  it  is  not
 necessary  for  me

 Shri  Vajpayee:  May  I  point  out  that
 if  the  discussion  is  delayed,  the  situa-
 tion  may  deteriorate  in  the  mean-
 time?

 ment
 Mr.  Speaker:  Very  good.  The  hon.

 Minister.

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  We  may  have  a  discussion
 at  any  time  that  you  may  decide

 Mr.  Speaker:  I  shall  find  out  if  it  is
 possible  to  have  a  discussion  this  week

 Shri  Braj  Raj  Singh:  Tomorrow.

 Mr.  Speaker:  Why  not  this  after-
 noon”  Hon.  Members  will  not  give
 me  any  discretion  in  this  matter.

 Shri  5.  M.  Banerjee  (Kanpur):
 Today  3५  the  l7th.  After  this  some
 agitation  will  start.

 Mr.  Speaker:  Very  well  Nobody
 will  start  an  agitation  after  a  discus-
 sion  in  this  House,  and  if  still  they
 start,  they  will  thank  themselves.

 An  Hon  Member  has  tabled  an
 adjournment  motion  relating  to  some
 sutyagraha  on  account  of  the  border
 disputes  between  Bombay  and  Mysore
 Anybody  starts  any  satyagaraha  any-
 where  relating  to  what  he  considers
 to  be  right  or  not  right.  I  do  not  think
 this  is  the  forum  where  I  must  take
 it  up  Then  anybody  can  start.  It  is
 epen  to  anybody  to  feel  aggrieved  with
 respect  to  anv  solution  arrived  at.  A
 solution  was  arrivegd  at  here  by  an
 Act  of  Parlhament,  Some  persons  may
 not  agree  to  it.  Very  well,  there  are
 ways  of  demonstration,  but  every
 time  a  demonstration  is  made,  it  ts
 not  possible  to  discuss  this  matter  here.
 There  are  a  number  of  hon.  Members
 here  coming  both  from  Mysore  ana
 ‘he  other  place.  If  they  want,  let
 ‘hem  table  an  amendment  to  the  Act
 vhereby  the  boundaries  may  be  read-

 ‘usted.  There  are  constitutional
 remedies  I  do  not  know  how,  merely
 because  some  people  choose  to  take
 it  into  their  heads  to  get  up  and  offer
 satyagraha,  I  should  allow  an  adjourn-
 ment  motion  here.  Therefore,  in  view
 of  this,  I  am  707  going  to  allow  the
 adjournment  motion.
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 Shri  Nath  Pai  (Rajapur):  In  view  of
 what  you  have  said,  will  you  please
 allow  me  to  make  a  very  small  state-
 ment?

 I  come  from  that  city  where  the
 satyagraha  is  taking  place.

 You  gave  a  constitutional  ruling  in
 the  beginning  by  saying  that  what  is
 happening  there  is  a  result  of  an  Act
 of  this  Parliament.  That,  in  the  first
 Place,  brings  us  into  the  picture.

 Secondly,  the  Zonal  Council,  we
 were  assured,  would  be  taking  up  the
 issue  at  the  appropriate  time.  This
 was  the  assurance  that  was  given  to
 the  people  who  are  now  agitating  at
 the  time  the  Bill  was  passed  by  this
 House.  The  people  continued  to  pin
 their  faith  on  this  assurance,  but  it  is
 the  failure  to  act  up  to  this  promise
 that  makes  this  Government  burdened
 with  the  responsibility  for  the  acts
 there.

 It  is  a  very  salient  feature  which  !
 should  like  to  poimt  out  that  the  views
 which  we  are  holding  on  this  issue  are
 identical  with  the  views  held  by  the
 Government  of  Bombay.  The  Chicf
 Minister  of  Bombay  has  oxpressed
 himself  in  the  same  terms,  in  the
 same,  identical  language—the  same,  I
 respect  it—as  those  who  are  agitating.
 The  issue  is  very  sunple.  Let  us  not
 go  into  the  mezits,  Il  entirely  submit  to
 you.

 Mr.  Speaker:  I  am  only  on  the  point
 whether  an  adjournment  motion  will
 serve  any  purpose.  Or,  are  we  com-
 petent  to  take  it  up  as  an  adjournment
 motion?

 Shri  Nath  Pai:  If  you  had  given  me
 a  minute,  I  would  have  concluded.

 All  the  demands  pertain  to  a  request
 to  this  Government  to  accept  a  prin-
 ciple  which  the  Congress  Party  had
 upheld  before  the  nation  for  more  than
 3)  years,  since  1922,  that  this  issue
 should  be  amicably  settled  on  the
 basis  of  the  principle  of  a  single  con-
 tiguous  unit  of  a  village.  It  is  this
 appeal  that  is  being  made  repeatedly

 to  this  Government,  and  on  this  issue
 the  people  have  been  most  patient,
 most  peaceful.  The  Government  has
 turned  a  deaf  ear  to  this,  and  the  Gov-
 ernment  always  waits  till  there  is  a
 paroxysm  of  popular  rage,  and  then
 we  are  told  that  the  people  are  mis-
 behaving.  I  say  the  people  there  are
 contributing  to  democracy  by  their
 action.  If  we  do  not  want  an  Ayub
 Khan  in  India  to  develop,  I  plead  and
 submit  that  the  only  way  of  doing  it
 is  by  secing  that  the  people’s  wishes
 are  respected  and  their  initiative  is
 not  killed  and  not  by  turning  a
 deaf  ear  to  their  demand.

 Mr.  Speaker:  At  this  stage,  I  am
 not  concerned  with  the  general  dis-
 cussion.  If  I  allow  the  adjournment
 motion,  discussion  may  go  on,  but  50
 far  I  have  not  been  convinced  that
 this  is  a  matter  for  an  adjournment
 motion  here.  If  they  want,  let  the
 hon.  Members  table  a  resolution  and
 take  their  chance.  There  are  a  num-
 ber  of  ways  in  which  this  can  be  dis-
 cussed  If  rt  was  said  that  this  matter
 would  be  considered  by  the  Zonal
 Ceunes}  and  it  has  not  been  followed,
 It  in  to  be  raised  not  by  an  adjourn-
 ment  motion  here.  They  can  impress
 upon  the  Government  that  they  should
 follow  it  if  any  assurance  has  been
 given.  Even  if  an  assurance  has  not
 been  given,  if  it  is  the  opinion  of  the
 House  that  a  particular  course  has  to
 be  adopted,  it  should  be  done.

 In  view  of  this,  Iam  not  called  upon
 to  give  my  consent.

 Shri  Manay:  I  was  seeking  clarifica-
 tion  from  you  on  the  reason  given  by
 you.

 Myr.  Speaker:  The  reason  is  that  this
 is  not  a  subject  matter  of  an  adjourn-
 ment  motion,  trying  to  upset  the
 boundaries  which  have  been  already
 accepted  by  Parliament.  If  each  Bill
 that  is  passed  by  ParHament  is  to  be
 upset  by  some  persons  taking  the  law
 into  their  own  hands  or  offering  satya-
 graha  or  other  demonstration,  there
 will  not  be  any  end  to  this  kind  of
 adjournment  motion.  No  Act  of  Par-
 Hiament  will  be  safe.  Under  the  cir-
 cumstances,  as  a  matter  of  principle,
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 Tam  not  going  to  allow  adjournment
 motions  relating  to  matters  intended  or
 calculated  to  get  rid  of  Acts  of  Parlia-
 ment.

 Shri  Manay:  Would  you  allow  me
 one  minute?

 Mr,  Speaker:  I  am  not  going  to
 allow.

 Shri  Manay:  You  say  that  it  relates
 to  a  continuing  matter.  I  wanted
 clarification  on  that  point  only.

 *

 Mr.  Speaker:  I  have  now  said  that
 this  is  not  a  matter  on  which  an
 adjournment  motion  can  be  allowed  in
 this  House  to  upset  an  Act  of  Parlia-
 ment.

 This  disposes  of  all  the  adjournment
 motions.

 32.28  hrs.

 PAPERS  LAID  ON  THE  TABLE

 AMENDMENT  TO  WoRKING  JOURNALISTS
 (FIXATIONS  OF  RATES  OF  WAGES)  RULES

 The  Minister  of  Labour  and
 Employment  and  Planning  (Shri
 Nanda):  I  beg  to  lay  on  the  Table  a
 copy  of  Notification  No.  G.SR.  946,
 dated  the  20th  October,  49988  mak:ng
 certain  amendment  to  the  Working
 Journalists  (Fixation  of  Rates  of
 Wages)  Rules,  1958.  [Placed  in  Lib-
 rary,  See  No.  LT-980/58  }
 NOTIFICATION  TO  BE  ISSUED  UNDER  THE

 Companis£s  Act

 The  Minister  of  Commerce  and
 Industry  (Shri  Lai  Bahadur  Shastri):
 I  beg  to  lay  on  the  Table,  under  sub-
 section  (2)  of  section  620  of  the  Com-
 panies  Act,  ‘1956,  a  copy  of  draft  Noti-
 fication  proposed  to  be  issued  under
 sub-section  a)  of  Section  620  of  the
 said  Act.  [Placed  in  Library.  See  No.
 LT-98/58.}

 REPORT  OF  AGRICULTURAL  ADMINISTRA-
 TION  COMMITTEE

 The  Minister  of  Co-operation  (Dr.
 P.  S.  Deshmukh):  On  behalf  of  Shri
 A.  है:  Jain,  I  beg  to  lay  on  the  Table
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 a  copy  of  the  Report  of  the  Agricul-
 tural  Administration  Committee.
 [Placed  in  Library.  See  No.  LT-
 982/58.)

 HIMACHAL  PRADESH  LEGISLATIVE
 ASSEMBLY  (CONSTITUTION  AND  PROCEED-~

 INGS)  VALIDATION  ORDINANCE

 The  Minister  of  Pariiamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  lay  on  the  Table,  under  pro-
 visions  of  article  23(2)(a)  of  the
 Constitution,  a  copy  of  the  Himachal
 Pradesh  Legislative  Assembly  (Con-
 stitution  and  Proceedings)  Validation
 Ordinance,  958  (No,  7  of  1958).
 |Placed  in  Library.  See  No.  LT-
 983/58. ]

 AMENDMENT  १70  TEA  RULES

 The  Minister  of  Commerce  (Shri
 Kanungo):  I  beg  to  lay  on  the  Table,
 under  sub-section  (3)  of  section  49  of
 the  Tea  Act,  1953,  a  copy  of  Notifica-
 tion  No  G.SR.  799,  dated  the  33ih
 September,  1958,  making  certain  fur-
 ther  amendment  to  the  Tea  Rules,  1954.
 |Pluced  m  Library.  See  No.  LT-
 984/58.)

 AMENDMENT  TO  COFFEE  RULES

 Shri  Kanungo:  I  beg  to  lay  on  the
 Table.  under  sub-section  (3)  of  sec-
 ‘ion  48  of  the  Coffee  Act,  1942,  a  copy
 of  Notification  No.  G.S.R.  1024,  dated
 the  Ist  November,  1958,  making  cer-
 tain  further  amendments  to  the  Coffee
 Rules,  ‘1955.  (Placed  in  Library.  See
 No  LT-985/58  ]

 AMENDMENT  TO  K&8ADI  AND  VILLAGE
 INDUSTRIES  COMMISSION  RULFS

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  lay  on  the
 Table.  under  sub-section  (3)  of  section
 26  of  the  Khadi  and  Village  Industrivs
 Commission  Act,  1956,  a  copy  of  Noti-
 fication  No.  G.S.R.  ३002,  dated  the
 25th  October,  1958,  making  certain
 further  amendment  to  the  Khadi  and
 Village  Industries  Commission  Rules,
 i957.  {Placed  in  Library.  See  No.  LT-
 986/58.]
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 List  OF  CONCERNS  TO  WHICH  EXEMPTION
 UNDER  SECTION  56-A  OF  THE  INDIAN
 IncoME-TAx  ACT  HAS  BELN  GRANiED

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):  I
 beg  to  Jay  on  the  Table,  2n  pursuance
 of  an  assurance  given  on  the  80
 April  953  during  discussion  on  the
 Finance  Bll,  a  list  of  concerns  to
 which  exemption  under  section  56-A  of
 the  Indian  Income-tax  Act,  922  has
 been  granted  durng  1957-58  [Placed
 an  Library  See  No  LT-987/58  }

 AMENDMENT  TO  THE  EMPLOYEES’  Pro-
 VIDENT  Funps  SCHEME

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali).  I  beg  to  lay  on  the
 Table,  under  sub-section  (2)  of  sect  ur
 7  of  the  Employees’  Provident  Funds
 Act  952,  a  copy  of  each  of  the  follow-
 ing  Notifications  making  certam  fur-
 ther  amendment  to  the  Employces’
 Provident  Funds  Scheme,  952

 (1)  GSR  No  970,  dated  the  18th
 October,  ‘1958,  and

 (2)  GSR  No  1044,  dated  the  Ist
 November,  958  [Placed  im
 Library  See  No  LT-988/58  ]

 Reports  oF  Liw  ComMMISssION

 The  Deputy  Minister  of  Law  (Shr
 Majarnavis):  I  beg  to  lay  on  the  Table
 a  copy  of  each  of  the  following
 Reports

 Q)  Eighth  Report  of  the  Law
 Commission  on  the  Sale  of
 Goods  Act,  1930,  (Placed  m
 Iabrary  See  No  LT-989/58  }

 (n)  Ninth  Report  of  the  Law
 Commission  on  the  Specific
 Relef  Act,  877,  [Placed  n
 Library  See  No  LT-990/58  ]

 Gn)  Thirteenth  Report  of  the  Law
 Commission  on  the  Contract
 Act,  872  fPlaced  in  Library
 See  No  LT-99!/58  ]
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 AMENDMENT  TO  Detut  ELECTORAL
 COLLEGE  (ELECTION  OF  MEMBERS}

 Russ

 Shri  Hajarnavis:  I  beg  to  lay  on  the
 Table,  under  sub-section  ($)  of  section
 28  of  the  Representation  of  the  People
 Act,  ‘1950,  a  copy  of  Notification  Ni  a
 GSR  869,  dated  the  24th  September,
 1958,  making  certan  amendment  to
 the  Delh:  Electoral  College  (Election
 of  Members)  Rules,  958  [Placed  in
 Library  See  No  LT-992/58  }

 ANDAMAN  AND  NIcoBaAR  ISLANDS  HINDU
 MARRIAGE  REGISTRATION  RULES

 Shri  Hajarnavis:  I  beg  to  lay  on  the
 Table,  under  sub-section  (3)  of  sec-
 tion  8  of  the  Hindu  Marriage  Act,  1955,
 a  copy  of  the  Andaman  and  Nicobar
 Islands  Hindu  Marriage  Registration
 Rules  958  [Placed  mm  Library  See
 No  LT-993/58  }

 AMENDMENTS  TO  MEDICINAL  AND  TOILET
 PrepaRATIONS  (Excise  Duties)  RuLEs

 Dr.  B.  Gopala  Reddi:  ]  beg  to  lay
 on  the  Table,  under  sub-section  (4)  of
 section  9  of  the  Medicinal  and  Toilet
 Preparations  (Excise  Duties)  Act,
 955  a  copy  of  Notification  No  GSR
 828  dated  the  20th  September,  1988,
 making  certain  further  amendments  to
 the  Medicinal  and  Toilet  Preparations
 (Excise  Duties)  Rules  956  [Pluced
 im  Library  See  No  LT-994/58  }

 NOTIFICATIONS  UNDER  CENTRAL  EXcIsEs
 ann  SALT  Act

 Dr.  B.  Gopala  Reddi-  I  beg  to  lay
 on  the  Table,  under  section  38  of  the
 Central  Excises  and  Salt  Act,  1944,  a
 copy  of  each  of  the  following  Notifica-
 tions

 (l)  GSR  No  844  dated  the  27th
 September,  1958,  making
 certain  further  amendments
 to  the  Central  Excise  Rules,
 ‘1944,

 (2)  GSR  No  857  dated  the  28th
 September,  2958

 (3)  GSR  No  858  dated  the  28th
 September,  958  making
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 certain  further  amendments
 to  the  Central  Excise  Rules,
 1944;

 (4)  GSR  No.  863  dated  the  26th
 September,  958  making
 certain  further  amendments
 to  the  Central  Excise  Rules,
 1944;

 (5)  GSR  No.  907  dated  the  Illth
 October,  1958,  making
 certain  further  amendments
 to  the  Central  Excise  ules,
 1944;

 (6)  GSR  No,  908  dated  the  ith
 October,  958  making
 certain  further  amendments
 to  the  Central  Excise  Rules,
 1944;  and
 GSR  No.  909  dated  the  lith
 October,  1958,  making
 certain  further  amendments
 to  the  Centra]  Excise  Rules,
 1944,

 {Placed  in  Library.  See  No.  LT-995/
 58.)

 (7  ~

 NOTIFICATIONS  UNDER  SEA  CUSTOMS
 Act

 Dr.  B.  Gopala  Reddi:  ]  beg  to  lay  on
 the  Table,  under  sub-section  (a  of
 section  438  of  the  Sea  Customs  Act.
 1878,  a  copy  each  of  the  following
 Notifications:

 a)  GSR  No.  873  dated  the  4th
 October,  ‘1958;

 (2)  GSR  No.  874  dated  the  4th
 October,  1958;  and

 (3)  GSR  No.  875  dated  the  4th
 October,  +1958,  containing  the
 Customs  Duties  Drawback
 (Alabaster  Articles)  Rules,
 1958.

 [Placed  in  Library.  See  No.  LT-996/
 58.3

 Customs  anp  Centra  Excise  Duties
 DRAWBACK  (PIPERAZINE  SyRUP)  RULES

 Dr.  B.  Gopala  Reddi:  I  beg  to  lay
 on  the  Table,  under  sub-section  (4)  of
 section  438  of  the  Sea  Customs  Act,
 878  and  section  38  of  the  Centra)
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 Excises  and  Salt  Act,  ‘1944,  a  copy  of
 the  Customs  and  Central  Excise  Duties
 Drawback  (Piperazine  Syrup)  Rules,
 1958,  published  in  the  Notification  No.
 GSR  876  dated  the  4th  October,  1958.
 {Placed  in  Library.  See  No  LT~997/
 583

 NOTIFICATIONS  UNDER  5884  Customs
 Act

 The  Deputy  Minister  of  Finance
 (Shrimati  Tarkeshwari  Sinha):  I  beg
 to  lay  on  the  Table,  under  sub-section
 (4)  of  section  438  of  the  Sea  Customs
 Act,  1878,  a  copy  of  each  of  the
 following  Notifications: —

 (dy)  GSR  No  84  dated  the  27th
 September,  ‘1958,  making
 certain  further  amendment  to
 the  Customs  Dutie,;  Drawback
 (Potassium  Citrate)  Rules,
 ‘1957;  and

 (2)  GSR  No.  I0l4,  dated  the  Ist
 November,  ‘1958,

 [Placed  im  Library.  See  No.  LT-998/
 58]

 NoTrFicATIONS  wuNnER  SEA  CuSsTOMS
 Act  AND  CENTRAL  ExcisES  AND  SALT

 Acr

 Shrimati  Tarkeshwari  Sinha:  I  beg
 to  lay  on  the  Tab’e  under  sub-section
 (4)  of  section  43B  of  the  Sea  Customs
 Act,  878  and  section  38  of  the  Central
 Excises  and  Salt  Act.  ‘1944,  a  copy  of
 each  of  the  following  Notifications:

 q)  GSR  No.  842  dated  the  27th
 September.  1958.  making
 certain  amendment  to  the
 Customs  and  Central  Excise
 Duties  Drawback  (Fatty
 Acids)  Rules,  1958;
 GSR  No  843  dated  the  27th
 September,  ‘1958,  making
 certain  amendment  to  the
 Customs  and  Central  Excise
 Duties  Drawback  (Motor
 Vehicles)  Rules,  ‘1958;  and

 ~  tw  ~

 (3)  GSR  No  ‘1015,  dated  the  ist
 November,  1958,  containing
 the  Customs  and  Central
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 {Shrimati  Tarkeshwari  Sinha.j
 Excise  Duties  Drawback
 (Biscuits)  Rules,  3958

 [Placed  ह ज  Library,  See  No.  LT-999/
 58]

 Report  OF  REHABILITATION  FINANCE
 ADMINISTRATION

 Shrimati  Tarkeshwari  Sinha:  I  beg
 to  lay  on  the  Table,  under  sub-section
 (2)  of  section  28  of  the  Rehabilitation
 Finance  Admumnistration  Act,  1948,  a
 copy  of  the  Report  of  the  Rehabilita-
 tion  Finance  Administration  for  the
 half  year  ended  the  30th  June,  958
 [Placed  in  Library,  See  No  LT-000/
 58]

 DIRECTION  BY  SPEAKER  UNDER
 RULES  OF  PROCEDURE

 Sardar  Hukam  Singh  (Bhatinda)  |
 beg  to  lay  on  the  Table  a  copy  of
 Direction  No  2!5B  issued  by  the
 Speaker  under  the  Rules  of  Procedure
 and  Conduct  of  Business  in  Lok
 Sabha

 2.33  hrs.

 PRESIDENT’S  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 the  Appropriation  No  4  Bill,  958
 passed  by  the  House,  of  Parliament
 during  the  last  Session  and  assented
 to  by  the  President  since  a  report  was
 last  made  to  the  House  on  the  22nd
 September,  958

 Sir,  I  lay  on  the  Table  copies,  duly
 authenticated  by  the  Secretary  of
 Rajya  Sabha,  of  the  following  fifteen
 Bills  passed  by  the  Houses  of  Parlia-
 ment  durmg  the  last  Session  and
 assented  to  by  the  President  since  a
 report  was  last  made  to  the  House  on
 the  22nd  September,  958

 reo)  The  All-India  Services
 (Amendment)  Ball,  1958;

 (2)  The  Cede  of  Criminal}
 Procedure  (Amendment)  Bill,
 ‘1958;
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 (3)  The  Armed  Forces  (Assam
 and  Manipur)  Special  Powers
 Bill,  1958;

 (4)  The  Working  Journalists
 (Fixation  of  Rates  of  Wages)
 Bill,  1958;

 (5)  The  Sugar  Export  Promotion
 Bill,  ‘1958;

 (6)  The  Banaras  Hindu  Univer-
 sity  (Amendment)  Bill,  1958;

 (7)  The  Manipur  and  Tripura
 (Repeal  of  Laws)  Bull,  ‘1958;

 (8)  The  Indian  Medical  Council
 (Amendment)  Bull,  1958;

 (9)  The  Rajghat  Samadhi
 (Amendment)  ‘Bul,  1958;

 (10)  The  Industrial  Disputes
 (Banking  Companies)  Deci-
 ston  Amendment  Bill,  1958;

 (ll)  The  Sea  Customs  (Amend-
 ment)  Bull,  ‘1958;

 (12)  The  Supreme  Court  Judges
 (Conditions  of  Service)  Bill,
 ‘1958;

 (18)  The  International  Finance
 Corporation  (Status,  Immuni-
 ties  and  Privileges)  Bill,  1958;

 (14)  The  Trade  and  Merchandise
 Marks  Bull,  ‘1958;  and

 (15)  The  Merchant  Shipping  Bill,
 958

 2.34  hrs.

 FIRE  ACCIDENT  AT  AIR  FORCE
 SIGNALS  CENTRE  AT  GURGAON

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  With  great  regret,
 Government  have  to  inform  the  House
 that  a  fire  broke  out  at  Gurgaon  in
 the  transmitting  station  of  the  Air
 Force  Signals  Centre  at  23°40  hours  on
 the  night  of  29th  October,  1958.  The
 fire  services  were  called  and  the  fire
 was  extinguished  at  about  04°00  hours
 on  the  morning  of  the  30th  October,
 1958.  The  transmitters  in  the  station
 were  destroyed  in  the  fire;  the  build-
 mg  housing  them  was  extensively
 damaged

 There  were  fortunately  no  casual-
 ties.
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 A  court  of  inquiry  has  been  ordered
 to  investigate  the  accident.  Until  the
 findings  of  the  court  are  received,  ‘it
 will  not  be  possible  to  state  the  exact
 cause  of  the  fire,  the  extent  of  the  loss
 or  any  further  particulars,  as  any
 inferences  based  on  =  imperfect
 information  may  turn  out  to  be
 inaccurate.

 The  communications,  however,  were
 restored  the  very  next  day.

 32.35  hra.

 ELECTION  TO  COMMITTEE

 CenrraL  Apvisory  8080  or
 ANTHROPOLOGY

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  I  beg  to  move:

 “That  in  pursuance  of  clause
 (5)  of  para  2  of  the  Mimstry  of
 Education  and  Scientific  Research
 Resolution  No.  F,  8-26/57-C-I,
 dated  the  9th  October,  1957,  as
 amended  by  that  Ministry  Resolu-
 tion  No.  F.  8.-26/57-C-l,  dated  the
 l5th  March,  4958  and  the  Ministry
 of  Scientific  Research  and
 Cultural  Affairs  Resolution  No.
 F.  23-3-/58-Sur.  III,  dated  the
 24th  October,  1958,  the  Members
 of  Lok  Sabha  do  proceed  to  elect,
 in  such  manner  as  the  Speaker
 may  direct  one  more  Member
 from  amongst  themselves  (in
 addition  to  a  Member  of  Lok
 Sabha  already  elected  in  Decem-
 ber,  957)  to  serve  as  a  member  of
 the  Central  Advisory  Board  of
 Anthropology  for  a  term  of  three
 years  subject  to  the  other  provi-
 sions  of  the  said  Resolution.”.

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause
 (5)  of  para  2  of  the  Ministry  of
 Education  and  Scientific  Research
 Resolution  No.  F.  8-26/57-C-I,
 dated  the  9th  October,  1957,  as
 amended  by  that  Ministry  Resolu-
 tion  No.  ्  8-26/57-C-,  dated  the
 i3th  March,  958  and  the  Ministry
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 of  Scientific  Research  and
 Cultural  Affairs  Resolution  No.
 F.  23-3/58-Sur.  Ill,  dated  the  24th
 October,  +1958,  the  Members  of
 Lok  Sabha  do  proceed  to  elect  in
 such  manner  as  the  Speaker  may
 direct,  one  more  member  from
 amongst  themselves  (in  addition
 to  amember  of  Lok  Sabha
 already  elected  in  December,
 957)  to  serve  as  a  member  of  the
 Centra]  Advisory  Board  of
 Anthropology  for  a  term  of  three
 years  subject  to  the  other  provi-
 sions  of  the  said  Resolution.”.

 The  motion  was  adopted.

 42.36  hrs.

 DELHI  RENT  CONTROL  BILL
 MorTron  re:  EXTENSION  OF  TIME  FOR
 PRESENTATION  OF  REPORT  OF  JOINT

 COMMITTEE

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  With  your
 permission,  I  wish  to  make  a  slight
 alteration  in  the  motion,  namely  that
 for  ‘24th  November’,  the  words  ‘27th
 November’  be  substituted.

 I  beg  to  move:

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Delhi
 Rent  Control  Bill,  1958,  be
 extended  up  to  the  27th  Novem-
 ber,  1958.",
 It  is  possible  that  I  may  present  the

 report  earlier,  but  I  am  putting  in  a
 later  date,  so  that  there  may  be  no
 occasion  for  asking  for  further
 extension.

 Mr.  Speaker:  The  question  is:

 “That  the  time  appointed  for
 the  presentation  of  the  Report  of
 the  Joint  Committee  on  the  Delhi
 Rent  Control  Bill,  1958,  be
 extended  up  to  the  27th  Novem-
 her,  1958.",,

 The  motion  was  adopted.
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 HIGH  COURT  JUDGES  (CONDI-
 TIONS  OF  SERVICE)  AMENDMENT

 BILL—contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  consideration  of  the
 following  motion  moved  by  Shri  Datar
 on  the  25th  September,  ‘1958,  namely:—

 “That  the  Bill  further  to  amend
 the  High  Court  Judges  (Con-
 ditions  of  Service)  Act,  1954,  be
 taken  into  consideration”.

 Qut  of  2  hours  allotted  for  al!  stages
 of  the  Bill,  ]  hour  and  14  minutes
 were  availed  of  during  the  last  Session,
 and  46  minutes  now  remain.

 Shri  Harish  Chandra  Mathur  may
 now  continue  his  speech.

 Before  the  hon.  Member  starts,  I
 would  like  to  know  how  long  the
 clause-by-clause  consideration  stage
 would  take.

 Shri  Narayanankntty  Menon
 (Mukandapuram):  About  5  minutes.

 Mr.  Speaker:  I  do  not  find  that
 there  are  any  amendments.

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  You  may  be  pleased
 to  allot  at  least  ]  hour  for  the  general
 discussion  and  about  5  to  20  minutes
 for  the  clause-by-clause  consideration.

 Mr.  Speaker:  We  have  had_  general
 discussion  for  ]  hour  and  4  minutes
 already.  |  believe  the  hon.  Member
 himself  started  it.

 Shri  Frank  Anthony:  No.  I  spoke
 on  the  Supreme  Court  Judges  (Con-
 Gitions  of  Service)  Bill;  I  had  not
 spoken  on  this.

 The  Minister  of  State  In  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 That  Bill  has  beeh  passed  already.
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 Mr.  Speaker:  I  was  mistaken.  Does

 the  hon.  Member  want  to  participate
 in  the  discussion  on  this  Bill?

 Shri  Frank  Anthony:  Yes.

 Mr,  Speaker:  Very  well,  I  shall
 allow  him.

 Only  46  more  minutes  now  remain
 for  all  the  stages  of  the  Bill.  If
 necessary,  I  shall  extend  it  by  half
 an  four.

 Shri  Harish  Chandra  Mathur  (Pali):
 I  shall  finish  in  ten  minutes.

 Shri  Narayanankutty  Menon:  Are
 you  extending  the  time  by  half  an
 hour?

 Mr.  Speaker:  I  shall  extend  it  by
 half  an  hour  more.  Let  us  see.  I
 shall  extend  it  by  one  hour,  if  there
 is  need.

 Shri  Harish  Chandra  Mathur:  Mr.
 Speaker,  you  will  recall  that  the
 hon.  Member  who  just  preceded  me
 during  the  last  Session  put  forward  a
 very  extraordinary  viewpoint.  What
 he  suggested  was  that  in  the  matter
 of  the  computation  or  calculation  of
 the  period  for  pension,  the  judges  who
 used  to  work  in  the  Part  B_  States
 should  not  be  treated  on  a  par  with
 those  in  the  Part  A  States.  He  had
 suggested  that  only  50  per  cent.  of
 the  period  service  put  in  by  the  judges
 in  the  Part  B  States  should  be  taken
 into  account;  and  this  discriminatory
 treatment,  he  thought,  would  make
 up  for  the  inferior  status  of  the  people
 who  had  been  taken  over  to  the
 Benches  from  the  Part  B  States.

 I  think  the  hon.  Member  who  made
 this  suggestion  did  not  himseif
 realise  the  dubious  implications  of  it.
 I  will  pust  ask  the  House  to  take  into
 consideration  one  aspect.  In  Rajasthan
 for  instance,  we  had  Mr.  Wanchoo
 working  as  Chief  Justice.  He  had
 worked  as  Chief  Justice  in  that  Part
 B  State  for  quite  a  number  of  years
 till  reorganisation  came  about.  Now
 if  the  suggestion  of  my  hon.  friend’s
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 was  to  be  accepted,  the  entire  period
 of  service  of  seven  or  eight  years  put
 in  by  Mr.  Justice  Wanchoo  in
 Rajasthan—while  serving  in  a  Part
 B  State—would  not  be  taken  into
 consideration,  as  st  ought  to  have  been,
 but  only  half  of  it  would  be  taken
 into  account.  He  also  forgets  that
 once  you  admit  a  Judge  on  the  High
 Court  Bench,  there  can  be  no  dis-
 crimination  between  Judge  and  Ju‘ge.

 द
 I  strongly  urge  this  point  and  wish

 to  state  with  all  the  emphasis  at
 my  command  that  no  credence  should
 be  given  to  any  idea  which  divides
 Judge  against  Judge,  which  injects  a
 sense  of  superiority  in  one  Judge  and
 of  inferiority  in  another.  I  think
 that  would  be  a  most  dangerous  thing
 and  the  earlier  we  forget  about  this
 idea  of  the  inferior  status  of  Judges
 in  Part  B  States  the  better  it  would
 be  for  a  dignified  judiciary  and  for
 harmony  of  work  and  for  better  unity
 of  purpose.

 Having  disposed  of  this  particular
 point  urged  by  my  hon.  friend,  T
 would  like  to  pass  on  to  a  larger  issue.
 When  we  discuss  and  accept  certain
 terms  and  conditions  of  service  for
 Judges  of  the  High  Court  or  of  the
 Supreme  Court,  we  do  it  in  a  certain
 context  and  with  a  definite,  parti-
 cular  purpose  in  view.  J  think  the
 only  purpose  in  view  is  that  we  want
 to  ensure  and  have  an  independent  and
 fearless  judiciary.  It  is  only  this
 consideration  which  prompts  us  to
 liberalise  the  terms  and  conditions  and
 give  them  the  salaries  and  pensions
 which  we  propose  to  recommend  =  It
 is  in  this  context  that  I  most  res-
 pectfully  venture  to  submit  that  today
 a  rotten  deterioration  has  definitely
 started  and  it  is  time  that  we  took  a
 serious  note  of  the  situation.  of
 course,  our  judiciary,  by  and  large,
 particularly  the  higher  judiciary,  has
 conducted  itself  very  well,  but  we
 eannot  shut  our  eyes  to  the  definite
 fact  that  a  rotten  deterioration  has
 started,  and  we  should  take  certain
 definite  and  effective  steps  to  ser  that
 our  judiciary,  the  higher  judiciary  in
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 particular,  enjoys  greater  respect  and
 confidence  in  the  minds  of  the  people.
 It  must  inspire  greater  confidence  in
 the  minds  of  the  people.  Such  a  view
 has  been  expressed  by  those  people
 who  are  very  directly  connected  with
 the  working  of  the  judiciary;  such  an
 expression  of  view  has  been  given  by
 Judges  of  the  Supreme  Court  and  by
 members  of  the  Law  Commissicn
 The  last  and  latest  utterance  whict
 we  had  on  this  subject  is  from  no  less
 a  respectable  person  than  Mr.  Justice
 Chagia  at  the  time  of  his  relinquisb-
 ing  the  office  of  Chief  Justice  of  the
 Bombay  High  Court.  I  would  just
 read  three  lines  from  the  speech  he
 made  on  this  particular  point.  He
 said:

 “It  cannot  be  said  that  the  Gov-
 ernment  either  in  States  or  at  the
 Centre  has  scrupulously  desisted
 from  making  inroads  upon  the
 status  and  jurisdiction  of  the  law
 courts”

 I  think  a  serious  note  must  be  taken
 of  such  observations.  Even  when  I
 say  all  this,  I  do  not  support  the
 viewpoint  which  has  been  put  for-
 ward  by  many  speakers  while  speak-
 mg  on  the  other  Bill  regulating  the
 conditions  of  service  of  Judges  of
 the  Supreme  Court,  that  we  should
 have  a  statutory  ban  on  the  appoint-
 ment  of  Judges  to  some  administrative
 or  ambassadorial  jobs.  Of  course,  J
 do  not  want  such  a  statutory  ban,  but
 there  should  certainly  be  a  conven-
 tion,  which  should  be  respected,  that
 the  Judges  look  forward  to  nothing
 else  but  their  promotion  as  Judges
 only.  It  should  be  only  in  certain
 very  exceptional  circumstances  that
 in  the  national  interest  it  may  be
 necessary  ta  appoint  some  Judge  to  a
 certain  other  post.  That  is  why  I  do
 not  insist  upon  any  statutory  ban.

 The  hon.  Home  Minister,  while
 speaking  on  the  subject,  said  that
 there  was  no  reason,why  we  should
 not  have  faith  and  confidence  in  our
 Judges.  If  we  cannot  have  faith  and
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 confidence  in  people  of  that  status,
 then  God  alone  help  us  I  entirely
 respect  the  observation  made  by  the
 hon.  Home  Minister  It  is  not  that
 we  have  no  trust  and  confidence  in  our
 Judges.  We  do  have  trust  and  confi-
 dence  in  them  We  also  want  that  we
 make  the  best  possible  use  of  the
 talent  available  in  the  country.  I
 concede  both  these  points  But  then
 we  cannot  ignore  also  the  other  two
 factors  It  is  only  because  we  want  to
 make  the  best  use  of  the  talent  of
 these  Judges  that  we  have  fixed  the
 superannuation  age  at  a  higher  level
 Judges  of  the  High  Court  do  not  retire
 at  the  age  of  55,  they  retire  at  the
 age  of  60  Judges  of  the  Supreme
 Court  do  not  retire  even  at  60;  they
 do  so  at  the  age  of  65  It  is  only  be-
 cause  we  want  that  Judges  should  re-
 main  Judges  and  it  is  only  because  we
 want  to  make  the  best  use  of  the
 talent.  I  think  the  Judges  and  the
 Administration  should  be  satisfied  with
 the  best  use  which  we  are  making  of
 this  talent  Not  that  we  do  not  trust
 our  Judges,  but  certainly  Judges  are
 human  beings  lke  ourselves  and  we
 should  never  put  temptations  and
 pitfalls  m  their  way  It  is  only  for  this
 reason  that  we  suggest  that  there
 should  be  a  strong  convention  that  no
 Judge,  so  far  as  possible,  should  be
 appointed  to  any  executive  or  am-
 bassadorial  job  I  say  this  because  it
 does  affect  independent  working  I
 am  personally  aware  of  such  cases,
 how  at  the  time  of  retirement  our
 seniormost  officers  feel  and  how  they
 Behave  and  try  to  secure  certain
 better  yobs.  So  we  must  try  to  avoid
 all  these  temptations  and  pitfalls  We
 must  remember  that  we  are  already
 makmg  the  best  use  of  the  talent
 available  in  the  country  I  make  an
 exception  because  I  do  not  want,  as  I
 said  at  the  begmning,  any  statutory
 ban;  I  say  that  if  in  an  exceptional
 circumstance  it  becomes  necessary  to
 depart  from  this  convention,  we
 ghould  do  0  ५

 I  will  only  refer  to  one  other  point
 which  was  mentioned  in  regard  to
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 this  matter,  namely,  about  the  salaries
 of  the  Judges  One  hon.  Member
 made  the  point  that  the  salaries  and
 pensions  given  to  Judges  were  not
 adequate  and  they  should  be  raised.
 Even  when  we  were  discussing  the
 other  Bill,  wh  was  suggested  that  we
 must  remember  that  the  Federal
 Court  Judges  were  getting  Rs  7,000
 per  month  each  J  thmk  we  should
 remember  the  context  and  the  cir-
 cumstances  At  that  time,  the
 Governor-General,  not  even  the  Head
 of  the  State,  was  getting  Rs.  21,000  or
 Rs  23,000  per  month  It  should  be  re-
 membered  that  now  the  Head  of  the
 State  is  getting  Rs.  5,000  or  Rs  6.000.
 He  has  cut  it  down.  Let  us  also  con-
 sider  the  context  m  which  salaries  of
 Judges  and  of  everyone  else  have  to
 be  decided  I  am  not  one  of  those
 who  wants  to  import  poltical  stuns
 when  we  are  considering  the  pay
 structure  of  our  services,  and  parti-
 cularly  the  pay  structure  of  the
 Judges  While  discussing  the  question
 of  salaries  of  Judges,  one  hon  Member
 sitting  opposite  told  the  House  that
 the  Chief  Minister  of  Kerala  was  gxt-
 ting  only  Rs  350  per  month  I  do  not
 know  what  oblique  suggestion  he  was
 wanting  to  make  Does  he  want  that
 Judges  should  get  Rs  500  or  Re  600
 or  Rs  700  per  month’  I  do  not  think
 we  need  import  these  political  stunts
 while  we  are  considering  such  an  im-
 portant  subject  as  the  scales  of
 salaries  and  pensions  of  Judges.  At
 the  same  time,  We  cannot  divorce  our-
 selves  from  the  context  of  the  pay
 structure  which  1S  obtaining  in  the
 country  and  the  resources  which  are
 available  to  us  I  think  the  salary  of
 the  Judges  which  has  been  fixed  as
 also  the  pensi0n  is  more  than  adequate
 and  they  should  be  satisfied  with  it.
 It  8s  enough  tn  make  the  Judges  hve
 mm  comfort  and  absolute  security.  We
 are  not  providing  for  luxuries  छा
 this  country  we  cannot  afford  to.  I
 do  not  know  how  the  Judges  them-
 selves  will  be  feeling  in  asking  for
 higher  salaries  when  they  know  that
 there  are  other  equally  deserving
 people  who  do  not  get  higher  salaries
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 and  that  a  large  section  of  our  pay
 structure  provides  only  for  bare
 maintenance.  Let  us  not  forget  that.

 When  this  particular  question  was
 raised,  my  hon.  friend  sitting  over
 there  stated  that  the  posts  of  Judges
 were  going  abegging.  It  is  a  very
 important  matter  of  which  we  have
 to  take  note.  It  was  mentioned  that
 in  a  particular  State  the  offer  of
 appointment  as  a  High  Court  Judge
 was  made  one  after  another  to  8  or  9
 advocates  and  was  refused.  I  would,
 certainly,  like  the  hon.  Home  Minister
 te  throw  some  light  on  the  subject.  I
 would  like  to  know  particularly  whe-
 ther  it  was  in  a  Part  B  State  or  in  a
 Part  A  State;  and,  if  it  was  in  a  Part
 B  State,  was  it  when  the  salary  of  the
 Judges  in  some  of  the  States  used  to
 be  Rs.  1,000  or  Rs.  ‘1,500  or  was  it
 after  the  salary  was  raised  to  Rs.  3,500.

 Apart  from  saying  that  the  salaries
 and  pensions  of  these  High  Court
 Judges  are  adequate,  I  wish  to  stress
 and  emphasise  one  particular  point.
 The  Home  Ministry  should  see  that
 no  offers  are  made  to  persons  who  are
 likely  to  refuse  them.  I  think  there
 ig  something  very  unhealthy  in  offers
 being  made  to  such  persons.  I  can-
 not  conceive  of  it.  It  also  indicates
 and  refiects  the  bad  health  of  the  Bar
 Associations  and  the  Bar  itself.  It
 would  be  better  if  the  Bar  Associations
 of  the  various  States  convene  a  con-
 ference  and  evolve  a  sort  of  convent-
 ion  that  whenever  an  offer  is  made
 that  offer  would  be  respected.  The
 Home  Ministry  should  also  evolve  a
 procedure  to  see  that  offers  are,  by
 and  large,  made  only  to  persons  who
 will  accept  them.

 It  is  not  that  we  always  want  a
 person  from  the  Bar  who  is  making
 the  most  money.  It  is  not  always
 necessary  to  have  such  a  person  who
 is  getting  such  a  lucia/ive  practice
 that  he  would  never  wvnk  of  accept-
 ing  the  offer.  I  do  nut  wnderstand  how
 even  a  very  lucrative  practitioner
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 would  refuse  an  offer  if  the  Income-
 tax  Department  is  working  properly,
 because  income-tax  should  mop  away
 whatever  extra  income.  he  gets  over
 Rs.  4,000  or  Rs.  5,000.  Even  if  he  is
 getting  more  than  Rs.  10,000  he  would
 not  be  able  to  retam  more  than
 Rs.  4,000  or  Rs.  5,000  if  the  Income-
 tax  Department  is  working  properly.

 It  is  not  only  money  that  should
 be  the  consideration.  I  think  the  Bar
 Associations  must  meet  and  evolve  a
 healthy  convention  if  they  are  to  have
 the  respect  which  is  absolutely  their
 due.  It  is  only  the  Bar  of  this  coun-
 try  which  has  provided  personne]  for
 political  work  in  the  country,  for
 public  work  in  the  country  and  also
 for  the  Bench  If  they  are  not  satis-
 fied  with  Rs.  4,000  or  Rs  5,000  which
 this  poor  country  can  hardly  afford
 to  pay,  I  think,  there  is  something
 wrong  with  the  health  of  the  Bar  of
 this  country;  and  it  is  better  that  they
 take  stock  of  this  and  do  something
 for  the  country.

 Having  said  all  this,  I  support  in
 full  particularly  those  clauses  in  which
 the  attitude  of  the  Government  is  re-
 flected.  Government’s  attitude  appears
 to  be  that  they  want  to  make  no  dis-
 tinction  between  a  Judge  who  is  taken
 from  a  Part  B  State  and  a  Judge  who
 is  taken  from  a  Part  A  State.  I  would
 only  want  the  hon.  Minister  to  make
 absolutely  clear  his  attitude  in  the
 matter  and  to  say  that  he  gives  no
 credence  to  the  ideas  which  had  been
 put  forth  by  the  hon.  friend  who  pre-
 ceded  me  and  who  wanted  discrimin-
 ative  treament.  He  wanted  to  inject  a
 sense  of  inferiority  in  the  people  who
 had  come  from  the  B  States  and  a
 sense  of  superiority  in  those  Judges
 who  happened  to  be  in  Part  A  States,
 though  we  have  had  very  brilliant
 Judges  from  our  Part  B  States.  We
 had  some  people  who  were  really
 brilliant  and  who  were  found  to  be  as
 good  as  any  other  from  Part  A  States.

 Now  that  we  have  got  only  one
 kind  of  State,  I  do  thope  that  this
 discriminative  treatment  and  this
 psychology  would  be  forgotten  onte
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 for  all  and  all  the  States  would  be
 treated  on  an  equal  level  in  this
 country

 Shri  Frank  Anthony:  Sir,  speaking
 on  the  Supreme  Court  Judges  (Con-
 ditions  of  Service)  Bull,  I  covered
 considerable  ground  which  I  felt  35
 vitally  relevant  even  to  the  present
 Bill  And,  frankly,  I  was  a  hittle
 reluctant  to  speak  on  this  Bill
 because  of  the  lack  of  response  that
 my  suggestions  had  evoked  from
 Government  I  felt  with  a  great  deal
 of  distress  that  Government  is  deter-
 mined  to  pursue  measures  which,  in
 my  humble  opinion,  are  corrupting
 steadily  the  imdependence  of  the
 judiciary  and  are  also  undermining
 public  confidence  in  the  Judiciary  I
 say  this  with  a  great  deal  of  res-
 pect,  and  I  say  with  a  great  deal  of
 sorrow  that  I  feel  that  progressively
 Government  has  undertaken  mea
 sures  which  are  calculated  to  make
 our  judiciary,  even  in  the  higher
 regions,  little  more  than  an  append-
 age  of  the  Executive

 Su,  when  I  was  speaking  on  the
 Supreme  Court  Judges  (Conditions
 of  Service)  Bull,  I  had  referred  ६०
 this  feeling  that  this  prospect  of  exe
 cutive  preferment  to  Judges  after
 they  retire  or  even  while  they  are  in
 service  has  demoralssed  our  judici-
 ary  In  saying  that,  I  am  expressing
 the  unanumous  feeling  of  the  mem-
 bers  of  the  legal  profession,  and  I
 may  say  this  that  I  am  expressing
 the  feeling,  of  a  large  section  of  the
 Judges  themselves

 I  do  not  know  whether  I  would  be
 t  in  saying  that  Government  is

 ps  of  the  extent  to  which  —  the
 independence  of  the  judiciary  has
 been  steadily  undermined  Some  peo-
 ple  suggest—and  I  perhaps  am  one
 among  them—that  Government  knows
 to  what  extent  the  undcpendence  ०
 the  judiciary  has  been  corroded  I
 do  not  know  whether  it  is  part  of
 Government’s  policy  to  evolve  mea-
 gures  which  will  keep  our  judiciary
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 subservient  to  the  executive  But,  I
 say  that  it  as  the  characteristic  of  all
 governmens,  particularly  of  govern-
 ments  which  are  in  a  dominant  pos:
 tion,  governments  which  mevitably
 become  tainted  with  the  tamt  of
 power-drunkeness,  that  they  do  not
 deliberately  encourage  and  foster  an
 independent  judiciary

 e
 What  has  happened  to  what  we  re-

 garded  as  the  sacrosanct  principle
 before  independence  that  there  must
 be  a  separation  of  the  judiciary  from
 the  executive?  We  have  even  enshrin-
 ed  it  in  our  Directive  Priniciples,  but
 this  Directive  Principle  has  become
 one  of  our  forgotten  Directive  Princi-
 ples  I  say  this  with  a  great  deal  of
 sorrow,  but  I  say  without  qualification
 that  so  far  from  this  principle  being
 impleminted  by  Government,  so  far
 from  th  judiciary  being  separated
 from  the  executive  more  and  more,
 by  measures,  wndirect  sub  rosa  there
 is  an  increasing  fusion  of  the  judiciary
 with  the  executive

 Sir,  I  know  that  Government  is
 inclined  to  indulge  in  cliches  and  say,
 ‘No,  we  must  not  point  a  finger  at  our
 jyudseiary,  that  our  judiciary  2s  in-
 correctible,  that  our  judiciary  is  as
 independent  as  30  was  before’  I  do  not
 want  to  point  a  finger  at  our  judiciary
 No  one  75  more  zealous  than  I  am  of
 the  need  for  preserving  intact  the
 andependence  of  our  judiciary  and  the
 need  for  preservmg  intact  the  maxi-
 mum  of  public  confidence  in  the  juds-
 ciary  But,  I  cannot  help  fecling  that
 there  is  an  almost  calculated  pattern
 of  encroaching  on  the  independence
 of  the  judiciary
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 Sur,  this  Bill  purports  to  be  innocu-
 ous  I  am  glad  that  the  Home  Minister
 is  here  The  Home  Minster  did  not
 have  the  benefit  of  listening  to  my
 views  when  I  spoke  on  the  Supreme
 Court  Judges  (Conditions  of  Service)
 Bill  But  I  say  that  in  one  provision,
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 at  any  rate,  this  Bill  is  not  so  inno
 cuous,  I  do  not  know  what  the  inten-
 tion  of  Government  is—I  am  referr-
 ing  to  clause  23A  which  reads:—

 “Every  High  Court  shall  have  a
 vacation  or  vacations  for  such
 period  or  periods  as  may,
 from  time  to  time,  be  fixed
 by  the  President...  cs

 I  say  with  a  great  deal  of  respect  that
 this  is  an  eloquent  exemplification  of
 this  creeping  encroachment  of  the  exe-
 cutive  on  the  judiciary.  I  am  aware
 that  there  were  disparity  of  conditions
 as  between  State  and  State,  particu-
 larly  between  Part  A  and  Part  B
 States,  with  regard  to  length  of  vaca-
 tions.  But  I  do  not  know  what  Gov-
 ment’s  motive  is.  I  am  not  going  to
 assign  any  motive,  but  what  is  going
 to  be  the  effect  of  a  provision  like
 this?  I  say  this  provision  is  most  re-
 prehensible.

 Sir,  this  question  of  tampering  with
 the  vacations  of  our  judges  is  com-
 pletely  misconceived,  Whether  they
 have  ten  wecks  or  eight  wecks,  what
 difference  is  it  going  to  make?  The
 arrears  in  some  of  the  High  Courts
 are  so  huge  that  even  if  we  abolish
 their  vacations  completely,  it  will
 make  no  appreciable  impression  on
 the  clearing  of  these  arrears.  The
 Chief  Justice  of  one  of  the  leading
 High  Courts  calculated  it  that  at  the
 most  a  Judge  can  on  an  average  dis-
 pose  of  four  units  of  work  per  day.
 There  are  two  hundred  or  two  hund-
 red  and  ten  working  days  in  a  year.
 On  a  generous  estimate  the  most  he
 ean  dispose  of  in  the  course  of  a  work-
 ing  year  is  about  eight  hundred  to
 eight  hundred  and  eighty  units.  How,
 if  you  take  away  three  or  four  weeks,
 are  you  going  to  solve  the  problem?
 Assuming  that  they  dispose  of  an-
 other  eighty  or  hundred  cases  per
 judge  (fifteen  judges  dicposing  of
 fifteen  hundred  cases)  how  are  they
 going  to  make  an  impression  on  the
 arreats  running  into  fiftcen  thousand?
 It  is  misconceived,  because  I  feel  we
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 play  to  the  political  galleries  when
 we  say:  Oh  our  judges  are  getting  ten
 weeks,  cut  it  down  to  six  weeks.  It  is
 misconceived  in  this  way.

 Judges  are  supposed  to  do  mental
 work  which  is  of  a  uniquely  sustain-
 ed  character,  They  are  on  the  Bench
 from  ten  to  four.  They  do  not  have
 any  breaks,  except  short  breaks  for
 lunch.  No  one  is  more  dangerous  to
 the  integrity  of  our  judiciary  than  a
 tired  judge,  an  overworked  judge—
 integrity  in  the  sense  that  a  tired  judge
 an  over-worked  judge  will  not  dis-
 pense  injustice.  He  will  be  inclined
 to  dispense  injustice.  He  will  be  in-
 clined  nat  to  apply  his  mind  to  writs
 and  other  matters  involving  life.  He
 will  be  inclined  to  deal  with  them  in
 a  superficial  or  summary  manner.
 What  I  feel  very  strongly  in  connec-
 tion  with  this  particular  provision  is
 that  it  underlines  a  sort  of  executive
 encroachment  on  the  independence  of
 the  judiciary.

 What  does  it  mean  in  effect?  What
 are  we  telling  our  judges?  We  are
 telling  our  judges  this:  in  future  you
 will  have  to  behave  like  good  boys;
 that  in  future  the  Home  Minister  of
 a  State,  or  even  perhaps  the  Home
 Secretary,  will  determine  whether  you
 get  ten  weeks  or  six  weeks  by  way
 of  vacation,  I  just  cannot  understand
 how  in  principle  we  can  accept  a  pro-
 vision  like  this.  If,  however,  you  wish
 to  make  a  provision  like  this,  leave  it
 to  the  Chief  Justice  of  India  or  leave
 it  to  the  Chief  Justice  of  the  High
 Court  concerned.  But  to  leave  it  to  the
 Home  Secretary  or  Home  Minister  is
 not  good.  I  realise  that  the  word  is
 the  ‘President’;  but  in  the  final  analy-
 sis  it  will  be  the  Home  Minister  of  a
 State  who  will  detemine  whether  the
 judges  should  get  ten  weeks  or  six
 weeks,  or  four  weeks.  I  feel  that  the
 principle  is  not  only  wrong,  but  that
 it  is  pernicious.  I  would  even  go  to
 this  extent.  If  you  want  to  tamper
 with  the  independence  of  the  judici-
 ary,  we  cannot  prevent  it.  But  at  least
 let  the  tampering  6e  quatified.  I
 would  not  like  to  place  this  at  all  in
 the  hands  of  the  executive,  whether
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 (Shri  Frank  Anthony.]
 they  get  ten  weeks  or  six  weeks.  I
 am  not  prepared  to  place  the  indepen-
 dence  of  the  judiciary  at  the  whims
 and  caprices  of  some  executive  offi-
 cers.  I  would  even  be  prepared  to  go
 to  this  extent.  If  you  think  you  have
 got  a  case  for  cutting  down  their  va-
 cation,  I  do  not  object;  cut  it  down,
 for  ten  weeks  make  it  six  weeks.  We
 are  making  the  conditions  of  service
 and  salary  uniform  m  the  High
 Courts.  Make  the  period  of  vacation
 six  weeks,  Put  a  specific  provision
 here  that  the  High  Courts  shall  not
 have  more  than  six  weeks  of  vaca-
 tion  But  the  period  of  their  vacation
 cannot  be  decided  from  period  to
 period  as  may  be  fixed  from  time  to
 time.  The  Judges  will  not  know  what
 their  vacation  would  be.  Suddenly
 they  would  be  told:  you  have  not
 done  your  work

 I  heard  from  a  senior  Judge  only  a
 few  days  ago  what  happened  in  one
 of  the  Part  B  States  before  the  mer-
 ger.  I  do  not  want  to  attribute  motiv-
 es,  One  of  he  Part  B  State  Judges
 wanted  to  show  the  disposal  of  work
 He  got  hold  of  his  list,  looked  at  it
 and  arbitrarily  cut  down  70  per  cent
 of  his  petitions—dismissed  just  like
 that.  That  is  previsely  what  will  hap-
 pen  if  the  executive  thinks  that  it  can
 eut  down  the  vacation  of  the  Judges
 in  this  way,  make  their  leave  condi-
 tional  on  quick  disposal  As  I  said
 earlier  you  won't  get  justice  in  this
 manner.  I  would  appeal  to  the  Home
 Minster  do  not  give  the  judges  a
 feeling  that  now  more  than  ever  they
 are  being  brought  completely  under
 the  domination  of  the  executive,  that
 even  the  vacation  of  the  High  Court
 Judges  will  be  at  the  mercy  of  some
 Home  Secretary.  I  say  that  it  is  ex-
 tremely  bad;  it  is  another  measure
 on  the  road  to  make  the  judiciary  the
 appendage  of  the  executive.  It  will
 create  resentment  among  the  judciary
 and  it  will  only  give  the  public  an-
 other  reason  for,  pointing  a  finger  at
 the  fact  that  the  judiciary  is  steadily
 losing  its  independence.
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 पंडित  ठाकुर  दास  भार्गव  (गुड़गाव)  :  जनाब
 स्पीकर  साहब,  ण्य  फी  साहब  की  तरह  जजेज
 के  बारे  में  मुझे  जो  कुज  भज  करना  था  वह
 मे  ने  उस  वक्‍त  श्  कर  दिया  था  जब  फि

 सुप्रीम  कोर्ट  फे  जजेज  का  बिल  झाया  था
 और  भब  म॑  उसको  दुहराना  नहीं  चाहता  ।
 ले.केस  में  सेक्शन  २३  ए  के  बारे  में,  जिसका
 हवाला  दिया  गया  है,  म॑  शदब  से  चन्द  बातें
 अर्ज  करना  चाहता  हूं  1

 में  तो  यह  यकीन  नहों  रखता  कि

 हमा री  गव  सेंट  किसी  तरह  से  भी  जूडीशियरी
 के इंडस  को  कम  करना  चाहती
 है । प्र  न  पे  यह  यकीन  रखता  हूं
 कि  कोई  भी  गवर्न केट  जो  कि

 कास्ट ददूशन  की  परवाह  रखती  है  वह
 झपने  बिल  में  इस  किस्म  का  ख्याल  भी
 ला  सकती  है।  लेकिन  इपमें  शक  नहीं
 है  कि  जब  कभी  नेजिसनेटान  लाया  जाता  है
 तो  हम  गव  फट  को  बतलात  हु  कि  कास्ट  ट्यूघन
 के  मुताबिक  एग्तोक्यूटिव  प्रौर  जू  हशियरी
 के  सेपे  हगेन  के  वि  सपल  को  प्रमल  में  लाना

 चाहिए।  लेकिन  में  पाता  हू  कि  गवर्नेवेंट
 उस  उसूल  पर  अमल  नहीं  करती  क्योंकि
 उस  पर  अमल  करना  किसो  कदर  मुकल
 है  ।  जो  बावविट  यह  चाहत  है  कि  देश  में
 गव्िंट  के  काम  स्पूतरती  चले  वह  उसूलों
 की  कम  परवाह  करत  है।  यह  काम  को

 स्वृतती  चलाने  की  ज्यादा  परवाह  करती

 है।  ड्पो  तरह  से  जब  गव केंट  के  पास

 ये  जिकायतें  आती  हूँ  कि  हाई  कोर्ट  से  जल्दी
 जस्टिस  नहों  मिलतो  तो  बिला  इस  मामले
 में  प्रोव  किये  हुए  कि  क्यों  जस्टिस  जल्दी

 नही  मिलती,  गवर्र  रेट  की  तबज्जह  इस  बात
 की  तरफ  जाती  है  कि  हाईकोर्ट  और

 सुप्रीम  कोर्ट  में  छुट्टियां  ज्यादा  होती  हैं  1

 पिछली  मर्तत्रा  जब  श्रानरेबिल  ट्रोम  सिनिस्टर

 साहब  तक़रीर  फरमा  रहे  थे  तो  उच्होंदे

 सुप्रीम  कोर्ट  की  छुट्टिटयों  के  मुताल्लिक
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 फरमाया  था  कि  सुप्रीम  कोर्ट  ते  खुद  यह  मान'

 लिया  है  कि  हम  अपती  छ  टूटी  किसी  कदर

 कम  करेंगे  भौर  इस  से  हाउस  के  प्रन्दर

 जनरल  सैटिसफ्रेक्शन  था।  हिन्दुस्तान  के

 अन्दर  बहुत  से  ऐप  लोग  है.  जो  यह  समझते

 हैं  कि  अंग्रेजों  के  जमाने  में  जो  कडेगन्‍्स  थों

 बही  कंडोरम्स  अब  जब  कि  जज  हिन्दुस्तागी
 है  कायम  नहों  रहनी  चाहिए।  इस  वास्ते
 जब  सुप्रोम  कोट  को  निस्बत  यह  कहा  गया  कि

 वह  छ  ड्टियां  कम  करना  चाहतो  है  तो  हाउस
 में  जनरल  जे टिसफंक्सन  हुआ  था।  में प्रब
 भो  यह  अज्ञ  करना  चाहता  हूं  कि  पश्रमर

 हाईकोर्ट  के जज  इस  बात  को  मान  लें  कि  वह
 वेफेदान्स  को  कम  करना  चाहते  ड  तो  मैं  बहुत
 खुश  हूंगा  ।  में  खुद  चाहता  हूं  कि  सब

 अफपरों  को  चाहे  वे  बड़े  हों  या  छोटे,  उन

 कापदों  के  मुत॒बिक  जिसे  कि  बे  गवनें

 ह्  हूँ  बे केगन्स  मिलनी  चाहिए,  ज्यादा

 नहीं।  लेकित  साथ  ही  में  इसको  भी  मानने
 को  अयार  हूं  कि  हाईक दे  और  सुप्रीम  कटे
 के  जजों  को  के  कंशन्स  के  बारे  में  ज  प्रिसिपल

 है  वह  दूसरे  डिपार्ट  रे  ट्स  से  बिल्कुल  मछ्तलिफ

 है  ।  एक  हाईकोर्ट  का  जज  कितना  काम
 करता  है  इसका  श्रन्दाजा  एक  ले  मेर के  लिए
 लगाना  बहुत  मृश्किल  है  eked  के
 जज  दस  बजे  से  चार  बजे  तक  पनी  कुर्पी
 पर  क  हूँ  शीर  एक  मिनट  भी  इतर  उधर
 देखे  बगर  बराबर  धपना  काम  करो  रहते
 हूँ  पौर  क्लाक  की  तरह  दस  बजे  से  चार  बजे
 तक  श्रपना  कोम  करते  रहते  डे  ।  और
 इपके  ग्रलावा  भी  में  समझता  हूं  कि  कोई
 हाईक  ट॑  जज  क्य  दी  साल्‍्ट  नही  हूं  गा  कि  जो
 घर  पर  भी  श्पना  काम  न  करता  हो  v  मेरी
 ष्चन्द  जजों  से  वाकफियत  है  धौर  में  जानता  हूं
 कि  वे  झपना  बहुत  सा  काम  अपने  घरों  पर
 करते  हैं  ।

 इसके  झलावा  कहा  जाता  हैं  कि साहब
 ये  जज  लोग  भाम  तौर  पर  सनीचर  की

 छुट्टी  भी  कर  देते  हैं।  लेकिन  एसा  कहने
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 वाले  यह  नहीं  जानते  कि  जो  जज  लोग  बहस

 सुनते  है  उस  पर  जजमेंट  किस  वक्‍त  लिखते
 है  ।  ग्राम  तौर  पर  सेटरडेज्र  को  और

 छट्टियों  को  'जजबेंट  लिखते  हैं।  सलिए
 में  ब्रज  करना  चाहता  ई  कि  हाईकोर्ट  बौर

 सुप्रीम  कोर्ट  के  जजेज्ञ  के  काम  का  तरीका
 और  उनकी  जिम्मेवारियां  इतनी  जबरदस्त

 है  कि  उनका  मकाबला  दूसरे  डिपार्टवेंट्स
 की  छुट्टियों  स ेकरना  म्‌तासित्न  नहों  होगा  |

 इसके  अलावा  मेरी  नाकिस  राय  में
 श्रगर  हम  इस  दफा  २३  ए  को  यहा  पास
 करेगे  तो  हम  जागने  कार्स्ट  ट्यूशन  की  भी
 खिलाफ  वर्जी  करेगे  बार्ग्ट  ट्वृशन  में  जहां
 हाईकोट  के  जरिसडिवक्षन  का  शिकऋ  हैं  वहा
 पर  आटटिकिल  २२५  में  यह  लिखा  है  ।

 “225.  Subject  to  the  provisions
 of  this  Constitution  and  to  the
 provisions  of  any  law  of  the
 appropriate  Legislature  made  by
 virtue  of  powers  conferred  on  that
 Legislature  by  this  Constitution,
 the  jurisdiction  of,  and  the  law
 administered  in,  any  existing  High
 Court,  and  the  respective  powers
 of  the  judges  thereof  in  relation  to
 the  administration  of  justice  in
 the  Court,  including  any  power  to
 make  rules  of  Court  and  to  regu-
 late  the  sittings  of  the  Court  and
 of  members  thereof  sitting  alone
 or  in  Division  Courts,  shall  be  the
 same  as  immediately  before  the
 commencement  of  this  Constitu-
 tion:”

 इसके  सही  मानी  यह  हैँ  कि  जो  कुछ  ताकत

 हुकूक,  जिम्मेवारियां  हाई  कोर्ट  की  कांस्टी  -
 यूशन  के  अ्रमल  में  आने  के  पेश्तर  थी  वे  इसन-
 टेक्ट  रहेंगी  शर  प्रायन्दा  भी  ब  वही  जरिसडि-
 बदान  एक्सरसाइज  करेंगी  a  पेश्तर  इसके
 हम  दफा  २३  ए  को नाफिय  करे  हमको  यह
 देखना  चाहिए  कि  क्‍या  कास्टीट्ूशन  के

 मुताबिक  हाईकोर्ट  का  यह  हक  है  कि  वह  कने
 अपनी  छुटूटी  करें  भौर  कितनी  छुट्टी  करें  ।.
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 [पशित  ठाकुर  दास  भागंव]
 में  झदब  झर्ज  करना  चाहता  हूं  कि  साटिकिल
 २२५  के  मुताबिक  तो  यह  हाईकोर्ट  के

 खुरिसडिकदान  को  चीज  है  कि  वह  खुद  भपनी

 छुट्टियों  का  फैसला  करे  ।

 में  झदब  से  भ्रज  करना  चाहता  हू  कि

 जडीशियरी  शौर  एग्जीक्यूटिव  गवर्नेमेंट  के
 दो  ट्कडें  हूँ  श्रोर  हमारे  कास्‍्टीट्यूडन  में  यह

 उसूल  रखा  गया  है  कि  उनमें  से  एक  दूसरे  के

 हुकूक  पर  एसक्रांच  न  करे।  ऐसी  हालत  में

 तरजीक्यटिव  को  बह  ग्रख्तियार  देना  टीक

 नही  होगा  कि  वह  जु  दियरी  की  वेकेशस
 के  बारे  में  फैसला  चरें।  ध्रगर  भाप  समझन

 है  कि  जेर  दफ़ा  २२५  हाईकार्ट  को  पग्रपनी

 छूटिटयो  के  बारे  में  फैसला  करने  का  प्रख्तियार
 है  तब  तो  यह  मुनासिब  नही  होगा  कि  एग्जी-

 क्यूटिव  को  यह  ग्रस्तियार  दिया  जाये  |
 मैं  मानता  हू  कि  प्रेसीडेंट  साहब  को.  यह
 अख्तियार  दिया  गया  है  ।  उनसे  बडी
 बायर  भ्राज  हमारे  देश  में  कोई  नही  है।  लकिन
 में  पूछना  चाहता  ह  कि  इस  लफ्ज  के  क्या  मानी

 है।  इसके  मानी,  जेसा  कि  (थनी  साहब  ने
 करमाया  सेक्रेटरी  टु  दी  गवनंमेंट  भ्राफ  इंडिया
 भी  हो  सकते  हैं।  प्रेंसीडेंट  के  नाम  से  सारी
 वावसे  एकक्‍्सरसाइज़  की  जाती  है  ।  प्रगर

 इस  में यह  होता  कि  होम  मिनिस्टर  साहब  इस
 पावर  को  एक्सरसाइज  करेंगे  तब  भी  ह्म
 समझते  कि  वह  इस  तरफ  काफी  तवज्जह  देंगे  1
 लेकिन  इन  के  मानी  यह  है  कि  सेक्रेटरो
 गवर्नमेंट  जा  तजवीज़  लिखकर  भेज  देगा  वही
 फ्रेसीडेंट  के  नाम  से  जारी  होगी  ।  में  नहों
 चाहता  कि  हाईकोर्ट  के  जज  यह  रूयाल  करे
 1 ह  पब्लिक  यह  ख्याल  कर  कि  के  वावस  जा

 दाईकोर्ट  के  जजों  को  )  नयी  थो  शौर  जो
 कि  इतने  उम्दा  तरीके  से  डिस्वार्ज  की  जा

 रही  थीं  वे  एग्जीक्यूटिव  को  दी  जायें  से
 अज  करना  चाहता  हू,  कि  यह  मुनासिब  नहीं
 होगा  कि  हाईकोर्ट  इन  पा्षर्स  को  इस माल  न
 करे  -  भौर  हाईकोर्ट  और  जुडीशियरी  के
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 इडिपेंड्स  के  लिहाज  से  भी  में  समझता  हू  कि
 यह  पावर  उनको  ही  होनी  चाहिए  in  हम
 जानते  हूँ  कि  किस  उम्दगी  से  श्र  किस
 काबलियत  से  उन्होने  प्रपनी  यूटीज  को  झभी
 तक  डिस्चार्ज  किया  है  भौर  ऐसी  हालत  में
 कोई  वजह  नही  है  कि  हम  उनसे  यह  हक  ले  लें  ।
 हमारी  पालियामेंट  भी  )  सावरिन  है  लेकिन
 आप  देखें  कि  हम  कितनी  छूट्टिया  सेत  हूँ
 जब  भी  काम  होता  है  तो  हम  ज्यादा  से  ज्यादा
 काम  करने  को  नैयार  रहते  हैं।  फिर  हम
 क्यों  यह  समझ  ले  कि  हाईकोर्ट  के  जज  ही
 इस  मामल  में  कोताही  क  ग॑  और  ज्यादा

 छुट्टिया  लना  चाहेंगे  ।

 बल्कि  श्रसलियत  तो  यह  है  कि
 हाईकोर्ट  से  जो  यह  यूनिट  श्राफ  वर्क  का  तरीका
 रखा  गया  है  यह  भी  ठीक  नही  है  में  ने
 देखा  है  कि  जिन  अदालतों  में  यूनिट  का  हिसाब
 रखा  जाता  है  वहा  घास  काटी  जाती  है  ।
 में  समझता  ह्  कि  अगर  स  तरह  का  कायदा
 हाईको  श्ौर  सुप्रीम  कोर्ट  में  भी  हुआ  तो
 वहा  न  जस्टिस  रहेगी  और  ने  इटेप्रि  ते

 रहेंगी  श्रौर  न  इम्पारशियेलिटी  रहेगी  ।  इस
 वास्ते  मैं  भ्रदब  से  श्र्द्ध  करता  ह्  कि  हाईकोर्ट
 के  पास  से  स  ग्रस्तियार  को  लेकर  हम  किसी

 दूसरे  को  नद।  लेकिन  अगर  फिर  भी  आप
 समझने  हैं  कि  आटिकल  २२४  में  हाईकोर्ट
 को  यह  बेकेशन  का  फैसला  कर  का  हक  नहीं
 है  और  आप  स  अछितियार  को  किसी  दुसरी
 भ्रथारिटी  को  देना  चाह  हैं  तो  मे  प्रदव  से
 भ्र  करूणा  कि  आप  सुप्रीम  कोठे  के  चीफ
 जस्टिस  को  यह  प्रस्तियार  दें  ।  मैं  यह  तो
 समझ  सकता  g  कि  सुप्रीम  कोर्ट  देश  की  सारी
 हाईकोर्टंस  के  वास्ते  वेक॑शन  मुकरर  कर  दे  ।
 लेकिन  में  यह  समझने  से  कासिर  हु  कि  यह
 पावर  एग्जीक्यूटिव  को  डी  जाये।  भगर  ऐसा
 किया  गया  तो  जूडीशियरी  पर  वह  इम्प्रेशन
 पढंगा  कि  उससे  एक  हाथर  अवारिटी  है
 जिसके  सबमिद्दान  में  उसको  रहता  होगा  t
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 मुझे  लुप्री  है  कि  मेरे  दोस्त  भी  केशव  भ्रस्यंगार_
 जे  दफ़ा  २३ए  को  हटाने  क्  लिए  एक  भ्रमेंडमेंट
 रखा  है  ।  मुझे  उम्मीद  है  कि  भानरेबल
 मिनिस्टर  साहब  उस  को  कूल  फ़रमायेंगे  t

 इस  में  कोई  शक  नहीं  कि  प्राटिकल

 २२९  में  कंशनन्‍्ड्  का  डिक  नहीं  है,  लकिन
 में  1४६  करना  चाहता  हूं  कि  वै+शन्ज  -  के

 आताल्लिक  ग्रल्तियारात  भी  उन्हीं  पावज़ं
 का  हिस्सा  है।  हम  यह  नहीं  कह  सकते
 कि  चूकि  हाई  कोर्ट  ते  उन  पावज़ं  को  इस्तेमाल
 नहीं  किया,  स  लिए  वे  उस  आटिकल  की
 जद  में  नहों  भ्राती  7  इस  बिल  में  ओर  भी

 बहुत  सी  बाते  है  लेकिन  में  इम  वक्‍त  उन
 में  नही  जाना  चाहता  हू  ग्रौर  न  ही  में  उन  बातो
 को  दोहराना  चाहता  हू,  जो  कि  दूसरे  मेम्बर

 साहबान  ने  यहा  पर  कही  है  ।  लेकिन  में

 यह  अर्ज़  करना  चाहता  कि  स  हाउस  को

 राइटली  एक्शस  होना  चाहिए  कि  कोई  ऐसा
 काम  न  किया  जाय,  जिस  से  जुडेशरी  को  यह
 महसूस  हो  कि  हम  एग्वीक्यूटिव  को  ऐसे  अख्ति-
 यारात  दे  रहे  हे,  जिन  को  अब  तक  वे  बरतते
 रहे  है  ग्राईन्दा  बरतें  i  में  यह  अज
 करना  चाहता  हू  कि  यह  केस  आदिकल  २२५
 में  आए  या  न  आए,  में)  गुजारिश  है  कि
 दफा  २३ए  को  एनेक्ट  न  किया  जाए।  कदन्द्ध
 का  मामला  हाईकोर्ट  पर  छोड़  दिया  जाना

 चाहिए  और  अगर  आप  ऐसा  नहीं  करना
 चाहते,  तो  कम  से  कम  इस  को  सुप्रीम  को
 पर  फेड  दिया  जाना  चाहिए,  क्योकि  इस
 देश  में  सब  से  ऊंची  जुडिशल  भ्रयारिटी  सुप्रीम
 कोर्ट  की  है  ।  कोटेंस  के  लिए  वह  जो  भी
 इन्तज्ाम  करती  है,  जो  भी  न्टरप्रेटेशन  करवी
 है,  वह  ग्राखिरी  भ्रवारिटी  है  1  गवनंमेंट
 को  यह  पावर  नही  )  जानी  चाहिए  t

 Shri  Narayanankutty  Menon:  Sir,  in
 connection  with  the  discussion  on  this
 Bill  I  wish  to  submit  a  few  points  for
 the  consideration  of  this  House.  By
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 passing  this  Bill,  this  House  is  passing
 a  measure  by  which  we  give  admitted-
 ly  better  conditions  of  service  for  the
 Judges  of  the  High  Courts.  There  is
 no  difference  of  opinion  on  any  side
 of  this  House  on  the  point  that  to
 keep  up  the  fundamental  maxim  that
 the  independence  of  the  judiciary  has
 to  be  kept  up  the  conditions  of  service
 applicable  to  the  Judges  should  be.
 in  comparison  to  others,  far  better

 A  suggestion  was  made  during  the
 debate  on  the  last  day  of  the  previous
 Session  by  a  colleague  of  mine  that  the
 emoluments  that  we  give  to  the  High
 Court  Judges  and  also  the  conditions
 of  service  apphcable  to  them  should
 have  some  relationship  to  the  financial
 state  of  affairs  in  the  country.  That
 was  a  mild  suggestion  made  dunng
 the  course  of  the  debate  But  today
 I  find  that  my  hon  friend  from
 Rajasthan  made  a  big  mountain  of
 that  mouse  of  a  suggeStion  that  was
 made,  by  making  a  reference  to  the
 salary  drawn  by  the  Chief  Munster
 of  Kerala.  It  was  not  suggested  on
 that  day  that  because  a  Chief  Minister
 in  a  State  was  drawing  only  Rs  350
 the  salary  paid  to  a  particular  High
 Court  Judge  should  also  be  Rs.  350
 The  only  suggestion  made  then  was
 that  there  should  be  some  sort  of  com-
 parision  between  the  emoluments
 drawn  by  a  High  Court  Judge  or  a
 Judge  of  the  Supreme  Court  and  the
 financial  state  of  affairs  in  the  country
 My  hon.  friend  from  Rajasthan  was
 not  kind  enough  to  look  at  it  from  that
 point  of  view  and  take  st  as  a  thing
 which  he  could  also  accept.  He  said
 that  it  is  a  political  stunt.  I  am  not
 surprised  that  my  hon.  friend  termed
 it  as  a  political  stunt,  because  many
 many  things  saiq  by  Mahatma  Gandhi
 himself  during  those  days  when  the
 organisation  of  the  Congress  was  led
 by  him  are  considered  by  Congress-
 men  tofay  as  nel  tics}  stunts  Mahatma
 Gandh:  said  that  Congress  Munsters
 shoul  draw  0070  Rs  600.  Nobody
 says  today  that  those  Ministers  should
 draw  Rs,  500  only.  Some  changes  can
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 {Shri  Narayanankutty  Menon.)
 be  made  because  of  change  in  circum-
 stances.  But,  for  a  Congressman  from
 the  other  side  to  dub  it  as  a  political
 stunt  is  itself,  I  should  say,  a  political
 stunt  to  counter  a  reasonable  and
 sensible  argument  which  my  hon.
 friend  could  not  answer.

 My  submission  is  that  the  condi-
 tions  of  service  of  High  Court  Judges
 should  be  superb,  should  be  excellent,
 in  order  that  they  would  be  able  to
 keep  up  the  independence  of  the  judi-
 ciary.  At  the  same  time,  Sir,  this  is
 a@  country  where  judicial  tribunals
 have  laid  down  that  the  minimum
 wage  of  a  worker  should  be  Rs.  28.
 Let  us  multiply  it  by  700  and  make
 it  Rs.  2,800.  Hundred  times  difference
 between  the  wages  of  a  labourer  and
 the  highest  man  of  the  judiciary  is  a
 reasonable  thing  compared  to  the
 standards  of  any  other  civilised
 country  in  the  world.  That  is  the  only
 suggestion  made.  In  the  hght  of  that
 suggestion  certain  things  may  be
 taken  into  consideration  by  the  Gov-
 ernment.  The  per  capita  income  of  an
 Indian  citizen  today  should  be  taken
 into  account.  In  relation  to  that  let
 Government  fix  as  many  reasonable
 and  excellent  conditions  of  service
 ag  possible  for  the  High  Court  Judges

 My  second  poimt  is  about  the  dis-
 posal  of  cases.  These  are  rare  oppor-
 tunities,  when  we  discuss  the  condi-
 tions  of  service  applicable  to  the  Judg-
 es,  available  to  this  House  where  we
 will  be  able  to  point  out,  I  believe,
 for  the  Government  to  follow  and
 take  suitable  measures  and  for  the
 jadiciary  to  understand,  the  senti-
 ment  prevailing  in  the  country  today,
 After  947  the  administration  of  jus-
 tice  in  the  country,  both  m  the  num-
 Ber  of  cases  and  also  in  the  nature
 of  cases,  has  become  a  complex  affair.
 Before  947  only  criminal  and  civil
 law  was  being  administered.  The
 nature  of  cases  in  those  days  was
 Gifferent.  After  ‘1947,  especially  after
 the  Constitution  came  into  force,  the
 very  nature  of  cases  and  the  number
 of  people  involved  in  each  case  have
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 all  undergone  a  substantive  change.
 The  very  nature  of  administration  of
 justice  has  undergone  a  change.  When
 certam  types  of  cases  come  before
 the  High  Courts  and  inordinate
 and  extraordinary  delays  occur
 in  the  disposal  of  these  cases,  the
 implication  and  the  total  result  of
 such  delays  is  far  more  far-reach-
 mg  than  it  used  to  be  before  1950.
 The  6ther  day  when  some  other  mat-
 ter  was  being  discussed  here,  I  drew
 the  attention  of  the  hon,  Home  Min-
 ister  to  the  fact  that  a  large  number
 of  writ  applications  taken  from  ४४8
 orders  of  tribunals  are  pending  for
 many  many  years.  I  have  come  across
 instances  where  workers  were  dismiss-
 ed,  industrial  dispute  was  raised,  the
 tribunal  gave  an  award,  somebody
 else  took  a  writ  apphcation  before
 the  High  Court  and  it  is  pending
 before  the  High  Court  for  ey  to  3
 years.  I  am  not  finding  fault  with  any
 member  of  the  judiciary.  It  may  be
 that  due  to  pressure  of  work  in  the
 High  Court  in  the  ordinary  course  of
 business  it  was  not  possible  to  dispose
 of  these  cases  with  as  much  speed  as
 there  ought  to  be.  My  suggestion,
 therefore,  to  the  Government  at  this
 juncture  is  that  irrespective  of  the
 quantum  of  work,  irrespective  of  the
 cause  of  delay,  Government  should
 find  time  to  direct  each  High  Court  to
 have  separate  Judges  to  bear  these
 cases

 I  wish  to  make  an  earnest  appeal
 in  this  connection,  because  the  very
 conception  of  independence  of  judi-
 ciary,  the  very  conception  of  the  con-
 fidence  of  our  people  in  the  judiciary
 will  be  undermined  if  cases  directly
 affecting  their  own  lives  are  delayed
 for  such  a  long  number  of  years.
 When  such  long  delays  occur  in  such
 cases  the  citizen  himself  loses  the  con-
 fidence  of  getting  justice  at  the  hands
 of  the  judiciary.  The  laudable  maxim
 “justice  delayed  is  justice  denied”  is
 applicable  to  these  cases,  and  delay
 in  disposing  of  these  cases  means
 denying  justice  to  millions  and  mil-
 Hons  of  workers.  Many  such  cases.
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 are  pending  before  the  High  Courts.
 today,  Uf  any  more  delay  occurs
 people  will  begin  to  feel  that  justice
 would  be  denied  to  them  and  to  that
 extent  they  will  lose  confidence  in  the
 judiciary.  Therefore,  both  in  the
 name  of  industrial  peace  and  in
 the  name  of  fostering  confidence  in
 the  minds  of  the  people  as  far  as
 judiciary  is  concerned,  Government
 should  come  forward  with  a
 scheme  whereby  the  cases  that®  are
 pending  before  the  High  Courts  could
 be  disposed  of  with  as  much  speed  as
 possible.  I  do  not  suggest  that  other
 cases  should  be  delayed.  All  other
 cases  will  have  to  be  disposed  of  as
 soon  as  possible,  but  top  priority,  both
 from  political  and  social  view  point,
 should  be  given  to  cases  where  not
 one  litigant  is  involved  as  far  as  pri-
 vate  rights  are  concerned,  but  the  in-
 terests  of  lakhs  and  lakhs  of  workers
 are  involved.  With  that  understand-
 ing,  Sir,  a  separate  judge  should  sit  in
 the  Bench  of  each  High  Court  to  dis-
 pose  of  cases  which  are  taken  from
 tribunals,  I  hope  Government  will
 very  seriously  think  over  this  ques-
 tion,  especially  when  Government  have
 rejected  the  other  day  the  proposal
 for  excluding  jurisdiction  of  these
 courts  over  the  industrial  tribunals.
 TI  hope  at  least  they  will  consider  this
 suggestion  of  having  one  judge  in  each
 High  Court  to  dispose  of  these  cases
 mvolving  workmen

 3.27  hrs.

 (Mr  Deruty-Speaker  m  the  Chair.

 The  last  point  I  wish  to  mention  is
 about  the  raising  up  of  the  principles
 emphasised  by  all  hon.  Members  dur-
 ing  the  course  of  this  debate  for  the
 building  up  of  confidence  in  the  judi-
 ciary  by  the  people  of  this  country.
 Without  making  any  allegation  or
 casting  aspersion  on  anybody,  I  would
 gay,  If  you  take  the  consensus  of
 opinion  of  both  the  Bar  and  the  general
 public  interested  in  this  affair  and,
 without  any  political  bias  or  prejudice
 if  the  lawyers  and  the  people  of  this
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 country  are  asked  whether  the  confi-
 dence  of  the  people  m  our  judiciary
 has  enhanced  or  decreased  during
 these  27  years  after  1947,  the  unam-
 mous  reply  will  certainly  be  that  to  a
 considerable  extent  there  has  been
 some  deterioration  in  the  confidence
 of  the  people  in  the  judiciary  of  this
 country,  whatever  might  be  the  rea-
 sons,  I  do  not  wish  to  go  into  them
 because  those  reasons  are  beyond  the
 scope  of  this  particular  Bill.  I  only
 want  to  point  out  that  this  state  of
 affairs,  this  deterioration  in  the  con-
 fidence  of  the  public  and  also  of  the
 Bar  in  our  judiciary  certainly  means
 a  great  danger  to  the  democratic  insti-
 tutions.  Certain  stringent  measures
 will  have  to  be  taken  by  Government
 to  see  that  public  confidence  in  the
 judiciary  is  resorted

 In  this  connection  I  want  to  make
 a  particular  reference.  The  present
 procedure  for  appointment  of  Judges
 is  certamly  a  laudabje  procedure.  But
 the  proof  of  the  pudding,  Sir,  is  in
 the  eating,  When  a  particular  gen-
 tleman  from  a  Bar  is  selected  as  a
 Judge,  we  scrutinize  the  whole  ques-
 tion  and  see,  by  the  public  opinion
 and  also  the  opinion  of  the  Bar,  whe-
 ther  that  particular  appointment  75
 certainly  the  appointment  which
 should  be  in  the  interests  of  the  in-
 dependence  of  the  judiciary.  In  many
 cases,  the  answer  that  comes  is  not
 at  all  laudable.  Therefore,  in  select-
 ing  judges  from  the  Bar,  the  one  and
 only  consideration  that  should  weigh
 is  not  only  the  experience  at  the
 Bar  so  that  the  selection  could  be
 made  well  but  the  unanimous  opinion
 of  both  the  Bar  and  the  public  that
 the  one  real  selection  that  has  been
 made  was  the  only  selection  possible
 in  that  case,  taking  only  the  capacity
 of  that  particular  individual  to  adorn
 the  highest  place  in  the  judiciary  of
 the  land.

 In  procedural  matters  also,  the  pre-
 sent  procedure  is  that  the  Chief  Jus-
 tice  of  the  High  Court  concerned
 makes  on  original  recommendation
 presumably  taking  for  granted  that



 9  High  Court  Judges

 {Shn  Narayanankutty  Menon.]
 the  recommendation  passes  through
 all  the  various  channels  and  the
 President  makes  the  appointment.  I
 have  got  a  suggestion  to  make,  not
 because  I  have  got  any  aspersion  to
 make  on  the  capacity  of  the  Chief
 Justice  or  anybody  It  should  be  far
 better  that  the  responsibility  of
 making  this  recommendation  original-
 ly  from  the  High  Court  is  not  given
 particularly  to  the  Chief  Justice,
 that  responsibility  will  have  to  be
 shared  by  all  the  Judges  of  the  High
 Court.  I  have  got  a  reason  to  make
 this  suggestion,  because  a  Chief  Jus-
 tice  certainly  enjoys  a  better  position
 than  the  other  judges,  but  the  Chicf
 Justice  alone  might  not  have  much
 opportunity  of  seeing  a  particular  in-
 dividual  from  the  Bar  who  may  be
 working  पर  different  capacities
 Secondly,  it  might  be  possible,  what-
 ever  might  be  the  Integrity  of  the
 Chef  Justice  and  whatever  might  be
 the  experience  of  the  Chief  Justice—
 that  he  might  err  The  fundamental
 principle  of  human  nature  is  that  it
 is  possible  for  one  human  bemg  to
 err,  and  it  ts  possible  that  more  hu-
 man  beings  err  as  much  as  posible
 Even  taking  that  maxim  into  const
 deration,  it  would  be  far  more  lau-
 datory  and  far  more  silutary  that
 this  function  of  making  the  original
 recommendation  for  the  appointment
 of  judges  from  the  Bar  is  given  not
 to  the  Chief  Justice  alone  but  to  the
 judges  in  general

 I  hope  that  by  remembcring  that
 aspect  very  well,  and  at  the  same
 time,  bearing  in  mind  that  anv  de-
 parture  made  from  the  primary  prin-
 eiple  that  every  criterion  for  selection
 from  the  Bar  as  a  judge  is  the  cri-
 terion  of  the  capacity  of  the  indivi-
 dual  alone,  the  selection  will  be  made
 If  that  principle  as  adhered  to  in
 general,  certainly  the  confidence  that
 is  required  for  a  High  Court  judge
 to  administer  justice  can  be  instilled
 in  the  minds  of  our  people,  be-ause
 that  principle,  namel.,  justice  should
 not  only  be  done  but  it  should  ap-
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 pear  to  be  done,  is  also  applicable
 not  only  in  admunistration  of  justice
 but  also  to  the  selection  of  the  judi
 cary,  In  the  beginning,  the  method
 of  appointment  plays  very  much  in
 the  minds  of  the  litigants  and  of  the
 people  till  that  judge  retires

 Therefore,  m  the  case  of  appomt-
 ments,  I  make  a  last  appeal  to  the
 Government  extreme  care  will  have
 to  be  taken  in  making  appointments
 and  4  hope  that  whatever  might  have
 happened  in  the  past,  whatever  might
 been  the  deterioration  which  has
 happened  in  the  opinion  of  any  one
 individual  but  the  people  m  general
 and  the  Bar  in  general,  wili  not
 happen  in  future  Tam  fully
 confident  that  we  wil]  then  be  open-
 ing  a  new  road  where  every  appoint-
 ment,  as  far  as  possible,  will  be
 beyond  reproach  and  that  the  judi-
 clary  m  our  country  will  certainly
 function  as  a  schd  foundation  rock  of
 our  democratic  system

 The  Minister  of  Home  Affairs
 (Pandit  6.  B  Pant).  I  do  not  pro-
 pose  to  make  a  long  speech  The  com-
 ment  that  have  been  made  on  this
 Bill  have  gone  far  bevond  the  scope
 of  the  Bill  They  cover  a  very  wide
 ground  If  I  were  to  attempt  a  reply
 to  every  one  of  the  points  that  have
 been  raised  here  it  would  perhaps
 prolong  the  debate  and  that  too  with
 out  any  fruitful  result

 So  far  as  the  general  position  and
 the  attitude  of  the  Government  to-
 wards  the  judiciary  is  concerned,  I
 entirely  endorse  the  remarks  made  by
 the  hon  Members  about  the  prestige,
 the  independence  and  the  digmity  of
 the  judiciary  and  especially  of  the
 High  Courts  being  maintained  fully,
 and  on  that,  there  can  be  no  differen-
 ce  of  opimon  I  venture  to  say  that
 so  far  as  I  am  personally  concerned,
 I  have  made  every  attempt  to  im-
 prove  the  conditions  of  service  and  to
 contmbute,  so  far  as  the  Government
 can,  towards  the  raising  of  the
 stature  and  status  of  the  judges  of  the
 High  Courts  The  pmnciple  that  the
 judiciary  should  occupy  a  position  in
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 which  it  should  not  be  deterred  by
 any  extraneous  considerations  from
 dealing  in  a  judicious  and  judicial
 way  with  all  problems  that  may  come
 before  it  is  unexceptionable.  Even
 in  this  Bill  we  have  been  stating  what
 we  have  been  striving  at;  it  seeks  to
 improve  the  terms  of  service.  The
 judges  in  Part  B  States  were  getting
 emoluments  lower  than  the  Judges  in
 Part  A  States.  The  terms  about
 leave,  pensions,  etc.,  were  also  more
 to  their  disadvantage  than  those
 which  were  prescribed  for  the  Part  A
 State  Judges.  This  Bill  seeks  to  give
 the  full  benefit  of  the  provisions  re-
 lating  to  Part  A  State  Judges  to  all
 those  Judges  who  were  serving  in  the
 Part  B  States  not  only  for  the  period
 that  they  were  serving  in  Part  A
 States  but  also  for  the  period  that
 they  have  served  in  Part  B  States.
 If  this  Bill  were  not  introduced  and
 if  these  provisions  had  not  been
 brought  before  this  House,  then,  they
 would  not  have  the  benefit  of  the
 laws  that  govern  the  emoluments  of
 the  Judges,  and  there  too,  we  oursel-
 ves  introduced  amending  Bills  for
 giving  greater  facilities  and  ameni-
 ties  to  the  Judges.  So,  every  attempt
 we  have  been  making  has  been  in
 the  direction  of  making  it  easier  for
 the  Judges  to  concentrate  on  their
 work  and  to  lead  a  life  befitting  the
 position  that  they  occupy.

 In  the  circumstances,  I  am_  sorry
 that  any  remark  should  have  been
 made  about  any  sort  of  influence
 being  brought  upon  the  Judges  by
 the  Government  in  order  to  under-
 mine  their  independence,  but  some  of
 the  hon.  friends  here  have  spoken
 highly  about  the  independence  of  our
 Judges,  about  their  ability  and  about
 the  way  they  dispose  of  their  busi-
 ness.  I  hold  a  high  opinion  of  our
 judiciary;  it  is  not  necessary  to  go
 into  individual  cases.  No  one  can
 ever  say  that  all  are  of  an  equal
 stature  or  that  all  possess  talents  of
 the  same  order.  But  taking  the  judi-
 ciary  as  a  whole,  we  have  every
 reason  to  be  proud  of  our  judiciary.
 They  have  functioned  well  and  they
 deserve  well  of  every  one  of  us.
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 So,  we  have  been  making  attempts
 to  meet  their  needs.

 As  to  the  remarks  that  have  been
 made  about  the  judges  being  denied
 opportunities  of  service  after  their  re-
 tirement,  I  should  say  that  they  do  no
 justice  to  the  judges.  To  say  that
 they  are  not  able  to  discharge  their
 duties  in  an  impartial  way  because
 there  is  some  possibility  of  their  ser-
 vices  being  utilised  for  public  pur
 poses  later,  is,  I  submit,  a  very  un-
 fair  thing,  which  indicates  and  reveals
 an  approach  which  is  not  consistent
 with  the  regard  which  everyone  of
 us  must  possess  for  the  character  and
 the  integrity  of  our  judges.  To  say
 that  they  are  hkely  to  refrain  from
 doing  what  is  right  because  sometime
 after  they  have  retired,  they  may  be
 requested  to  perform  some  public
 functions  is  not  crediable  either  to  us
 or  to  them.  Then,  I  do  not  know
 how  many  of  the  proposals  that  have
 been  made  from  time  to  time  are  to
 be  carmed  out.  We  are  asked  to  hold
 judicial  enquiries  about  admuinistra-
 tive  matters  not  once  or  twice,  but
 on  scores  of  occasions  So,  if  the
 enquimes  are  to  be  held  under  the
 auspices  of  and  by  the  eminent  mem-
 bers  of  the  judiciary,  then  we  cannot
 find  them  among  the  executive  offi-
 eers.  You  want  that  judges
 should  be  employed  for  those  pur-
 poses.  If  they  have  to  be  employed
 to  meet  the  public  demand,  then  they
 can  be  found  only  among  those  who
 have  judicial  experience  In  the  cir-
 cumstances,  the  suggestion  or  the  cn-
 ticism  seems  to  be  utterly  unjustified
 and  to  some  extent,  it  savours  of  in-
 justice  to  our  judges.

 Something  has  been  said  about  our
 proposal  in  this  Bill  regarding  vaca-
 tions  As  all  Members  know.  the
 High  Court  consists  not  only  of  the
 Chief  Justice,  but  also  of  a  number
 of  judges.  The  proposals  emanating
 from  High  Courts  are  not  effective
 ordinarily,  unless  the  judges  are  m
 agreement.  Where  suggestions  are
 made  which  may  be  acceptable  to
 the  Chief  Justice,  there  are  judges
 who  may  not  quite  welcome  those
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 proposals  or  agree  with  him.  There
 are  dissensions  between  the  judges  ,
 also.  So,  we  cannot  assume  _  that
 everything  that  is  proper  or  that  may
 appear  to  others  to  be  advisable  and
 expedient  would  also  be  acceptable
 ५०  the  High  Courts  as  such.  Still
 there  may  be  judges  in  the  High
 Courts  who  hold  a  certain  view  and
 who  may  not  agree  with  some  other
 colleagues  of  theirs.  Public  interest
 has  to  be  served  in  such  a  way  that
 no  injustice  is  done  to  anyone.

 Now,  unfortunately,  I  should  say,  we
 are  faced  with  a  difficult  |  situation.
 Some  reference  has  been  made  in  the
 House  to  the  arrears  that  are  pend-
 ing  in  the  High  Courts.  In  some  of
 the  High  Courts,  the  pile  of  pending
 cases  is  simply  appalling  and  tremen-
 dous.  We  have  taken  some  steps  and
 we  want  that  by  the  end  of  this  year,
 the  number  of  cases  that  is  in  arrears
 should  be  reduced  substantially  and
 if  possible,  no  cases  older  than  two
 years  should  remain  on  the  file  of  a
 High  Court  on  the  first  of  January
 of  the  next  year.  I  must  express
 my  appreciation  of  the  efforts  that
 have  been  made  by  some  High  Courts
 to  act  accordingly.  In  such  High
 Courts,  the  numbers  have  come  down
 and  I  hope  it  is  possible  that  the
 target  that  we  have  fixed  for  our-
 selves  may  also  be  realised.  But
 there  are  other  High  Courts  where
 the  position  is  entirely  different  and
 where,  even  though  a  number  of  addi-
 tional  judges  have  been  appointed,
 the  pile  is  still  growing.  The  addi-
 tion  of  judges  has  not  made  any  sub-
 stantial  difference.  We  have  to  find
 some  way  out.

 I  quite  realise  that  the  High  Court
 judges  deserve  a  vacation,  that  they
 must  have  some  days  when  they  can
 throw  off  the  burden  of  continuous
 work  in  the  court  completely  and
 they  can  find  relief,  when  they  can
 refresh  themselves  for  their  work
 efter  the  vacations,  I  appreciate  all
 that.  But  now  we  see  that  the  pile
 at  arrears  varies  according  to  the
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 length  of  vacations  in  the  various
 courts.  I  do  not  say  that  there  is  any
 fixed  proportion  or  ratio,  but  general-
 ly  that  would  be  the  conclusion  that
 one  would  draw.  We  would  not
 like  to  do  anything  that  would  place
 the  judges  of  the  High  Courts  in  a
 really  uncomfortable  or  embarrassing
 position.  But  the  rules,  as  they  are
 prevalent  at  present,  do  not  seem  to
 be  uniform.  The  vacations  differ
 from  court  to  court.  We  need  not  be
 particularly  anxious  so  far  as  courts
 which  have  no  arrears  are  concerned,
 but  where  we  have  arrears,  we  have
 to  see  that  the  arrears  are  cleared
 off.

 We  have  been  reminded  by  a  num-
 ber  of  speakers  that  justice  delayed
 is  justice  demed.  So,  some  effort
 has  to  be  made  in  that  direction.
 This  provision  in  the  Bill  that  vaca-
 tions  may  be  fixed  by  the  President
 is  not  to  be  used  in  such  a  way  as  to
 hit  unjustly  any  High  Court  or  the
 judges  of  any  High  Court.  There  is
 one  ygub-rule  attached  to  it  which
 has  been  ignored  by  the  hon.  Mem-
 bers  who  have  dealt  with  this
 matter  Every  order  passed  under
 this  Act  has  to  be  placed  on  the
 Table  of  Parliament.  I  cannot  say
 there  can  be  any  better  safeguard
 than  a  provision  like  this,  that  if  an
 order  is  passed,  it  will  have  to  be
 placed  on  the  Table  of  this  House.
 So,  the  President  will  be  good  enough
 to  pass  on  to  this  House  whatever
 order  is  passed  and  this  House  will
 have  full  right  to  question  that  order
 and  to  say  that  it  is  not  fair.

 Now  what  is  proposed  here  does
 not  in  any  way  affect  the  indepen-
 dence  of  the  judiciary.  To  say  that
 the  judges  will  not  discharge  their
 duties  fairly  and  impartially  because
 their  vacations  may  have  to  be  fixed
 by  the  President  with  the  approval
 of  this  House  is....

 Pandit  Thakur  Das  Bhargava:  No-
 body  suggested  that.
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 Pandit  G.  s.  Pant:  hardly,  to
 spy  the  least,  fair  to  this  House  or  to
 the  judges  themselves.  After  all,  we
 are  concerned  with  all  things.  The
 executive  has  to  frame  the  rules  for
 leave,  daily  allowance,  travelling
 allowance,  medical  aid,  for  every-
 thing  that  concerns  the  judges.  So,
 those  rules,  ]  think,  can  be  much
 more  likely  to  cause  inconvenience  to
 the  judges  than  any  rule  of  this  type
 which  is  to  be  placed  on  the  Table  of
 the  House.  In  the  circumstances,  to
 say  that  we  are  doing  anything  or
 seeking  to  do  anything  which  is  alto-
 gether  unthinkable,  beyond  the  ordi-
 nary  laws  that  have  been  followed  so
 far,  is  hardly  correct.  Those  other
 matters  with  which  we  are  concern-
 ed  which  affect  the  judges’  every  day
 life  are,  I  think,  much  more  import-
 ant  for  them  than  this  particular  pro-
 vision;  and  in  forming  those  rules,  the

 executive  has  complete  freedom.

 So,  the  fears  that  have  been  ez-
 pressed  here  will,  I  hope,  be  allayed:
 wf  the  suggestion  that  the  members  of
 the  House  have  no_  confidence  in
 themselves  were  to  prevail  outside,
 that  would  not  be  helpful  to  anyone
 When  it  is  Jaid  on  the  Table  of  the
 House,  we  can  at  least  expect  this
 much  that  it  will  be  carefully  consi-
 dered,  it  will  be  just  and  fair  and  it
 will  not  hit  anybody.  Otherwise,
 this  House  would  not  endorse  any-~
 thing  like  that.  And  if  we  can  be
 sure  about  that,  then  I  say  that  there
 need  not  be  any  misgivings  in  any
 quarter  whatsoever  about  this  provi-
 sion.

 I  can  say  definitely  that  the  judges
 will  have  their  vacation.  They  will
 have  reasonable  periods  of  vacations
 But  it  will,  perhaps,  be  advisable  at
 times  to  let  them  have  a  suggestion
 as  to  when  they  should  enjoy  their
 vacation  and  for  what  period.  So,  |
 think  the  provision  in  the  Bill  which
 says  that  the  order  will  be  placed  on
 the  Table  of  the  House  has  been
 overlooked  completely.  I  do  not  sce
 why  there  should  be  any  feeling  like
 this  that  the  executive  will  be  in-
 terested  in  harassing  the  judges,  in
 228  (At)  LSD—8.
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 doing  things  which  will  cause  them
 unnecessary  discomfort  or  which  will
 amount  to  harrassment  of  the  judges.
 After  all,  we  are  as  much  interested
 in  maintaining  the  dignity  of  the
 judges  as  anyone  else,  and  we  have
 given  proof  of  that.  We  have  made
 full  use  of  the  judges,  and  the  House
 knows  that  we  have  entrusted  en-
 quiric;  to  the  judges  about  adminis-
 trative  matters.  On  the  one  hand,  to
 complain  that  the  executive  is  making
 too  frequent  a  use  of  the  judges  and
 to  make  it  a  ground  of  complaint  and.
 on  the  other,  to  suggest  or  to  insinuate
 that  provisions  like  this  are  intended
 to  undermine  their  independence,  I!
 submit,  are  statements  which  are
 hardly  consistent  with  each  other.

 So,  I  do  not  think  st  is  necessary
 for  me  to  pursue  the  matter  further.
 The  position  is  plain  enough  and  I
 can  say  that  there  is  no  desire  at  all
 to  curtail  the  vacations  unduly.  We
 have,  as  the  hon.  Members  might  be
 aware,  8  provision  even  in  the
 Supreme  Court  Judges  (Conditions  of
 Service)  Bill  about  vacations.  I
 would  rather  read  out  that  provision.
 it  says:

 “‘vacation’  means  such  period
 or  periods  during  a  year  as  may
 be  fixed  as  vacation  by  or  under
 the  rules  of  the  Supreme  Court
 made  with  the  prior  approval  of
 the  President”

 If  you  look  into  the  Constitution,  te
 which  a  reference  has  been  made,
 you  will  find  that  the  President  has
 to  be  consulted  about  a  number  of
 things  If  you  refer  to  article  345,  it
 Says:

 “CD  Subject  to  the  provisions
 of  any  law  made  by  Parliament,
 the  Supreme  Court  may  from
 time  to  time,  with  the  approval)
 of  the  President,  make  rules  for
 regulating  generally  the  practice
 and  procedure  of  the  Court  in-
 cluding—

 (a)  rules  as  to  the  persons  prac-
 tising  before  the  court;

 I26
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 (b)  rules  as  to  the  procedure  for

 hearing  appeals  and  other
 matters  pertaining  to  appeals
 including  the  time  within
 which  appeals  to  the  Court
 are  to  be  entered;

 (९)  rules  as  to  the  proceedings  in
 the  Court  for  the  enforce-
 ment  of  any  of  the  rights  con-
 ferred  by  Part  ITT;

 (d)  rules  as  to  the  entertainment
 of  appeals  under  sub-clause
 (c)  of  clause  (l)  of  article
 184;

 (e)  rules  as  to  the  conditions
 subject  to  which  any  judg-
 ment  pronounced  or  order
 made  by  the  Court  may  be
 reviewed  and  the  procedure
 for  such  review  including  the
 tame  within  which  applications
 to  the  Court  for  such  review
 are  to  be  entered;

 {f)  rules  as  to  the  costs  of  and
 incidental  to  any  proceedings
 in  the  Court  and  as  to  the
 fees  to  be  charged  in  respect
 of  proceedings  therein;

 (g)  rules  as  to  the  granting  of
 bail;

 (a)  rules  as  to  stay  of  proceed-
 ings;

 (i)  rules  providing  for  the  sum-
 mary  determination  of  any
 appeal  which  appears  to  the
 Court  to  be  frivolous  or  vexa-
 tious  or  brought  for  the
 purpose  of  delay;

 (j)  rules  as  to  the  procedure  for
 inquiries  referred  to  in  clause
 (l)  of  article  3I7...  ”

 These  are  in  a  way  essentially  judi-
 cial  matters  and  even  about  these  the
 rules  can  be  made  only  with  the
 approval  of  the  President.  So,  in  a
 matter  of  this  type  which  is  now
 being  provided  for  in  this  Bill,  there
 should  be  much  less  objection  to  the
 proposal  that  is  embodied  therein.

 १7  NOVEMBER  i95¢  (Cofditions  of  S#r-  ra
 vice)

 bai

 Some  reference  was  also  madé  to
 the  appointment  of  judges  of  High
 Courts.  Well,  the  procedure  is  pres-
 cribed  in  the  Constitution.  I)  may
 only  say  that  so  far  as  this  is  con-
 cerned,  at  least  since  I  have  come
 here,  there  has  not  been  a  single  case
 in  which  an  appointment  has  been
 made  except  with  the  approval  of  the
 Chief,  Justice  of  India  and,  in  most
 cases,  with  the  unanimous  approval,
 besides  the  Chief  Justice  of  India,  of
 the  Chief  Justice  of  the  State  con-
 cerned  and  of  the  Chief  Minister  of
 the  State  concerned.  I  do  not  see
 how,  in  the  circumstances,  we  can  be
 blamed  for  the  appointments  that
 have  been  made.  I  fully  realize  that
 the  test  for  appointments  should  be
 that  of  merit  along  with  character
 But  I  do  not  think  that  these  tests  are
 not  kept  in  view  by  those  who  make
 these  proposals  and  on  whose  advice
 these  appointments  are  made

 I  do  not  think  there  is  any  other
 point  which  calls  for  any  reply  from
 me.

 Mr.  Deputy-Speaker:  The  question.
 38  :

 “That  the  Bill  further  to  amend
 the  High  Court  Judges  (Condi-
 tions  of  Service)  Act,  1954,  be
 taken  into  consideration.”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  We  will  now
 take  up  clause  by  clause  considera-
 tion  There  are  two  amendments  to
 clause  (7),  one  by  Shri  Kesava  and
 another  by  Shri  Subbiah  Ambalam.
 Both  of  them  are  not  present.  There
 are  no  other  amendments  ३  will  now
 put  them  to  the  vote

 Pandit  Thakur  Das  Bhargava:  We
 want  to  speak  on  clauses.  Even
 though  there  are  no  amendments,  the
 clauses  ought  to  be  put  to  the  House
 separately  so  that  members  may  get
 a  chance  to  speak  on  those  provisions.
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 vice)  Amendment
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 Mr.  Deputy  -Bpeaker:
 If  the  hon.  कुछ  कहूं  में  प्रापका  ध्यान  भाट८िकल  १३५  की

 Member  wants  to  speak  on  any  parti-  A  _
 gular’  Hause,  I  ‘will.  put  if  seperately:  तरफ  दिलाना  चाता  हू  जो  इस  प्रकार  है

 Pandit  Thakur  Das  Bhargava:  |  “Until  Parliament  by  law  other-
 want  to  speak  on  clause  7.  wise  provides,  the  Supreme  Court

 shall  also  have  jurisdiction  and
 Mr.  Depaty-Speaker:  The  question  powers  with  respect  to  any  matter

 is:  to  which  the  provisions  of  article
 “That  clauses  2  to  6  stand  part  333  or  article  34  do  not  apply  if

 of  the  Bill”  jurisdiction  and  powers  in  relation
 to  that  matter  were  exercisable  by

 The  motion  was  adopted.  «  the  Federal  Court  immediately
 before  the  commencement  of  this

 Clauses  2  to  6  were  added  to  the  Bill  Constitution  under  any  existing
 4  hrs.  a

 Ctause  7  (Insertion  of  new  sections  जब  कास्टीट्पूशन  बनाया  गया  था
 288  and  238)  उस  बक्त  जहा  तक  सुम्रीम  कोर्ट  का  ताल्लुक

 पंडित  ठाकुर  दास  भागंव  :  जनाब  है  उसके  लिए  खास  कवायद  बनाये  गये  भें,
 डिप्टी  स्पीकर  साहब,  मंत्र  उस  तकरीर  को  खास  हश़्ाटिकल  बनाये  गये  थे  क्योंकि  सुप्रीम
 सुना  है  जो  कि  प्रानरेवल  होम  मिनिस्टर  कोर्ट  उस  वक्‍त  एग्जि-्टेंस  में  नही  थी  ।  यहां
 साहब  न  इस  बिल  के  बारे  में  दी  हूँ  और  उन  तक  कि  कम्पलीट  पावर्स  भी  डिफ  इन  की  गई
 उन  दलाइव  को  भी  सुना  है  जो  कि  उन्होंते  झर  रूल  बनाने  की  पावर  के  पर  भी  कुछ
 दफा  ७  की  डिफेंस  में  गी हूं।  पेकतर  सके  थोड़ी  सी  रेस्ट्रिकशंस  डाली  गई  दौर  कुछ
 कि  में  उन  दलाइल  पर  आऊ  में  यह  श्रर्ज़  करना  पावर्स  भी  उसको  दी  गई  q  जहा  तक

 चाहता  ह  कि  कोई  भी  यह  नहीं  चाहता  है  पालियामेंट  का  ताल्लुक  है  उसका  एग्जेक्टिव
 शौर  न  डी  गवरनत  उंट  यह  चाहती  है  कि  जजिया  श्रौर  ज्यूडिशरी  जनों  के  ऊपर  अधिकार  है  ।
 की  टिपेंडेंप  में,  इंटेप्रेत  में,  प्रेस्टीज  में  या  तो  जो  पावर्म  ताफित्न  की  थो  वे  एक  नई  कोर्ट
 डिग्निटी  में  किसी  भी  तरह  की  कमी  वाका  हो  ।  के  बनाने  में  की  यो  ।  इसमे  यानी  १३४५  दफा
 में  नें  यह  भी  कहा  था  कि  कोई  भी  यह  नही  में  लिखा  गया  है  कि  फ्ल  कोर्ट  की  जो  पावर्स

 चाहता  है  कि  कास्टीट्यूडन  के  खिलाफ  कोई  हैँ  चन्द  मामलात  में  वे  कायम  रहेगी।  लेकिव
 काम  किया  जाए।  लेकिन  मेंतरे  जुभा  जाहिर  जब  हाई  कोर्ट  का  मामला  आया  तो  हाईकोर्ट
 किया  था  कि  हम  उसकी  जो  भावना  है  के  वास्ते  झाटिकल  २२५  बनाया  गया  जो

 उसके  खिलाफ  तो  नहीं  जा  रहे  है  |  इस  कार  है  —

 “  ....the  jurisdiction  of,  and
 झानरेबल  मिनिस्टर  सा  हब  नबे  शंस  the  Jaw  administered  in,  any

 बारे  is
 “

 existing  High  Court,  and  the  res-
 का  कंस  करते  के  बारे  में  कुब  कहा  है  प्रोर  pective  powers  of  the  Judges
 ara  ही  उन्होंतव  कास्टी  रवृशन  की  कुछ  दफा  प्रों  thereof  in  relation  to  the  admunis-

 हि  ज  tration  of  justice  in  the  Court, ध्यान  दिलाया  4
 की  झोर  हमारा

 ध्यान  (द  हे  ने  including  any  power  to  make
 दफ।”न  प्रों  में  स ेएक  दफा  जिस  की  ओर  उन्होने  rules  of  Court  and  to  regulate  the

 ध्यान  दिलाया  बह  १४  के.  sittings  alone  or  in  Division
 हमारा

 न  है.  वह  १४१
 है  =  Courts,  shall  be  the  same  as  imme-

 we  करना  चाहता  हूं  कि  दफा  १४४  सिर्फ  diately  before  the  commencement
 सुप्रीम  कोर्ट  में  चन्द  सख्ल्य्  एप्नीकेबल  होने  of  this  Constitution:”
 के  बारे  में  हैं।  जहां  तक  श्राटिकल  १४५  का  श्व  यह  बताया  जाता  है  कि  चकि
 साल्वक  है  वेचतर  इसके  कि  में  उसके  बारे  में  सृप्रीम  कोर्ट  की  स्लन्द  पावर्स  के  बारे  में  दफा
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 [पंडित  ठाक्र  दास  भागव]

 १४५  हमा  पास  मौजद  ह्  प्लौर  उसके
 झन्तगंत  डीडेंट  की  एय्ूवल  से  ही  कुछ  कलस
 बन  सकते  हें  इसलिए  एनालोजी  के  जरिये

 एक  फर  हम्प्रेशन  केस  बनाया  गया  है  भौर

 कहा  गया  है  कि  क्‍या  हर्ज  है  अगर  स  रूल
 को  भी  पास  कर  दिया  जाए  an  में  भर  करना

 चाहता  हूं  कि  हमेंशा  हदी  जब  किसी  एस्टेबलिदड
 ब्राढेर  या  किती  डेफिनिट  स्प्ल  के  खिलाफ
 कोई  बात  की  जाती  है  तो  इस  किस्म  की

 अागुंमेंट  दी  जाती  है  ।  लेकिन  मुझे  यह
 झागुंमेंट  ज़रा  भी  अपील  नहीं  करती  है।
 झगर  कांस्टीटयूशेन  यह  कहती  कि  जो
 भी  पावर्स  हाई  कोर्ट्स  एन्ज्वाय  करती  है
 बिफोर  दी  कर्मेंसमेंट  श्राफ  दी  कांस्टी  _शन
 या  उनको  यह  पावर  है  किये  झपनी  कंद
 की  मुकरंर  कर  सके  तो  में  समझता  हूं  कि शायद

 ही  होम  मिनिस्टर  साहब  ने  इस  तरह  की  दफा
 रखी  होत ।  होम  मिनिस्टर  साहब  को
 सकरीर  से  यह  जाहिर  था  कि  इस  तरह  की
 पावर्स  हाई  कोर्ट  के  पास  रही  है  ।  इसके
 ब्रलावा  इसके  बारे  में  कुछ  रूल  २३  में  भी
 दर्ज  है  :---

 ४...  and  every  such  order
 shall  have  effect  notwithstanding
 anything  contained  in  any  other
 law,  rule  or  order  regulating  the
 vacation  of  the  High  Court.”

 इसलिए  में  प्रिज्यूम  करता  हुं  कि  हाई  कोर्ट
 में  रूस  ब॒  हुए  हैं  इन  रिगार्ड  ट्‌  वे  /शंस  और
 जब  रूत्स  बने  हुए  ईं  उनक  होते  हुए  अगर  हमने
 इस  सैक्दान  को  पास  कर  दिया  तो  वें  सब  थे:
 सब  एवच्रोगेट  हो  जायेंगे  क्योंकि  हम  लिख  रहे

 हैं  कि  उनको  एब्रागेट  क्या  जाए  t  इसका
 साफ  मतलब  यह  है  कि  पावर्त  कास्टीट्यूशेन
 में  हाई  कोर्टस  को  दी  गई  हे  उनको  हम  इस
 दफा  की  रू  से  ह  ब्रागेट  कर  रहे  हैं  -  में  समझता

 हैं  कि  जब  तक  कांस्टी  ूबन  मौजूद  है  भौर

 कांस्टीट्यूशन  में  अटिकल  २२५  मौजूद  है
 कोई  मी  ताकत  चाहे  वह  यह  पालियामेंट  ही
 क्यों  न  हो  किसी  तरह  से  भी  बिता  कास्टीट्यूशन

 व7  NOVEMBER  958  (Conditions  of  Ser~  ‘tgn

 को  एमेंड  किये  उन  एहकामात  के  खिलाफ
 नहीं  जा  सकती  भ्रौर  उनकी  पावसे  के  साथ
 खिलवाड़  नहीं  कर  सकती  ।

 हमा  ग्रानरेबल  सिमिस्टर  साहब  करें
 कहा  है  कि  यहां  पर  कहा  गया  है  कि  भ्गर  ये
 पावर  ले  ॥  जायेंगी  तो  हाई  को  'स  अपनी
 देंडिपेडेस  ।  देगी  या  )  जज़िस  हे  के
 ईमानदारी  के  साथ  इम्पाधली  फैसले  नहीं
 करेंगे  ।  झ्ानरेबल  मि।नस्टर  साहब  की  यह
 झागू मेंट  शायद  किसी  शीर  मैम्बर  की  तकरीर
 के  जवाब  में  हो  तो  ही,  मेग  तकरीर  के  जवाब
 में  )  नहीं  t  सकती  मुझे  पूरा  भरोसा  है
 कि  अगर  बेरशंस  को  काट  भी  दिया  गया  तब
 भी  जजिस  ईमानदारी  के  साथ,  अच्छी  तरह
 से  और  इंसाफ  के  साथ  फैसला  करेंगे  ।  मेरा
 ग्राउंड  तो  यह  था  कि  जो  चीज़  हम
 कॉर  गेद  शन  में  कर  चुके  हें  उसके  साथ

 हम  को  पअ्रर्वयार  नहीं  है  और  न  मुनासिब
 &  कि  हम  खिलवाड़  करें  ।  हमको  यह
 अख्तयार  नहीं  है  प्रौर  न  मुनासिब  है  कि  उस
 बिल  के  जरिये  इस  तरह  की  पावर्स  अब  हम
 अपने  हाथ  में  ले  -  आप  कांस्टीटयूशन  को
 एमेंड  कर  दें  और  तब  न पार्वर्स  को  लें  तब
 किसी  को  कोई  एरराज़  नहीं  हो  सकता  हूँ
 भौर  तब  में  समझूगा  कि  श्राप  इंपाफ़  कर  रहे
 हैं।  कांस्टट्पूशन  की  मौजूदगी  में  यह  सबक

 बेसूद  है  1  ये  पावर्स  अब  तक  हाई  कोटेंस
 इस्तेमाल  करती  रही  हे,  एंज्वाय  कर  थ  रही
 है  1  कांस्टीट्यूशन  के  खिलाफ  ौर  उसकी
 मंशा  के  खिताफ  (२३  ए)  के  गच्चे  हम  उनके
 साथ  खेलना  शुरू  कर  रहे  हे  ।  चाहे  अच् गी

 वजुहात  ही  क्‍यों  न  हों  में  हमके  खिलाफ  हूं
 कि  उनसे  न  प्रकछ्षियारात  की  छीना  जाये
 जो भ्राज  तक  वे  एतज्वाय  करते  भा  रहे  हे
 जब  तक  जबरदस्त  वजुहात  न  हों  ।

 सरकार  जजिड  पर  भ  गैसा  करती  है,
 लोग  भी  मरोसा  करते  है  भौर  के  इस  वैके  गन
 के  इ  २  उधर  दोने  से  हथिया  अपने  फराइड
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 में  कोताही  नही  करेंगे  1  गवर्नमेंट  ७  पास  क्‍या

 बयहात  है ंकि  जिन  पावस  को  वे  १६६१  से  दस्ते
 माल  करती  शाई  हू  उनको  भव  उनसे  छीना  जाये।

 यहां  पर  यह  कहा  गया  है  कि  एरियस  दूर  करने
 में  इससे  मदद  मिलेगी  i  ये  जो  एश्यिसं  हैं
 में  भ्राज  की  पैदायार  नहीं  है  |  इसके  लिए
 भ्रापको  दूसरे  उपाय  सोचने  होंगे  q  प्राप
 जर्जों  की  तादाद  बढ़ा  सकते  हे,  लोगों  में  प्रचार
 कर  सकते  हैं  कि  लोग  ज्यादा  म्‌कदमेबाज़ी
 न  करे,  भौर  लोगों  से  यह  भी  कह  सकते  है
 कि  मुकदमों  का  फैसला  वे  किसी  दूसरे  तरीके
 में  कर  में  ।  इसका  क्‍या  मतलब  है  कि  जो

 'एुरियमें  को  इस  तरह  में  श्राप  साफ  कराना

 चाहते  हूँ  कि  जिससे  उनकी  पावरसे  कम  हो
 जायें  ।  यह  किसी  भी  तरह  से  मुनासिब  नहीं
 है।  मैने  प्र  किया  था  कि  अगर  ग्राटिकल

 २२५  न  भो  एप्लाई  करता  तब  भी  इंसाफ
 का  यह  तकाज़ा  था,  उसूल  पर  यह  बात  ठीक
 उतरती  है  कि  हाई  कोर्टस  को  ही  यह  पावर

 दी  जाए  कि  वे  प्रपनी  वैकेशत  का  खुद  फैसला
 करें  ।  मे  चाहता  हु  कि  जिस  तरह  से  दूसरे
 डिपार्टमेंट्स  अपनी-अपनी  पाव्स  इस्तेमाल
 करते  है  श्लौर  प्रपने-पपने  डिपार्टमेट्स  में  एक
 तरह  से  सैल्फ  सफिशेंट  हैँ,  उसी  तरह  से

 ज्यूडिणरी  को  भी  अपने  फैसले  खुद  करने  का

 हक  होना  चाहिए  ।  झ्राज  भानरेबल  होम
 मिनिस्टर  साहब  को  सारे  देश  के  लिए  कानून
 बनाने  के  पूरे  अखत्यार  है  लेकिन  क्या  वह
 कभी  अपने  प्रखत्यारात  को  एब्यूज़  करते  हैं  ?

 क्या  वह  कभी  किसी  अफसर  को  नाजायज़
 तौर  पर  ज्यादा  तनख्वाह  देते  है  या  लीव
 देते  हैं  ?  हम  रोज  देखते  है  कि  हमारी  गवर्नमेंट
 किसी  की  रियायत  नहीं  करती  ।  पालियामेंट
 को  प्रखत्यार  है  कि  वह  यह  फैसला  करे  कि
 उसके  मैम्बरों  को  क्या  तनश्वाह  मिले  भौर

 बहू  यह  फैसला  भी  कर  सकती  है  कि  हर  एक
 को  पाच  हज़ार  रुपया  माहवार  मिले  ।  लेकिन
 क्या  हमने  कभी  इस  तरह  का  फैसला  किया  है
 सा  क्या  कभी  हम  इस  तरह  का  फैसला  करने
 को  दैयार  है,  कभी  नहीं  ।  ,भगर  हाई  कोर्टस

 २  शैकेशन  होगा  तो  क्या...  केदन  एन्ज्याम

 7  NOVEMBER  i958  (Conditions  of  Ser-~
 vice)  Amendment

 Bill

 करन  के  अपने  प्रखत्थार  का  नाजायज़  फायदा
 उठा  सकता  है  ?

 २३34

 यहा  पर  यह  भी  झ्रागूंमेंट  दी  गई  है  कि

 मुख्तलिफ  हाई  कोर्ट स  में  मुख्तलिफ  रूल  हैं  ।
 इस  बारे  में  पहले  तो  मेँ  यह  प्र  करना  चाहता
 g  कि  इसका  फैसला  करना  गवर्नेमेंट  के  हाथ
 में  नहीं  होना  चाहिये  ।  गवर्नमेंट  मर्जजनन  दे
 कि  वह  नहीं  चाहती  कि  इतनी  वैकेशन  हो
 उसके  बाद  वे  खुद  ही  इसका  फैसला  कर  सकते
 हैं|  उसका  जरूर  भ्रसर  होगा  ।  पिछली  मर्तंबा
 दातार  साहब  ने  कहा  था  कि  सुप्रीम  कोर्ट  ने
 कबूल  कर  लिया  है  पौर  वहा  पर  वैकेशन
 कम  हो  रहे  हैं  ।  अमर  यह  कहा  जायेंगा  कि
 गवर्नमेंट  की  यह  राय  है,  होम  मिनिस्टर
 साहब  की  यह  राय  है  या  हाउस  की  यह  राय  है
 कि  वैकेदन  कम  हो,  तो  थे  जरर  सही  और
 ठीक  फैसला  करेगे  और  प्रगर  उन  पर  उस
 मामले  को  छोड़ा  जायेगा  तो  भी  वे  बही  फैसला
 करेगे  जो  श्राप  चाहते  हैं  |  लेकिन  इसमें  बडा
 फ  है  कि  आप  के  सेक्रेटरी  साहब  यह  हुक्म
 जारी  करे  कि  फला  दिन  कौ  छुट्टी  नहीं  होगी
 और  केवल  इतने  दिनो  की  छुट्टिया  होगी,
 इसमें  और  हाई  कोर्ट्स  के  मर्जदन  और

 रैकमें  डेशन  के  ज़रिए  यही  काम  करने  में  रान-
 दिन  का  फर्क  है  हमारे  आनरेबुल  होम
 मिनिस्टर  साहब  ने  यह  कहा  है  कि  हम  नहीं
 चाहते  कि  हाई  कोर्ट  स  के  स््ल्स  ऐसे  बने  जोकि
 उनके  शायानशा  न  हो  ।  मुझे  व  मौक  अच्छी
 तरह  याद  हूँ  जब  हमारे  झानरेबुल  होम  मिनि-
 स्टर  हाई  कोर्टूस  के  जजंज़  की  इटंप्रिटी  और
 डिगनिटी  के  बारे  में  इस  तरह  का  ऐटीच्यूड
 लेते  रहे  हैं  |  श्र्ब  अगर  यह  ऐटीच्यूड  वहा
 दुरुस्त  है  जहा  कि  हाई  कोर्ट्स  की  डिगनिटी
 का  सवाल  हो  और  उन  पावस  के  साथ  जोकि
 इतनी  मुद्त  के  साथ  वें  एक्सरसाइज  करते
 शाये  है  भौर  उनके  साथ  हमें  खेलना  नहीं
 चाहिये  तो  फिर  इस  वैकेशन  के  बारे  में  भी
 वही  ऐटीच्यूड  क्यो  नही  दिखलाया  जाता  है  ?

 मुक्तलिफ़  हाई  कोर्ट स  में  मुख्तलिफ़  छुट्टियां
 होती  हैं  झौर  मैंने  झडे  किया  था  कि  झन
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 श्राप  उनको  चेंज  करना  चाहते  हैं  प्रौर  उनमें
 एक  पूनिफ़  भिटी  लाना  चाहते  &  तो  प्रापको

 पहले  झपते  कांस्टोट्परूशन  में  तबदीलो  करनी

 होगी  t  मैं  तो  ऐसा  करने  के  खिलाफ़  हुं  लेकिन
 अगर  झ्रापकी  श्मा  करने  की  राय  हो  नभौर
 आपकी  राय  के  भाग  मैं  अपनी  राय  को  कोई

 शुकप्रत  नहों  देवा,  तो  बराय  मेहरबानी  यहां
 घर  चोफ़  जस्टिस  भाफ़  दी  सुप्रीम  कोर्ट  कर
 दीजिये  क्योंकि  सुनीत  कोर्ट  के  फ़  जस्टिस
 सब  हाई  कोर्टूस  के  जज  के  ऊपर  हैं  भौर

 ह द  पौं  ककी  बाबत  जो  श्राप  एक  यूत्तिफामिी
 खाता  चाहते  है  तो  इप  बारे  में  फ़ैकला  करते
 का  अजिकार  भाप  सुत्रीम  कोर्ट  के  चीफ़  जस्टिस
 पर  छोड़  दें  प्रौर  जो  जुब  भी  वह  कैँपला  इस
 बारे  में  करेंगे  वह  सब  हाई  कोर्ट्स  के  ऊपर
 बांइडिंग  होगा  ।  प्रानरेजुल  चीफ़  जस्टिस  मुझे
 पूरी  उम्मीद  &  कि  वह  इस  बारे  में  अपना
 कला  देते  वक्‍त  जो  पबलिक  ोपीनियत  है,
 हाउप  की  क्‍्रोप्रीतियन  है  और  मिनिस्टर

 साहज  की  झोपीनियन  है  उसका  लिहाज
 रहेंगे  ।

 मेरी  समझ  में  नहीं  भाता  कि  क्लाज  में
 केशन  के  मुतालिक  इप  तरह  का  प्रवविद्त
 रब  कर  हाईकोर्ट  के  जेब  को

 यह  क्यों  सोवने  और  अन्देशा  करने  का
 मौका  दिया  जारहा  है  कि  उनके
 भलतियारात  को  सल्ब  किया  जा  रहा  है।
 ऐतया  करना  मुतासित्र  नहों  होगा  ।  इस
 वालों  मैं  अदब  से  प्र  करता  चाहता
 है  कि  जहां  तक  उसूल  का  सवाल  है,  जहां  तक

 कांस्ट्ोययूडलत  का  सवाल  है श्रौर  जहां  तक
 'प्लिक  ब्रवोनियन  का  सवाल  है  बलिक
 ओवो  नियत  है ईल  बात  के  ज़रूर  कद  करेगे  कि
 बेंतें!  ते  इव सामडे  में  जिसके  कि  आर

 वह  अभ्रल्वत्यार  रखती  थो  उस  के  बारे  में

 कांस्टोट  बाने  के  दरादों  के  बरख्िताफ़  कार्य-

 वाही  नहीं  को  में  जातता  हूं  कि

 बजे  हाई  कर्ट  को  डिगनिदी  को  बताये

 रखना  चाहतो  है  शर  हाई

 37  NOVEMBER  4958  (Conditions  of  Ser-  36
 vice)  Amendment
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 कोर्ट  स  वाले  चड्टेपों  की  बाबत  प्रगर
 झपती  सिफ़ारिशात  भौर  सुझाव  मेजेंगे  कि
 हम  इतनी  छपा  चाहते  हैँ  तो  वर्नमेंट
 झोर  हमारे  होम  मिनिस्टर  साहब  यह  नहों
 करेंगे  कि  नहों  हम  यह  नहों  मानते  झौर
 उसमें  कटोती  कर  देंगे  श्र  ऐसा  कहू  देंगे  कि
 नहों:  छु  ट्रगों  के  मामले  में  सेक्रेटरी  साहब  के

 हुक्म  का  हो  माना  जाय।  मैं  नहीं  समक्षता
 कि  हमारे  होम  मिनिस्टर  साहब  के  दिल  में
 कोई  रेप  रुराहिश  है  कि  से  क्र:  रो  की  बात  रख
 फर  वहां  जेब  में  एक  फ्जटर  पैदा  करें
 में  जानता  हूं  कि  उनके  दिल  में  हाई  कोर्ट  के
 जकेब  के  लि.  कित  )  इज्जत  है  भौर  वह
 उनकी  डिगनिटी  को  बना  रखना  चाहते  है  t
 ाप इप  च्  को  भठे  हे  ओर  किसे  ढंग  से
 करें  लेकित  र  गा  आाविज्वत  नहों  रखिये  जोकि

 कांस्ट  टयूगन  के  मंगा  के  बरखिलाफ़  हो,
 चसूगों  के  बरखि  कफ़  हो  मोर  यह  हाई  कोट  स॑
 की  डिगनिटी  के  शायानशां  नहीं  है  1

 Shri  Narayanankntty  Menon:  There
 is  one  point  which  directly  arises.

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  may  be  very  brief  now  because,
 we  have  already  trespassed  the  time
 limit.

 Shri  Narayanankutty  Menon:  In  the
 various  amendments  which  are  in-
 cluded  in  clause  7,  there  is  one  ambi-
 guity  which  exists.  When  both  in
 Tespect  of  leave  and  also  pension,
 the  term  ‘continuing  Judge’  is  defin-
 ed  in  the  Bill,  the  hon.  Home  Minis-
 ter  owes  an  explanation  to  the  House
 as  far  as  the  seniority  of  these  Judges
 is  concerned,  it  has  been  left  out  as
 far  as  this  clause  is  concerned.  As
 regards  the  Part  B  State  High  Court
 Judges,  we  all  know  before  ist
 November  1956,  the  Chief  Justice  of
 India  visited  all  the  Part  B  State  High
 Courts,  sat  along  with  the  Judges  and
 scrutinised  their  capacity  and  selec~
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 tions  almost  were  made  for  conti-
 muing  employment  in  the  subsequent
 Part  A  States.  We  find  that  as  far
 as  pension  is  concerned  and  leave  is
 concerned,  tise  Judges  will  have  to
 their  credit  the  service  wat  they
 rendered  in  the  Part  B  State  High
 Courts.  But,  as  far  as  seniority  is
 concerned,  We  find  that  that  seniori-
 ty  is  not  taken  into  consideration.
 The  services  of  those  Judges  88  Part

 -B  State  Judges  are  not  taken  so  far
 as  Part  A  High  Court  Judges  are
 ‘eoncerned.  The  direct  difficulty  that
 arises  today  is  that  because  of  the
 contemplated  decision  of  the  Govern-
 ment,  when  a  Judge  from  one  parti-
 cular  court  is  transferred  to  another
 court,  a  Judge  who  has  served  for  15
 ‘years  in  a  Part  B  State  High  Court,
 who,  unfortunately,  on  ist  November
 956  has  been  confirmed  in  a  subse-
 quent  Part  A  State,  will  be  considered
 to  have  a  service  of  two  years  when
 he  goes  to  a  Part  A  State  which  was
 a  Part  A  State  before  integration  also,
 He  would  be  considered  a  junior  to
 another  Judge  in  that  High  Court.  It
 is  an  injustice  to  those  who  served  in
 Part  B  States,  whose  capacity  has
 been  verified  and  appointment  has
 been  made  as  a  Part  A  State  High
 ‘Court  Judge  after  ist  November  1956.
 प्‌  hope  the  Government  will  take  this
 aspect  into  consideration  and  the
 seniority  of  the  Judges  when  they
 were  functioning  as  Judges  of  the
 Part  B  State  High  Courts  will  be
 given  to  them.  So  that,  ae  a  compu-
 tation  has  been  given  as  for  leave  and
 pension  rights,  in  the  future,  when
 transfers  are  to  be  made,  Judges  who
 were  functioning  in  the  Part  B  State
 High  Courts  for  a  number  of  years,
 may  not  be  considered  as  junior
 Judges  when  they  go  to  Part
 A  State  High  Courts.  I  hope  the
 Part  A  State  High  Courts.  4  hope  the
 ‘hon.  Home  Minister  will  consider  this
 aspect  and  the  obvious  injustice  done
 fo  the  Part  B  State  High  Court
 Judges  will  be  removed  by  the  Gov-
 ermment  in  future.

 Shri  Frank  Anthony:  I  shall  be
 very  brief.  May  I  say  to  the  hon.

 77  NOVEMBER  988  (Conditions  of  Ser-  88
 vice)  Amendment

 Bull
 Home  Minister  that  no  one  intended
 a  remotest  reflection  on  our  judiciary
 at  any  level?  What  I  was  seeking  to
 underline  with  all  the  emphasis  in
 my  power  is  that  this  new  clause  23A
 does  definitely  subvert  this  principle
 which  we  have  accepted,  of  separation
 of  the  executive  from  the  judiciary.
 Apparently,  the  Home  Minister  was
 pleased  to  base  his  answer  primarily
 on  the  fact  that  in  some  High  Courts,
 there  is  a  tremendous  accumulation  of
 arrears.  Probably,  it  is  to  resolve  this
 serious  accumulation  of  arrears  that
 this  provision  has  been  inserted.  That
 is  what  I  understood  the  hon.  Home
 Minister  to  say.

 I  shall  deal  with  that  aspect  first,
 whether  this  power  to  curtail  or
 modify  the  vacations  will  even  partial-
 ly  meet  this  undoubtedly  serious
 position  in  regard  to  accumulating  and
 increasingly  accumulating  arrears
 Take  the  case  of  the  Allahabad  High
 Court.  I  think  the  Prime  Minister
 once  in  a  very  savage  attack,  or  the
 Home  Minister  himself—the  Home
 Minister  is  not  savage;  he  is  always
 a  pattern  of  statesmanship  and  sweet
 reasonableness—but  the  Prime  Minis-
 ter  I  think  was  rather  savage  once  in
 his  attack  on  the  accumulation  of
 arrears  in  a  particular  High  Court.  I
 think  from  the  figures  he  gave,  every-
 body  who  knew  anything  about  courts
 knew  that  the  reference  was  to  the
 Allahabad  High  Court.  There  are
 20,000  to  30,000  cases  which  are  in
 arrears.  As  a  simple  arithmetical
 problem,  if  the  Allahabad  High  Court
 with  its  Judges  is  not  given  leave  for
 0  years,  no  vacation  at  all,  working
 out  at  this  generous  estimate  of
 average  disposal  of  four  cases  a  day
 —over  a  period  of  ten  weeks  over  a
 period  of  ten  years,  it  will  work  out
 to  300  weeks—wil]  they  be  able  to
 resolve  these  arrears  of  20,000  or
 30.000  cases?  They  won't.  Some
 other  device  will  have  to  be  evolved
 Either  we  cut  down  the  approach  te
 the  courts  or  we  have  peoples’  courts
 with  summary  disposals.  But,  this
 cutting  down  of  leave  with  the  inten-
 tion  to  resolve  arrears  is  completely,
 I  submit  with  respect,  misconceived
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 approach.  It  will  not,  in  the  case  of
 the  Allahabad  High  Court,  cut  it  down
 in  a  period  of  ten  years.  The  arrears
 will  remain  static.  What  is  happen-
 ing  in  the  Supreme  Court?  का  the
 Supreme  Court,  the  arrears  are  al-
 ready  in  the  neighbourhood  of  300,  I
 am  told,  in  writ  matters  only.  I
 feel  that  this  provision  is  not  remote-

 Jy  justified  on  the  ground  that  it  will
 help  us  to  attack  this  problem  of
 arrears

 A  greater  danger,  I  feel,  is  this.
 Those  High  Courts  that  have  accumu-
 lation  of  files  will  be  told,  your  holi-
 days  are  going  to  be  cut  because  you
 have  these  arrears  I  know  what  is
 going  to  happen.  I  say  with  all  due
 respect  to  the  integrity  and  sense  of
 duty  of  the  Judges,  that  the  Judges
 will  say:  “Well,  we  are  not  going  to
 forego  our  hard-earned  holidays.  We
 will  do  two  things.  We  will  not
 admit  cases,  however  good  they  may
 be.”  It  is  all  in  the  admission  of
 cases.  The  disposal  of  cases  in  lrmini
 is  not  difficult;  it  is  a  purely  discre-
 tionary  matter.  As  the  Attorney-
 General  remarked  with  regard  to  the
 special  leave  days,  te.,  the  days  for
 admission  of  writ  and  other  matters
 in  the  Supreme  Court,  it  is  a  gamble
 par  excellence.  You  never  know
 whether  you  are  going  to  get  your
 writ  admitted.  You  will  drive  your
 Judges  deliberately—of  course,  they
 will  not,  but  because  you  compel  them
 —to  deny  justice.  They  will  say:
 “Out  of  ten  cases  today,  we  will  strike
 an  average;  we  will  only  admit  three
 out  of  ten.”  That  will  mean  that  you
 will  drive  them,  because  of  this  pro-
 vision,  to  deny  justice.

 As  I  remarked  on  another  occasion,
 in  the  courts  of  final  resort,  the
 absolute  hallmark,  or  the  only  real
 halimark  of  justice  is  a  full  and
 patient  hearing.  Already  complaints
 are  being  made  that  because  of  this
 accumulation  of  arrears,  the  Judges
 are  inclined  to  be  impatient,  they  are
 anclined  to  dispose  of  cases  summarily,
 they  afe  inclined  to  dispose  of  cases

 37  NOVEMBER  7988  (Conditions  of  Ser-  tg
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 superficially.  That  trend  is  going  to
 be  accentuated.  I  see  in  this  provi-
 sions  all  manner  of  dangers  which
 will  ultimately  further  undermine
 public  confidence  in  the  judiciary.

 I  think  the  hon.  Home  Minister  mis
 understood  us  when  he  said  that  we
 did  not  want  retired  Judges  to  act  in
 judicial  or  quasi-judicial  capacity.
 That  has  never  been  my  position.  I
 say  that  you  use  your  retired  Judges
 as  much  as  you  like  in  judicial  and
 quasi-judicial  capacities,  but  I  did  say,
 and  I  repeat  it  because  I  hold  that
 position  strongly,  that  by  dangling
 before  our  Judges  this  prospect  of
 executive  preferment  as  Governors,
 as  Ambassadors,  you  have  demorali-
 sed  the  judiciary  in  the  first  place.
 There  is  no  question  about  it.  The
 judiciary  has  been  demoralised,  and  a
 much  greater  evil  is  that  the  public
 point  to  Judges  who  perhaps  were
 men  of  unimpeachable  integrity;
 because  subsequently  a  Judge  has
 become  a  Governor,  the  public  look
 back  with  hind  sight  and  say:  “You
 see  that  judgment,  that  judgment  was
 on  the  border  hie,  it  had  an  execu-
 tive  bias  Why  had  that  Judge
 passed  that  pro-executive  judgment?—
 because  he  had  this  governorship  in
 view.”  He  never  did,  but  you  give
 the  public  a  handle  to  criticise  your
 Judges;  you  give  them  a  handle  to
 bring  your  Judges  into  disrepute  by
 having  this  kind  of  measure

 I  make  an  earnest  appeal  to  the
 hon.  Home  Minister.  I  feel  that  with
 his  high  regard  for  the  judiciary,  and

 Y  share  his  high  regard,  the  simplest
 thing  ig  to  leave  this  matter  to  them.
 Fhe  hon.  Home  Minister  himself  has
 emphasized  their  sense  of  responsibi-
 lity,  he  has  emphasized  their  inte-
 grity,  he  has  emphasized  their  sense
 of  duty.  Cannot  he  then  from  that
 a  fortiorari  leave  this  ordinary
 matter  of  leave  to  them?  Will  that
 not  be  the  only  step  consistent  with
 their  dignity,  consistent  with  the
 respect  that  you  want  the  Bar  and
 the  public  to  accord  them?  What
 will  happen  when  thiy  goes  out?  The
 Bar  will  smirk,  the  public  will  Isugh,
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 and  they  will  say:  “Your  Judges  today
 are  being  treated  by  the  executive  like
 overgrown  school  boys.  The:r  holi-
 days  now  are  to  be  varied  at  the  dis-
 cretion  of  the  executive.”  It  is
 nothing  we  are  doing,  it  is  something
 that  the  provision  is  doing  It  is
 bringing  the  judiciary  into  discrepute
 The  Heavens  are  not  going  to  fall,
 arrears  are  not  going  to  be  cleared
 You  will  only  create  resentment
 among  the  judiciary,  and  :t  will  defi-
 nitely  be  a  subversion  of  the  principle
 to  which  we  are  committed,  of  keep-
 ing  the  judiciary  and  the  executive
 completely  apart.

 sit  कालिका  सिंह  (्राउमगढ़ )
 उपाध्यक्ष  महोदय,  यहा  मदन  में  कुछ  भाषण

 हुए  है  कि  यह  लाज  ७  इस  में  से  निकाल
 दिया  जाये।  यह  मुझे  समझ  में  नहों  ग्राता  कि

 आनरेबुल  मेम्बस  ने  इसके  मुताल्लिक  भी
 ठीक  से  समझा  है  कि  नहीं  दौर  इसे  पढ़  भी
 लिया  कि  नहीं।  बलाज  ७  में  सिर्फ  यही  है
 कि  विसिपल  कक्ट  के  संक्शन  २३  में  २३-०१  (१)
 ऑर  (२)  और  इसे  कर  दिये  जायें  और
 जोकि  इस  प्रकार  हें

 ‘(l)  Every  High  Court  ©  shall
 have  a  vacation  or  vacations  for
 such  period  or  periods  as  may,
 from  time  to  time,  be  fixed  by  the
 President,  by  order  notified  in  this
 behalf  in  the  Official  Gazette,  and
 every  such  order  shall  have  effect
 notwithstanding  anything  con-
 tained  in  any  other  law,  rule  or
 order  regulating  the  vacation  of
 the  High  Court

 (2)  Every  order  made  under
 sub-section  a  shall  be  laid  before
 each  House  of  Parliament”

 vest  षोज  उसम  यह  है  कि  अप्रगर
 कोई  रूल  सेक्शन  २२-ए  के  मुताबिक  बनाया
 जायेगा  तो  वह  पालियायेंट  के  सामने  पेश

 होगा  भौर  उसमें  फिर  बहस  की  भी  गजाइश
 रहेगी  कि  उस  चीड़  को  माना  जाये  कि  नहीं
 माना  जाये  |  इसमें  कहीं  मी  यह  नहीं  कहा
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 गया  है  कि  वेकेशन  हम  घटा  रहे  हूँ  या  बढ़ा
 रहे  है  7  छुट्टी  घटाने  की  बात  जो  चल  गई  है
 वह  तो  सिर्फ  इस  वजह  से  चल  गई  कि  झ्रानरेबुल
 मेम्बर्स  के  दिमाग  में  यह  बात  है  कि  शायद
 प्रेतीडेंट  यह  उचित  समझेगे  कि  हाई  कोर्ट
 जजेड़  के  वैकेशन  में  कमी  कर  दें  होम
 मिनिस्टर  साहब  ने  खुद  कहा  है  शौर  में  भी

 होम  मिनिस्टर  साहब  की  राय  से  इत्तिफकाक
 करता  हू  और  मेरा  तो  कहना  है  कि  पालियामेंट
 के  दोगर  मेम्ब्स  की  मी  यह  राय  होनी  चाहिये
 कि  झाज  के  बदले  हुए  हालात  में  इस  वंकेशन
 सें  कुछ  कमी  की  जाय  t

 ग्रपने  मित्र  श्री  फ्रेक  एन्थती  को  सैते
 म्ब्य  एक  मर्तबा  स्पीच  के  दौरान  में  यह  कहते
 हुए  सुना  था  कि  एक  मजिस्ट्रेट  ओर  एक
 मुसिफ  में  जो  कि  जुडिशिगल  पावस  'एक्सर-
 साइज्ज  करते  हूँ शौर  सुप्रीम  कोर्ट  के  जजज़  में
 कोई  डिस्क्रिमने शन  नही  होना  चाहिए  क्योंकि
 दोनो  ही  q  डिशिएल  पावर्स  एक्सरसाइज  करते

 द  द्रौर  दोनो  ही  जस्टिस  ऐडमिनिस्टर  करने
 के  लिए  रिसपरौंसिविल  हूँ।  आज  जब  हम  अपने

 डिस्ट्रिक्ट  जजेज़,  मैंजिस्ट्रेशस  दौर  सुसिफो
 को  जा  कि  जूडिशिश्ल  पावर्स  एक्सरसाइज
 करते  है,  देखते  हूँ  तो  पाते  हे  कि  उन्हें  कोई

 छुट्टी  ही  नहीं  है।  उनके  पास  कोई  अधिकार
 इस  तरह  का  नहीं  है  कि  वह  अपनी  छट्ठिया
 एनलाज  कर  लें  या  कम  कर  लें।  मेंजे  हाई  कोट स
 में  जुड्टेयों  क ेमूताल्लिक  एक  सवाल  पूछा  था
 तो  बतलाया  गया  था  कि  ६३  दिनो  से  लेकर
 ११०  दिन  की  gq  प्ड्या  ग्रलावा  ऐतवार  के  होती

 हैं  जब  कि  हमारे  डिस्ट्रिक्ट  कोर्ट्स  में  ५०  से
 ५३  दिन  तक  ही  यह  छू  ड्या  महदूद  रहती  हे।

 पहले  जबकि  श्रग्रेड  जजेज़  होते  ये  तो
 दो,  ई  महीने  का  वेकेशन  होना  समझ  में
 झा  सकता  था  क्योकि  उनको  इंग्लैंड  जाना

 होता  था  भौर  वह  वंकेशन  होम  लौव  की  तरह
 से  मानी  जाती  थी।  वह  जब  साल  भर  काम
 करने  के  बाद  समर  वेकेशन  में  इग्लैंड  जाते  थे
 कौ  उनको  रास्ते  में  ही  एक  डेढ़  महोना  लग
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 fat  कालिका  सिंह  |

 जाया  करता  था  और  वह  मुश्किल  से  अपने

 ह: द  पर  एक  महोता  रह  पाते  थे  और  में

 समझता  हूं  कि  पहने  के  हालात  में  एक  मड़ीते
 का  जजेज  के  लिये  जैकेशत  रवे  जाते  से

 इंडिपन  जकेज  ग्रौर  इंग्लिश  जजेज  के  बीच

 कोई  डिस्क्रियरेशत  नहों  किप्रा  जाता  था

 क्योंकि  विदेशों  जत्रों  को  वर  पहुं  वे  में  आते-

 जाते  में  हो  एक  महते  का  समय  लग  जाया

 करता  था।  वह  दो  डाई  महते  की  उनको

 पब् फैशन  देता  समझ  में  के  वानो  बात  थी

 लेकित  आज  जब्र  कि  कोई  भो  प्रंपेज  जवेव

 'शायद  यहां  नड्ढों  इ  तब  हाई  को के  जजेज  में

 ओर  डिस्ट्रिक्ट  कोट य  के  जेब,  मजिस्ट्रेट्स
 ओर  पं  पढ़्ों  के शुद्र  के  सम्तन्त्र  पें  इप  तरह
 का  मे मात  रत्रा  उचित  नहों  जबता

 क्योंकि  त्र  सब  लोग  यहां  भारतवर  के  रहते
 प्व्ले  है  प्रौर  कियी  को  भारत  से  बाहर  नहों
 जाना  है  प्रोर  रेती  हालत  में  यहां  पर  यह
 कड़ता  कि  ढाई  कोर्ट  के  जजेज  को  छू  ष्  दो

 महते  को  डोजो  चाहें  प्रोर  उनकी  एक

 मड  को,  कुड  तुवासितर  तहों  जंचता  ।

 १५,  २०  मई  से  हाई  कई  जेजे  को  १२,  १५

 जू नाई  तक  को  क 1  होत  से  जतता  को

 बड़ा  वृुकृतान  प्रोर  परेशापो  का  सामता

 करता  होता  है।  रे  डेशनव  जजेज  बुना
 कर  व्रडिंग  केपेजञ  को  डिस्पोज्ञ  करते  को

 जबरन  पड़ती  है  7  अव  दाई  कई  जजे  4  २०  या

 र  जिले  हों  ता  इस  छुट्टी  पर  जा  भी

 सकते  हैं  ठेकित  उतक  साथ  जा  एक  बड़ा
 भ.रो  स्टाफ़  तगा  हाता है  कन कत  उम्पलाईज
 आर  चपरापी  वर्ग एह  ते  भी  जेहार  हा  जाते

 है  प्रौर  चा  वास  कई  काम  भी  हों  रहता  है
 प्रौर  इप  तरह  से  पर  तक  एक्पचेफकर  का  काफ़ो

 नक़सात  हवा  है  और  बैया  र्थ  जाता  है

 इसलिए  जहां  तक  इस  राय  का  सवाल  है  कि

 हमारे  दाई  कोट्स  में  खुद्टियां  कम  हनी
 चाट्टियें  मेरी  अपनी  ।ती  राय  यह  है  और

 गरतीडेंट  की  भी  यही  होनी  चा।इए  कि  मौजदा

 श्ुटियों  में  कुछ  कमी  की  जानी  चाहिये  और
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 म  समझता  हूं  कि  स्वयं  हाई  कोर्ट  स  के  लोग  भी
 पबलिक  झ्ोपीनयन  का  आदर  करेंगे  और
 जजेज  की  भी  राय  यही  होगी  कि  हमको
 इतनी  अधिक  छुट्टियां  नहीं  मता  )  चाहियें

 कानूव  एक  ड  वीज्  है  कि  जब्र  तक  रोज़  राज

 हम  उसको  स्टडी  न  करते  रहें  प्रौर  काम  न
 करते  तत्र  तक  हम  उसके  साय पूनी  गैर
 से  इंसाफ  नहीं  कर  सकते  क्योंकि  हो  सकता  है
 कि  क्ाकून  कुड  ग्रागे  बड़  जाये  प्रौर  हाई  कोर्ट
 के  जजेज  पीडे  रह  जायें  ।  इसलिये  उनको  एक

 महीने  से  अधिक  की  छडट्ठी  नहों  होती  चाह  t

 जहां  तक  हमें  मालम है  प्रेपीडेंट  जो  भी

 छटी  के  प्रतालिक़  अडेर  देगे  उसके  पड़ले
 वे  सुप्रीम  कोर्ट  से  और  हाई  कोर्ट  के  वोफ़
 जस्टिस  से  कंपलटेशन  कर  लें  ।  आखिर
 पबलिक  ग्रोपोनियन  को  हमें  इस  विषय  में
 नज़रप्रं  शज्  नहीं  करना  होथा  ओर  प्रेत्रोडेंट
 जिनके  कि  हाथों  में  हम  यह  अधिफार  देने
 जा  रहे  हैं  दे  गवर्तवेंट  ऑक  इंडिया  के  एक
 सिम्बल  हैं  और  आपको  उनके  ऊार  पूरा
 विश्वास  रखता  चाहिए  कि  वह  जो  कु  5  देग हित
 में  होगा  उसको  दुष्ट  में  रव  कर  आईर  करें  |
 में  कठता  हूँ  कि  आखिर  आपको  बेजोड  को

 यह  अवञिफ़ार  देते  में  क्या  ब्रायतति  है  ?  जब

 झ्रापको  )वबीडेंट  के  ऊर  विश्वास  नहीं  मा  तूम
 होता  वो  फिर  हाई  कोर्ट  के  जज  ब्  के  ऋर

 विश्वास  होना  तो  दूर  को  बात  है

 इपलिए  मैं  समम्तता  हूं  कि  बेलाज  ७  के

 जरिये  जो  यः  २३-?  (१)  प्रोर  (२)  तोड़े
 जा  रे  हैं  उसपें  कोई  ड्वो  बात  नहों  जो  कि

 क्ाजिले  उतराज  हो  ;

 अब्र  जहां  तक  प्ंव्िधात  को  नजर  प्र  ताज

 करने  ही  बात  कही  गई  है  और  जिसको  प्रोर

 पंडित  ठाकुर  दास  भार्गत्र  ने  इपारा  फिया  है.
 मर्ज  तो  प्रत्वान  की  २२५  ग्रोर  १४५
 आराग्रों  को  पढ़ने  से  यह  नढ़ीं  मालम  होता  कि



 745  High  Court  Judges

 उनका  उल्लंबत  किया  जा  रहा  है।  आर्टिकल +

 २२४  में  तो  सिफ  इतना  हो  लिखा  गया  है  :

 “Jurisdiction  of,  and  the  law
 administered  in,  any  existing  High
 Court,  and  the  respective  powers
 of  the  judges  thereof,  in  relation
 to  the  administration  of  justice  @
 the  Court,  including  any  power  to
 make  rules  of  Court  and  to  regu-
 late  the  sittings  of  the  Court  and
 of  members  thereof  sitting  alone
 or  in  Division  Courts,  shall  be  the
 same  as  immediately  before  the
 commencement  of  this  Constitu-
 tion.”.

 इसमें  कहीं  भी  वैकेशन  का  नाम  भी  नहीं  आता

 है  -  जो  छ्ल्स  हैं  कार  रेग्यूलेशन  आफ़  सिटिंग

 उनमें  भी  यह  चेज्ञ  नहीं  आती  है  कि  वैकेशन
 के  लिये  हम  कोई  तरीका  प्रेस्क्र इब  नहीं  कर

 सकते  हैँ  ।  इसलिये  यह  पावर  ओपन  है  शर

 होती  भी  चाहिए  ।  पालियामेंट  को  वकेशन

 को  रेग्पूनेट  करने  का  अछ्तियार  होना  चाहिए  |

 पालियामेंट  को  यह  काम  जहर  करना  चाहिए  |

 आजकल  एध्यर्स  बहुत  जमा  हो  गये  हैं  ।

 यहां  पर  एक  सत्राल  पूछा  गया  था  उसके

 जवाब  में  व॒तलाया  गया  था  कि  ४००  अपीलें

 दस  बरस  से  ज्यादा  पुराती  इलाठाबआाद  में

 हैं  कहीं  ६०  हैं  कहीं  १००  हैं  7  यह  जो  एरियर
 जमा  हो  हे  हैं  इनसे  लिटिगरेंट्स  को  फ्रितती

 तकलीक  होगी  है  शसका  भी  वप्ाल  रवता

 चाहिए  कैवनों  में  इतती  देर  होती  है  कि

 'लोग  मर  जाते  है  और  उनके  वारिस  aot  हो
 जाते  हैं  7  बवाल  सन्यापी  की  तरह  जो  हार
 गया  वह  जीत  जाता  है  इस  देरी  की  वजह  से  ।

 तो  इनके  लिए  प्रेपीडेंट  साहब  को  वपाल

 करना  चाहिए  वर्योंकि  जस्टिस  डिलेड  इज
 जस्टिस  डिनाइड  आजकल  बहुत  एश्टियसें

 इकट्ठ  हो  गये  हैं  इनको  साफ  करना  बाडिए  |

 ग्राजकल  हाई  कोटूम  का  बहुत  ज्यादा  वक्‍त

 तो  रिट्स  की  बजह  लुर्व  हो  जाता  है

 हमारी  तो  यह  राय  है  कि  यह  काम  डिस्ट्िक्ट

 की  अदालतों  का  दया  जाय  तो  श्रच्छ्ध  हागा।
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 कांस्टीट्यूशन  में  दिया  हुवा  है
 “Parliament  may  by  law  confer

 the  jurisdiction  of  writs  etc.  con-
 ferred  on  the  Supreme  Court  on
 any  Courts  other  than  High
 Courts”.

 हमारी  राय  में  जित  केज  में  विर्फ  जुरमाने
 का  सवाल  है  ग्रौर  सजा  नहों  है,  या  जा  +वायतों

 के  मानती  मामले  हैं  उनका  रिट  जिलों  की

 ग्रदालतों  में  कैपला  किया  जाना  चाहेए  |

 चार  चार  हजार  रिट  हाई  कार्ट  में  जाते  हैं

 और  उतको  टाप  gare  देती  होती  है  ।

 मैं  समसता  हुं  कि  यह  जा  काम  हाई  कर्टों  में

 जमा  हो  गया  है  इपमें  जजों  का  कोई  हाथ  नदीं

 है  यह  तो  सिस्टम  ग्रौर  कातूत  की  बराती  है
 जिसकी  वजह  से  यह  काम  जमा  हो  गया  है  ।

 आज  इस  स्थिति  पर  विवार  करते  का  समय

 आया  है  ।  इसरपें  यह  जो  क्ताज  रवा  गया  है

 यह  बहत  ्न्न  मेंट  क्लाज  है  |  में  ता  चाहता
 था  के  कुड  अच्छे  प्रल्फाज  रवे  “ये  होते
 जितक  मा  यह हा फि  हमर  ग्राज  दी  वे  उन

 के  बारे  में  कय  कैपला  कर  रहे
 हैं

 ।  अ्रभी  तो
 होम  वितिस्टर  साहब  ते  व  Fs  far  है
 कि  उतका  इरादा  है  हि  ais  ब्रपीफ  र्

 तरीपां  से  रवी  जाये  ।  उगर  वन्  वे  ज़  हमारे

 /झामने  श्राती  तो  उसका  हम  स्गागत  करते  ।

 में  इस  क्लाज  ७  के  cee  ट॑  करता  हूं  ग्रौर

 चाहता  हु  कि  सदन  भी  3सक  सो  करे।

 Pandit  G.  B.  Pant:  In  fact,  many  of
 the  arguments  that  have  been  advanc-
 ed  are  hardly  different  from  what  we
 were  told  when  the  matter  was  refer-
 red  to  in  the  course  of  the  motion  for
 consideration.  I  regret  that  the  sub-
 missions  made  by  me  have  not  effec-
 tively  removed  the  misapprehensions
 of  misfeasance  of  some  of  the  hon.
 Members  who  have  spoken  over  this
 clause  now.

 Pandit  Thakur  Das  Bhargava  has
 again  referred  to  the  Constitution.  He
 also  read  out  part  of  article  225,  but
 perhaps  he  did  not  read  out  the  whole
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 ef  it.  I  would  just  invite  his  atten-
 tion  to  the  initial  introductory  part
 of  it.  It  says:

 “Subject  to  the  provisions  of  this
 Constitution  and  to  the  provisions
 ef  any  law  of  the  appropriate
 Legislature  made  by  virtue  of
 powers  conferred  on  that  Legisla-
 ture  by  this  Constitution,  the
 jurisdiction  of,  and  the  law  admin-
 istered  in,  any  existing  High  Court
 and  the  respective  powers  of  the
 Judges  thereof  in  relation  to  the
 administration  of  justice  in  the
 Court,  including  any  power  to
 make  rules  of  Court  and  to  regu-
 late  the  sittings  of  the  Court
 and...  ra

 That  As,  all  this  is  subject  to  the  pro-
 visions  of  any  law  that  may  be  made
 by  the  appropriate  legislature.  Parlia-
 ment  is  certainly  competent  to  pass
 such  a  law.  So,  I  am  really  some-
 what  surprised  that  a  lawyer  of  his
 standing  should  have  found  some
 difficulty  in  appreciating  the  validity
 of  this  clause.

 He  referred  to  certain  other  matters
 too,  but  they  do  not  call  tor  any
 special  rejoinder,  as  what  he  said  was
 exactly  what  he  had  stated  before.

 I  was  somewhat  perplexed,  and
 maybe,  even  amazed  to  hear  certain
 remarks  of  my  hon.  friend  Shri  Frank
 Anthony.  He  said  that  if  we  curtailed
 the  period  of  vacations,  or  if  the  judges
 feel  that  the  period  of  vacations  may  be
 curtailed,  then  they  will  reject  such
 petitions  which  they  would  otherwise
 entertain;  they  will  hurriedly  deal  with
 the  cases  and  try  to  see  that  the
 file  does  not  go  up,  and  not  be
 worried  about  the  merits  or  the  cases
 and  the  applications.  I  hope  our
 judges  are  not  made  of  such  a  stuff.
 That  would  be  exceedingly  deplorable.
 That  indicates  the  view  that  they
 eare  more  for  their  own  comfort,  and
 for  their  leisure  than  for  justice.  I
 eannot  possibly  share  such  an  opinion
 about  our  judges.  All  this  talk  about
 their  prestige  and  dignity  and  so  on
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 losses  its  force  and  becomes  almost
 farcical  if  such  be  our  estimate  of
 their  integrity  and  devotion  to  duty.

 He  also  said  that  mere  reduction  of
 a  few  days  in  the  vacations  would
 not  prove  a  complete  solution  of  this
 praplem  of  arrears.  I  never  claimed
 that  simply  by  this  we  will  be  able
 to  reduce  the  arrears,  but  if  all  the
 High‘Courts  worked  for  one  day  more,
 they  do  as  much  work  as  ane  High
 Court  Judge  would  do  in  the  course
 of  a  year,  more  or  less.  So  every
 day's  addition  to  the  working  days
 would  mean  so  much  of  saving  to  the
 taxpayer  and  would  also  result  in  the
 dimunition  of  cases  to  be  disposed  of
 by  the  courts.  I  think  the  disposals
 would  increase  and  to  the  extent  the
 disposals  increase,  the  arrears  will,  of
 course,  inevitably  go  down.  The
 arrears  by  themselves  cannot  be
 cleared  off  that  way.  But  I  think
 Shri  Frank  Anthony  will  also  concede
 that  every  day‘’s  addition  to  tthe
 working  days  would  result  in  so  much
 more  work  being  done.  If  that  is  so,
 to  that  extent,  the  arrears  will  be
 reduced.

 As  I  stated  before,  we  have  not
 been  relying  on  this  alone.  Whatever
 be  the  changes  we  may  suggest,  we
 will  bear  in  mind  fully  the  needs  of
 the  service  and  the  nature  of  the  work
 that  the  Judges  have  to  do  and  will  to
 the  utmost  try  not  to  give  them  any
 eause  which  would  result  in  any  sort
 of  dissatisfaction.  We  have  tried  our
 best  to  maintain  relations  of  utmost
 harmony  and  cordiality  with  the
 Judiciary,  while  in  every  way  respect-
 ing  thir  independence.  That  will
 continue  to  be  our  offort  even  here-
 after.

 There  was  one  more  point,  to  which
 reference  was  made  by  Shri  Nara-
 yanankutty  Menon—about  seniority  of
 Judges  of  the  former  Part  B  States.
 This  question  was  settled  at  the  time
 of  the  reorganisation  of  States  and  it
 was  the  view  of  the  Chief  Justice  of
 Indla—end  we  also  agreed  with
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 him—that  where  a  person  was
 appointed  to  a  Part  A  State  High
 Court  after  the  merger  of  any  State,
 if  he  was  a  Chief  Justice,  he  would  be
 given  seniority  over  all  Puisne  Judges
 of  that  High  Court,  and  if  he  was  a
 ‘Puisne  Judges  of  a  Part  B  State  High
 Court,  he  would  be  placed  after  the
 Puisne  Judges  of  the  Part  A  State
 High  Court.  In  the  Part  B  States,  the
 Judges,  as  a  rule,  received  lower
 emoluments.  Their  terms  of  service

 <dtid  not  compare  favourably  with  those
 of  the  Judges  serving  in  Part  A  States
 Otherwise,  there  would  be  no
 occasion  for  bringing  this  Bill  before
 this  House  today.

 So  those  who  had  been  serving  as
 Chief  Justices  were  given  priority  from
 the  date  of  their  appointment  as
 Chicf  Justice  in  each  case  in  the  ‘B’
 State,  when  they  were  appointed  or
 allotted  to  an  ‘A’  State  High  Court,
 and  those  who  had  been  serving  in  the
 ‘B’  State  High  Courts  as  Puisne  Judges
 were  on  their  appointment  placed  as
 Puisne  Judges  after  the  Puisne  Judges
 who  had  been  serving  in  the  ‘A’  State
 High  Courts.  The  reasons  are  obvious
 Those  who  have  been  serving  in  the
 ‘A’  State  High  Courts  had  been  re-
 ceiving  a  higher  salary;  they  were
 entitled  ta  larger  pensions,  and  thex
 had  different  rules  also.

 As  to  the  general  remark  that  this
 would  interfere  with  the  normal  prac-
 tice—the  provision  that  we  have  made
 about  vacations—I  would  again  remind
 hon.  Members  that  we  have  to  deal
 with  many  matters  which  are  of  a
 trivial  nature,  but  which  vitally  affect
 the  comforts  of  the  Judges.  The  rules
 about  medical  aid,  rules  about  trave!-
 ling  allowance,  rules  about  halting
 allowance,  about  leave  and  also  the
 granting  of  leave—all  these  are  dealt
 with  by  the  executive,  if  you  $0.
 choose  to  call  those  who  have  to  deal
 with  these  matters.  But  nobody  has
 ever  said  that  the  independence  of
 the  Judges  has  been  affected  on  that
 account  or  that  there  has  been  any
 interference  with  the  work  of  the
 Judge  because  of  these  powers  that  the
 executive  possess.  What  is  done  here
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 is  to  subject  every  case  to  the  control
 and  scrutiny  of  Parliament.  I  do  not
 see  what  greater  or  more  effective  safe-
 guard  could  possibly  be  devised  for  any
 person  or  group  of  persons  in  this
 country—well,  it  would  be  a  reflection
 on  Parliament.  My  hon.  friend,  Pandit
 Thakur  Das  Bhargava,  is  so  alert  that
 nothing  can  escape  his  notice  and  every
 order  will  come  under  his  scrutiny.
 Tf  he  feels  that  there  is  anything  wrong
 about  it,  I  hope  he  will  set  us  on  the
 right  path  and  correct  us.  Depending
 on  him,  Shri  Frank  Anthony  and  other
 friends  here,  while  fully  confessing
 that  we  have  our  own  weaknesses,  I
 hope  nobody  will  suffer  because  of  the
 introduction  of  this  clause.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clause  7  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  7  was  added  to  the  Bill.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  clauses  8  to  I0  and  I,  the
 Enacting  Formula  and  Long  Title
 stand  part  of  the  Bill”

 Clauses  8  to  0  and  ,  the  Enacting
 Formula  and  Long  Title  were  added
 to  the  Bill.
 Pandit  G.  B.  Pant:  I  move.

 “That  the  Bill  be  passed”
 Mr.  Deputy-Speaker:  The  question

 is*

 “That  the  Bill  be  passed”.
 The  motwn  was  adopted

 4.49  brs.
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 The  Minister  of  Revenue  and  Civil
 Expenditure  (Dr.  B.  Gopala  Reddi):  I
 beg  to  move:

 “That  the  Bill  further  to  amend
 the  Indian  Tariff  Act.  1934,  and
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 the  Central  Excises  and  Salt  Act,
 1944,  for  the  purpose  of  altering
 the  duties  of  customs  and  excise
 on  tea  be  taken  into  considera-
 thon”

 I  need  not  make  an  elaborate  speech
 om  this  matter  because  at  the  time  uf
 the  introduction  of  the  Bull,  my  hon.
 colleague,  Shri  B  R  Bhagat,  made  a
 song  statement  justifying  this  amend-
 ment.  It  has  already  come  into  force
 on  the  28th  September  and  we  had  to
 ratify  it  within  two  months.  It  has  to
 go  through  this  House  and  the  other
 House  and  receive  the  President’s
 assent  before  the  28th  of  this  month.

 At  this  stage,  I  may  say  again  that
 Government  are  anxious  to  give  relicf
 to  the  common  tea  For  8  long
 time  we  have  been  hearing  re-
 presentations  from  the  industry  and
 it  was  engaging  the  attention  of  the
 Government  for  a  good  dcal  of  tyme

 Now,  this  amending  Bull  seeks  to
 give  a  sort  of  relief  to  common  tea
 enabling  it  to  compete  favourably  in
 the  international  markets  We  are
 aware  that  there  are  other  countries
 also  exporting  tea  to  United  Kingdom
 and  other  countries  and  we  are  an-
 xious  that  our  common  tea  should
 favourably  compete  with  other  :mports
 into  the  United  Kingdom,  and  this
 Bill  seeks  to  give  that  relief

 As  it  3s,  there  is  no  distinction  bet-
 ween  the  different  varieties  of  tea
 in  the  matter  of  excise  duty  or  customs
 duty  and  they  all  pay  a  uniform  rate
 But,  by  passing  this  Bill.  we  now  make
 a  distinction  between  common  tea,
 medium  tea  and  fine  tea  and  common
 tea  will,  hereafter,  enjoy  a  rehef  of
 about  10  nP  per  lb  All  teas  are  now
 paying  38nP  at  the  point  of  export
 But,  hereafter  all  tea  will  be  paying
 26  जाए  at  the  point  of  export  and  tea
 gtown  in  zone  I  2  nP  excise  duty  at
 the  tea  plantations,  in  all,  such  tea
 will  pay  28  nP,  as  against  38  nP  winch
 it  is  now  paying;  and  there  would  be
 2  clear  relief  of  0  nP  for  common  tea
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 As  hon  Members  are  aware,  the
 production  35  roundabout  708  milien
 lbs,  of  which  250  million  lbs.  is  com-
 mon  tea  We  export  460  million  Ibs.
 outside  Therefore,  common  tea  must
 also  compete  with  other  common  teas
 We  are  now  giving  a  relief  of  0  nP
 and  we  are  quite  sure  that  the  indus-
 try  would  also  benefit  by  this  conces-
 sion  Government  is  losing,  roughly,
 about  Rs  .68  crores  by  this  relief.
 It  48  by  no  means  a  taxation  measure;
 but,  on  the  other  hand,  it  uw  giving  re-
 Hef  to  the  industry  Whithout  giving
 any  of  the  details,  the  industry  was
 also  consulted  m  this  matter;  and  they
 particularly  agreed  with  the  principle
 underlving  this  amendment  I  hove
 the  House  will  accord  its  approval  to
 this  Bill  which  has  already  come  into
 force  from  the  28th  September,  and
 thus  enable  the  tea  industry  to  export
 our  common  teas  abroad  in_tlarger
 quantities

 Sir,  I  move  that  the  Bill  be  taken
 into  consideration

 Mr  Deputy-Speaker.  Motion  moved

 “That  the  Bull  further  to  amend
 the  Indian  Tariff  Act,  ‘1934,  and  the
 Central  Excise  and  Salt  Act,  1944,
 for  the  purpose  of  altering  the
 duties  of  customs  and  excise  on
 tea,  be  taken  into  consideration  wm

 There  !s  a  notice  of  an  amendment
 from  Shri  Tridib  Kumar  Chaudhuri
 The  notice  was  given  only  today  Or-
 dinarily,  it  would  have  been  too  late,
 but,  because  it  is  the  opening  day,  !
 would  suffer  it  to  be  moved

 Shri  Bimal  Ghose  (Barrackpore)
 What  is  the  amendment  about?

 It  was  not  circulated  to  us

 Mr.  Deputy-Speaker:  It  is  that  the
 Bill  be  circulated  for  eliciting  public
 opumon

 There  is  another  thing  which  has
 just  now  struck  me,  because  an  hon
 Member  smiled  The  hon.  Minister
 said  that  we  must  pass  this  Bill  within
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 3  months  and  this  motion  is  for  elicit-
 ag  puiblic  opinion.  As  such  it  may  be
 considered  dilatory.

 Skri  Pannoose  (Ambalapuzha):  He
 may  require  only  75  days.

 Or.  B.  Gepala  Reddi:  The  Bill  was
 jrntroduced  on  the  27th  September.

 Mr.  Deputy-Speaker:  In  the  motion
 the  hon.  Member  says,  ‘by  the  3lst
 December’.  It  just  now  struck  me  एट-
 aause  Shri  Punnoose  smiled.  I  thought
 at  there  was  something  wrong  in
 that  because  then  this  motion  would  be
 dilatory.  The  motion  is  dilatory  and
 will  not  be  allowed  to  be  moved.  But,
 in  the  first  instance,  he  may  speak  on
 it.

 Shri  Tridib  Kumar  Chaudhuri
 tBerhampore):  I  am  not  very  happy
 in  having  to  move  this  motion  be-
 cause  a  much-needed  relief  is  being
 offered  to  an  industry  and  to  the  ex-
 port  of  common  tea  which  it  needs.  But
 the  way  Government  is  moving  about
 m  this  matter  and  the  meagreness  of
 the  relief  granted  combined  with  the
 reluctance  of  Government  to  take  into
 account  the  complex  questions  con-
 fronting  the  tea  plantations  industry
 m  this  country—the  production  of
 common  tea  forms  a  large  proportion
 of  this  industry—al!  these  factors,  have
 prompted  me  to  table  this  motion.

 Without  going  into  the  detailed  ques-
 tion  of  the  structure  of  the  entire  tea
 industry  and  the  various  questions  that
 are  relevant,  it  will  be  better  to  con-
 centrate  on  the  problem  of  common
 tea.  Roughly,  sixty  per  cent  of  our
 tea  exports  is  of  the  common  variety.
 If  I  may  say  so,  the  problem  of  com-
 mon  tea  is  also,  to  a  large  extent,  a
 regional  issue  because  only  certain
 States  and  certain  districts  produce
 this  variety  of  tea.  For  example,  in
 Assam,  Cachar  and  lower  Assam  be-
 low  the  Brahmaputra  valley  are  the
 main  producers  of  common  tea.  In
 Bengal,  it  is  the  Duar  and  the  Terai.
 (Unterruptions)  In  Kerala,  the  lower
 tegions  af  the  State  are  the  regions
 where  common  tea  is  produced.
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 The  problem  that  is  confronting  the
 export  of  common  tea  is  that  more  and
 more  countries  are  producing  tea,
 particularly  this  common  variety  of
 tea,  and  there  is  a  glut  of  common
 tea.  In  the  context  of  higher  dutics
 on  production  and  export,  the  demand
 for  Indian  common  tea  in  the  world
 market  is  facing  increasing  competi-
 tion.  Buyers  only  take  such  amounts
 of  this  type  of  tea  from  India  they
 need  to  make  good  their  balance  of
 requirements  after  they  have  taken
 whatever  is  available  from  oher  coun-
 ries  or  markets  of  production.  If  I  may
 cite  certain  figures  which  are  here  with
 me,  since  the  excise  duty  was  imposed
 on  Indian  tea,  all  these  countries  have
 increased  their  production  of  tea  on  an
 unprecedented  scale.  There  are  the
 countries  of  the  British  East  Africa:
 Kenya,  Uganda  and  Tanganyika,  The
 Portuguese  colony  of  Mozambique  in
 East  Africa  is  coming  up  as  a  sizable
 producer  of  tea  of  the  common  variety.
 Then  there  is  the  Belgian  Congo  in
 South  Africa.  It  seems,  from  the
 figures  that  I  have  before  me,  that  by
 4960  all  the  South  American’  coun-
 tries—there  are  several  tea-producing
 countries  in  South  America—would  be
 producing  consideratie  quantities  of
 tea  and  Argentina  alone  would  be
 able  to  supply  the  entire  demand  of
 tea  in  South  America.  So  that  market
 ts  going  to  be  closed  to  us,  Nearer
 home,  Iran  has  also  become  a  sizable
 producer  and  Turkey,  in  spite  of  the
 fact  that  conditions  there  are  not  very
 congenial  for  the  production  of  tea,
 has  also  begun  to  produce  tea.  The
 Soviet  Union  has  increased  its  acreage
 from  26.000  in  956  to  183,000,  Burma
 and  Malaya  are  also  planning  to  grow
 tea.  Then,  China,  Japan  and  Formosa
 are  there.  So,  we  have  to  take  into
 account  this  hard  fact.  Countries
 which  were  not  and  which  could  not
 compete  with  Indian  tea  have  increas-
 ed  their  production  and  are  now
 successfully  competing  with  us.  That
 really  presents  a  tremendous  problem
 for  us  to  solve.

 Our  tea  is  mostly  exported  to
 Britain.  What  do  we  find  there?



 355  Tea  (Alteration

 {Shri  Tridib  Kumar  Chaudhuri.]
 Between  2948  and  1950,  India  sup-
 plied  about  65.9  per  cent  of  the  British
 tea.  Only  four  per  cent  of  the  total
 imports  of  tea  into  Britain  was  from
 some  of  these  countries  to  which  I
 referred  just  now:  East  Africa,
 Malaya,  Formosa,  Indonesia,  etc.  If  an
 average  for  the  three  years,  955  to
 957  is  taken,  our  share  in  the  London
 market  for  tea  has  come  down  from
 85.9  per  cent  to  58  per  cent  and  the
 share  of  all  these  countries  had  _in-
 creased  from  4  to  5  per  cent.  Thus,
 we  are  gradually  being  pushed  out  of
 the  British  market  and  also  out  of  the
 other  markets  where  our  tea  has  some
 demand.  Naturally,  there  was  a  loud
 demand  from  the  side  of  the  indus-
 trialists  that  some  kind  of  relief  should
 be  given.  As  the  hon.  Minister  has
 stated  just  now—he  was  must  too  brief
 and  did  not  give  the  details—from  the
 28th  of  September,  the  combined
 effect  of  the  reduction  in  export  duty
 and  excise  duty  has  been  this—the
 whole  of  the  tea-producing  area  १7
 India  had  been  divided  into  three
 zones.  In  zone  No  l,  the  extent  of
 relief  on  export  duty  is  0  nP  per  Ib.;
 in  zone  No.  2,  3  is  8  nP;  and  in  zone
 No.  3,  2  770  This  is  the  combined
 effect  of  the  relief  given  in  the  export
 and  excise  duties.  Thus,  the  overall
 relief  in  zones  9  and  2  comes  to  30  nP
 and  8  nP  per  lb.  as  against  the
 demand  for  a  relief  of  at  least  25  nP
 per  ib.

 The  hon  Minister  says  that  the  in-
 dustry  was  consulted  and  they  agreed
 in  principle  to  the  reduction  of  the
 duties.  I  do  not  understand  what  he
 meant  by  this.  As  a  matter  of  fact,
 there  was  no  question  of  their  agree-
 ment.  They  were  crying  hoarse  for
 this  kind  of  relief  and  reduction  in
 export  duty.

 I  have  a  letter  from  the  Indian  Tea
 Planters  Association  of  Jalpaiguri  who
 represent  the  Indian  sector  of  the  in-

 edustry  in  Duar  and  Terai  area  mostly
 They  have  really  asked  for  at  least  a
 suspension  of  the  duty  or  the  abolition
 of  the  duty  altogether,  if  possible.
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 It  is  quite  understandable  that  the
 Government  could  not  accede  to  that’
 demand  in  its  entirety  because  that
 would  mean  a  sacrifice  of  nearly  Rs.  IY
 or  Rs.  8  crores.  The  extent  of  relief
 that  they  have  granted  now  is  only  a
 little  over  Rs.  .5  crores.  That  would
 hardly  help  the  industry  to  regain  its
 markets  or  assert  its  competitive  posi-
 tion  in  the  face  of  inter-national  com-
 petition  that  it  is  confronted  with.  I
 would,  therefore,  plead  that  the  whole
 position  be  examined  anew  and  if  they
 want  to  give  this  much  relief  for  the
 present,  I  would  plead  that  not  only  the
 tea-planters  but  the  workers’  interests
 should  also  be  consulted.  Because,  it
 is  not  only  that  the  industry  is  losing
 its  market  but  the  entire  working  class
 employed  in  the  tea  industry  is  con-
 fronted  with  a  peculiar  problem  at  the
 present  moment.

 A  few  years  back  there  was  no  un-
 employment  in  the  tea  industry.  A
 good  deal  of  unemployment  has
 emerged  now  amongst  tea  workers  and
 the  volume  of  unemployment  there  is
 increasing.  The  cost  structure  of  tea
 industry  was  examined  in  some  of  its
 aspects  by  the  Indian  Planatations
 Enquiry  Commission  some  two  or  three
 years  back.  I  think,  in  view  of  the
 fact  that  we  are  going  to  lose  our
 markets  very  rapidly,  Government
 should  immediately  take  counsel  from
 the  tea  industrialists  and  from  the
 workers  They  can  also  name  their
 own  experts.  They  should  all  sit  toge-
 ther  round  a  table  and  find  out  how
 this  industry  can  really  survive
 Otherwise,  Sir,  the  prospects  are  very
 bad

 It  is  generally  alleged  from  the  em-
 Ployers  side  that  the  cost  structure  in
 Indian  tea  industry  is  very  rigid  and
 the  proportion  of  wages  paid  here  or
 the  labour  costs  here  is  higher  com-
 pared  to  countries  from  which  we  face
 competition.  But  that  is  an  argument
 which  I  do  not  support.  I  only  support
 the  demand  that  the  whole  question
 should  be  examined  de  novo.  The
 three  parties  concerned,  that  is,  the
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 Government  on  the  one  hand,  which
 is  concerned  about  its  revenues,  and
 the  tea  industrialists  or  the  planters  on
 the  other  and  the  workers  should  again
 sit  together  and  find  out  how  best  the
 jndustry  can  be  given  some  relief.

 So  far  as  the  excise  duty  and  export
 duty  are  concerned,  I.  think  there  is
 room  for  greater  relief  being  offered
 to  the  industry  provided  we  take  care,
 at  the  same  time,  to  mop  up  any  extra
 profits  that  will  go  to  the  planters
 There  are  ways  of  ensuring  that.  We
 can  mop  up  the  extra  profits  under  the
 existing  law  or,  if  necessary,  we  can
 pass  a  new  law  to  that  effect.  We  can
 also  try  to  see  what  proportion  of  the
 extra  profits  and  extra  gains  is  going  to
 the  management.  Even  now  a  majo-
 rity  of  the  management  and  control
 belongs  to  foreigners  Roughly,  70  to
 75  per  cent  of  the  tea  industry  is
 owned  and  controlled  by  foreigners  !
 have  known  of  cases  where  youngsters
 in  their  early  twenties  are  brought
 «over  from  Great  Britain  and  are  paid
 rmoluments  on  various  counts  as  high
 as  Rs.  10,000  to  Rs  15,000  per  month
 Therefore,  there  should  be  some  probe
 into  that  aspect  of  the  matter.  At  the
 same  time.  all  the  three  parties  con-
 cerned—the  Government,  the  employer
 and  the  labourers—should  sit  together
 and  find  out  what  sacrifices  they  can
 impose  on  themselves.  All  the  three
 parties  will  be  required  to  make  sacri-
 fices  so  that  the  industry  can  regain  its
 pesition  in  the  world  market.

 Shri  Punnoose:  Mr.  Deputy-Speaker,
 Sir.  while  speaking  on  this  amending
 Bill  brought  with  the  laudable  object
 of  giving  some  relief  to  the  tea  indus-
 try,  I  want  to  make  two  or  three
 points.  My  objection  or  my  quarrel
 with  the  Minister  38  not  with  regard
 to  the  quantum  of  relief.  Of  course,
 the  quantum  of  relief  has  to  be
 examined  carefully,  but  I  consider
 this  as  a  very  piecemeal  measure.

 The  condition  of  the  tea  industry
 requires  that  the  whole  industry  has

 .to  be  studied  very  carefully  and  cer-
 tain  very  important  steps  have  to  be
 228  (A)  LSD—7.
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 taken;  I  might  say,  certain  funda-
 mental  measures  have  to  be  taken.
 There  were  certain  very  important
 recommendations  made  by  the  Planta-
 tion  Enquiry  Commission.  I  would
 like  to  know  what  has  happened  to
 those  recommendations.  Giving  this
 relief  at  this  moment  cannot  make
 any  effecttve  change  in  the  ‘whole
 situation.

 T  am  afraid,  Sir,  that  we  are  taking
 these  planters  a  little  too  seriously.  I
 have  no  doubt  that  Indian  tea  is
 dependable,  but  do  not  depend  on
 everything  that  the  planters  say

 An  Hon.  Member:  Planters  are  not
 dependable

 Shri  Punnoose:  I  do  not  go  so  far.
 When  they  say  that  the  tea  industry
 ts  in  a  crisis,  that  the  indian  planta-
 tion  is  on  its  last  legs  and  we  are
 going  to  be  overwhelmed  by  interna-
 tional  competition,  I  am  prepared  to
 tuke  it  not  with  a  gratn  but  a  ton  of
 salt  My  hon  friend  has  been  a  little
 carried  away  hy  that  propaganda.

 The  major  question  here  is  this.
 The  Indian  tea  industry  has  been  main-
 ly  dominated  by  foreign  capital  The
 same  gentlemen  aid  companies  who
 have  got  plantations  in  Assam  and
 Kerala  have  their  new  plantations
 coming  up  in  East  Africa  and  other
 places.  It  is  they  who  say  that  there
 3s  competition.  Competition  between
 whom?  It  is  between  their  own  com
 panies  and  their  plantations  in  those
 places  and  their  plantations  and  com-
 panies  here.  They  are  asking  us  to
 give  them  relief  Of  course,  relief
 should  be  given  But  what  has
 happened  to  the  major  recommenda-
 tions  of  the  Plantation  Enquiry  Com-
 mission?  They  have  to  be  studied  and
 implemented  immediately

 They  say  that  relief  should  be  given.
 No  doubt,  some  relief  has  to  be  given;
 but  that  relief  should  not  be  exclusive-
 ly  given  to  the  planters.  What  about
 the  common  man?  There  is  a  com-
 plaint—I  am  sure  the  hon.  Minister
 is  aware  of  it—that  the  Indian  con-
 sumer  gets  his  tea  at  a  prohibitively
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 high  price.  What  are  you  going  to
 do  about  3t?  Please  see  that  he  gets
 his  tea,  very  ordinary  tea,  tea  dust,  at
 a  cheap  rate  Secondly,  when  they
 demand  relief  they  demand  it  for
 thern  alone  What  happens  to  the
 workers?  You  may  remember,  Sir,
 the  storm  raised  in  this  House  with
 regard  to  the  relief  to  be  given  to
 the  Assam  tea  planters  Relief  was
 given  at  that  time  and  the  Treasury
 lest  a  lot  of  money  But  what  did
 the  worker  get?  He  lost  his  cheap
 grain  and  so  many  other  concessions
 Next  year  we  were  told  that  the
 planters  had  a  boom  The  result  was
 that  the  workers  lost  everything  that
 they  had  and  they  did  not  get  any-
 thing  when  the  planters  reaped  very
 high  profits

 Tea  industry  has  got  a  very  crucial
 place  in  our  economy  and  I  agree  that
 Government  has  to  give  some  rehef  to
 this  industry  But,  as  a  welfare  State
 we  should  also  sec  that  the  condition
 of  workers  does  not  get  worse  with
 the  rehef  that  we  give  to  the
 planters  Therefore  before  Govern-
 ment  gives  rehef  to  the  tea  industry
 or,  for  that  matter,  to  any  industry
 Government  should  make  it  a  point
 to  see  that  the  condition  of  workers
 does  not  become  worse  When  there
 was  a  ctisis  sometime  back,  the  worker
 lost  his  cheap  grain,  and  he  ws
 denied  bonus  and  everything  But
 today  some  measure  of  relief  is  being
 received,  and  there  may  be  more  reli  f
 coming  forth,  but  what  happens  to
 the  worker?  The  worker  35  denied
 Ins  benefit  and  he  has  to  be  satisfied
 with  the  minimum  wage  They  are
 even  encroaching  upon  that  He  35
 denied  the  bonus  One  sees  a  set  of
 very  powerful  planters  coming  for-
 ward  and  saying  that  they  cannot  give
 the  pittance  of  bonus  which  they  used
 to  give  They  are  not  prepared  to
 evolve  a  principle  on  which  bonus
 might  be  given  They  have  even
 demed  what  they  had  given  last  year

 I  had  occasion  to  come  across  the
 accounts  of  certain  companies,  These
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 companies  say  that  they  are  going  to
 be  bankrupt  During  the  last  ten
 years  some  of  these  companies  have
 made  300  to  400  per  cent  profit.
 Nevertheless  they  say  that  they  can-
 not  give  even  the  pitttance  of  bonus
 which  they  used  to  give  formerly.
 The  Government  of  India  should
 advise  these  planters  to  give  the
 workers  the  relief,  and  say  “All  right;
 you  give  relief,  but  behave  properly”
 The  Government  of  India  should  ask
 them  to  behave  themselves  properly
 or  else  they  should  be  shown  their
 place  When  the  workers  unitedly
 asked  the  quantum  of  bonus  which
 they  got  last  year,  and  when  the
 State  Government  advised  them  to
 £ive  ४,  they  put  on  faces  and  they
 ran  up  to  the  Governmcnt  of  India
 for  rehef,  and  the  Government  of
 India,  sometimes  out  of  kindness,  and
 sometimes  out  of  other  tender  feelings
 —I  do  not  know—immediately  felt
 very  much  for  the  planters  But  I  am
 sorry  to  sav  that  thes  forgot  the
 worker  That  should  not  be  the  case
 That  is  not  in  the  interests  of  the
 country  That  is  not  in  the  interests
 of  the  industry  cither  Therefore,  this
 relief  should  be  given  and  the  Gov-
 ernment  have  to  take  certain  very
 fundamental  measures  for  the  reorga
 nization  of  this  industrs  For  exampl-,
 there  १५  auction  in  Cochin  and  Calcutta
 While  it  has  been  suggested  that  the
 State  Trading  Corporation  mav  take
 It  up,  why  should  the  brokers  of  com-
 panies  who  have  got  thcir  own  inter
 est  in  other  countries  also  be  given
 a  monopoly  for  t?  Why  not  our  State
 Trading  Corporation  take  up  thts
 business  and  find  out  new  markets  for
 tea?

 This  morning  there  was  a  statement
 made  in  answer  to  a  question,  saying
 that  there  is  likely  to  be  8  large
 market  for  our  tea  im  certain  coun-
 tnes  Why  not  we  explore  all  those
 possibilities  and  put  our  tea  industry
 on  a  sound  footing?  Therefore,  Jet  us
 not  be  satisfed  with  the  piecemeal
 measure  We  have  to  take  this  ques-
 tion  seriously  and  bring  about  a  re-
 organization  of  the  tea  industry.
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 The  cost  structure  has  been  referred
 to.  What  is  the  matter?  The  number
 of  workers  they  employ  per  acre  has
 now  decreased.  But  the  wages  have
 not  increased.  The  cost  structure  has
 increased.  I  know  a  particular  com-
 pany  in  Kerala  which  has  paid  3
 months’  salary  as  bonus  to  its  high-
 salaried  people;  people  getting
 Rs.  3,000,  Rs.  4,000  or  Rs.  5,000  have
 been  given  13  months’  salary  as
 bonus  per  year.  Those  companies
 now  come  and  say,  “We  are  at  a  loss,
 and  we  cannot  give  bonus,  and  we
 want  relief.”  Do  not  be  misled  lke
 that.  We  are  in  difficulties  but  our
 tea  industry  can  stand  on  its  own  in
 the  world  market  provided  the  Gov-
 ernment  of  India  takes  a  stand  which
 is  in  the  best  interests  of  the  country.
 The  Government  of  India  must  be
 prepared  to  tell  the  planters,  “Look
 here;  you  have  had  good  times.  But
 our  people  must  have  a  square  deal,
 and  therefore  you  have  got  to  accom-
 modate  yourselves  to  a  condition
 which  we  propose”  If  the  Govern-
 ment  of  India  take  such  a  position,  a
 national  attitude.  towards  the  whole
 thing,  IT  believe  the  industry  =  can
 survive,  the  cris  which  as  facing
 it,  and  also  can  be  a  source  of  pros-
 perity  to  our  country  and  our  people

 Shri  Heda  (Nizamabad)  Mr
 Deputy-Speaker,  4  welcome  the  Bull
 The  tea  industry  ts  one  of  the  most
 important  industries  of  our  country
 Taking  into  consideration  the  size  of
 the  industry  or  the  fact  that  tea  is  8
 commodity  of  daily  use,  it  is  neces
 sary  that  the  speech  made  by  the
 Minister  who  moved  for  the  con-
 sideration  of  the  Bill  should  have  been
 au  little  more  elaborate  and  he  could
 have  given  more  factual  data,  parti-
 cularly  about  the  cost  structure  of  the
 tea  industry  here  as  well  as  in  other
 countries  which  are  competing  with
 us  and  because  of  which  the  necessity
 for  this  Bill  arose.

 Our  country  is  one  of  the  oldest
 countries  where  the  tea  industry  has
 flourished  and  it  is  a  fact  that  the
 industry  flourished  because  of  the
 foreign  investment  in  it.  Even  now,
 there  is  a  good  deal  of  domination
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 by  those  foreign  firms.  The  invest-
 ment  of  foreign  capital  in  this  indus-
 try  was  quite  welcome.  It  developed
 the  industry  no  doubt,  but  for  a  long
 time  even  export  trade  of  tea  was
 dominated  by  the  foreign  interests  and
 that  was  not  desirable.  Even  now,
 the  domination  has  not  been  entirely
 removed.  It  is  still  there  to  a  certain
 extent.  One  could  appreciate  the  diffi-
 culties  of  the  Government  and  of  the
 Indian  counterpart  in  this  industry
 to  remove  this  domination,  and  I
 know  that  things  are  improving,  but
 even  then,  I  think  that  Governmeni
 should  take  a  long-range  view  and
 make  some  arrangement  by  which  the
 export  of  tea  will  be  regulated,  parti-
 cularly  to  the  United  Kingdom,  as
 desired  The  loose  tea  that  we  send
 from  here  and  the  tea  that  is  packed
 in  the  United  Kingdom  are  sold  parti-
 cularly  to  the  European  countries.  I
 think  the  time  has  come  when  we  can
 organize  the  package  of  the  tea  from
 this  country  itself,  and  indeed  we  can
 very  well  look  after  the  markets  ip
 the  European  countries  Knowing  that
 our  tea  goes  first  to  the  United  King-
 dom  and  then  to  France,  Kaly,  Spain,
 etc,  they  were  able  to  achieve  much
 I  think  there  will  be  greater  donuna-
 tion  of  the  Indian  counterparts  in  the
 industry  in  the  expurt  trade  and  we
 may  be  able  to  earn  more  foreign
 exchange

 The  hon  Minister  has  referred  to
 the  term  ‘common  tea’.  It  is  nowhere
 defined,  and  I  think  if  is  very  difficult
 to  define  it  also.  The  term  has  not
 been  referred  to,  and  I  think  rightly
 so,  in  the  Bill  Common  tea  some-
 time,  means  tea  which  does  not  cost
 more  than  a  particular  price.  In  thts
 case  |  think  it  3s  abeut  2°75.  Some-
 times,  it  meant  to  be  tea  produced
 from  particular  areas,  sometimes  the
 same  tea  from  the  same  tea  garders
 in  particular  seasons  becomes  common
 tea  while  in  other  seasons  it  becomes
 medium  tea  Giving  rehef  to  common
 tea  was  quite  necessary,  but  the  point
 is,  whether  the  relief  given  is
 adequate,  extra,  or  less.  It  is  very
 difficult  for  us,  our  immediate  neigh-
 bours,  to  feel  that.  But  the  point
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 is  that  we  do  not  know  the  cost
 structure  of  the  tea  The  information
 furnished  to  us  by  the  tea  industry
 us  bound  to  be  one-sided,  and  it  15
 very  difficult  to  rely  entirely  upon
 that  information  For  authentic
 information  we  could  depend  only  on
 the  governmenta!  sources,  and  from
 those  sources  we  do  not  know  the  cost
 structure,  and  more  than  the  cost
 structure,  the  point  involved  here  :s
 the  cost  structure,  particularly,  in  the
 other  countries  What  ts  the  cost
 structure  in  those  countries,  parti-
 cularly  in  Afmcan  countries  which  are
 coming  into  the  field  and  which  are
 competing  with  us?  We  have  been
 told  that  the  export  of  tea  is  not
 dwindling  If  we  take  into  considera-
 tion  the  amount,  of  course,  it  is  not
 dwindhng;  rather  the  exports  are  on
 the  better  side,  but  when  we  take
 into  consideration  the  poundage  ani
 the  volume,  they  are  decreasingt
 There  is  no  doubt  about  it  And,
 therefore,  it  a  a  matic:  of  great  con-
 cern

 There  35  another  point  There  are
 certain  areas  which  used  to  be  deve-
 loped  for  the  production  of  tea  jus‘
 before  and  during  the  war  when  the
 prices  were  quite  attractive  and  siz-
 able  amounts  have  been  ainvested
 Now  these  areas  are  not  able  to  com-
 pete  in  the  markets  that  are  coming
 up  from  our  neighbours

 AH  these  things  are  complicated  and
 therefore  a  thorough  study  is  to  be
 made  _  I  hope  Government  must  have
 done  it,  but  I  fear  that  they  are  with-
 holding  that  information  from  us
 When  they  took  the  decision  of  l0nP
 relief  to  be  given  for  the  export  of
 common  tea,  there  must  have  been
 some  considerations  for  coming  to  that
 decision  I  only”  say  that  the  hon
 Minister  should  take  this  House  and
 the  country  into  confidence  and  tell
 us  the  considerations  which  have
 made  Government  come  to  this  deci-
 sion,  so  that  we  will  be  in  a  better
 position  to  appreciate  it

 There  is  one  apprehension  I  would
 like  to  express  before  I  close.  The
 duties  are  fixed  on  the  basis  of  the
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 prices  ad  valorem.  There  is  an
 apprehension  that  many  times  the
 buyers  and  sellers  might  be  in  league
 and  they  might  under-sell.  In  many
 places,  the  buying  and  selling
 are  dominated  and  directed  by  the
 same  source.  So,  there  is  an  appre-
 hension  that  with  a  view  to  obtain
 more  profits,  they  might  under-bilJ?
 When  this  happens,  we  are  losers  on
 many  counts.  We  lose  not  only  foreign
 exchange,  but  we  also  lose  income-tax
 and‘  other  taxes,  because  the  profits
 made  by  the  firms  concerned  go  to
 the  black  market  and  they  are  not
 shown  in  the  books.  Therefore,  so
 many  comphcations  arise  and  we  sre
 losers  on  many  counts  So,  there  is
 need  to  keep  greater  vigilance  There
 is  already  some  vigilance  now,  and
 Government  supervisors  are  there
 But  there  is  necessity  for  greater
 viguance  not  only  at  the  time  of
 auctions  taking  place,  but  at  other
 times  also  so  that  there  might  be
 no  under-selling

 Lastly,  some  of  the  foreign  firms
 intercsted  in  the  tea  industry  here
 have  Started  their  own  tea  gardens
 in  other  countries  At  the  moment,
 they  may  not  be  able  to  compete  with
 us,  because  it  is  Just  a  new  industry,
 but  in  the  course  of  another  30  or  I5
 years,  when  the  new  plants  start
 yielding  they  will  become  our  com-
 petitors  These  people  are  selling
 away  tneir  tea  estates  here  and  taking
 their  entire  capital  particularly  to
 East  African  countries  lam  _  glad
 that  Government  have  banned  the  ex-
 port  of  seeds  I  hope  that  this  ban
 is  thorough,  so  that  we  may  not  be
 charged  that  we  had  been  ourselves
 responsible  for  the  development  of
 the  rival  inudstry  in  other  countries,
 thereby  hitting  at  our  own  exports
 So,  greater  vigilance  over  the  inter-
 ests  that  have  got  estates  here  as
 well  as  in  other  countries  which  are
 competing  with  us  is  necessary.

 With  these  words,  I  welcome  the
 Bull.

 Shri  Barman  (Cooch-Bihar—Reserv-
 ed—Scheduled  Castes):  Mr,  Deputy
 Speaker,  Sir,  Government  have  come
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 before  this  House  with  this  Bill  to
 make  certain  alterations  in  duties  of
 customs  and  excise  on  tea.  The  main
 purpose  of  this  Bill  is  to  substitute
 two  schedules—the  second  schedule
 in  the  Indian  Tariff  Act  and  the  first
 schedule  in  the  Central  Excise  and
 Salt  Act.  Comparing  the  old  schedules
 with  the  proposed  schedules,  you  will
 find  that  the  bases  of  these  taxes  have
 altered  in  a  manner  which,  un-
 less  Government  explains  the  ree  ons,
 it  is  very  difficult  for  us  to  under-
 stand,

 I  support  the  previous  speaker,
 Mr.  Head,  in  his  view  that  when  Gov-
 ernment  brings  amending  Bills  re-
 gards  taxation  measures,  Government
 taxation  measures,  Government
 should  circulate  to  Members  the  rea-
 sons  for  making  the  alterations  and
 the  basis  for  coming  to  that  decision.
 Unless  that  is  done,  it  is  not  possible
 for  us  to  know  whether  the  Govern-
 ment  is  doing  the  right  thing.  Es-
 pecially  in  taxation  measures,  it  5
 very  difficult  for  common  people  to
 know  how  the  Government  is  func-
 tioning.

 It  has  been  criticised  by  previous
 speakers  that  Government  have  given
 some  concession,  but  the  people  to
 whom  the  concession  is  given  are
 themselves  dissatisfied.  It  is  difficult
 for  us  to  support  either  the  Govern-
 ment  or  the  other  party.  But  from
 the  papers  that  have  come  to  us,  we
 find  that  even  before  the  revision  of
 the  duty  structure,  export  duty  on  tea
 accounted  for  Rs,  8  crores  and  by
 this  amendment,  Government  is  fore-
 going  Rs.  1  crores  only.  But  it  seems
 that  the  concession  that  has  been  giver:
 by  Government  is  not  such  as  can
 save  the  industry  from  its  difficulties.
 So,  unless  details  are  given  in  this
 matter,  it  is  very  difficult  for  us  to
 come  to  any  conclusion  and  support
 this  Bill  on  the  floor  of  this  House.
 My  submission,  therefore,  is  that  in
 such  complicated  matters,  in  which
 Government  is  in  sole  possession  of
 facts,  they  should  circulate  broad  de-
 tails,  so  that  the  House  can  under-
 stand  the  matter  and  proceed  accor-
 dingly.
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 Then,  it  is  true  that  by  giving  these
 concessions  in  taxes  and  excise  duties,
 Government  is  losing  some  revenue,
 whatever  be  the  quantum.  I  want  to
 submit  only  one  factor  as_  regards
 these  taxation  measures,  At  present,
 India  is  very  much  in  difficulty  about
 foreign  exchange.  If  the  grievances
 of  the  industry  are  genuine  and  if  our
 export  of  common  tea  is  falling,  it
 automatically  means  that  we  are  los-
 ing  foreign  exchange  to  that  extent.

 So,  when  comparing  the  loss  of
 foreign  exchange  and  the  loss  of  in-
 ternal  revenue  we  have  to  consider
 which  is  the  better  course.  If  by  re-
 ducing  the  export  duty  we  can  ex-
 port  more  tea  outside  India,  then
 certainly  we  are  for  more  foreign  ex-
 change.

 The  other  day  we  had  been  to  a
 factory  here,  the  Penicillin  Factory.
 We  asked  them  about  the  cost  struc-
 ture.  We  were  told  that  though  the
 cost  of  construction  has  been  brought
 down  sufficiently,  yet  it  is  very  dif-
 ficult  to  compete  with  imported  pro-
 duct,  The  main  reason  is  that  those
 countries  who  are  making  penicillin
 and  exporting  it  to  India  have  a  sel-
 ling  price  in  their  own  country  whicn
 is  much  higher.  But  they  sent  their
 surplus  to  us  at  a  subsidised  price,
 so  that  they  can  get  foreign  exchange.
 So,  I  submit  to  Government  that  they
 should  give  some  thought  to  the  ques-
 tion  how  those  countries  are  earning
 foreign  exchange  by  subsidising  their
 exports  and  whether  in  the  case  of
 our  tea  industry,  which  was  and  even
 is  the  largest  industry  of  India,  we
 shall  not  be  losing  our  market,  if  we
 do  not  adopt  the  same  procedure.

 As  I  said  in  the  beginning,  Gov-
 ernment  have  conceded,  rather  con-
 fessed,  that  the  industry  is  losing
 market.  That  is  why  they  have  come
 up  with  a  Bill.  Now  they  have  to
 consider  whether  we  should  lose  a
 bit  of  revenue  inside  and  gain  more
 foreign  exchange  by  sellimg  more  tea
 outside  or  whether  we  should  make
 this  industry  face  this  difficult  com-
 petition  and  go  down  gradually.
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 {Shn  Barman]
 I  know  some  history  of  the  tea

 industry,  But  I  do  not  think  it  is
 appropriate  to  mention  it  now.  The
 production  of  common  tea  increased
 enormously  during  the  Second  World
 War.  When  Indonesia  was  shut  out
 by  Japanese,  there  was  a  very  good
 demand  for  tea.  India  and  Ceylon
 produced  and  sold  anything  that
 went  by  the  name  of  “tea”.  Since  that
 time  the  workers  in  the  tea  gardens
 have  been  accustomed  to  coarse  pluck-
 ing.  The  ideal  thing  is  “two  leaves
 and  a  bud”;  that  is  the  usual  rule
 of  plucking.  During  the  Second  War
 any  amount  of  leaves  could  be  just
 ground  and  packed  and  sent  as  tea.
 Later  on,  when  production  gradually
 went  up  and  Indonesia  came  into  the
 market,  it  almost  shattered  our  in-
 dustry;  competition  came  in  and  it
 was  not  possible  for  the  tea  planters
 to  induce  the  workers  to  pluck  only
 fine  leaves,  because  that  would  bring
 them  only  much  less  remuneration.
 Even  today  we  have  asked  and  we
 have  been  told  that  it  is  not  possible
 to  induce  the  workers  to  change  their
 hold  habits,  so  that  we  could  have
 finer  qualities  of  tea.

 Then  there  is  another  point  It  is
 a  known  fact  that  Ceylon  grows  tea
 throughout  the  year,  South  India  also
 has  a  longer  season.  In  the  eastern
 region  the  position  is  different;  they
 grow  tea  only  for  six  months.  But
 they  have  to  pay  ther  workers
 throughout  the  year  under  the  labour
 laws  that  have  been  introduced,  In
 addition  to  that,  while  Ceylon  and
 Indonesia  have  got  no  export  duty.
 the  Government  of  India  charges  ex-
 port  duty  on  tea.  So,  it  is  high  time
 for  Government  to  consider  whether
 we  shall  save  this  industry,  an  in-
 digenous  industry,  from  competition
 and  make  it  possible  for  it  te  compete
 with  Ceylon  and  Indonesia.  I  spe~
 cially  ask  Government  to  consider
 whether  we  could  not  lose  internal
 revenue  and  earn  more  foreign  ex-
 change  by  encouraging  or  facilitating
 the  export  of  common  tea  outside
 India.  That  is  all  what  I  want  to  say.
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 Shri  Bima]  Ghose:  I  know  that
 this  Bill  has  a  very  limited  objective.
 But  I  might  take  this  opportunity  to
 say  a  few  words  about  the  industry
 as  a  whole,  to  which  the  hon.  Minis-
 ter  also  had  referred,

 The  present  difficulty  of  the  Indian
 tea  industry  appears  ta  be  due  to  two
 factors,  One  is  the  relatively  larger
 supply  taking  the  world  as  a  whole
 over  the  world  demand.  Now,  this
 is  a  situation  which  had  faced  the  in-
 dustry  in  the  past  also  and,  Sir,  you
 may  remember  that  in  2933  an  Intes-
 national  Tea  Agreement  was  arrived
 at  with  a  view  to  restrict  supply  so  as
 to  bring  supply  in  relation  to  demand.
 That  agreement  lapsed  in  1955.  We
 hear  that  there  is  a  move  and  a  dele-
 gation  of  planters  had  gone  to  Cey-
 lon  to  revive  that  agreement.  I  should
 like  to  know  if  the  Government  has
 taken  any  view  in  regard  to  the
 reviva}  of  the  International  Tea  Agree-
 ment  and  have  taken  any  move  in
 that  direction.

 The  other  method  is  to  imcrease
 consumption,  and  that  might  be  done
 in  the  markets  abroad  as  also  inter-
 nally,  Of  course,  we  are  doing  pro-
 paganda  abroad  and  also  internally
 But  I  might  say  a  few  words  about
 the  internal  demand,  which  probably
 comes  to  about  250  million  pounds
 or  so  Now  the  trouble  about  the
 imternal  market  has  been  one  of  high
 prices  of  tea  and  the  fact  that  the
 purchasing  power  of  the  people  has
 been  going  down.  So  far  as  the  pur-
 chasing  power  of  the  people  is  con-
 cerned,  that  is  bound  up  with  our
 food  prices,  as  many  other  problems,
 and  unless  something  can  be  done
 that  way,  many  of  the  industries  in-
 ternally,  I  am  afraid,  will  suffer.  So
 far  as  the  prices  are  concerned,  which
 are  high,  two  things  might  be  done.
 One  is  a  demand  which  the  planters
 have  made  about  the  local  taxes  in
 Assam  and  Bengal-—-Assam  Road  Tax
 and  West  Bengal  Entry  Tax.  Have  Go-
 vernment  thought  about  this  problem
 and  done  anything  about  it?  If  these
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 two  taxes  or  imposts  could  be  remov-
 ed,  prices  could  be  made  somewhat
 cheaper,  The  second  factor  which
 faces  the  tea  industry  is  what  one
 might  say  the  cost  structure.  My  hon.
 friend,  Shri  Punnoose  said  that  our
 planters  have  gone  to  East  Africa
 and  put  up  plantations  there  and  they
 are  selling  cheap,  That  is  a  fact.  But
 it  is  not  that  if  our  prices  were  lower
 we  could  not  compete  with  them  in
 the  world  markets.  It  so  happens
 that  East  African  prices  are  clifeaper
 by  about  one  shilling  per  pound,  In
 that  situation  what  can  be  done  about
 this  cost  structure?  Is  it  the  hon.
 Minister’s  contention  that  the  Bill  he
 has  now  brought  forward  will  give
 any  relief  to  the  industry  as  such?
 Because  the  possibility  3४  that  it
 might,  to  a  certain  extent,  give  relief
 to  shippers  and  help  the  export  trade
 and  not  give  any  relief  whatsoever
 5.50  hes.

 (Suri  BaRMAN  in  the  Chair.)
 to  the  industry  as  such,  because  the
 shipper  is  not  likely  to  pass  on  this
 relhef  in  the  form  of  higher  price  to
 the  producer  The  possibilities  are
 that  he  would  like  to  quote  a  lower
 price  so  as  to  be  able  to  compete  ir
 the  world  market.  We  should  like
 to  know,  since  these  duties  were  re-
 duced  in  September  last,  as  to  what
 has  been  the  effect  of  this  reduction
 Has  our  export  gone  up?  If  so,  by
 how  much?  Have  our  producers  got
 any  relief  and  if  so,  {o  what  extent?
 The  hterature  that  we  are  getting
 from  the  producers  ६  to  the  effect
 that  this  reduction  is  not  helping  them
 at  all  and  even  the  smal)  reduction
 that  has  been  made  is  not  going  to
 give  much  relief  to  our  export  trade.
 The  rehef  is  about  0  or  8  naye  Parse
 per  pound.  whereas  it  is  said  that  the
 difference  in  prices  between  East
 African  teas  and  our  teas  is  about
 one  shilling  and  between  Indonesian
 tea  and  our  tea  is  about  6d  If  that
 is  a  fact,  this  relief  by  itself  is  not
 likely  to  help  the  tea  industry  in  the
 export  trade  very  much.  If  that  is  so,
 T  do  not  understand  the  reasons
 behing  giving  this  measure  of  relief
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 which  may  not  give  much  assis-
 tance  to  the  tea  industry  and  at  the
 same  time  the  Government  will  be
 losing  revenue.

 A  much  better  course  would  be  to
 find  out  what  is  wrong  with  the  tea
 industry.  If  the  cost  structure  is
 high,  is  it  due  to  the  management  or
 due  to  other  things?  If  it  is  due  to
 wages  and  other  facilities,  then  of
 course  we  shall  have  to  sit  down  and
 find  out  how  production  can  be  in-
 creased  and  not  that  we  should  try
 to  lower  the  wages  and  the  facilities
 that  the  workers  have  already  got.
 Probably  they  need  more.  Therefore,
 we  shall  have  to  address  our-
 selves  to  increasing  the  produc-
 tion.  This  Bill,  as  it  is,  seems
 to  me  to  be  a  very  unsatisfactory  one
 because  although  some  relief  is  being
 given  we  are  not  sure  that  it  has  given
 encouragement  to  our  export  trade  nor
 are  we  sure  that  it  will  help  the  indus-
 try  as  such  I  shall  be  happy  if  the
 hon.  Minister  could  assure  me  on
 either  of  these  counts  and  tell  me  that
 it  has  helped  our  export  trade  to  this
 extent  or  helped  our  industry  to  this
 extent.

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  Mr.  Chairman,  I  was  rather
 surprised  when  I  looked  at  the  state-
 ment  of  objects  and  reasons  of  this
 Bill  It  is  exactly  two  lines.  That  is
 the  shortest  statement  of  objects  and
 reasons  I  have  ever  seen  having  becn
 appended  to  any  Bill.  I  think  the  hon.
 Minister  deserves  to  be  congratulated
 on  setting  up  a  record  in  itself.

 I  fully  agree  with  you,  Sir,  when  you
 said  a  few  minutes  ago  that  it  38  the
 duty  of  the  Government  to  explain  to
 this  House  as  to  how  exactly  it  arrived
 at  a  particular  measure  of  relief  to
 the  tea  industry.  The  Government  has
 maintained  a  sphinxlike  silence  all
 along.  I  was  expecting  some  clarifica-
 tion  on  this  subject  from  the  hon.  Min-
 ister  when  he  moved  the  consideration
 of  the  Bill,  but  I  was  rather  disappoint-
 ed.

 Let  us  get  the  facts  as  they  stand.
 i0  naye  Paise  relief  is  hardly  going  to
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 {Shri  Naushir  Bharucha}
 be  adequate  and  certainly  70  would  not
 give  any  material  help  in  retaining  our
 foreign  market  Regarding  the  object
 of  the  Bill,  those  two  lines  say  that  the
 intention  is  to  grant  relief  to  common
 tea  through  differential  excise  duty  so
 as  to  improve  their  competitive  posi-
 tion  in  the  world  market  Is  that  object
 attained?  Obviously,  that  object  is  not
 attained  and  the  difficulty  35  that  today
 the  tea  industry  is  definitely  in  a  crisis
 What  better  index  can  you  get  about
 the  plight  of  the  tea  industry  today
 than  the  Stock  Exchange  where  you
 find  that  tea  scrips  have  tumbled  very
 badly?  Does  the  hon  Munster  deny
 for  a  moment  taking  the  Madras  Stoch
 Exchange  for  instance  that  the  tea
 industry  have  tumbled  very  badly  in
 the  last  few  months?  If  the  prospect
 of  the  tea  industry  was  good  even  afler
 the  grant  of  the  reef  proposed  to  be
 given  by  the  Bill,  how  35  it,  I  ask,  that
 tea  shares  have  declined?  Surely,  the
 mvesting  public  is  a  shrewd  judge  and
 it  feels  that  the  tea  industry  will  con-
 tunue  to  decline

 Of  course,  there  38  a  contributory
 factor,  viz.,  labour  unrest  and  I  for  one
 will  not  say  that  the  plight  of  the
 industry  is  merely  due  to  the  inabflity
 of  the  industry  to  compete  in  foreign
 market.  The  cost  of  production  §  is
 going  high  About  48  months  or  two
 years  ago,  an  award  was  given  which
 has  imposed  a  very  heavy  strain  on  the
 tea  industry  because  that  award  in
 favour  of  the  labour  gave  certain
 reliefs  with  retrospective  effect  Asa
 result  of  this....

 Shri  Punmoose:  That  was  not  imple-
 mented  at  all

 Shri  Naushir  Bharucha:  It  has  not
 been  implemented  at  all,  but  the  tea
 industry  has  to  make  a  provision  for
 its  implementation  if  the  Supreme
 Court  appeal  fails  But  whatever  the
 position,  the  point  remains  that  today
 the  tea  wndustry  35  am  a  bad  plight.  7
 ean  understand  the  argument  of  my
 hon.  friend  that  the  plantations  are
 controlled  by  foreigners  That  is  a
 verv  big  question.  I  can  also  under-
 @end  the  plea  that  the  State  Trading

 ॥77  NOVEMBER.  958  in  Duties  of  Customs  772
 and  Excise)  Blit

 Corporation  may  take  over  auctions.
 This  78  again  a  different  point.  The
 point  that  I  am  making  is  that  if  the
 object  of  the  Bill  is  to  retain  our
 foreign  markets,  then  that  object  is
 definitely  not  attained  by  the  very
 meagre  relief  that  has  been  given
 under  this  Bill

 May  I  invite  the  attention  of  this
 House  to  the  fact  that  in  the  last  Ses-
 sion  we  passed  a  Bill  for  promotion
 of  export  of  sugar  What  was  the
 rehef  that  we  gave  to  the  sugar  indus-
 try  there”?  It  was  to  the  extent  of
 Rs  33  per  maund  That  was  the  sub-
 sidy  which  worked  out  under  the
 Sugar  Export  Promotion  Bill  That
 means  nearly  40  per  cent  of  the  cost
 price  Compared  to  that,  I  ask,  what
 rehef  १५  given  to  the  tea  industry?

 When  I  spoke  on  that  Bull  I  said  that
 it  should  be  the  duty  of  the  Govern-
 ment  to  catch  hold  of  such  commodi-
 tles  where  we  have  scope  for  promot-
 ing  exports  and  not  compete  in  a  com-
 modity  like  sugar  where  competition
 ४४  very  acute  and  where  it  will  not  be
 possible  for  this  Government  to  keep
 on  subsidising  the  exports  of  sugar.
 Instead,  we  should  have  selected  a
 commodity  like  tea  Today,  this  Bill  is
 brought  before  us  and  we  are  told  that
 २20  naye  Paise  per  pound  is  the  relief
 that  is  being  given  May  I  ask  the  hon
 Minister  to  explain  in  the  first  place
 as  to  how  he  has  arrived  at  this  parti-
 cular  measure  of  rehef  Secondly,  I
 would  like  him  to  state  categorically
 whether  the  industry  has  been  consult-
 cd  —-I  understand,  the  industry  has
 been  consulled,  but  1५  it  satisfied  with
 this  relief?  Thirdly,  on  what  basis
 shalt  we  be  able  to  retain  our  position
 in  the  world  market  by  this  meagre
 rehef?  These  are  the  three  points  on
 which  the  Government  owes  an
 explanation

 May  I  sound  a  note  of  caution  to
 this  House”  Tea  is  one  industry  where
 we  can  retain  our  hold  in  foreign
 markets  provided  the  Government
 gives  it  rational  relief  Once  the
 foreign  markets  in  tea  are  lost,  we
 should  not  hope  that  by  giving  further
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 relief  we  will  be  able  to  regain  them.
 Old  connections  that  are  once  broken.
 in  international  markets  cannot  be
 easily  re-established.  Therefore,  it  is
 very  necessary  that  we  should  not  lose
 our  dominant  position  in  the  foreign
 market.

 By  giving  a  relief  of  0  naye  Paise,
 the  Government  hopes  to  lose  about
 Rs.  2९१  crores.  May  I  point  out  that  if
 the  relief  was  to  the  extent  of  25
 naye  Paise,  the  Government  wouldnot
 lose  more  than  Rs.  3  crores,  firstly
 because  it  would  be  made  up  by
 Jarger  exports  and  would  thus  gct  a
 larger  revenue  in  that  form  and
 secondly,  whatever  we  lose  extra  will
 be  made  up  by  the  foreign  exchange
 that  we  earn.  In  the  case  of  sugar
 export  promotion  what  did  we  do?  We
 said  that  we  wanted  to  earn  foreign
 exchange  and  what  a  terrible  price  we
 paid  for  earning  foreign  exchange!  We
 pay  Rs.  3  per  maund  as  subsidy  for
 every  maund  that  we  export.  I  fully
 agree  with  you,  Mr.  Chairman.  when
 you  said  that  that  is  the  point  which
 Government  should  bear  in  =  mind.
 Taking  everything  into  consideration,
 at  the  moment,  I  am  not  on  the  sub-
 ject  of  who  controls  the  plantations,
 and  whether  the  industry  is  organised
 or  not;  4  am  not  on  this  wider  ques-
 tion.  The  immediately  limited  ques-
 tion  is,  our  dominant  position  in  the
 foreign  markets  must  be  maintained
 and  this  Bill  cannot  achieve  the  pur-
 pose  which  it  secks  to  attain  J  appeal
 १०  the  hon.  Minister  to  take  all  the
 points  of  view  into  consideration  and
 if  necessary.  come  with  another  mea-
 sure  of  further  relicf  to  this  tea
 industry

 i6  hrs.

 Shri  A.  द्,  Guha  (Barasat):  Mr.
 Chairman,  during  the  Budget  discus-
 sion  this  year,  several  Members  asked
 for  some  relief  to  be  given  to  common
 tea  and  an  assurance  was  given  from
 the  Government  side  that  some  relief
 would  be  given  and  they  have  consi-
 dered  the  matter.  It  took  the  Govern-
 ment  several  months  to  come  to  a
 decision  and  the  decision  is  that  com-
 mon  tea  should  get  a  relief  of  10  naye
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 paise.  This  relief  has  been  operating
 for  the  last  4  months.  During  this
 period,  we  have  not  only  the  litcrature
 that  is  being  supplied  by  the  pro-
 ducers,  but  also  the  market  reports.
 My  friend  the  previous  speaker  men-
 tioned  about  the  falling  market  value
 of  the  tea  shares  and  the  reports  of
 export  of  tea  also  do  not  seem  to
 indicate  that  this  relief  has  been  quite
 adequate.  I  am  sorry  the  hon.  Minis-
 ter  has  not  given  us  any  indiration  as
 to  the  result  achieved  during  thcse  l}
 months  on  account  of  this  relief  opcrat-
 ing  during  that  period.  Some  Members
 have  mentioned  about  the  meagre
 information  supplied  on  this  Bill.  We
 find  in  the  statement  made  by  Shri
 B.  R.  Bhagat  on  the  27th  of  September
 —Dr  8.  Gopala  Redd:  also  referred  to
 it—the  tea  areas  being  divided  into
 three  zones.  We  have  not  received  any
 literature  as  to  what  are  these  zones,
 what  is  the  price  standard  for  dividing
 the  tea  areas  into  three  different
 zones.  I  admit  it  is  very  difficult  to
 define  common  tea.  But,  still,  some
 tentative  definition  should  have  been
 given  either  in  this  Bill  or  in  the
 opening  speech  of  the  hon.  Minister
 himself.  Nowhere  do  we  find  what  is
 the  price  level  at  which  common  tesa
 would  stop  and  medium  or  fine  tea
 will  come  in.  These  things  should
 have  been  supplied  to  the  Members  of
 this  House  to  enable  them  to  take  an
 intelligent  part  in  this  debate

 About  five  years  ago  or  Ix  years
 ago,  I  think  there  was  some  clamour
 that  the  tea  industry  was  in  a  very
 bad  condition  An  enquiry  was  held
 and  some  relief  was  given  to  the  tea
 industry  wbout  four  or  five  years  ego
 The  indusiry  recovered.  and  it  went
 on  quife  well  Again  we  have  been
 hearing  of  difficulties  in  the  tea
 industry  This  periodical  difficulty  in
 the  tea  industrv  is  a  matter  for  proper
 enquiry  by  the  Government.

 Shri  Bimal  Ghose:  So  many
 enquiries  have  been  made.

 Shri  A.  C.  Guha:  I  know  that
 Hundred  rupee  shares  of  certain  tea
 companies  whose  market  value  may  be
 Rs.  200  or  Rs.  250  were  purchased  at
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 even  the  fabulous  price  of  Rs.  800  so
 that  some  particular  firm  may  corner
 the  shares  of  some  garden  and  take
 charge  of  the  managing  agency  ur
 managing  directorship.  This  is  not  a
 very  uncommon  feature  in  the  tea
 industry.  When  the  share  scrips  of
 the  tca  industry  are  gomg  on  at  this
 high  rate,  it  is  very  difficult  for  us  to
 think  that  the  tea  industry  is  really
 in  a  very  difficult  position.  My  hon.
 friend,  Shri  Heda,  has  also  asked  that
 there  should  be  some  proper  enquiry
 into  the  cost  of  production  of  tea.  At
 the  time  of  the  Sugar  Bill  also,  a
 demand  was  made  that  a  proper
 enquiry  should  be  made  and  that  the
 matter  may  be  referred  to  the  Tariff
 Commission  for  finding  out  the  real
 cost  of  production  of  sugar.  And  the
 Minister  agreed  to  that.  I  think  there
 is  a  proper  case  for  similar  enquiry
 into  the  tea  industry  also.  There
 should  be  a  proper  enquiry  as  to  the
 cost  structure  of  the  common  tea,
 medium  tea  and  fine  tea  and  all
 varieties  of  tea.

 Almost  every  Member  who  has
 taken  part  in  this  debate  has  mention-
 ed  his  doubts  about  the  adequacy  of
 the  relief  given.  I  expect  the  hon
 Min:ster  in  his  concluding  rpeech  at
 least  will  give  some  indication  as  to
 how  the  tea  industry,  particularly
 common  tea,  has  fared  under  this
 relief

 On  the  27th  of  September,  it  was
 mentioned  that  the  total  loss  would  be
 Rs.  l  crore  Today  we  have  been  told
 that  it  will  be  about  Rs.  1-58  crores
 This  is  not  only  for  common  tea  By
 this  Bill,  the  Government  is  reducing
 the  export  duty  for  all  tea  from  75
 naye  paise  to  26  naye  paise.  This  is  a
 flat  rate.  Some  differential  excise  duty
 is  being  imposed,  a  higher  excise  duty
 for  the  finer  tea;  only  2  naye  paise  is
 the  excise  duty  for  common  tea  Therc
 ig  relief  or  reduction  in  duty  for  all
 tea  of  every  variety.  This  sum  of
 Rs.  2°58  crores—loss  of  revenue—is
 not  only  from  this  relief  given  to
 common  tea,  but  from  the  total  reduc-
 tion  of  duty  on  tea  as  such.  So,  I  do
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 not  know  whether  this  small  fraction
 of  Rs.  °58  crores,  that  is,  the  relief
 given  to  common  tea  can  help  any
 industry  if  it  is  in  real  difficulty.  That
 is  also  a  point  to  be  considered.  If
 necessary,  bv  this  Bull,  the  Govern-
 ment  has  got  the  authority  to  reduce
 it  further  by  notification  I  think  they
 should  not  be  niggardly  :n  this  respect
 because  tea  earns  about  20  per  cent.  of
 our  total  export  earnings.  I  think  in
 i957,  the  total  export  earnings  from  tea
 was  near  about  Rs.  {25  crores.  That  is
 a  big  amount.  For  a  smal!  export  duty,
 the  Government  should  not  be  nig-
 gardly  in  this  respect.  If  any  further
 relief  is  necessary,  they  can  give  it  by
 notification,  without  coming  to  this
 House  for  any  further  amendment  of
 the  Act.

 Shri  Bimal  Ghose  has  mentioned
 about  the  International  Tea  Agree-
 ment.  A  delegation  of  Indian  tea
 planters  recently  went  to  Ceylon  and
 the  Ceylon  and  Indian  tea  planters
 only  recently  agreed  that  there  should
 be  an  International  Tea  Agre:  ment  to
 control  and  regulate  tea  production
 But,  Ceylon  and  India  are  not  the  only
 producers  of  tea  Previously,  the
 signatories  to  the  International  Ten
 Agreement  were  Ceylon,  India,  Indo-
 nesia  and  Pakistan  Now,  other  coun-
 tries  have  also  started  producing  tea
 So,  it  will  be  very  difficult  to  have  an
 agreement  like  that,  but  I  think  that  is
 the  ultrmate  remedy  Unless  we  can
 control  the  production  of  tea,  I  do  nat
 know  how  India  can  face  the  competi-
 tion  from  other  countries  which  can
 afford  to  sell  tea  at  a  much  lower  price
 than  India  either  due  to  the  labour
 conditions  prevailing  in  those  countries
 or  due  to  some  other  factors.  The  Gov-
 ernment  should  try  to  come  to  some
 agreement  with  all  the  tea-oroducing
 countries.  and  internally  also  they
 should  try  to  control  the  production  at
 least  of  common  tea

 The  prospect  this  year  is  that  the
 production  of  common  tea  would  be
 almost  as  much  as  in  the  previous  year,
 and  there  is  no  chance  of  lessening  the
 pressure  of  common  tea  on  the  market.
 I  think  the  Government  should  try  to
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 reduce  the  production  of  common  tea
 in  India  and  try  to  come  to  somé
 agreement  with  all  the  producing
 countries.  Though  it  is  very  difficult.
 still  they  should  try,  so  that  a  common
 programme  of  production  of  tea  may
 be  framed  and  the  total  supply  of  tea
 in  the  market  may  be  cortrolled  and
 regulated.

 In  connection  with  this  Bill,  I  may
 also  mention  some  other  matters.  Some
 friends  have  mentioned  that  the  tea
 jndustry  is  being  controlled  by
 fereigners.  To  some  extent  this  is  true.
 it  is  a  very  difficult  and  delicate
 matter.  Over  66  per  cent.  cf  our  tea
 production  goes  for  export,  and  |  think
 more  than  50  per  cent.  is  exported  to
 the  U.K.  The  producers  here  belong
 to  the  U.K.  They  have  interests  there,
 they  have  their  own  firms  there,  and
 they  have  firms  here  also.  So,  it  is  a
 very  delicate  matter,  and  simply  this
 question  of  foreign  capital  or  foreign
 management  should  not  be  ‘he  guiding
 principle  in  this  respect.  The  guiding
 principle  should  be  the  retention  of
 our  foreign  markets,  because  once  we
 lose  the  U.K.  market,  it  will  be  very
 difficult  to  get  an  equivalent  market
 anywhere  else  in  the  world.

 A  policy  decision  was  takin  some
 years  ago  that  Calcutta  si.u.ld  be
 made  the  emporium  of  world  tv.  trade
 and  that  the  auctions  would  bc  held  in
 Calcutta.  Now,  of  course,  some  po  tion
 of  the  auction  is  conducted  in  Calcutta,
 but  the  main  auction  ts  conducted  is:
 London.  The  main  difficulty  in  this
 respect  is  the  lack  of  proper  ware-
 housing  in  Calcutta.  I  thnk  that
 should  be  put  up  so  that  the  auction
 of  tea  in  Calcutta  may  be  stepped  up.

 The  retail  distribution  of  ica  is
 practically  controlled  by  two  firms—
 about  80  per  cent  of  it.  There  also  the
 Government  should  see  that  other
 firms  come  in.  If  the  retail  distribu-
 tion  is  controlled  by  two  firms,  it  is
 abnost  a  monopoly  arrangement,  and
 they  can  contro!  and  regulate  the  price
 according  to  their  convenience  and
 interest,  and  the  consumer  will  have
 to  pay  a  higher  price,  and  internal
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 consumption  will  naturally  go  down,
 or  will  not  increase  proportionately.

 Some  years  ago,  the  Government
 appointed  the  Plantation  Enquiry
 Commission.  It  was  not  an  enquiry
 cormmittee,  but  it  was  an  enquiry  com-
 mission.  That  Commission  submitted
 a  thousand  page  report  on  tea  alone,
 put  Government  thought  it  wise  prac-
 tically  to  reject  all  its  recommenda-
 uans,

 Mr.  Chairman:  May  I  just  point  out
 tat  this  is  an  amending  Bill?  Sa
 wider  questions  need  not  be  brought  in
 here,  unless  they  have  some  direct
 relation  to  the  alteration  of  the
 taxation.

 Shri  A.C.  Guha:  The  relief  given
 under  this  Bill  falls  short  even  of
 what  has  been  recommended  by  the
 Plantation  Enquiry  Commission.  That
 Commission’s  recommendations  should
 again  be  considered  by  the  Govern-
 ment,  and  if  the  tea  industry  is  in
 real  difficulty,  now  is  the  appropriate
 time  for  Government  to  see  if  the
 recommendations  of  that  Commission,
 if  implemented,  can  help  the  industry.

 I  do  not  want  to  say  anything  more.
 Only  I  think  the  hon.  Minister  would
 enlighten  this  House  as  to  how  far
 this  relief  has  been  able  to  give  any
 impetus  to  the  export  of  common  tea
 during  the  last  }  months.  That  is
 the  only  criterion  for  the  success  or
 adequacy  of  this  Bill.  If  the  result
 has  not  been  quite  adequate.  I  think
 the  Government  should  immediately
 take  steps  to  reduce  the  export  duty
 on  common  tea  as  also,  if  necessary,
 on  other  tea,  so  that  at  least  our  export
 earnings  may  be  maintained,  if  not
 increased.

 Shri  N.  BR.  Ghosh  (Cooch-Behar):
 Befvure  entering  on  this  subject  I  would
 like  to  say  that  there  is  some  confu-
 sion  of  thought  about  this  tea  indus-
 try.  Some  hon.  Members  think  that
 the  fears  raised  by  the  producers  that
 the  tea  industry  is  in  danger  are  really
 a  bogey,  that  they  are  not  as  a  matter
 of  fact  true.  The  danger  is  real  and
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 grave.  Unless  we  realistically  approach
 the  subject,  we  shall  not  be  able  to
 consider  it  in  proper  perspective  at
 all,

 The  tea  industry  started  in  India
 from  1868.  For  a  long  number  of
 years  this  industry  wag  not  only  con-
 trolled  and  dominated,  but  practically
 monopolised  by  the  British  people.
 The  best  tea-producing  area  is  Upper
 Assam  which  is  ordinarily  known  as
 the  Brahmaputra  valley.  There  you
 will  not  find  any  comon  tea.  The
 @xpression  “common  tea”  is  also  not
 intelligible  to  many  people.  I  shall
 dilate  on  that  point  later.

 I  would  say  that  the  Brahmaputra
 valley  and  the  hill  areas  of  Darjee-
 ling  do  not  produce  common  tea.
 Their  teas  are  of  a  very  good  quality,
 and  under  any  circumstances  they  can
 compete  with  other  people.  The  new
 countries  which  have  started  produc-
 tion  of  tea  are  not  producing  high
 class  teas  as  of  the  Brahmaputra  valley
 or  of  Darjeeling.  Practically  our  high
 quality  teas  hold  a  sort  of  monopoly.
 Some  portions  of  the  Doars  also  pro-
 duce  good  tea,  but  these  were  the
 reserves  of  the  British  people.  Indians
 could  not  get  any  land  there,  they
 could  not  start  their  tea  gardens
 there.  We  came  later  into  the  field,
 and  we  had  to  accept  whatever  good,
 bad  on  indifferent  lands  that  were
 given  to  us.  Terai,  a  large  portion  of
 Doars,  Cachar,  Tripura  and  Kerala
 are  the  different  arcas  which  generally
 produce  common  tea  There  is  no
 mystery  in  that  word.  These  teas  do
 not  fetch  much  valuc.  at  Jeast  at
 present.

 The  tea  industry  has  faceq  many
 crises.  From  866  right  up  to  933
 there  were  five  big  slumps,  and  then
 the  tea  producers  sat  down  and
 thought  whether  anything  could  be
 found  out  to  stabilise  this  in@ustry.
 The  idea  first  came  from  the  Indian
 Tea  Planters’  Association,  Jalpaiguri.
 They  mooted  the  idea  that  if  there
 could  be  some  control  over  the  export
 of  tea  and  some  control  over  the

 77  NOVEMBER  958  in  Duties  of  Customs  I80
 and  Excise)  Bill  a

 starting  of  new  gardens  or  expansions
 thereof  there  could  be  an  equation
 between  demand  and  supply.  As  it
 was  a  new  and  expanding  industry,
 people  began  to  produce  without
 caring  at  all  whether  the  market
 could  consume  the  quantity  or  not,
 supply  outstripped  the  demand  and
 that  resulted  in  these  slumps.  For  the
 first  time  in  the  year  4933  the  impor-
 tant  tea-producing  countries  joined  in
 a  sort  of  agreement  the  result  of
 which  was  the  international  agreement
 of  3933  for  controlling  export,  and
 the  stability  of  the  industry  was
 practically  unruffled  for  about  twenty-
 two  years.  Never  before  did  the
 industry  have  such  a  peaceful  time.
 The  profit  might  have  been  more,  or
 the  profit  might  have  been  less,  but
 the  industry  was  not  faced  with  that
 sort  of  crisis  at  it  did  face  before.
 This  2933  International  Tea  Agree-
 ment  expired  on  3lst  March,  ‘1955.
 Even  prior  to  955,  British  East  Africa
 dropped  gut  of  it.  They  had  joined
 it  later  but  they  dropped  out  earlier.
 After  that,  our  Government  introduced
 this  export  duty.  And  what  actually
 was  the  result?  In  answer  to  the
 doubts  of  some  of  my  hon.  friends
 who  said  that  this  question  of  compe-
 tition  outside  India  was  really  not
 true,  I  shall  give  some  facts.

 A  few  figures  would  convince  hon.
 Members,  In  British  East  Africa,
 namely  Kenya,  Uganda.  Tanganyika,
 Nyasaland  and  South  Rhodesia,  in
 1939,  their  acreage  was  41,282  acres;
 in  1948,  if  was  49,000  acres:  in  1957,
 it  Was  85,000  acres.  After  957  also,
 they  have  been  expanding  their  plan-
 tations.  In  Mozambique,  in  1937,  it
 was  2,000  acres,  while  in  1956,  it  was
 30,250  acres.  So  far  as  Belgian  Congo
 is  concerned,  they  started  their  plan-
 tations  after  the  tea  duty  was  imposed,
 but,  now,  their  acreage  is  1,000  acres.
 South  America  also  started  its  plan-
 tations  much  later,  taking  advantage
 of  the  duty  which  was  imposed  on
 export.  Their  acreage  now  is  about
 20,000  acres,  In  Brazil,  the  acreage
 in  4946  was  8,188  acres,  while  in  956
 it  was  ‘13,213  acres,
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 Iran  was  one  of  our  best  buyers.
 Practically,  all  the  tea  cuasumed  in
 Jran  was  imported  from  India.  After
 the  duty  has  been  imposed,  they  have
 ‘pegun  to  expand  their  plantations;
 they  had  some  very  negligible  plan-
 tations  before,  but  after  this  duty,  they
 jVhave  expanded  their  plantations,  and
 now,  they  have  an  acreage  of  57,000

 ‘There  is  no  doubt  absut  it  that  we
 have  once  and  for  all  lost  this  Iran
 market,  and  we  must  thank  this  duty
 for  that.

 In  the  USSR,  at  present,  the  acreage
 is  1,883,000.  80  far  as  China  is  con-
 cerned,  we  have  no  figures,  but  we
 have  got  this  informat.on  that  she  is
 exporting  in  large  quantities.

 Now,  we  have  in  India  this  high
 export  duty  and  excise  duty.  We
 approached  Government  on  many
 occasions  in  regard  to  this  duty,  but
 we  were  told  that  Cev!on  also  had  its
 duty.  But  Ceylon  aiso  burnt  her
 fingers  many  times.  And,  of  course,
 some  tea  gardens  have  also  gone  to
 the  share  of  Pakistan  There  also,
 there  is  the  duty.

 Now,  the  question  is  what  will  be
 the  reflection  on  the  market  as  a
 result  of  this  keen  competition.  Some
 hon.  Members  have  not  liked  the  idea
 —I  do  not  say  that  I  ike  the  idea
 either—that  a  very  large  slice  or
 rather  the  bigger  portion  of  this  indus-
 try  is  in  the  hands  of  foreigners.  But
 these  British  people  are  the  biggest
 tea-drinkers  also.  If  they  produce  a
 large  quantity  of  tea  in  India,  they
 also  very  largely  consume  it.  If  the
 British  people  can  be  weantq@  away
 from  tea-drinking,  perhaps.  this  indus-
 try  as  it  is,  will  not  survive  in  India.

 Whether  these  tea  gardens  are
 owned  by  the  British  people  or  by
 the  Indians,  we  have  got  a_  very
 large  share  of  it  in  many  ways,
 especially,  the  common  teas  are  largely
 ours.  Then,  we  should  also  consider
 that  it  is  the  biggest  earner  of  foreign
 exchange.  Besides,  who  is  the  biggest
 asharer  of  this  profit?  About  50  per
 @ent  of  the  profit  goes  to  the  Centre
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 and  to  the  States.  So,  we  would  ask
 Government  not  to  shed  tears  for  us,
 but  to  realise  that  if  this  industry
 goes,  then  it  will  make  a  very  great
 inroad  on  their  resources  also  We
 had  a  very  high  position  in  the  inter-
 national  market,  but  we  are  losing
 that  market  now.  Anybody  can  look
 at  the  figures.  The  hgures  can  be
 checked.  They  are  nobody’s  special
 property.  Some  hon.  Members  have
 said  that  these  producers  should  not
 be  believed,  and  that  Government
 should  check  the  figures,  and  Govern-
 ment  should  investigate  into  the
 matter.  As  a  matter  of  fact,  the  hon.
 Minister  himself  knows  that  Govern-
 ment  have  checked  it.  Their  own
 Plantation  Inquiry  Commission  investi-
 gated  it,  went  into  the  matter,  and
 came  to  certain  conclusions.  And
 from  many  quarters  warning  is  being
 given  that  the  future  of  these  common
 teas  seemed  almost  to  be  doomed.

 Then,  again  there  is  the  Export  Pro-
 motion  Council,  and  they  have  also  said
 that  something  should  be  done  to  pro-
 mote  export  of  these  common  teas.
 Now,  look  into  this  fact  realistically.
 The  other  tea  producing  countries,  ex-
 cepting  Ceylon  and  Pakistan,  have  not
 got  these  duties  at  all  I  do  not  know
 their  tax  structure,  but  we  have  got
 figures  to  show  that  in  British  East  Af-
 rica,  the  production  cost  is  much  less
 than  in  India.  In  India  it  is  mounting
 up  and  rigid,  and  on  the  top  of  that,  we
 have  this  duty  in  our  country.  Does
 this  duty  in  the  long  run  help  Govern-
 ment?  They  have  to  choose  between
 two  courses.  Are  they  going  to  kill
 the  international  market  for  common
 teas?  Our  common  teas  are  being
 priced  out  ang  squeezed  out  gradually
 but  surely.  Are  they  going  to  do  that?
 If  they  think  they  can  afford  to  do  so,
 then  let  them  do  it,  but  as  a  tax-
 payer,  as  a  citizen,  and  as  a  Member
 of  Parhament,  it  is  my  duty  to  sound
 this  warning  that  that  will  be  the
 greatest  folly  on  the  part  of  Govern-
 ment,

 Shri  Bimal  Ghose:  Oppose  the  Bill.

 Shri  Tangamani  (Madurai):  Is  the
 hon.  Member  opposing  the  Bill?
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 Shri  N.  R.  Ghosh:  I  am  not  opposing
 the  Bill.  Let  the  hon.  Member  kindly
 bear  with  me  for  a  few  minutes,

 Mr.  Chairman:  I  have  also  to
 remind  the  hon.  Member’  that  he
 should  remember  the  limitation  of
 time.  He  has  taken  ten  minutes
 already,  without  touching  the  main
 point.

 Shri  N.  R.  Ghosh:  I  have  got  an
 amendment,  and  I  am  just  going  to
 argue  in  the  line  of  my  amendment.
 My  amendment  is  this,  that  this  left-
 handed  charity  will  not  do.  The
 Government  are  to  remove  the  duty
 altogether.  That  is  my  amendment.  I
 am  not  introducing  the  other  disputed
 questions  as  to  whether  our  wage
 structure  is  high  or  low  and  50  on.
 That  is  a  different  matter  altogether,
 and  maybe,  it  is  irrelevant  for  the
 purpose  of  this  Bill.  If  we  are  to  be
 satisfied  with  Brahmaputra  tea  or
 Darjeeling  tea  alone,  then  that  is  all
 right,  but  if  this  industry  has  to  sur-
 vive  at  all,  then  common  tea  export
 should  be  promoted,  if  necessary  pro-
 perly  subsidised.  It  is  true  that
 Ceylon  has  got  an  export  duty,  but
 Ceylon  tea  is  much  beiter,  and  it  may
 compete  with  oiher  markets  in  spite
 of  that  duty.  They  have  some  _  ad-
 vantages.  If  Government  actually
 want  to  help  the  industry  here,  then
 they  must  take  courage  in  both  hands.

 They  must  have  a  bold  appreach  to
 the  whole  thing.  My  amendment  is
 to  the  effect  that  for  at  least  six
 months  do  away  with  the  duty
 altogether  and  see  the  repercussions,
 how  much  you  Jose:  how  much  you
 gain  in  other  ways.

 Shri  Bimal  Ghose:  How  much  will
 Government  gain?  Can  the  hon.
 Member  assure  the  House  that  exports
 will  increase?

 Shri  N.  R.  Ghosh:  Let  him  put  up
 with  me  for  a  few  minutes.  Let  Gov-
 ernment  do  what  I  have  suggested  in
 my  amendment.  Let  them  see  what
 actually  happens.  I  would  say  that  in
 958  we  have  produced  much  more  of
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 common  teas  than  we  did  last  year.  We
 can  export  50  million  Ibs.  more.  If  50
 million  lbs.  more  can  be  exported,  it
 means  that  we  will  largely  compen-
 sate  our  loss.  In  London,  we  have
 already  lost  about  9  per  cent  of  the
 common  teas  which  have  been  replaced.
 by  teas  from  British  East  Africa  and
 other  producing  countries.  We  can
 regain  our  market  in  London.  There
 is  no  reason  why  we  should  not  do  it,
 because  after  all  the  buyer  cares  for
 his  own  pocket.  We  cannot  sell  our
 teas  competitively  now.  If  the  duty  is
 gone,  then  we  can  sell  them  at  an
 attractive  price  and  the  export  market
 will  expand.  I  say  that  this  will  not
 only  earn  a  good  deal  of  foreign
 exchange,  but  there  will  be  additional
 profit.  Government  will  get  income-
 tax,  super  tax  and  other  taxes;  70  per
 cent  of  it  will  come  back.

 As  far  as  I  could  know,  the  entire
 earning  in  957  was  Rs.  8  crores.
 Suppose  they  lose  Rs.  9  crores  to  save
 this  industry.  It  is  for  them  to  consider
 whether  it  is  worth  doing  or  not.  The
 indigo  industry  was  killed;  jute  indus-
 try  has  been  very  much  weakened,
 and  the  tea  industry  is  also  facing  a
 very  grave  peril,  We  are  heading
 towards  a  precipice  and  beyond  it  is
 the  abyss.

 IT  would  ask  Government  to  consider
 approaching  this  question  from  this
 point  of  view,  not  from  the  point  of
 view  of  giving  some  relief  to  the

 roducers.  They  are  saving  this
 industry  for  India,  to  the  benefit  of
 the  exchequer  of  India,  not  merely  to
 the  benefit  of  the  producers.  Do  not
 eare  about  the  producers.  It  will  not
 be  a  wise  policy  to  see  that  these
 common  teas  are  squeezed  out  of  the
 world  market.  That  will  not  be  good
 for  anybody.  I  would  submit  that  that
 isa  question  which  should  be  serious!v
 considered  by  Government.

 Again,  I  would  ask  the  hon.  Minister
 to  consider  whether  the  remedy  which
 Government  have  suggested  will  give
 any  relief  by  way  of  promotion  of
 exports  of  common  teas  in  the  foreign
 market.  It  will  not.  Some  hon.
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 Members  have  very  pertinently  said
 that  there  must  be  some  result  and
 that  result  should  have  been  visible.
 As  2  matter  of  fact,  the  tea  producers
 and  the  people  who  care  about  these
 market  figures  know  that  there  has
 been  no  effect  on  the  market.  That
 shows  that  the  relief  granted  is  being
 wasted.  It  is  illusory.  It  is  no  relief
 at  all  whatsoever.

 The  sugar  industry  has  been  saved
 The  tea  industry  can  also  be  saved  if
 actually  Government  take  a  courage-
 ous  and  bold  stand.  If  there  is  any-
 thing  wrong  about  the  behaviour  of
 the  tea  producers,  as  some  members,
 on  the  opposite  side  are  hinting  this
 is  not  the  occasion  to  discuss  it.  Let
 Government  investigate  their  behavi-
 our  and  do  whatever  they  like.  The
 question  whether  wages  should  be
 increased  is  also  a  different  considera-
 tion.  That  is  not  the  dispute  here.  The
 present  question  is  whether  as  a  matter
 of  fact,  the  common  tea  industry  is  in
 peri}  or  not  That  has  been  practi-
 cally  admitted  by  Government;  other-
 wise,  they  would  not  have  come  out
 with  this  measure  for  granting  this
 relief.  As  3  submitted,  the  Export
 Promotion  Council  has  recognised  it
 and  the  Plantation  Inquiry  Commit-
 tee  has  also  testified  to  it

 Therefore,  the  danger  is  there  and
 the  peril  is  there.  The  pert]  which
 is  facing  this  industry  is  endangering
 the  very  existence  of  its  industry.
 We  have  to  take  stock  of  this  fact  and
 consider  it  reahsucally.  I  would
 submit  that  actually  the  relief  pro-
 posed  ig  no  relief  at  all.

 Another  aspect  of  the  question  is
 about  the  zones.  There  are  zones  lL
 2  and  3.  Let  me  illustrate  my  case  a
 bit.  Suppose  a  grade  of  common  tea
 ig  priced  at  Rs.  °70.  Suppose  on  the
 basis  of  the  world  price,  the  buyers’
 association  or  traders’  association  pay
 Rs,  “70  for  this  tea.  The  brokers
 then  show  the  price  by  splitting  it  up
 like  this  zone  2  Re.  1-68  plus  2  nP.
 excise  duty,  zone  2:  Rs.  °66  plus  4  nP.
 excise  duty,  and  zone  3:  Rs.  160  pius
 0  nP.  excise  duty.  In  this  way
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 though  there  will  be  a  theoretical
 difference  in  value,  the  buyer  would
 always  prefer  zone  3  to  zones  |  and  2.
 So  the  common  teas  would  have  no
 push  for  the  export  market  by  the
 lower  excise.  It  will  be  frustrated  by
 the  above  manipulations,  if  any  body
 tries  to  do  so.  We  have  got  informa-
 tion  that  some  such  move  is  afoot.

 But  the  main  point  is  that  we  should
 take  a  bold  stand.  We  should  remove
 the  duty  at  least  for  six  months—
 that  is  my  amendment—and  see  the
 repercussions,  how  much  Government
 lose  and  how  much  they  gain.  Do
 take  a  long  view.  If  you  lose  the
 market  once  for  all,  what  will  happen?
 Is  it  not  much  better  to  lose  a  few
 crores  of  rupees  now  in  order  to  have
 your  footing  steady  and  made  perma-
 nent  in  the  world  market  by  remov-
 ing  this  duty?  We  should  never
 forget  that  we  have  got  no  monopoly
 of  this  tea.  As  a  matter  of  fact,  we
 have  very  keen  competitors.  They
 are  raising  their  heads.  Thev  were
 encouraged  to  plant  and  expand  their
 plantations  on  account  of  this  handicap
 of  duty  in  the  case  of  Indian  tea.  That
 is  what  actually  has  leq  them  to  plant
 their  lands  with  teas.  Their  lands  are
 not  very  good  for  planting  teas.  Even
 British  East  Africa  lands  are  not  very
 good  We  can  compete  with  them  on
 equal  terms  but  not  under  a  handicap

 Mr  Chairman:  Order,  order.  The
 hon.  Member  has  alreadv  taken  20
 minutes  He  can  speak  on  his  amend-
 ment  at  the  time  of  the  clause  by
 clause  consideration  stage.

 दत  N.  R.  Ghosh:  I  would,  there-
 fore,  ask  the  Minister  to  consider  that
 it  is  necessary  for  Government  to  take
 a  tirm  and  bold  stand  and  not  try  to
 tinker  with  the  problem.

 aft  हेम  राज  (कागडा)  सभापति  महोदय,
 जो  विधेयक  झभी  वित्त  मन्‍्त्रालय  की  ओर  से
 सदन  +  सामने  पेश  है  उसका  हर  एक  सदस्य  ने
 स्वागत  किया  है  श्रौर  मे  भी  उस  में  शामिल  होता

 हैं  7  लेकिन  जैसा  कि  बहुत  सारे  माननीय
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 [श्री  हेमराज]
 सदस्यों  ने  हाउस  में  कहा  है,  में  भी  समझता

 हूं  कि  यह  बहुत  श्रच्छा  होता  अगर  माननीय
 मन्त्री  महोदय  यह  बतला  देते  कि  इसको  जो

 डेढ़  महीना  लगे  हु  हुआ  है  उससे  कितनी
 आमदनी  हुई  है  ।  उससे  यह  पता  चल  जाता
 कि  आप  हमे  टी  इडस्ट्री  क  लिए  जो  रियायत
 दे  रहे  हे  उससे  किस  कदर  फायदा  होता  हैं  या

 हो  वाला  है  मुझ  से  पहले  बहुत  से  माननीय
 सदस्यों  ने  कहा  हैं  कि  टी  का  हमारा  सबसे
 बड़ा  मार,ट  इगलिस्तान  था  ।  जो  फिगर
 शाया  हुए  हैँ  उनसे  तो  यही  पता  चलता  हैं  कि
 हमारी  जा  इगलिस्तान  में  चाय  की  मारकंट
 थी  उसको  ग्राहिस्ता  आहिस्ता  सीलान  ले
 रहा  है  ।  उसकी  कुछ  वजूहात  हा  सकता  हे
 लेकिन  में  इस  वक्‍त  उन  बजहात  में  नहीं  जाता
 चाठता  ।  मझ  से  पहले  माननीय  सदस्य  ने  एक
 वजद  ली  दूसरी  तरक  से  और  माननीय  सदस्य
 कहते  हें  कि  जिस  बकते  दुडस्ड्री  को  बहुत
 भ्रामदनी  होती  है  तो  उस  ककने  में  मजद्रो
 को  कुछ  नहीं  मितता  |  कुछ  भी  हो  ।  से  बात  को

 हमे  तसलीम  करना  पडेंगा  कि  यह  जो  चाय
 का  उद्योग  हूँ  यह  हिन्दुस्तान  के  लिए  एक
 निहायत  ही  मफीद  उद्योग  है  इस  लिहाज  से
 कि  इस  के  निर्यात  से  जो  आमदनी  होती  है
 बह  सबसे  ज्यादा  है  v

 जा  ती  की  परिभापा  की  गयी  है  उस

 मुताल्लिक  दुद  पुनराज  हुआ  था  ।  में  नहीं
 कह  सकता  हि  उसका  क्या  परिभाषा  होनी

 चाहिए  ।  लेकिन  में  खास  तौर  पर  एस  हिस्से
 +  बारे  में  कहना  चाएता  2  जिसका  कि  १जाब
 या  हिमालय  का  पहाड़ी  इलाका  चहते  हैं  ।
 वहा  जा  चय  होती  है  उसके  मतारिलित  में

 कुछ  कहना  चाहता  है  t  कमन  टी  मेरी  राय  म
 उसे  कहा  जाना  चाहिए  जिसे  आम  श्रादमी
 इस्वैमाल  में  लाते  ही  7  शायद  इससे  मतलब
 काली  चाय  से  है  |  पर  हमारे  हिस्से  मे  जो
 ग्रीन  टी  होती  है  वह  उन  हिस्सों  का  जाती  हैं
 जहा  के  लोग  बहुत  गरीब  होते  है  ।  उसका

 388
 1... 2  Excise)  Bill

 ate  झ्फगानिस्तान  में  है  या  लेह  शौर

 लहास  में  है  या  चीनी  तुरकिस्तान  में  था  1

 पहले  पहले  यह  जो  हमारी  चाय  थी  यह
 एक  काटेज  इडस्ट्री  थी।  इसमें  मशीनरी  का
 इस्तैमाल  नही  होता  था  भौर  उस  पर  एक्साइज
 ड्यूटी  भी  बराये  नाम  यानी  एक  झाना  थी  1

 प्लान्देशन  एन्कवायरी  कमीशन  ने
 रीकभेइे शन  की  थी  कि  कागड़ा  श्र  हिमाचल
 प्रदेश  का  इलाका  पिछड़ा  हुआ  है  ब्ौर  बहा
 पर  चाय  बनाते  का  जो  तरीका  इस्तैमाल  में
 लाया  जाता  है,  वह  बहत  पुराना  हैँ,  जिस  की
 बजह  से  बहा  की  ग्रीन  साथ  बड  माकूट  में
 म्पीट  नही  कर  सकती,  इसलिए  रस  पर  से

 ड़  टी  माफ  वर  दी  जाय  i  में  मन्‍्त्री  महादय  के
 नदिय  में  कमीशन  की  रीतमडेशन  क  ये
 दाडद  लाना  चाहता  हु

 “We  feel  that  by  the  enhance-
 ment  of  the  levy  of  excise  duty
 from  the  existing  rate  of  !  anna
 per  pound  to  3  annas,  the  financial
 difficulties  of  the  small  producers
 should  not  be  aggravated  Though
 numerically  they  are  large,  thelr
 over-all  production  3५  very  small
 The  bulk  of  them,  particularly  in
 Kangra,  produce  by  hand  process
 and  the  quality  in  consequence  is
 very  infenor  and  cannot  bear  the
 additional  impost.”

 हुए  विधेयक  का  में  स्वागत  करता  हू  बौर
 मन्मी  महादय  का  ध्यान  में  इस  तरफ  दिलाना
 चाहता  हु  कि  इस  चाप  की  मार्केट  प्रफगा-
 निस्तान  में  थी,  जा  कि  अरब  बन्द  हो  जी  है  ।
 इस  समय  भी  जाग़  बोर  हिमाचल  प्रदेश
 की  बस  पच्चीस  नाव  पौंड  चाय  प्रमुससर
 की  मार्केट  में  बन्द  पड़ी  हैं  शीर  बिकती  नही  है  ।

 सदा  नतीजा  यह  %  कि  जिन  स्माल  -
 ग्रोग्र्  का  गुजारा  इस  चाय  पर  था,  वे  तबाह-
 हाल  हो  गए  है  ।  से  लिए  में  ह ड  करुंगा  कि
 इस  इला  के  लोगों  झा  खास  तौर  पर  कपाल
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 रख  कर  ग्रीन  टी  पर  छूट  दे  दें  और  उसकी

 पहली  यो  जीदन  को  कायम  रखें  ।  उस  पर  तीन

 चार  आने  की  जो  एक्साइज़  ड्यूटी  लगी  हुई

 है,  उस  को  उड़ा  दिया  जाय  ।

 इसके  बाद  में  एक  और  बात  आप  की

 बिदमत  में  श््जे  करना  चाहता  हूं  ।  इंडस्ट्री  से

 जो  आय  होती  है,  उससे  उस  इंडस्ट्री  की

 प्रगति  और  विकास  भी  किया  जाना  चाहिए  ।

 हमारे  यहां  टी  इंडस्ट्री  पर  इस  उद्देश्य  से

 खर्च  नहीं  होता  है  और  अगर  होता  है,  तो.

 बहुत  थोड़ा  होता  है  ।  में  सेंट्रल  गवर्नमेंट  से  यह

 ग्रनुरोध  करना  चाहता  हूं  कि  हमारा  इलाका

 बहुत  पिछड़ा  हना  है,  अनडेवेलप्ड  है।  यहां  के

 प्लास  शन  हमारे  लोगों  ने  नहीं  बल्कि  अंग्रेजों

 ने  लगाए  थे  |  उन  के  पास  पैसा  था  और

 हर  एक  चीज़  थी  ।  इस  लिए  वे  वहतरीन  चाय

 तैयार  कर  लेते  थे  ।  अगर  सेंट्रल  गवर्नमेंट  समें

 सहायता  करे,  तो  यह  चाय  भी  उतनी  ही
 अच्छी  बन  सकती  हैं  -  आज  यह  कहा  जाता
 है  कि  श्र्व  ग्रीत  चाय  का  जमाना  नहीं  है  1  में

 गर्ज  करना  चाहता  हूं  कि  अगर  इंसको  प्रोत्साहन
 दिया  जाय,  तो  यह  चाय  भी  अच्छी  बन  सकती

 है  गैर  बाहर  एक्सपोर्ट  के लिए  जा  सकती  है  1

 आखिर  में  मैं  यह  कहना  चाहता  हूं  कि

 टी  इंडस्ट्री  में  एक  साइकिल  सा  आता  है  ।
 कभी  उसमें  घाटा  ता  है  और  कभी  उसकी
 प्रगति  होती  है  और  वृद्धि  होती  है  ।  स  लिए
 मेरा  सुझाव  है  कि  एक्सपोर्ट  प्रोमोशन  कौंसिल
 और  टैरिफ़  कमीशन  की  मारफ़त  गाहे  ब  गाहे
 इस  की  जांच  होती  रहनी  चाहिए,  ताक  जिस
 समय  हमारी  यह  इंडस्ट्री  नीचे  की  तरफ़  जाने

 लगे,  तो  गवर्नमेंट  आगे  बढ़  कर  उसको  सहारा
 दे  द ेऔर  इस  तरह  इस  बडे  फ़ारेन  एक्सचेंज
 अनर  की  तरक्की  की  जाय  ।

 Shri  Khadiikar  (Ahmednagar)
 Mr.  Chairman,  Sir,  tea  occupies  a  very
 important  position  in  our  foreign
 export  economy.  If  we  are  losing  our
 tea  market,  for  whatever  reasons,  we
 must  try  to  study  the  situation  in  a
 228(Ai)  LSD—8,
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 thorough  manner  so  as  to  rehabilitate
 our  position  in  the  international
 market.

 So  far  as  the  present  measure  before
 ihe  House  ig  concerned,  I  am  afraid  it
 tries  to  give  marginal  relief  for  the
 time  being  in  order  to  hold  its  own  in
 the  world  market.  How  far  it  will
 meet  the  situation  is  the  question
 And,  before  touching  this  question,  I
 would  like  to  raise  two  points.  First,
 we  have  to  study  thoroughly  the  prob-
 iem  whether  in  the  present  world
 trends  the  method  followed  by  our
 Finance  Ministry  of  adjustment  of
 export  duties  in  order  to  keep  up  the
 level  of  earnings  or  keep  out  position
 in  the  world  market  is  going  to  meet
 the  situation.

 The  second  is  this.  The  other  day
 i  happened  to  be  in  Assam;  and  by
 accident,  a  high  executive,  in  the
 plantations,  an  Indian  executive,  a
 quite  patriotic  fellow  sitting  by  iny
 side  in  the  plane  gave  me  some  of  his
 experiences.  He  was  saying:  We  are
 facing,  we  say,  competition  from
 African  tea;  but  that  competition  is
 very  well-planned.  With  the  experi-
 ence  of  20  years  in  tea  gardens  where
 about  5,000  people  were  employed,  he
 said  that  after  freedom  there  has  been
 a  tendency,  slowly  but  surely,  to
 withdraw  capital  from  here  and  create
 another  competitor  to  India.  I  regard
 the  future  of  the  tea  industry  some-
 times  as  even  more  important  than  the
 textile  industry  from  the  point  of
 view  of  our  economy.  So,  I  would  like
 to  repeat  a  strong  word  which  he  used.
 He  said  that  iff  Government  failed  to
 take  note  of  the  present  plan  that  is
 Leing  silently  followed  by  the  planters
 -and  the  majority  of  them  are  forei-
 gners—tea  industry  will  suffer  serious
 difficulties.  They  are  following,  he
 said,  a  slow  scorched  earth  policy  in  a
 sense.  The  maintenance  of  the  tea
 garden  is  handled  in  a  haphazard  way
 sc  that,  ultimately,  if  the  time  comes
 for  them  to  quit,  they  will  not  lose
 much  but  they  will  see  that  the  sort
 of  monopoly  position  which  the  indus-
 try  has  got  in  the  world  market  is
 knocked  off.  Further  than  this  he
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 said  that  the  African  tea  which  is  the
 xyeal  competitor  is,  in  quality,  much
 inferior  to  ours;  but  by  raising  this
 competition  in  an  artificial  way  in  the
 main  market  where  auction  takes
 place—that  is  London—we  have  been
 forced  more  or  less  to  sell  at  a  much
 lower  price.  If  this  information,  for
 whatever  it  is  worth,  is  taken  into
 consideration,  I  feel  that  the  margi-
 nal  relief  that  is  offered  by  the  pre-
 sent  Bill  is  not  going  to  meet  the
 situation  and  keep  us  in  the  world
 market.  I  shall  give  some  figures  in
 this  connection.  If  we  take  the  aver-
 age  of  1948-50,  we,  Pakistan  and
 Celyon—all  put  together—acconut  for
 sé  per  cent  of  the  total  imports  in
 Britain.  The  present  figure  is  84  per
 cent.  In  the  same  period,  the  East
 Africa  hag  raised  its  figures  from  2:8
 per  cent  to  69  per  cent.  These  figures
 speak  for  themselves.  So,  I  suggest
 that  instead  of  presenting  a  Bill  of
 this  nature  in  order  to  give  a  little
 relief  for  the  time  the  Finance
 Minister  ought  to  have  placed  before
 this  House  all  the  revelant  data  con-
 cerning  tea  industry,  and,  as  you  have
 rightly  pointed  out,  taken  the  House
 into  confidence.  He  should  have
 placed  before  the  House  the  position
 ef  the  industry  and  told  us  what  prac
 tices  were  followed  in  the  other
 countries.  Then  we  could  have  pro-
 perly  assessed  the  situation  and  also
 seen  whether  the  relief  offereq  is
 adequate  to  meet  the  situation  at  the
 present  moment.

 A  relief  of  0  nP  per  Ib.  is  given
 But  it  works  out  differently  in  three
 different  zones.  The  relief  is  40  nP
 in  the  first  zone;  8  nP  in  the  second
 zone  and  2  nP.  in  the  third.  How
 far  is  this  going  to  meet  the  situa-
 tion?  I  feel  that  the  Finance  Minis-
 ter  in  his  reply  will  clarify  the  posi-
 tion  and  say  why  this  differentiation
 has  been  made  from  zone  to  zone
 though  the  total  relief  as  it  is  given
 appears  to  be  0  nP.

 One  more  point  and  I  have  finish-
 ed—that  is  auction  of  tea.  I  learn
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 that  Government  ought  to  have  taken
 steps  to  bring  round  the  world  im-
 porters  of  tea  to  the  Calcutta  market.
 Some  hon.  Members  have  just  now
 Said  that  there  are  warehousing  diffi-
 culties,  But  they  ought  to  have  been
 met.

 In  the  world  market,  we  find  there
 are  several  agreements  in  commodities,
 Take,  for  instance,  wheat.  The  wheat
 market  is  controlled  by  a  few  who
 ultimately  controf  it  in  such  a  way
 that  they  can  dictate  the  prices.  Now,
 we  are  receding  in  the  world  market;
 our  position  is  gradually  falling.  Still,
 we  are  in  a  position  where,  if  we  do
 not  lose  confidence  and  take  a  little
 courage  and  show  a  little  boldness  in
 dealing  with  the  world  people  who
 are  fond  of  tea,  we  may  be  able
 to  improve.  I  do  not  share  the  pes-
 simism  of  the  hon,  friend  who  hap-
 pens  to  be  in  close  touch  with  the
 planter  friends  than  the  others  that
 some  day  the  Britashers  will  give  up
 tea  or  the  people  will  try  to  boycott
 it  by  following  a  puritan  attitude  as
 that  of  our  Finance  Minister  on
 drinks  I  do  not  think  it  45  coming
 m  the  near  future.

 In  order  to  break  the  London  ring
 of  the  auction  and  the  dictation  of
 the  prices  to  us,  the  Finance  Minister
 should  devise  steps  so  that  the  ulti-
 mate  auctions,  so  far  as  the  world
 market  is  concerned,  will  take  place
 in  Calcutta,  whatever  the  expenses  or
 investment  necessary  for  building
 warehouses  and  other  things.  If
 these  measures  are  not  taken,  I  do
 not  think  this  measure  alone  would
 prove  adequate  to  help  the  industry.
 We  earn  about  Rs.  23  crores  from
 tea  exports  according  to  the  figures
 for  ‘1957.  I  am  not  sure  that  this  year
 we  are  going  to  earn  80  much,  About
 20  per  cent  of  the  value  of  our  total
 export  trade  is  accounted  for  by  tea.

 Te  has  studied  the  situation  better
 with  all  the  materia]  available  to
 him,  But  I  feel  that  he  will  have  to
 introduce  another  Bill  later  on  with
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 alterations  in  duties  with  some  tinker-
 ing  or  marginal  relief.  This  method
 is  totally  wrong.  The  method  of
 international  ‘trade  must  be  devised
 in  such  a  way  that  ultimately  at  least
 in  respect  of  tea  trade  we  shall  be
 having  the  whip-hand  of  the  situation.

 Shri  Achar  (Mangalore):  Mr,  Chair-
 man,  Sir,  I  would  like  to  emphasise
 only  one  or  two  aspects  of  the  ques-
 tion.  Most  of  the  hon  Members  who
 have  participated  in  the  debate  Have
 expressed  fears  as  to  the  adequacy  of
 the  relief  given.  I  too  feel  whether
 under  the  present  critical  position  the
 relief  given  would  really  meet  the
 situation.  I  would  request  the  hon.
 Minister  to  consider  the  facts  present-
 ed  by  some  of  the  hon  Members.

 From  the  situation  as  it  stands,  it
 looks  as  if  India  is  losing  the  market.
 It  is  very  difficult  to  build  up  a  mar-
 ket,  If  the  market  is  lost  once,  I  fear
 it  would  be  impossible  to  regain  it.
 The  question  has  to  be  considered
 from  that  aspect,  and,  if  the  relief
 now  granted  under  this  Bill  is  not
 sufficient,  I  would  request  the  hon.
 Minister  to  consider  that  aspect  of  the
 question  and  see  that  more  relief  is
 granted.  Of  course,  we  welcome  the
 measure  to  the  extent  it  gives  relief
 to  the  industry.

 There  is  one  other  aspect  which  I
 would  like  to  place  before  this  House.
 From  several  reports  we  hear—some
 of  the  hon.  Members  have  also  refer-
 red  to  that  aspect  of  the  question—
 that  capital  from  this  industry  is
 going  out  of  this  country.  As  a  mat-
 ter  of  fact,  many  of  the  foreign  plan-
 ters  are  taking  away  the  capital  out
 from  this  country.  It  may  be  that
 after  we  attained  independence  some
 of  the  planters  are  not  anxious  to
 continue  here  That  may  be  so,  or
 that  may  not  be  so.  So  long  as  there
 is  profit,  a  businessman  does  not  very
 much  mind  where  he  lives  He  looks
 to  the  profit  aspect  more  than  any-
 thing  else.  Therefore,  I  feel  that  it
 fs  not  due  to  the  fact  that  we  have
 attained  independence  that  these
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 foreign  planters,  especially  from
 England,  are  anxious  to  take  away  the
 capital.  It  is  more  the  condition  and,
 probably,  the  prevailing  circumstances
 that  are  inducing  them  to  take  the
 capital  away  from  this  country,  We
 have  been  trying  our  best  to  see  that
 our  Plans  succeed.  We  attract  foreign
 capital  in  this  country.

 T  have  personal  experience  of  the
 fact  that  planters,  especially  in
 Ootacamund  and  Nilgris,  are  dispos-
 Ing  of  their  tea  estates.  I  do  not
 know  how  far  it  is  correct  with  re-
 gard  to  Kerala.  I  have  read  in  the
 Papers  that  in  Kerala  also  some  of  the
 Planters  are  selling  their  estates  and
 they  are  going  out  of  this  country.
 Of  course,  the  consequence  is  that  we
 are  losing  capital.  A  certain  amount
 of  fear  also  is  felt  that  efficiency  also
 is  suffering.

 Government  has  to  consider  why
 foreign  capital  is  going  out  of  this
 country.  Is  it  due  to  labour  unrest?
 T  am  told  that  planters  who  are  selling
 their  estates  here  are  moving  to  South
 Africa.  Is  it  due  to  the  fact  that
 labour  conditions  are  easier  there?

 Iv  hrs.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  In  South  Africa
 there  is  no  labour.

 Shri  Achar:  If  there  is  no  labour,
 there  won’t  be  any  tea  estates.  I  am
 really  surprised  at  the  remark  made
 by  my  hon.  friend.  There  must  be
 some  human  labour.  It  is  not  that
 everythin  Ns  done  by  machinery.

 Shri  Narayanankutty  Menon:  There
 you  have  got  slaves.

 Shri  Achar:  That  is  also  ‘labour.
 Whatever  it  be.  the  position  is  this.
 As  I  pointed  out,  the  very  planters
 who  are  having  their  estates  here  are
 shifting  their  capital  and  are  having
 their  estates  in  South  Africa  also.  As
 one  of  the  hon.  Members  remarked,
 the  competition  is  not  only  from
 foreign  countries,  but  our  owners  are
 having  their  estates  both  here  and
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 there  We  have  to  consider  this  as-
 pect  af  the  question,  because,  unless
 we  tackle  this  problem,  this  competi-
 tion  from  South  Africa,  it  will  not  be
 good  In  fact,  from  the  competition
 of  the  very  planters  who  are  here  we
 are  losing  our  international  market
 Whatever  be  the  reason,  whether  it
 is  due  to  the  fact  that  conditions  of
 Jabour  are  such  or  whether  it  is  due
 to  the  cost  of  production,  we  have  to
 see  that  our  important  industry,  an
 industry  which  is.  bringing  large
 amounts  of  foreign  exchange  and  also
 dollar,  cannot  be  neglected  We  can-
 not  afford  to  neglect  it

 So,  as  some  hon  Members  pointed
 out,  it  35  not  merely  a  simple  pro-
 blem,  but  a  problem  effecting  the
 whole  national  investment  and  a  pro-
 blem  of  our  losing  foreign  markets
 This  problem  at  this  stage  wl]  have
 to  be  considered  in  a  broad  perspec-
 tive,  and  as  my  hon  friend  Shri  K  R
 Ghosh  submitted,  if  it  3s  necessary
 we  will  have  to  give  up  all  income
 No  doubt,  for  carrying  on  our  Plan
 we  want  every  rupee  possible  but,  at
 the  same  time,  we  have  to  look  at  this
 aspect  of  the  question  We  cannot
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 afford  to  let  the  industry  suffer  and
 we  cannot  Jose  this  important  item  in
 the  foreign  market  I  qould  submit
 to  the  hon  Mumister  to  consider  this
 aspect  of  the  question  and  see  that
 this  industry  is  saved  at  this  critica)
 stage

 Shri  Narayanankutty  Menon:  Give
 some  subsidy  also!

 7  03  hrs.

 BUSINESS  ADVISORY  COMMITTEE
 TurtTy-First  REPORT

 Shri  Rane  (Buldana)  Sur,  I  beg  to
 present  the  Thirty  first  Report  of  the
 Business  Advisory  Committee

 Mr  Chairman.  The  Housc  stands
 idjgourncd  ti]  00  am  tomoriow

 VW  03  hrs
 The  Lok  Sabha  then  adjourned  tll

 Eleven  of  the  Cloch  on  Tuesday,  the
 8th  November  958
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 ORAL  ANSWERS  TO  QUES-
 TIONS.  है

 SQ.
 No.

 7.

 Subject

 Delegation  to  East  Euro-
 pean  Countries

 Indian  Toys
 Indo-Pakistan  Copyright
 Agreement

 Dandakeranya  Scheme  for
 Displaced  Persons  from
 East  Pakistan

 Wage  Committce
 Working  Journalists

 Hindustan  Cables  (Pri-
 vate)  Limited

 Building  for  Rubber  In-
 stitute  and  Board  Office

 Partition  Committee
 Contribution  to  Emp-

 loyees’  Provident  Fund
 Expo:t  of  Salt
 Industrial  Schemes  for

 Displeced  Person,  frum
 East  Pakistan.

 Resources  of  the  Second
 Five  Year  Plan

 Machinery  and  Material
 for  Southern  Region

 United  Press  of  Irdia

 for

 WRITTEN  ANSWERS  TO
 QUESTIONS.

 5.९.
 No.

 9.

 10,

 ye

 18.

 Export  of  Bengal  Desi
 Cotton

 Supreme  Court  and.
 Delhi  Courts  Buildings

 National  Advisory  Com-
 Mittee  on  Public  Co-
 operation

 Remodelling  of  Tehar
 Villag

 A.  I.  R.  at  Bangalore
 Deportation  of  Indians

 from  Pakistan
 Plywood  Requirements  of

 Indie
 Rehebilitation  of  Dis-

 placed  Persons  in  My-
 sore

 Outer  Space
 Industrial  Estate  at  Batale
 State  loyment  Mar-

 bet  I;  eetaution  nits

 AILY  DIGEST  }

 {Monday,  the  7th  November,  7958]
 WRITTEN  ANSWERS  TO

 I-37
 CoLuMNS

 4

 37-38

 39-40

 4०-47

 4t-q2

 42-43
 43

 43-44

 4

 QUESTIONS—contd.
 §.Q.  Subject

 No.
 27.  SecordjFive  Year  Plan

 carpet
 28,  Allifndia’  Working  Class

 Family  Budget  Survey
 29.  Indians  in  Ceylon
 30.  Conference  of  Regional

 Settlement  Commis-
 stoners

 31.  Ambar  Charkha
 32.  Statutory  rate  of  Insu-

 tance  Scheme
 U'S.Q.

 No.

 he  Bharat  Sevak  Samaj
 z  Unsold  Stock  of  Shoes
 3.  Vocational  Training
 4.  Horses
 s.  Indian  High  Commis-

 sioner’s  Ofhce,  London
 6.  Unsold  Stock  of  Hard-

 loom
 7.  Lase  Pakistan  Displaced

 Persons  in  Orissa
 8.  Mica
 9,  Technical  Training

 to.  Yarn  for  Handloom  In-
 dustry xx.  Folk  Dances  of  Orissa

 i2,  Industries  in  Industrial
 Estates  of  Orissa

 13.  Substitutes  for  Steel  and
 Cement

 14.  Displaced  Persons  from
 Goa

 I5.  Remittance  Statements
 ‘16.  Development  Program-

 mes  of  फ्र,
 i7.  Industrial  Extension  Cen-

 tres
 1B,  Import  of  Crockery
 i9.  Handloom  Development

 Scheme
 20.  General  Agreement  on

 Taiff  and  Trade
 22.  Documentary  on  Coir  In-

 dustry  .
 23.  Indian  Workers  in  Ma-

 laya
 24.  Hindustan  Housing  Fac-

 tory
 25.  Transit  camps  for  Dis-

 placed  Persons

 798
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 U.S.Q.  Subject

 26.  State  Plan  for  Orissa
 27,  Cycle  Manufacturing  In-

 dustry
 a8.  Cotton
 29.

 rel
 Schemes  in  Pun-

 je
 30,  Closure  of  Manganese

 Ore  Mines
 3I.  Prime  Minister’s  visit  to

 Bhutan
 32.  Rehabilitation  Industries

 Corporation
 33.  Papers  Published  in  Ma-

 layelam
 34.  Publicity  of  Development

 Schemes.
 35.  Class  TIT  and  Class  IV

 Employees  of  the
 GP.W.D.  «

 36.  Second  Five  Year  Plan
 37.  Export  Negotiations
 38.  Indian  Trace  Centres
 30.  Drugs  in  India

 OBITUARY  REFERENCE  .
 The  Speaker  made  a  refer-

 ence  to  the  passing  away  of  Shri
 Sami  Venkatachalam  Chetti  who
 was  a  member  of  the  former
 Central  Legislative  Assembly.

 Thereafter  Members  stood
 in  silence  for  a  minute  as  a  mark
 of  respect.

 MOTIONS  FOR  ADJOURN-
 MENT

 The  Speaker  withheld  his
 consent  to  the  moving  of  the
 following  adjournment  motions
 given  notice  of  by  members
 shown  against  them  :—

 G@)  Situation  re-  Notice  by
 sulting  from  Shri  K.  T.  K
 the  dissolution  Tangamani
 of  Pondicherry
 Elected  As-
 sembly

 rs)  Situation  ari-  Notices  by~
 ing  out  of—

 rted  sta-  Shri  Uttam- a  f  rao  i.  Patil
 President  of  and  Raya
 Pekistes.  Mahendra

 Pratap.

 (Dany  Dieesr}
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 (b)  continuing
 supplies  of  Amrit  D.
 are  a  ie  ae  Shri  ह

 stan  by  t  Gopalan. U.S.A.;  and

 Shri  Shripad

 ©  raids  by  Pa-  Shri  Narayen
 kistani  ‘sress  Ganesh  Go-
 Into  Indian  ray  and
 territory  on  K,  Khadilker.
 the  Assam
 border.

 (ii)  Reported  Notice  by
 mal-treatment  Shri  Hem
 meted  out  to  Barua.
 an  employee
 of  the  Office
 of  the  Assistant
 Indian  High
 Commission,
 Dacca,  and  his
 wife  by  men
 of  the  Fast
 Paki  tan  Rifles.

 PAPERS  LAID  ON  THE
 TABLE—

 The  following  papers  were  laid
 on  the  Table  :-—

 a  A  copy  of  Notification  No.
 G.SR_  946.  dated  the  roth
 October.  r958  making  cer-
 tain  amendment  to  _  the
 Working  Journalists  (Fixa-
 tion  of  Rates  of  Wages)
 Rules,  3958

 (2)  A  copy  of  draft  Notifice-
 tion  proposed  to  be  issued
 under  sub-section  (१)  of
 Section  620  of  the  Com-
 panics  Act,  56,  under  sub-
 section  12)  of  Section  620  of
 the  said  Act

 (3)  A  copy  of  the  Report  of
 the  Agricultural
 tration  Committee

 (4)  A  copy  of  the  Himachal
 Pradesh  Legislative  Assem-
 bly  (Constitution  and  Pro-
 ceedings)  Validation  Ordi-
 nance,  7958  (No.  7  of  4968) under  provisions  of  Article
 ¥23(2)(#)  of  the  Constitu-
 tion

 (s)  A  copy  of  Notification  No
 G.S  R.  799,  dated  the  3th
 September,  os

 under  sub-
 section  (3)  of  Section  49  of
 the  Tea  Act,  I953,  making
 certain  further  amendment
 to  the  Tea  Rules,  ‘1984,

 CoLumne
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 TABLE—contd.

 (6)  ै  copy  of  Not:fication  No.
 G.S.R.  ‘1024,  dated  the  Ist
 November,  7958  under  sub-
 oe

 )  of  Section  48  of
 the  lee  Act,  ‘1942,  mak-
 ing  certain  further  amend-

 ri
 to  the  Coffee  Rules,

 I955
 (7)  A  copy  of  Notification  No.

 G.S.R.  tooz,  dated  the  25th
 October,  3958  under  sub-
 section  (3)  of  Section  26  of
 the  Khaai  and  Village  In-
 dustries  Commission  Act,
 3956  making  certain  further
 amendment  to  the  Khadi
 and  Village  Indu  tries  Com-
 mission  Rules,  7957

 (8)  A  lust  of  concerns  ६७  which
 exemption  under  Section  s6-
 A  of  the  Indian  Income-Tax
 Act,  3922  has  been  granted
 during  1957-58  in  pursuance
 of  an  assurance  given  on  the
 8th  April,  1953,  during
 inca

 on  the  Finance
 t

 (9)  A  copy  of  each  of  the
 following  Notifications  »tn-
 der  sub-section  (2)  of  Scc-
 tion  7  of  the  Employees’
 Provident  Funds  Act,  1982,
 making  certain  further  am-
 endment  to  the  Employees’
 Provident  Funds  Scheme,
 3952  =

 @  GSR.  No.  970,  dated
 the  18th  October,  7958

 (ii)  G.S.R.  No.  ‘1044,  dated
 the  st  November.  9°8.

 (10)  A  copy  of  each  of  the
 following  Report)  ool
 (i)  Bighth  Report  of  the  Law

 Commission  on  the  Saie
 of  Goods  Act,  1930.

 (il)  Ninth  Report  of  the  Law
 Commission  on  the  Speci-
 fic  Rellef  Act,  3877.

 i)
 Th
 Thirteenth  neport  of  the

 Commission  on  the
 Contract  Act,  1872.

 1९३६
 Da

 copy  of  Notification  No.
 .S.R.  869  dated  the  241

 September,  I958  under  sub-
 seetion  (3)  of  Section  28  of
 the  Representation  of  the
 People  Act,  1950,  making
 certain  amendment  to  the
 Delhi  Hilectora  College
 (Election  of  Members)
 Rules,  1958,

 05१  Dress}

 Co.vsans

 PAPERS  LAID  ON  THE
 TABLE—contd.

 (12)  A  copy  of  the  Andaman
 and  Nicobar  Islands  Hindu
 Marriage  Registration  Rules,
 I9$8  under  sub-section  (3) of  Section  8  of  the  Hindu
 Marriage  Act,  955

 4)  A  copy  of Notification  No.
 G.S.R.  828  dated  the  20th
 September,  7958  uncer  sub-
 section  (4)  of  Section  39 of  the  Medicinal  and  Toilet
 Preparations  (Excise  Duties)
 Act,  3955  making  certain
 further  amendments  to  the
 Medicinal  ard  Toilet  Pre-
 Parations  (Exci  ec  Duties)
 Rules,  4956

 (14)  A  copy  of  each  of  the
 following  Notifications  un-
 der  Section  38  of  the  Cent-
 ral  Excises  and  Salt  Act,
 3944  ao

 (i)  G.S.R.  No.  844  dated  the
 27th  September,  958  ma-
 king  certain  further  am-
 cendment»  to  the  Central
 Excise  Rules,  1944,

 (ii)  G.S.R.  No.  857  dated
 the  28th  September,  3958

 (iit)  G.S.R.  No.  858  dated
 the  28th  September,  958
 making  certam  further
 amendment  to  the  Cent-
 ral  Excise  Rules,  r944

 tiv)  GSR.  No.  ‘861  dated
 the  28th  September,  3958
 making  certan  further
 amendments  to  the  Cent-
 ral  Excise  Rules,  l934

 (७)  GSR.  No.  97  datea
 tne  rith  October,  3958
 making  certain  further
 amendments  to  the  Cent-
 ral  Excise  Rules.  r94q

 (vi)  G.S.R.  No.  908  dated
 the  ith  October,  7958
 making  certain  further
 amenaments  to  the  Cent-
 ral  Excise  Rules,  7944

 (vii)  G.S.R.  No.  909  dated
 the  rith  October,  4958
 making  certain  further
 amenaments  to  the  Cent-
 ral  Excise  Rules,  1944

 t5)  A  copy  each  of  the  follow- ‘
 ihe  Notifications  unaer  sub-
 section  (4)  of  Section  43B

 302
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 PAPERS  LAID  ON  THE
 TABLE——~contd.

 of  the  Sea  Customs  Act,
 3878  =

 (i)  G.S.R.  No.  873  dated
 the  4th  October,  3958

 (ii)  G.S.R.  No.  874  dated
 the  4th  October,  7958

 (ill)  G.S.n.  No.  875  dated
 the  4th  October,  ‘1958,
 containing  the  Cistoms
 Duties  Drawback  (Albas-
 ter  Articles)  Rules,  7958

 (36)  A  copy  of  the  Customs
 and  Central  Excise  Duties
 Drawbak  (Piperazine  Sy-
 rup)  Rules,  1958,  published in  the  notification  No.G.S.R
 876,  dated  the  4th  October,
 34958  under  sub-section  (4) of  Section  43B  of  the  Sea
 Customs  Act,  1878  and  Scc-
 tion  38  of  the  Central  Ex-
 cises  and  Salt  Act.  7944

 (7)  A  copy  of  each  of  the
 following  Notifications  under
 sub-section  (4)  of  Section
 43B  of  the  Sea  Customs
 Act,  ‘18782,
 (i)  G.S.R.  No.  RAL  aated

 the  27th  September,  7958
 making  certain  further
 amendment  to  the  Cus-
 toms  Dutics  Drawback
 (Potassium  Citrate)  Rules,
 3957

 (ii)  G.S.R.  No.  r0!f4  dated
 the  ist  November,  3958

 (18)  A  copy  of  cach  of  the
 following  Notifications  under
 sub-section  (4)  of  Section
 43B  of  the  Sea  Castoms
 Act,  7878  and  Scction  38
 of  the  Central  Exci-es  and
 Salt  Act,  19442
 (i)  GSR.  No.  842  dated

 the  27th  September,  r958
 making  certain  amend-
 ment  to  the  Custom:  and
 Central  Excise  Duties
 Drawback  (Fatty  Acids)
 Rules,  7958

 (ii)  G.S.R.  No.  843  dated
 the  27th  September,  958
 making  certain  amend-
 ment  to  the  Customs
 and  Central  Excise  Duties
 Drawback  (Motor  Vehi-
 cles)  Rules,  7958

 (Bary  Srozer}  4

 PRESIDENTS  ASSENT  TO  BILLS

 GOLUMNG
 (iti)  G.S.R_  No.  rors  dated

 the  rst  November,  7958
 containing  the  Customs
 and  Central  Excise  Duties
 Drawback  (Biscuite)  Ru-
 les,  १958

 (9)  A_copy  of  the
 Rep

 ort  of
 the  Re  Rabilitation  inance
 Administration  for  the  half

 {sm
 ended  the  30th  June

 958  under  sub-section  (2
 of  Section  १8  of  the  Reha-
 bilitation  Finance  Adminis-
 tration  Act,  948

 DIRECTION  ISSUFD  BY  THE
 SPEAKER  UNDER  RULES
 OF  PROCEDURE  LAID  ON
 THE  TABLE  +

 Direction  No.  50  was
 laid  on  the  Table

 PRESIOENT’S  ASSENT  TO
 BILLS

 (i)  Secretary  laid  on  the
 Table  the

 Approp
 Tiatios  (No.

 4)  Bill,  39९8  passed  by  the  Hou-
 ses  of  Parliament  during  the  last
 session  and  assented  to  by  the
 President  since  the  last  report
 made  to  the  House  on  the  22nd
 September,  958

 (ii)  Secretary  also  laid  on
 the  Table  copies,  duly  authenti-
 cated  by  the  Secretary  of  Raiya
 Sabha,  of  the  following  Bills
 passed  by  the  Houses  of  Parlia-
 ment  during  the  last  session  and
 assented  to  by  the  President
 since  the  last  report  made  to
 the  House  on  the  22nd  Sep-
 tember,  2958  -—

 t.  The  All  India  Services
 (Amendment)  Bill,  3958

 2.  The  Code  of  Criminal
 Procedure  (Amendment)
 Bill,  958

 3.
 as

 “Manip
 overs and  Manipur  pecia!

 Powers  Bill,  r958
 rs  The  Working  Journalists

 Gest  कई:
 of  Rates  of

 ages)  Bill,  r958
 5.  The  Sa

 ft
 Export  Pro-

 motion  Bill,  r958
 6  The  Banaras  Hindu  Uni-

 versity  (Amendment)  Bill,
 3958

 The  Manipur  and  गम्
 pare (Repeal  of  Law)  नि

 ३9६8

 7

 gt

 91-92
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 PRESIDENT’S  ASSENT  TO
 BI  *S—coard,

 9.  The  Rajghat  Samadhi
 (Amendment) Bill,  79  58

 x0.
 pad

 ing  Compan
 bes  beg ies)  De-

 795
 iz.  The  Sea  Customs  (Am-

 endment)  Bill,  7958
 12,  fhe  Supreme  Court

 Judges  (Conditions  of  Ser-
 vices)  Bill,  ३958

 BL  The  Internationa)  Finance
 Corporation  (Status,  Im-
 munities  and  Privileges) Bill,  7958

 14.  The  Trade  and  Merchan-
 dise  Marks  Bill,  7958

 1s.  The  Merchant  Shipping
 Bul,  ‘1958

 STATEMENT  BY  MINISTER
 The  Deputy  Minister  of  De-

 fence  (Sardar  Majithia)  made  a statement  regarding  the  fire  acci-
 dent  at  Gurgeon  in  the  trans-
 mitting  station  of  the  Air  Force
 Signals  Centre

 ELECTION  TO  COMMITTEE
 The  Minister  of  Scientific

 Research  and  Cultural  Affairs
 (Shri  Humayun  Kabir)  moved
 for  the  election  of  one  member
 from  among  the  Members  of
 Lok  Sabha  to  be  a  member  of
 the  Central  Advisory  Board  of

 pape  ies.
 The  motion

 was  ado)

 (Dany  Droxer]

 CoLumns

 92-93

 93-94

 EXTENSION  OF  TIME  FOR
 PRESENTATION  OF  RE-
 PORT  OF  JOINT  COM-
 MITTEE.

 Time  for  presentation  of  the
 Report  of  the  Joint  Committee on  the  Delhi  Rent  Contro}  Bill
 was  extended  ७०४०  27th  No-
 vember,  1958.
 BILL  PASSED.

 Further  discussion  on  the motion  to  consider  the  High
 Court  Judges  (Conditions  of  Ser-
 vice)  Amendment  Bill  concluded.
 After  the  clause-by-claase  con-
 sideration  the  Bill  was  passed
 BILL  UNDER  CONSIDERA-

 TION
 The  Minister  of  Revenue

 and  Civil  nditure  (Dr.  8.
 Gopala  Redd  moved  that  the
 Tea  (Alteration  in  Duties  of
 Customs  and  Excise)  Bill  be
 taken  into  consideration,  The
 discussion  was  not  concluded.
 REPORT  OF  BUSTNESS  AD-

 VISORY  COMMITTEE  PRE-
 SENTED  हि

 Thirty-first  Report  was  pre-
 sented
 AGENDA  FOR  TURSDAY,

 8TH  NOVEMBER,  1958—
 Further  discussion  on  the

 motion  to  consider  and  sing
 of  the  Tea  (Alteration  in  Duties of  Custom  and  Pxcise)  Bill  and
 also  further  discussion  on_  the
 motions  re  modification  of  the
 Dnion  Public  Service  Commis-
 sion  (Consultation)  Regulatians

 9S—150

 7$7--96
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